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 Friday,  March  9,  979/Phalguna  18,  SHRI  DHIRENDRA  NATH  BASU:
 1900  (Saka)  I  have  carefully  gone  through  the

 reply  of  the  hon,  Minister.  I  am  sorry —  to  say  that  it  is  very  disappointing.
 The  Lok  Sabhg  met  at  Eleven  of  the  Among  the  various  factors  which  are

 Clock  responsible  for  the  unsatisfactory
 tearm

 (Mr.  Sreaxer  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Impact  of  Heavy  Import  Duty  on  Raw
 Materials  on  growth  of  Electronic

 Component  Industry.

 *262,  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  heavy
 import  duty  on  raw  materials  going
 mito  the  manufacture  of  components,
 is  the  main  factor  or  mainly  responsi-
 ble  for  the  unsatisfac‘ory  growth  of
 eletronie  component  industry  in  our
 country;

 (b)  whether  any  proposa)]  has  been
 Made  to  Government  hy  different
 units  to  reduce  the  import  duty  to  the
 minimuin  level;  and

 {e)  if  80,  the  decision  of  Govern-
 ment  in  this  regard.

 IN THE  MINISTER  OF  STATE
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  to  (७),  In
 Order  to  assist  the  proper  growth  of
 electronic  industry  in  the  country,
 fiscal  concedsiong  have  been  grarited
 in  the  revent  past  by  way  of  reduction
 in  import  duties  on  essential  compo~
 nentg  dng’  raw  materials  required  by
 the  industry  “in  cofiwaltation  with  the
 Department  of  Electronics,  Since  the
 977  छप,  the  import  duty  on
 berveral  raw  materials  and  compon-
 ents  fas  already  been  broight  down

 37  LE
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 growth  of  electronic  component  indus
 try  in  this  country,  the  major  one  is
 the  import  duty  on  raw  materials
 required  for  manufacture  of  compo<
 nents,  As  pointed  out  by  many  in-
 dustries  in  this  line,  the  high  cost  of
 electronic  components  is  due  to
 irrational  and  high  levy  of  import
 duty  on  raw  materials  and  piece  parts
 required  for  the  manufacture  of  elec-
 tronic  components,  The  high  cost  of
 electronic  components  is  mainly  res-
 ponsible  for  the  inadequate  demand
 in  the  country,  as  a  result  of  which
 some  of  them  are  facing  closure,
 Under  the  circumstances,  I  want  to
 know  whether  the  Government  would
 consider  further  reduction  of  import
 duty  on  some  other  raw  materials
 such  as  infrared  absorbing  glass
 tubes,  ceramic  rods  and  tubes,  self-
 bonding  insulated  copper  winding
 wire,  etc,

 SHRI  SATISH  AGARWAL:  So  far
 as  the  question  of  reduction  of  import
 duty  on  raw  materials  is  concerned,
 we  take  into  consideration  the  recom-
 mendations  made  by  the  Department
 of  Electronics  and  we  go  by  case  by
 case.  If  there  is  a  case  for  reduction
 of  import  duty,  we  accept  the  pro-
 posal,  During  the  last  two  years,  we
 have  reduced  import  duty  on  various
 items  numbering  36,

 So  far  as  thi,  question  is  concernéd,
 the  reduction  of  import  duty  is  not
 primarily  going  to  help  the  electronic
 component  industry,  If  you  like  I  can
 give  the  figures.  In  197475  the  pro.
 duction  wis  to  the  tune  of  Rs,  we

 +  4  te '
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 crores.  In  1975-76,  it  was  Rs.  76
 crores,  that  means  4  per  cent  growth.
 In  1976-77,  it  was  Rs,  82  ctores—d
 per  cent  growth,  In  1977-78,  it  has
 been  Rs,  92  crores—l2.5  per  cent
 growth.  So,  whatever  reduction  is
 possible  under  these  circumstances,
 that  is  acceptable  to  us|  But  the
 malaise  of  this  industry  is  not  going
 to  be  helped  by  reduction  of  import
 duty.  Supposing,  you  reduce  the  im-
 port  duty  by  45  per  cent.  Its  impact
 on  price  will  be  hardly  5  per  cent.
 There  are  several  other  considerations
 before  the  industry  which  they  have
 to  bear  in  mind,  and  they  have  to
 remove  those  ills.  They  must  reduce
 the  high  profit  margin.  There  is  need
 for  better  technical  efficiency,  There
 ig  low  level  of  research  and  develop-
 ment  activity.  Standardisation  of
 varieties  of  components  does  not  exist.
 Knowhow  areements  are  with  a
 number  of  foreign  firms.  This  reduces
 the  share  of  each  unit  or  group,  There
 is  low  level  of  capital  investment.
 These  are  some  of  the  factors  which
 go  towards  that.  So,  reduction  of
 import  duty  is  not  the  consideration.

 SHRI  DHIRENDRA  NATH  BASU:
 Whether  the  Government  is  keeping
 in  view  the  reality  of  the  situation
 faced  by  these  industries  ang  whether
 the  Government  would  reduce  the
 import  duties  to  a  very  minimum
 level  on  al]  such  components  and  raw
 materials  that  go  into  the  manufac-
 ture  of  components?  I  suggest  that
 mow  the  cost  of  finished  products  in
 our  country  is  much  more  than  the
 imported  finisheq  products,  So,  I
 would  like  to  know  whether  the
 Minister  is  considering  to  increase  the

 via
 duty  on  imported  finished  pro-

 ucts,

 SHRIMATI  PARVATI  KRISHNAN:
 And  if  not,  why  not?

 SHRI  DHIRENDRA  NATH  BASU:
 And  if  not,  why  not?

 MR.  SPEAKER;  That  is  not  your
 supplementary.

 SHRI  SATISH  AGARWAL,  Sir,  the
 question  relates  to  electronic  com-
 ponents  snd  raw  materials  ang  import

 MARCH  9,  979  Oral  Answers  4

 duties  on  them,  not  the  finished  pro-
 ducts.  Anyway,  we  go  by  the  recom.
 amendatidis  of  the  Department  of
 Electronics,  examine  each  case  on  its
 merits  and  decide  about  it.

 SHRI  VAYALAR  RAVI:  Mr,  Speak-
 er,  Sir,  the  hon,  Minister  was  giving
 an  outline  as  to  how  to  improve  the
 electronic  industry.  I  have  no  quarrel
 with  him  on  that  point.  But  my  point
 is  that  KELTRON,  one  of  the  major
 public  sector  enterprises,  is  giving
 tural  employment  as  decided  by  Chau-
 dhury  Charan  Singh,  Thousands  of
 people  in  Kerala  are  suffering  today
 because  of  the  increase  in  the  import
 duty  which  increased  the  price  even  up
 to  75  per  cent  of  the  finished  products,
 Will  you  please  look  into  that  aspect
 and  consider  whether  you  will  be  able
 to  reduce  the  duty  on  certain  items
 which  made  the  cost  of  the  finished
 products  verv  high?  That  is  my  point.
 This  is  a  public  sector  unit.

 SHRI  SATISH  AGARWAL:  All
 these  things  are  considered  whenever
 need  be  case  by  case.

 SHRI  VAYALAR  RAVI;  Don’t  con-
 sider,  you  please  do  it.

 SHRI  R.  VENKATARAMAN:  The
 Finance  Minister  in  his  Budget  speech
 stateq  that  he  has  given  very  careful
 considration  to  the  Jha  Committee
 Report.  Sir,  the  Jha  Committee  re-
 commended  that  the  taxation  of  inpuis
 tends  to  promote  vertical  integration,
 encouraging  industries  to  produce
 more  and  more  of  the  inputs  needed  by
 them  rather  than  produce  them  from
 the  ancilliaries.  That  is  to  say  your
 taxation  of  inputs  followed  by  the
 various  other  taxes  like  sales  tax  from
 the  importer  to  the  wholesaler  and
 from  the  wholesaler  to  the  producer
 increases  the  cost  to  such  an  extent
 that  people  prefer  to  produce  it  in
 their  own  factories  rather  than  form
 it  out  to  small-scale  induitries,  The
 main  thrust  of  our  economi¢  policy  is
 to  encourage  smail-scale  ies
 and  forming  out  of  hese  angilljariet
 and  conyoonents  fo  the  acale
 sector.  From  this  point  of  ,  has

 whether the  Government  examined
 the  levy  of  the  high  import  duty  ०7
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 electronic  components  hes  the  effect
 of  creating  a  vertical  integration  in
 the  industry?  Sir,  the  point  is  that
 electronig  industry  has  a  great  poten-
 trial  for  development  of  small-scale
 industries  and  employment  particu-
 Jarly  of  very  gentle  hands  and  this
 kind  of  employment  ig  now  being
 denieq  because  the  integration  of  the
 industry  takes  place  and  the  whole
 thing  is  produced  by  the  main  factory
 itself.  Has  the  Government  examined
 it  from  this  point  of  view  or  will  the
 Government  at  least  examine  it  from’
 this  point  of  view?

 SHRI  SATISH  AGARWAL:  The
 Government  has  examined  it  in  the
 past  and  is  prepared  to  examine  it  in
 future,

 Sale  of  Shares  by  Union  Carbide

 *265.  SHRIMATI  PARVATHI  KRIS.
 HNAN:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleaseg  to  state:

 (a)  whether  Government  received
 any  communication  about  move  by
 Union  Carbide  to  sell  its  50  per  cent
 shares  in  Bakelite  Hylam  to  British
 Petroleum;

 (b)  if  80,  the  details;  and
 (c)  the  steps  taken  in  the  matter?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  and  (b),
 Presently  about  50  per  cent  of  the
 equity  capital  and  the  entire  preferen-~
 ce  capital  of  Bakelite  Hylam  Ltd.  is
 held  by  BXL-Plastic  Materials  Group
 Limited,  (7.  K.  BKL-PMG  is  a  wholly
 owned  subsidiary  of  Bakelite  Xylonite
 Limited  (BXL),  U.  K.  BKL  in  turn
 Was  a  wholly-owned  subsiriary  cf
 Union  Carbide  Inc,  New  York  till
 recently.  ३६  is  understood  that  Union
 Carbide  Inc,  New  York,  has  sold  its
 entire  shareholding  in  BXh,  UK..  to
 8.9,  Cheimicills,  UK.

 (c)  Since  ‘the  transfer  of  of
 8  corp

 the
 Hassler f  oa  ke has  taken  place  hetween  two  compan-

 ies  abroad,  auch  a  transaction  does
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 SHRIMATI  PARVATHI  KRISH-
 NAN:  In  Bakelit  Hylam  the  Andhra
 Pradesh  Government  holds  30  per
 cent  of  the  shares  and  so  it  ig  not
 purely  a  foreign  concern.  Therefore,
 I  should  have  thought  that  the  Gov-
 ernment  would  be  actively  interested
 in  seeing  that  the  interests  of  our
 country  and  the  capital  of  our  country
 are  furthered  there,  rather  than  this—
 of  another  multi-national  corporation
 getting  a  further  grip  on  it,  There-
 fore,  I  would  hke  to  know  whether
 the  Government  has  gone  in:o  this
 matter  and  enquired  whether  it  was
 possible  for  us  to  acquire  those  shares
 in  order  to  see  that  it  becomes  mere
 and  more  Indianised,  rather  than  its,
 going  into  the  hands  of  still  a  further
 multi-national  corporation.

 SHRI  SATISH  AGARWAL:  This
 Bakelite  Hylam  is  situated  in  Secun-
 derabad.  Its  50  per  cent  shareholding
 is  with  BXL,  PMG  Group,  U.K.,  this
 BXL,  PMB  Group,  UK  is  wholly  a
 subsidiary  of  BXL,  U.K.,  another  com.
 pany;  and  the  BXL,  U.K.  is  a  subsi-
 diary  of  the  Union  Carbide.  Now,
 this  is  a  transfer  or  gale  of  the  shares
 of  BXL,  UK  by  the  Union  Carbide  to
 another  British  Petre-Chemicals  Com-
 pany.  So,  a  transfer  or  a  sale  of
 shares  has  taken  place  in  between  two
 companies  incorporated  outside  India
 and  therefore  we  have  no  control
 under  the  Foreign  Exchange  Regula-
 tion  Act,

 So  far  as  the  shares  in  the  Secun-
 derabad  concern  are  concerned,  they
 are  still  held  by  BXL,  PMG  Group.

 MR.  SPEAKER,  Her  suggestion  is
 whether  you  can  make  an  effort  to
 acquire  them.

 SHRI  SATISH  AGARWAL:  How?
 It  is  the  shares  of  the  BXL  company
 thet  has  been  sold,  and  it  is  incorpo-
 rated  in  England.

 MR.  SPEAKER:  I  am  not  saying
 you  can  do  it.

 SHRIMATT  PARVATHI  KRISH-
 NAN:  ¥  would  Uke  to  know  Whether

 the  Minister  of  Indutry  Has  called  ‘fir
 a  probe  into  this’  matter.  When  te  ;
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 Minister  was  replying  he  said  Ke  has
 nothing  to  do  with  it.  In  that  case,  why
 has  the  Minister  of  Industry  called  for
 8  probe  into  the  matter?  Obviously,
 there  was  something  for  ug  to  investi-
 gate  whether  we  can  acquire  those
 shares  so  that  the  30  per  cent  shares
 which  are  today  held  by  the  Andhra
 Pradesh  Government  can  be  furthered
 and  we  can  have  a  majority  of  shares
 in  that  particular  company.  If  there
 is  no  probe  ordered,  I  would  like  to
 know  from  the  Hon.  Minister  whether
 he  intends  to  order  a  probe,

 SHRI  SATISH  AGARWAL,  If  there
 ig  already  a  probe  ordereq  by  the
 Minister  of  Industry,  there  js  nothing
 for  me  to  contradict,  We  shall  look
 into  this  matter.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  You  are  saying  ‘I  am  not  the
 Minister  of  Industry’.  TI  am  asking
 you  whether  a  probe  wil]  be  ordered.

 SHRI  SATISH  AGARWAL:  I  am
 replying  to  the  question  in  the  back-
 ground  of  the  provisions  of  the  Foreign
 Exchange  Regulation  Ac‘;  that  is  all.
 IT  am  say  that  under  the  provisions
 of  the  Foreign  Exchange  Regulation
 Act  this  particular  sale  is  not  covered.

 SHRIMATI  PARVATHI  KRISH-
 NAN;  The  Ministers  are  not  on  speak-
 ing  terms  with  each  other?

 MR.  SPEAKER:  How  can  he  know
 pefore-hand?

 SHRI  SATISH  AGARWAL:  ‘The
 company  is  incorporated  in  U.K.  and
 we  have  no  control  over  it.

 SHRI  हू,  LAKKAPPA.  In  her  wis-
 dom  the  Hon.  Member  has  put  a  very
 sensible  question  to  the  Hon.  Minister,
 though  of  course  he  hag  said  thet  he
 dees  not  have  that  information.

 This  Union  Carbide  is  a  multi~nat-
 fonal  corporation  operating  yery  suc.
 cessfully  in  India  and  taking  out  all
 our  resources  to  the  other  subsidiary

 MARCH  9,  ३९३
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 the  manipulation  of  the  Foreign  ix-
 change  Regulation  Act.  There  ty  a
 violation  of  the  licences  and  of  the
 FERA,  this  company  has  violated  them
 and  they  have  resorted  to  diversifica-
 tion  also,  without  the  permission  of  the
 Finance  Ministry.  Then  in  regard  to
 trawlers,  they  have  entered  into...

 MR.  SPEAKER:  They  go  not  arise
 from  this  question:  we  are  only  on
 the  question  of  transfer.

 SHRI  K.  LAKKAPPA:  This  is  a
 question  of  sale  of  50  per  cent  shares
 of  Bakelite  Hylam  to  a  British  Petro-
 leum  Company.

 MR.  SPEAKER;  That  is  all.

 SHRI  छू.  LAKKAPPA:  The  shares
 and  the  accumulated  profit  and  every-
 thing  hag  been  transferred  from  one
 company  to  another  company  which  is
 operating  in  England,  He  says  there is  no  control.  But  this  company  is
 functioning  in  Hyderabad  and  all  sorts
 of  nefarious  activities  are  going  on,  in-
 cluding  violation  of  the  Finance
 Ministry’s  regulations.

 MR.  SPEAKER;  Kindly  come  to  the
 question.

 SHRI  K.  LAKKAPPA:  Regarding
 the  Foreign  Exchange  Act  he  has  not
 answered  because  the  Industries  Minis.
 ter  has  to  answer,  Therefore,  in  view
 of  the  fact  that  the  Minister  is  not
 capable  of  answering  this  question,
 will  the  Hon.  Speaker  give  me  pér-
 mission  to  ask

 rn
 to

 os  v uestion  and  sénd  it  to  ¢  pro
 Ministry  for  a  probe  inte  the  nefar-
 joug  activities?

 MR.  SPEAKER:  No,  no;  I  am  sorry
 I  cannot  do  that.

 SHRI  SATISH  AGARWAL;  I  may
 clarify  that  so  far  as  Bakelite  Hylam
 Company  in  Secunderabad  i#  eoncern-
 ed,  50  per  cent  of  the  shares  are  held
 by  BXL,  PMG  in  U.K.  and  30  per  cen!

 Andhra  Pradesh  Governmen!
 rest
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 ferred  to  amyboty;  io’  unless  that
 transfer  takes  plate,  we  do  not  come
 into  the  picture.

 MR.  SPEAKER.  You  have  mention-
 ed  that.

 Tax  incidence  on  Farming
 Community

 +
 #269.  SHRI  A.  BALA  PAJANOR:

 SHRI  C.  N.  VISVANATHAN:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 tax  incidence  on  the  well-to-do  sec-
 tions  of  the  farming  community  is
 ‘much  lesg  than  on  their  urban  coun-
 terparts;

 (b)  if  so,  whether  Government
 have  made  an  in-depth  study  of  rais-
 ing  more  resources  fram  that  sector
 consistent  with  its  ability  to  pay;  and

 (९)  the  concrete  steps  taken  for
 raising  resources  for  development  as
 a  result  of  such  studies?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  The  farm-
 ing  community  in  India,  it  is  often
 aruged,  {s  relatively  lightly  taxed,  as
 the  proportion  of  land  revenue  and
 agricultural  income-tax—the  two  main
 direct  taxed  on  agriculture  in  relation
 to  the  aational  income  generated  from
 agriculture  is  less  than  the  propor-
 tion  of  personal  income-tax  to  the
 national  income  derived  from  non-
 agricuifyral  activities.  However,  as

 observed  by  the  Committee  on  Taxa-
 tion  o¢  Agricultural  Wealth  and  In-
 come  (known  as  the  Raj  Committee)
 which  submitted  its  report  in  October

 high  incomes  and  the  consumption  op-
 portunities  in  the  two  sectors.  Com-
 parsion  of  ivter-class  tax  burdan  as
 between  Uifferent  sectors  also  gives
 rise  to  many  conceptual  as  well  as
 proctical  ,-roblems.

 (b)  and  (c).  While  drawing  up  the
 Draft  Five  Plan  for  i978—83,  the
 scope  for  :aising  resources  from  all
 sectors  including  agriculture  was
 examined.  However,  under  the  Con-
 stitution,  taxation  of  agricultural  in-
 come  and  agricultural  land  is  a  State
 subject.

 SHRI  A.  BALA  PAJANOR:  The
 answer  giveu  by  the  Finance  Minister
 is  not  in  a  complete  form,  I  had  asked
 about  the  tax  incidence  on  the  rich
 class  and  the  agricultural  community,

 In  regard  to  the  jast  sentence  in
 the  answer  given,  I  would  like  ta
 know  the  difficulties  he  is  facing,
 practically  and  conceptually,  according
 to  him,  and  whether  the  difficultler
 are  due  to  the  rich  class  of  farmers
 who  are  not  only  looting  the  smal)
 farmers  but  are  growing  much  richer
 than  the  middle-ciass  industrialists
 and  other  small-scale  industrialists.

 SHRI  SATISH  AGARWAL:  So  far
 as  taxation  of  the  agriculture  sector  55
 concerned  under  the  constitution  it  is
 the  State  Gcvernment  which  has  to  de
 this,  There  are  certain  State  Govern-
 ments  which  have  levied  agricultural
 income-tax  and  the  Raj  committee
 Report  also  recammended  tax  on  ट्ट"
 cultural  land  heldings.  That  particula:
 Report  has  been  circulated  to  all  the
 State  Governments  and  J  am  ६००  now
 that  the  West  Bengal  Government  has
 introduced  some  legislation  in  the
 Assembly  and  it  has  gone  to  a  select
 Committee.  Few  other  Governments
 have  taken  a  favourable  decision’  om
 this.

 So  far  ag  taxation  is  concerned,  it
 igs  for  the  State  Government  to  take
 a  decision  tut  so  far  as  the  raising  of
 resources  is  eoncerned,  the  matter  t#
 being  considered  by  the  Planning
 Commission  and  the  Cabinet  sub  Céni-
 mittee.
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 SHRI  A,  BALA  PAJANOR:  Will  the
 Hon.  Minister  be  pleased  to  answer
 this,  because  the  policy  of  the  Govern-
 ment  is  to  bring  down  the  gap  bet-
 ‘ween  the  haves  and  the  have-nots.  I
 would  like  to  know  from  the  Minister
 what  is  the  Report  he  has  received
 from  the  State  Governments,  because
 it  is  correctly  stated  that,  Constitu-
 tionally,  it  is  a  State  subject.  What
 ig  the  amount  of  tax  each  State  १8
 getting  from  them  and  what  is  the
 dispanty  between  the  other  class  and
 the  agricultural  class?

 HRI  SATISH  AGARWAL:  For  the
 year  ‘1976-77,  land  revenue  and  agr.-
 cultural  inmcome-tax  is  Rs,  223.72
 crores  ani  for  the  year  1977-78,
 Rs.  2.5]  crores.  Personal  Income-
 tax  for  the  year  1978-77  is  Rs.  94.38
 crores  and  for  the  year  1977-78,  it  is
 Rs.  002.02  crores.  As  percentage  of
 national  income  from  agriculture,  it

 comes  apvroximately  to  l  per  cent  and
 88  percentage  of  national  income  from
 non-agricultural  sectar  personal  §  in-
 come  tax,  it  comes  to  about  3  per  cent.

 SHRI  P.  RAJAGOPAL  NAIDU:  In
 view  of  the  fall  in  agricultural  prices
 whether  the  Government  knows  that
 there  is  a  necessity  to  reduce  tax  on
 agriculturists?

 MR.  SPEAKER:  He  cannot  do  that.
 The  State  Governments  have  to  do
 that.

 SHRI  RAJAGOPAL  NAIDU:  They
 have  to  recommend  to  the  Planning
 Commission.

 SHRI  S.  छ.  DAMANT:  In  this  reply,
 the  hon.  Minister  has  said  about  Raj
 Krishna  Committee  Report.  May  I
 know  from  the  hon,  Minister  whether
 they  have  circulated  it  to  the  State
 Governments  and  asked  them  to  take
 action  so,  that  they  may  increase  the
 tax  on  the  big  farmers  who  are  getting
 all  the  advantages?  If  they  have  not
 recommended  yet,  whether  they  are
 going  to  reccmmend  expeditiously  to
 the  State  Governments  for  taking
 Teasures  immediately  with  regard  to
 the  taxation  of  big  farmers?

 ‘  Gral  Answers  2

 SHRI  SATISH  AGARWAL:  the
 report  of  the  Raj  Cogmiiitee  was
 received  by  the  Central  Government,
 and  it  was  forwarded  to  the  State
 Governmenis.  There  ware  two  major
 recommendations,

 One  was  with  regard  to  the  inte-
 gration  of  agricultural  income  and  the
 non-agricultural  income  for  tax  pur-
 poses.  That  the  Central  Gavernment
 did  then  anti  on  account  of  that
 practically  69.000  persons  were  taxed
 on  that  basis  and  the  extra  tax
 collection  was  Rs,  4.6  crores.  So  far
 ag  other  major  recommendation  was
 concerned,  that  is,  tax  on  agricultural
 land  holdings,  few  State  Governments
 have  implemented  that.  I  have  0०१
 the  House  earlier  that  it  is  only  the
 West  Benzul  Government  which  has
 introduced  some  legislation  on
 that  pattern.

 SHRI  GEORGE  MATHEW:  I  would
 like  to  know  whether  the  taxes  in
 Kerala,  that  is,  the  agricultural  tax  in
 Kerala,  ure  higher  than  the  Central
 income-tax?  In  regard  the  large  land
 holders,  the  value  of  the  land  has  been
 assessed  less  while  working  out  the
 wealth  tax.  But  for  the  smal]  land
 holders,  it  is  not  done  like  that.  The
 large  land  holders  have  got  their  land
 holdings  as  shares  in  large  companies
 and  the  actual  value  of  them  are  sct
 taken  into  account  for  wealth  tax
 purposes.  But  in  the  case  of  smaller
 farmers,  the  value  of  land  is  assessed
 according  to  the  market  value  and  it
 was  on  arhitrary  basis,  It  is  because
 of  the  inflow  of  large  amounts  from
 gulf  countnes,  the  small  farmers  sre
 put  to  difficullies.  Will  the  Goyern-
 ment  see  to  it  that  in  the  case  of  large
 company  share-horders  and  small
 land  holders  value  of  their  land  5
 assessed  properly  and  justly.  for  the
 purpeses  of  wealth  tax?.  There  are
 two  questions.  First,  whether  the
 Government  knows  about  the  agri-

 ee  co
 Kerala?’  Secand-

 »  Wi  e  Central  Government
 will  assess  the  land  valup  .¢f  -the 4
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 large  Ignd-holdere  who  have  also
 got  shares  in  the  companies  correct-
 jy  and  equate  it  with  smali  land-
 holders  while  working  out  the  wealth
 tax?

 SHRI  SATISH  AGARWAL:  So  far
 as  this  particular  information  is  con-
 cerned,  I  require  notice  so  that  I
 could  collect  the  information  and
 give  it  to  him.

 MR  SPEAKER:  What  he  asked
 was  about  the  small  farmers  whose
 lands  have  been  valued  at  market
 price  whereas  the  companies  share-
 holders’  lands  are  valued  at  different
 rates.  That  makes  a  lot  of  differ-
 ence  so  far  as  the  wealth  tax  is  con-
 cerned.

 SHRI  SATISH  AGARWAL:
 look  into  it.

 ॥  will

 SHRI  DARUR  PULLAIAH:  The
 Question  is  about  the  tax  increase
 on  the  well-to-do  sections  of  the
 farming  community.  I  would  like
 to  know  what  the  Government  means
 about  the  well-to-do  sections  of  the
 farming  community.  In  view  of  the
 land  reforms  that  has  been  introduc-
 ed,  the  cefling  is  fixed  at  10  acres
 of  agricultural  land  and  50  acres  of
 dry  land.  Now  the  agriculturalists

 |are  in  such  an  awkward  position  that
 |  they  are  not  happy  because  agricul-

 ture  ig  not  at  all  economical.  As  such
 they  want  to  migrate  to  towns  and
 other  urban  areas  for  taking  up
 other  avocations,  by  selling  their

 jands,  They  are  forced  to  migrate ०  urban  areas.  No  crop  is  economi-
 cal  for  cultivation.  If  the  gap  is
 to  be  reduced  between  the  well-to-
 do  and  the  poorer  séctions  of  people, it  has  to  be  done  in  urban  aress
 where  through  imports  and  exports
 business,  people  are  earning  a  lot  of
 Money.  In  industrial  sector  people are
 taxed

 ne  more.  They  should  be

 MR.  SPEAKER:
 कि  -  ‘What  ig  your

 b  ave

 SHRI  DARUR  PULLAIAH:  My
 question  is  how  does  the  Government
 view  the  well-to-do  community?
 What  is  the  criteria  for  deciding
 ‘well-to-do  community’?

 MR,  SPEAKER:  That  does  not
 come  within  your  port-folio,  Mr.
 Minister.

 SHRI  SATISH  AGARWAL:  Well-
 to-do  means,  those  who  are  well-
 to-do,  they  meet  their  requirements
 fully.  They  have  a  house.  They
 have  got  a  car.  Those  who  are
 deprived  of  the  minimum  needs,  they
 are  not  well-to-do.

 SHRI  DARUR  PULLAIAH:  Unless
 he  says  something  in  this  regard  in
 the  case  of  farming  community,  how
 has  the  question  been  answered?
 After  the  land  reforms  where  has
 the  line  been  drawn  in  the  case  of
 well-to-do  in  the  farming  commu-
 nity?  Government  should  think  over
 whether  the  agricultural  profession
 itself  is  economical.  Should  it  be
 taken  by  the  people?  It  has  come  to
 such  a  stage  where  people  are  think-
 ing  in  terms  of  salary.  I  am  venti-
 lating  the  grievances  of  the  people
 now.  Big  landlords  hold  53  acres.
 30  acres  in  agricultural  community..

 MR.  SPEAKER:  These  are  matters
 to  be  decided  by  the  State  Govern-
 ment.  He  cannot  do  it.

 SHRI  DARUR  PULLAIAH:  Let
 him  answer  about  well-to-do  com-
 munity.

 शोधरी  हरी  राम  मंक्कासर  शोदारा:  प्रध्यक्ष
 भद्दोदय,  सेंट्रण  गवर्ममेंट  ने  जो  नया  बजट  रखा  हैं,
 बहू  तो  किसानों  के  लिए  झच्छा  है,  लेकिन  राजस्थात
 में  जो  बजद़  शाया है,  उसमें  आवियाना  30
 परसेंट  से  50  परसेंट  बढ़ा  दिया  गया  है  भौर
 बमीत  का  टैक्स  25  परसेंट  ह.  50  परलेंट  बढा  दिया
 गया  hi  भी  धारियां बढे  हुए  है।  हु  जानते है
 ह)  किसान  के  मन्ने,  कपास
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 अध्यक्ष  भहीदथः  झ्रापकी  बात  ठोक  है,  लेकिन
 बह  क्वेस्थल  दूसरा  है।

 थनी  सतीश  अग्रवाल  :  राजस्थान  में  किसानों
 पर  ओ  कर  लगाये  गये  है,  उन  का  ताहलुक  हमसे

 जप
 है  ।  उनका  ताल्लुक  राजस्थान  सरकार

 \

 शी  भारत  भूषण  :  इस  प्रश्न  में  प्रमीर  किसानो
 की  बात  कही  गई  है।  जब  देश  में  भूमि  पर
 सीलिग  लग  युकी है,  और  किसान  ही  देश  बी
 ऐसी  कम्युनिट्री  है,  जिसकी  उन्नति  पर  प्रतिबन्ध  लगा
 दिया  गया  है,  तो  फिर  गरीब  और  अमीर  किसान
 की  बात  करने  का  कोई  अर्थ:  नहीं  है।  उनके
 उत्पादन  की  उचित  कीमत,  पैरिटी  प्राइस,  तो  हम
 दे  नहीं  पाते  है।  इस  सदन  में  इस  तरह  की
 बात  करते,  झभौर  यह  राज्य  सरकार  का  विषय
 है  या  केन्द्रीय  सरकार  का,  इस  गहे  को  बढ़ाने  का
 कोई  मतलब  नहीं  है।  झब  देश  में  कोई  ध्रमीर
 किसान  नहीं  है  ।  .8  एकड  की  सीलिग  लगा  दी  गई
 है।  स्टैंडर्ड  एकड़ भी  नहीं  रह  गया  है।  इस  लिए
 सरकार  को  स्पष्ट  उत्तर  देता  चाहिग्रे  कि  किसान
 की  जमीन  पर  सीलिग  लगने  के  बाद  ट्रैस्सेबल  प्रामदनी
 का  किसान  होने का  प्रश्न  ही  नहीं  है  ।

 श्यो  सतीश  wow  :  केन्द्रीय  सरकार  द्वारा
 टैक्स  लगाने  का  प्रश्न  नहीं  है  t  यह  जो  प्रश्न
 पूछा  गया  है,  उसके  उत्तर  में  मैंने  कहा  कि  इस  का
 सम्बन्ध  राज्य  सरकारों  से  है--किस  राज्म  में  किस
 किस्म  का  टैक्स  लगाना  है,  यहू  हां  की  राज्य
 सरकार  को  तय  करना  है  ny

 Joint  Ventures  in  Kenya

 *270.  SHRI  JANARDHANA  POOJA-
 RY-  Will  the  Minister  of  COMMERCE.
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 set  up  more  joint  ventures  in  Kenya;
 and

 (b)  if  so,  what  are  the  details  in
 this  regard?

 _THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  ARIF  BEG);  (a)  and  (b).  The
 Inter-Ministerial  Committee  on  Joint
 Ventures  Abroad  has  recently  approv-
 ed  the  proposal  of  M/s.  S.E.A.  Project
 Censultants  Pvt.  Lid,  Bombay  and
 Gangappa  Cables  Lid.  Hyderabad  to
 set  up  a  joint  ventures  in  Kenya  for

 the  manufacture  of  eneimelled  alu-
 minium  and  Copper  Wire.  No  other
 new  proposal  for  setting  up  joint  ven-
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 tures  Kenya  hag  been  recdive
 Gocecimeat  ,

 a  hy

 SHRI  JANARDHANA  PpOOJARI:
 Recently,  there  was  a  conference  of
 Industries  Ministers  of  Commonwealth
 countries,  helq  in  Bangalore.  In  the
 Conference,  India  had  offered  jcint
 ventures  with  Commonwealth  nations.
 As  you  know,  some  discussions  on
 broad  outlines  had  taken  place,  I  want
 to  know  whether  the  broad  outlines
 of  discussion  which  the  Government
 of  India  had  with  Commonwealth
 nations  including  Kenya?  Whether
 Kenya  is  keen  on  using  the  Indian
 knowhow  in  the  fielg  of  small  and
 medium  scale  industries  and  industrial
 estates?  What  were  the  steps  taken
 up  Indian  Governmen:  to  train  the
 people  of  Kenya  and  also  to  transfer+
 of  technology  and  skills?

 THE  MINISTER  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  MOHAN  DHARIA):
 I-wag  not  present  at  the  Banga-

 lore  conference.  But  recently,  I
 Was  very  much  in  Kenya  and  I  had  an
 opportunity  of  discussing  with  the
 hon,  Minister  concerned  in  Kenya.  It
 ig  true  that  Kenyan  Government  is
 very  much  interested  in  having  joint
 ventures.  Particularly,  they  are  inter-
 ested  in  our  small  and  cottage  indus-
 tries  and  the  transfer  of  technology
 into  an  appropriate  technology  in  ०१८
 der  to  give  employment  to  many  and
 of  course,  achieve  production.  In  this
 direction,  we  are  making  ali  possible
 endeavours  to  have  more  and  more
 ventures  to  encourage  such  joint  ven-
 tures,  This  friendly  symbol  of  000-
 peration  with  all  our  frie  countr-
 fies  ig  the  objective  and  the  view  ०
 the  Government.

 Regarding  training  programme,  yes
 Sir,  we  have  offereg  them  ‘various
 training  facilities.

 SHRI  JANARDHANA  POOJARY  |
 In  order  to  have  effective  pelloy  of
 equity  partivipstion,  whether  tover™-
 ment  of  India  is  going  to

 import  rel rals?  Whether  the  Government  ०
 India  bag  imported  q  large  consign ment  of  potash  from  the  Goversme®
 of  Kenya?  २
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 SHRI  MOHAN  DHARIA;  Whatever
 is  neded  by  our  country,  we  would
 very  muUCh  like  to  import  from  the
 friendly  countries,  ag  [I  have  stated
 in  this  House.  While  the  protectionist
 trends  are  on  the  rise,  we  would  like
 to  import  more  ang  more  from  the
 Geveloping  countries;  and  export  to
 them  also  whatever  is  needed  by  them.
 This  is  how  we  would  like  to  have
 that  sort  of  cooperation.

 ft  gen  wa  eeny  :  में  मत्री  महोदय  से
 यह  जानना  चाहता  हूं कि  केनिया  में  जो  उच्चोग  लगने
 बाला  है,  इसमें  जो  माल  तैयार  होगा,  क्या  इसके
 लिये  माकट  हमें  हंढना  पड़ेगा  ?  क्या  इस  बगार
 के  उधोग  धौर भी  किस्ही  देशो  में  लगाने  की  प्रापकी
 गोजता  है.  ?  मदि  हां,  तो  कित-किस  देश  में  सरकार
 के  प्रस्ताव  हैं  भौर  इसको  मूल  शर्तें क्या  हैं  प्रौर
 कब  तक  इत  शर्तों  को  निभायेगी  हमारी  सरकार  ?

 भी  भोहन  धारिया  :  जब  कोई  उद्योग

 4  तक  3  लि  %  हैस्ट  4  2  तब  4
 उद्योग  लगाया  नहीं  जाता  t

 ब  तक  343  ऐसे  ज्वायन्ट  बैस्थर  मंजर
 हैं  जिसमें  से  107,  बाल  हो  शे  हैं भौर

 fo  ऐसे  हैं  जो  कि  फार्मसेशन की  स्टेज  में  है  ।
 तो  बडी  लम्भी  होगी,  क्योकि  काफी  देशों  में

 बचर  जारी  हैं,  लेकिन  जिस  बक्स
 बैंचर की  इजाजत  देते  हैं  लब  हमारे

 यहां  जो  नौजबान  हैं,
 सकता  है,  यह  सब  कपाल  में  लकर  हम

 ज्याइस्ट  बैन्भर  को  ज्यादा  से  ज्यादा  बढ़ावा  देते  हैं।

 SHRI  PURNANARAYAN  SINHA  :
 it  ig  well  known  that  Kenya  is  a  tradi-
 tional  competitor  with  India  in  the  ex-
 port  of  tea.  Srilanka  and  Kenya  are
 offering  tea  to  the  international  market
 and  Indian  tea  is  being  priced  out.  In
 view  of  relations  of  joint  ventures,  is
 it  possible  to  start  joint  ventures  in
 commerce?  In  order  to  earn  more  fo-
 reign  exchange,  we  are  going  to  in-
 creaze  productiog  of  tea,  but  Kenya
 slong  with  Srilanka  ave  our  competi-
 tors.  Ts  it,  therefore,  possible  to  start
 Yoing  ventures  fy  business  so  that  our
 tes  could  be  sold  at  a  better  price  and
 we  could  earn  more  foreign  exchange?

 WR.  SPEAKER:  The  only  consiec-
 fion  is  the  word  ‘Kenya,  nothing  more.

 र
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 SHRI  MOHAN  DHARIA:  Sir,  here
 the  whole  problem  is  that  there  are
 some  articles  Uke  tea,  jute  and  iron
 ore  where  there  are  cer'ain  countries
 which  are  the  exporting  countries  and
 while  I  was  in  Kenya  I  had  discussed
 the  matters  with  the  Kenyan  Ministers.
 Before  that  I  was  in  Colombo  also  and
 I  discussed  with  the  President  of  Sri
 and  also  the  Ministers  of  Sri  Lanke,
 and  by  and  large  there  could  be  an
 agreement  whereby  we  can  have  at
 least  a  minimum  price  for  the  exports of  tea  to  be  met.  Iam  having  my  dia-
 logue  in  that  direction  and  it  wily  be
 very  difficult  to  say  anything  at  this
 stage,  but  I  do  feel  that  in  the  case
 of  coffee,  in  the  case  of  jute,  in  the,
 case  of  tea  and  in  the  case  of  our
 agricultural  products  or  industrial
 products  or  even  iron  ore  or  some
 other  minerals,  wherever  we  can  get
 better  price,  it  should  be  our  endea-
 vour  to  get  and  it  is  in  this  context,
 it  may  not  be  possible  to  have  any
 joint  venture  as  such,  but  there  could
 be  a  proper  understanding  with  a
 view  to  get  better  foreign  exchange.

 Draft  Paper  on  National  Tourism
 Policy

 °272,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  refer  to  the
 reply  given  to  starred  Question  No.  472
 on  22nd  December,  978  regarding
 National  Tourism  Policy  and  state:

 (a)  whether  Government  have  re-
 ceived  the  views  of  the  concerned
 authorities  of  Government  on  the

 al
 on  the  National  Towtisrs

 olicy;

 (b)  if  so,  what  are  their  views;  and

 (९)  whether  the  draft  paper  has
 been  finalised,  if  when  it  will  be
 laid  on  the  Table  of  the  House?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  {a}
 Yes,  Sir.

 ‘(by  and  (e).  The  Policy  ‘ststement
 on  toatizm  revised  after  tailing  into
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 account  the  views  of  the  Ministries
 and  Departments  consulted  is  in  the
 process  of  finalisation  and  will  be  laid
 On  the  Table  of  both  Houses  of  Parlia-
 ment  as  soon  88  it  is  approved  by
 Government.

 ni  wa:  मत्री  महोदय ने  यह  कहा
 है  कि  पालिसी  स्टेटमेंट  झान  टूरिज्म  रिवाइज  हुभा
 है  भौर  कुछ  दिनो  के  बाद  जब  गवर्ममेंट  इस  को
 कंसिडर  कर  लेंगी  तो  सदन  के  पटल  पर  रख  दिया
 जायेगा  ।  मैं  उन  से  यह  जातना  चाहूंगा  कि  इस
 पालिसी  के  सैलिएंट  फीचसे  कौन-कौन  से  है  जो  प्रापने
 ड्राफ्ट  किया  है?  मेन  फीचर्स  इस  नेशनल  पालिसी
 के  यो  हैं?

 श्री  पुरधोशस  कौशिक  :  पध्यक्ष  महोदय,
 बहू  तो  पालिसी  रटेटमेंट  सदन  के  पटल  पर  रखा
 जायेगा  तो  माननीय  सदस्य  को

 ट्ट  हो
 जायगा  |

 ऐसे  भी  जिस  दिशा में  पर्यटन  को  करने  के
 लिए  कदम  उठाए  जा  रहे  हैं  बह  तो  भाप  को  मालूम

 है  कि  दस  पर्यटन  को  भाम  प्रादमी  के  लिए  भी  सुलभ
 बताने  की  कोशिश  हो  रही  है।  इस  दृष्टि  से  इस  के
 पहले  जो  चार  धौर  पाँच  सितारे  वाले  होटल्स
 पर  बहुत जोर  दिया  जाता  था  यह  न  दे  कर  के  उस  के
 अतिरिक्त  कम  कीमत  वाले  होटल  बताने  की  कोशिश
 की  जा  रही  है  जो  साफ  सुथरे  हो  जिस  में  देश  के  भी
 कम  झाय  वाले  लोग  ठहूर  सकें  जौर  विदेशों  के  भी
 इस  तरह  के  लोग  जो  बुद्धिजीबी  हैं भौर  जो  देश  की
 संस्कृति  को,  देश  की  सभ्यता  को  भौर  देश  को  जानने
 की  कोशिश  करते  हैं।  ऐसे  लोगो  की  पहुंच  के
 प्रन्दर  भी  इस  तरह  की  सुविधाएं  उपलब्ध  कराने  की
 कोशिश  विभाग  के  हारा  की  जा  रही  है।  इसके
 साथ-साथ इस  बात  की  भी  कोशिश की  जा  रही  है  किं
 जो  हमारे  सांस्कृतिक  झौर  सामाजिक  पर्यटन  केन्द्र
 हैं  उस  के  ऊपर  विशेष  रुप  से  ध्यान  दिया  जाम
 शौर  उन को  प्रीजेक्ट  करमे  की  दिशा  में  समुचित
 कदम  उठाएं  जाय॑।  ये  चीजें  मुख्य  रूप  से  उस  से

 साननीय  मंत्री  जी  ने  डोंमे-

 उस  की  बढ़ोत्तरी  के  लिए  स्कोप  तो  क्या  भाप  जो
 wg  नेशनल  पालिसी  फ्रेम  कर  रहे  हैं  इस  में  जापान,
 हेग  स्विटजरलैप्ड  जैसे  देशों  के  आरे  में
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 we  ag  नहीं  है  कि  जो  विदेशी  पर्यटक
 हब  पूरी  शरह  से  तजरघन्दाद  करें

 हैं उग को

 सदस्य  नें  | |  सवाल  उठाया उसके  दे  मैं  यह

 हद  चाहता  हूँ  कि
 खास  तौर  से  ो  पढ़ौसी  बुद्चिस्ट

 दृष्टि  से  जो  बौद्ध  केख  हमारे  देश  में  हैं  उसकों
 योजनावद  तरीके  से  विकसित  करने  का  काम  चल
 रहा  है।  उस  के  लिए  नेशनल  इन्स्टीच्यूट  भाफ
 डिज्ाइन्स  की  सेवाएं  भी  ली  जा  रही  हैं  भौर  उसका
 मास्टर  प्लान  भी  तैयार  करने  का  काम  होरही  है  ।
 मालन्दा  शौर  कुशीनगर  इन  दो  स्थानों  के  भास्टर
 प्लान  तैयार  हो  गए  है।  अब  उन  पर  अ्रमल  करने
 का  काम  हो  रहा  है।  इस  तरह  से  ये  जो  केन्द्र  हैं
 इस  पर  विशेष  रूप  से  ध्याम  दे  कर  उन  को  विकसित
 करने  का  काम  किया  जा  रहा  है।

 श्यो  विजय  कुमार  मल्होत्रा  :  टूरिज्म  का  देश  में
 जितना  विकास  होना  चाहिये  नहीं  हो  रहा  है।  जिस  देश
 की  सस्कृति  को  हमें  विदेशियों  को  दिखाना  चाहिमे  उसको
 दिखाया  नही  जा  रहा  है।  एक  परवर्टिड  सस्कृति  के  दर्शन
 ही  उनको  होते  हैं  भौर  इसका  नतीजा यह  होता है  कि
 बाहर  वाले  बहुत  गलत  चीज़  ले  कर

 भी  पुरषोसम  कोशिक
 ् महत्व  है,  इसका  झपना  एक  t

 सानतीय  सदस्य  को  बताना  चाहता  हूं  कि  खजुराहो
 साथ-साथ  कृष्ण  लीला  की  जो  ब्रज  ्  है,  हल्दी
 है,  ऐसे  स्थानों  का  भी  विकास  करने  की  दिला  में
 प्रमलशील  हैं  ।  उसके  ऐतिहासिक  महत्व  को
 ही  हम  यहूं  सब  करे  रहे  हैं।  पूरा  प्लानिंग

 ह्
 उसके  अनुसार  उनको  मिंकसित  करने

 ॥

 by

 प्

 म

 4, दक  कोम
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 wt  were  salt  av
 weit  ।  3  और  तालाडा  t  pa  सी
 के  लिए  झाप'  कुछ  दी  कर  रहें  हैं।  वहां  से  भांग  भाई
 भी  है  पैसे  के लिए  ताकि  बहा  पर  को  डिवैलेप

 जा  नही 2  है।

 घाना  फारेस्ट्स  जितने  “बड़े  फारेस्ट
 ह

 ्  शहीद
 ny

 बहा  स  बहुल
 है  र्‌

 खास  तौर  से  लायक  है  V

 शनी  पुरथोसम  कोशिक  :  कुशीनगर  भौर  राजगीर  के
 बारे  मे  मास्टर  प्लान  बन  गया  है  t  जहां  तक  घाना  शौर
 साथी  का  सम्बस्ध  हैं,  वहा  जो  भावास  व्यवस्था  है  उसको
 विकसित  करने  का  काम  हो  रहा  है  ।  सांचीं  में  भौर
 एक्स्पेंशन  का  काम  हाथ  में  ले  रहे  है।  चाना में  भी  एक
 फारेस्ट  लाज  बनाने  का  अस्ताव  विचाराधीन  है  ।

 Purchase  of  F.C.V.  Tobacco  by  State
 Trading  Corporation

 #273,  SHRIP  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  if  is  a  fact  that  State
 Trade  Corporation  bought  more
 than  40  million  Kgs,  of  F.C.V.  to-
 bacco  in  1978;

 (b)  whether  it  is  a  fact  that  China
 bought  F.C.V.  tobacco  for  our  Coun-
 try  in  November  and  December,  ‘1978;

 (c)  whether  it  bought  the  above
 tobacco  from  State  Trading  Corpora-
 tion;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  STC’s
 total  purchase  of  FCV  tobacco  during
 1978,  both  on  its  commercial  account
 and  Government  account,  was  a  little
 over  34  million  Kgs.

 (b)  and  (७),  Two  private  firms
 from  Andhra  Pradesh  sold  FCV  tobacco

 i  bane
 Stadeg  to  China  during

 q

 (१)  As  expert  of  tobatto  is  not
 Canalived  through  the  State  ‘Trading
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 Corporation,  the  buyer  has  the  choice
 to  select  suppliers  in  India.

 SHRI  P,  RAJAGOPAL  NAIDU:  I
 would  like  to  know  whether  it  is  a
 fact  that  STC  has  bought  inferior  to-
 bacco.  Is  it  the  reason  why  China
 has  bought  from  private  persons?
 Why  is  it  that  the  Government  allow-
 ed  this?  Why  is  it  that  the  Govern-
 ment  has  not  canalised  tobacco
 through  STC?

 THE  MINISTER  OF  COMMERCE,
 CIVIL  SUPPLIES  OND  CO-OPERA-
 TION  (SHRI  MOHAN  DHARIA):  As
 the  House  is  aware,  the  production
 of  tobacco  in  our  country  is  much  in
 proportion  compared  to  the  require-
 ments  of  the  country  and  even  for  ex-
 port  purposes.  Anybody  can  export
 tobacco  and  we  have  not  canalised
 the  export  of  tobacco  through  STC
 so  that  it  boosts  up  production  and  to
 give  the  producers  a  fair  price.  We
 have  kept  it  open.  STC  is  also  having
 its  own  exports,  It  is  the  choise  of  the
 buyer.  If  they  have  made  their
 choice,  there  is  nothing  to  grudge
 about  it.

 SHRI  P,  RAJAGOPAL  NAIDU:  in
 the  Government  adopting  the  policy
 of  giving  the  ‘veto  power’  to  the  buyer
 for  all  commodities?

 SHRI  MOHAN  DHARIA:  It  all
 dependsy—-Wherever  we  have  them  in
 abundance  naturally  we  would  hke  all
 such  commodities  to  be  purchased  on
 a  wider  scale;  but  if  we  are  having
 scarce  commodities  we  cannot  do
 that,

 SHRI  K.  VIJAYA  BHASKARA
 REDDY:  The  Government  allows
 foreign  buyers  to  purchase  tobacco
 directly  from  some  private  companies.
 Will  the  Government  announce  a
 quota  of  tobecco  for  yarious  com-
 panies  with  respect  to  foreign  pur-~
 chases,  because  the  farmer  is  not
 getting  a  proper  price  and  the  price
 they  are  paying  the  businessman  is  not
 known.  They  are  paying  a  low  price
 to  the  farmers.
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 MR.  SPEAKER:  It  does  not  arise.
 SHRI  K.  VIJAYA  BHASKARA

 REDDY:  Will  the  Government  inter-
 fere  and  announce  the  price  at  which
 they  are  to  buy  from  the  farmer.
 They  must  interfere  and  say  that  they
 should  purchase  a  particular  amount
 of  a  particular  quality  at  a  particular
 price;  that  would  be  giving  some  pro-
 tection  to  the  farmer.  Will  the  Go-
 vernment  interfere  and  do  that?

 SHRI  MOHAN  DHARIA:  I  entire-
 ly  share  the  view  of  the  Hon.  Member
 for  this  reason  that  last  year  STC
 purchased  about  6,000  for  commer-
 cial  operations  and,  besides,  on  the
 directive  of  the  Government  they
 purchased  10,000  tons  directly  from
 growers  or  their  cooperatives  Similar
 iy,  in  1978,  Government  again  asked
 the  STC  to  purchase  10,000  tons  of
 tobacco  because  stepping  in  by  STC
 will  certainly  help  boosting  up  the
 prices.  That  is  the  policy  of  the  Go-
 ‘vernment.

 Besides,  as  the  House  is  aware,  we
 have  passed  the  Bill  and  we  have
 introduced  the  auction  system  all  over
 so  that  the  producers  get  a  better
 price.

 SHRI  फ  M.  SUDHEERAN:  From
 the  Minister’s  statement  it  appears
 that  STC  purchased  §,000  tons,  but
 some  foreign  countries  like  Russia  are
 not  purchasing  tobacco  from  STC.
 Instead  of  that  they  are  purchasing
 from  individuals.  Will  the  Govern-
 ment  take  any  initiative  and  ask  them
 to  purchase  from  STC  and  the  Co-
 operative  Societies?

 SHRI  MOHAN  DHARIA:  These  are
 matters  to  be  dealt  with  through
 negotiations.  Our  first  endeavour  to
 see  that  Rusia  purchased  more  to-
 bacco,  and  I  am  happy  to  say  that,  as
 against  a  purchase  of  2000  tons,  be-
 cause  of  our  discusion  with  them,
 they  have  decided  to  purchase  20,000
 tons  of  tobacco  from  our  country,

 Row  we  are  again  trying  to  have
 negotiations  so  that  they  may  purctiase
 mhore  from  STC  and  there  are  reasons
 to  believe  that  there  will  be  more  pur~
 chases  from  STC  as  compared  to  isst
 ‘year.
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 Direct  Expert  of  Gommoditics
 Agriculture  Marketing  Beard,  Poniab

 *275,  SHR]  BHAGAT  RAM:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 be  pleasetl  to  state:

 (a)  Whether  he  is  aware  about  the
 fact  that  the  Minister  of  Agriculture,
 Punjab,  had  demanded  to  allow  Ag-
 riculture  Marketing  Board,  Punjab
 and  other  semi-Government  institu-
 tions  to  export  directly  some  commo
 dities  like  cotton,  potatoes,  seeds  of
 wheat  and  vegetables  etc:  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  and
 (b).  A  statement  is  laid  on  the  Table

 of  the  House.

 Statement
 Minister  of  Agriculture,  Punjab,  in

 his  letter  addressed  to  the  Union
 Minister  of  Agriculture  had  suggested
 making  immediate  arrangements  for
 the  export  of  potatoes  from  Punjab
 and  drawing  up  a  long  range  policy
 for  the  export  of  vegetables.

 Export  of  potatoes  is  now  freely
 allowed.  As  for  vegetables,  special
 production  programmes  geared  to  part
 of  the  additional  production  for  export
 have  been  suggested  to  the  State  Go-
 vernments.  Exports  of  cotton  are
 done  through  Cotton  Corporation  of
 India  or  State  Cooperative  Marketing
 Federations.  Now  arrangements  are
 being  worked  out  to  the

 tion,  with  STC  &  NAFED  grovidini
 them  free  assistance  in  this  bebsll
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 a  om  थक  सप्यक्ष  1...  पाव  में  कम
 तौर  पर  इस  दिनों  देखा  गया  है  कि  झाशू  को

 केक  है,  2  द्  ्  ल
 पर  भी

 ु
 बाला  t  a

 hi  al है  त्र  पजाब  के  किसान,  जिन्होंने  इतनी  भहलत  के

 जब  पेश  ह्  हल  हो  से  है।  ज  ह x
 साथ भी  यही  हालत  हुई।  पजाब  एग्रीकल्चर  मिनिस्टर
 ने  सेमी-गबर्नग्रेन्न  या  मार्केटिंग

 ३  बुर  ०७०३4
 लिये  झाप  ने  जो

 कहा  है,  बह  रु  पूछना  हता,
 जहां  ताफेड  है,  उस  के  सरिये  खरीदने  का  भाप  ने  क्या
 प्रबन्ध  किया  है,  जैसे  पजाब  में  भालू  भौर  दूसरी  कमो-
 डिटीज़  है,  @  सड़ने  न  पायें  ग्रौर  किसानो  को  ठीक  भाव
 भी  मिल  सके  ?

 जी  मोहन  धारिया  :  सभापति  जी,  इसी  लिये  मैंने
 दिल्ली  में  जो  राज्यों  है  मंत्रियों  की  कान्फरेंस  बुलाई  थी.
 उस  में  संथ से  कहा  है  कि  अपने  यहां  मार्कटिय  फैडरेशन
 को  मज़बूत  करें  1 नाफिड  के  पास  हतने  श्रादमी  नहीं  हैं
 कि  हर  राज्य  में  भेजे  जा  सकें,  वह  तो  एक  एपेक्स  बाड़ी  है।
 झगर  राज्यों  को  मार्कोटग  फैशरेशन्स

 चौधरी  अलबीर  सिंह  :  नाफेड  ने  मार्कफेड  के
 जरिये  पंजाब  में  जो  खरीद  की  है,  उस  में  50
 रुपये  श्विंटल  का  भाव  उन्होने  है  लेकिन  किसान
 को  भपसी  आलू  की  उपज  को  जेकर  उन  के  गोदाम  में
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 खरीदे,  वह  किसान  के  खेत  में  जा  कर  जौर  बहो  माल
 का  सिलैक्सय  कर  के  खरीदे  ?

 प्याज  जैसी  चोजें  जो  खराब  हो  सकतो  हैं,  नि
 गोडाउन्ज़  का  इन्तजाम  भो  करना  होगा,  इस  बारे
 में  भी  हम  ने  उन  को  कहा  है  जोर एक बढ़ा. एक  बड़ा  प्रोग्राम  हम
 इस  में  ले  रहे  है  ।

 भरी  जोग  प्रकाश  त्यागी  :  यह  बड़े  दुर्भाग्य की  बात  है
 कि  सरकार  किसानों  के  हितों  की  बात  तो  कहती  हैं,
 लेकिन  भ्राचरण  में  इतनी  दूर  हो  जाती है  कि  काश्तकार
 को  उस  का  लाभ  नहीं  हो  पाता  ।  केते  पिछले  दिनों
 चीनी  के  बारे  में  हुमा,  इन्होने  एक्साइज  श्पूटी  माफ़
 की,  फिर  भी  किसान  को  लाभ  नहीं  हुभा,  उस  1  गन्ना
 लकड़ी  के  भाव  से  भी  तीचे  बिका  ।  जब  आप  ने  एक्स।इज

 ड्यूटी  की  छूद  दी  तो  उस  का  लाभ  फैक्टरी  वालों  को
 हुमा ।  इस  साल  देश  में

 भालू  बहुत
 ज्यादा  पैदा  हुमा है, है,

 झाप  ने  काश्तकारों  की  मदद  के  लिये,  उन  को  उसे
 की  उपज  का  ठोक  दाम  मिल  सके--इस  के  लिये  कया
 किया  हैं?  झाज  उन

 को  बालू
 का  सही  दास  नहीं

 मिल  रहा  है,  1  रुपये  का 6  से  8  किलो  श्रालू  बिक
 रहा  है।  काश्तकार  पहले  गन्ने  में  मारा  गया,  भ्रव  पभ्रालू
 a  समाप्त  हो  रहा  है  1  इसलिये  मैं  सरकार  से  जानना
 चाहता  हू--काश्तकारों  की  मदद  के  लिये  या  तो
 सरकार  को  एक्सपोर्ट  करे  या  अपनों शोर  से
 खरीदकर  भण्डारों  में  रखे  भ्रौर  उस  को  समय  पर
 केचने  के  लिये  निकाले,  ताकि  काश्तकार  को  सपोर्ट
 आइस  का  लाभ  मिल  सके  प्लालू  के  एक्सपोर्ट  की
 व्यववस्था  यदि  झप  कर  सकते  हैं  तो  फौरन  कीजिये,
 व्यापारियों  के  पास  जाने  के  बाद  करेंगे  तो  फिर  उस  का
 लाभ  व्यापारी  को  होगा  t

 sit  मोहन  आारिया  :
 कग  शि  मकका दाम  हमारे  से  भी  कम  है,  फिर  भी  24-25  हजार  टन

 भेजने  की  कोशिश  की  है  और  वह  जा  रहा  है।
 इस  वर्ष  हमारे  यहां  90 लाब टने भा

 |
 की  वैदाइल हो. हो

 गई  है।  उस  के  लिए  छा  रास्ता  यही  है  कि  हम  वहीं
 खरीदने  का  इन्तदाम  करें,  स्टोरेज  क!  इन्सज़ाम  करें  शीर

 कीर  में  मबेंउन  की  कहा  कि  इत  साल  भाप  को
 ह  : og  उठाने  होंगे  ह. उ  तक  स्टेट  गबतेमेंट्स  पूरा
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 श्री  श्रोम  प्रकाश  स्थागी  :  हमारे  जीवन-मरण
 का  प्रश्न  है  t

 MR.  SPEAKER:  The  Question  Hour
 WRITTEN  ANSWERS  TO  QUESTIONS
 is  over.

 Soft  loang  to  Sick  Industries

 *263  DR.  BAPU  KALDATE:  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have
 Changed/extendeg  the  scope  of  soft
 loans,  introduced  in  १96  to  sick  in-
 dustries;

 (b)  if  so,  whether  the  scope  was
 extendeg  to  profit  making  industries;

 (c)  the  amount  advanced  under
 this  scheme  in  498  to  the  industries
 referred  to  in  (b)  above;

 (व)  whether  the  scope  has  been
 further  extended  to  replace  the
 higher  bank  rate  loans;  and

 (e)  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)
 and  (b).  The  soft  loan  scheme  seeks
 to  provide  loans  at  concessional  rate
 of  interest  of  7.5  per  cent  per  annum
 to  eligible  units  in  five  selected  indus-
 tries  viz.  cotton  textiles,  jute,  cement,
 sugar  and  specified  engineering  indus-
 tries.  Units  are  not  eligible  for  assis-
 tance  unless  they  are  suffering  from
 weakness  relating  to  mechanical
 obsolescence  and  there  are  early  pros-
 pects  of  viability  as  a  result  of
 modernisation,  Priority  is  given  in
 sanctioning  assistance  to  sick  units
 namely  those  whose  paid  up  capital
 and  reserves  have  been  eroded  to  the
 extent  of  50  per  cent  or  more.  The
 proportion  of  assistance  given  on  soft
 terms  depends  on  the  extent  of  weak-
 nesa  of  the  concerned  unit.  This  is  so
 from  thé  inception  of  the  scheme
 and  its  scope  hag  not  bean  widened
 specifically  for  the  benefit  of  profit-
 making’  units.  v

 tc)  Qut  of  Rs,  40.389  crores  gane-
 tioned  under  the  scheme  to  93  uptits
 during  1978,  the  amount  adyanted  to
 better  off  units  works  out  to  Re.  62.23
 erores  covering  42  units.

 (d)  No,  Sir.

 (e)  Does  not  arise.

 ओमती  इन्दिरा  गांधी  के  कार्म  पर  झसफल  छापे
 के  लिए  उत्तरदायी  भ्रधिकारियों  के  बिचद्ध

 कार्यबाही

 264.  शनी  राम  बिलास  वासबाल :.  क्या  उप-

 क  ह
 तथा  लिस  मली  यह  बताने  की  कृपा

 (क)  क्या  सरकार  का  विचार  उन  अधिका-
 रियो  के  विष्  का्येवाही  करने  का  है  जो  श्रीमती
 इन्दिरा  गांधी  के  फार्म  पर  असफल  छापे  के  लिए
 उत्तरदायी  हैं;

 (ख)  क्या  छापा  मारने  वाले  दल  में  वह
 प्रधिकारी  सम्मिलित  थे  जो  आपातकाल  के  दौरान
 बहुत  सक्रिय  थे  भौर  क्या  वे  ग्रभी  भी  आयकर  विभाग

 की
 जांच  सेल्न'  में  उच्च  पदों  प्रर  क्राम  कर  रहे  हैं;

 र्‌

 (ग)  इस  असफलता  के  लिए  भधिकारियों  के
 विण्द्ध  क्या  काररंभाई  करने  का  विचार  है  ?

 जिस  अंग्रालय  में  रास्य  मत्री(भी
 ५०  अं उल्लाहु)  :  (%)  सम्बन्धित  झ्िकारियों  से  स्पष्टी-

 करंण  मांगे  गए  हैं  ज्लौर उन पर |.  पर  विचार  किया  जा
 रहा  है  ।

 थ्)  भतंमात  मिरीकण  निदेशक  (जांच)
 बम्बई  झामिकर  था  जिस  के  बाद  में  श्रापात-
 काल में  तस्कर  भौर  छलसाप्रक  शधितिषम
 के  धीन  हां  सकम  बनाया  गमा  |
 झापातकाल  के  बाद  निरीक्षण  निदेशक  (जाँच)  के
 कप  में

 ्
 किए  जाने  से  पहले,  हुं  भरतिकारी

 न न  ्  नि  र औ ध्नि1
 में  भाग  लिया  था,  उनमें  से  कोई  ही  भ्तिकारी
 आपातकाल  में  सामान्य रूप रुप  से  संक्रिय था.  ar:  ये
 अखिकारी  अपने  पदों पर  कार्य  कर  रहे  हैं।

 (अ)  कही  उत्तर थी at  कृपर आग  (क)  we न्ह््तर
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 Tata  Committee  report  on  service
 eonflitions  of  personnel  of  Civil

 Aviation  Department

 #266,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  lay
 a  statement  showing:

 (a)  whether  the  Tata  Committee
 has  submitted  its  report  to  Govern-
 ment  regarding  service  conditions  of
 the  personnel  of  Civil  Aviation  De-
 partment;

 (b)  important  recommendations
 and  their  financial  implications;

 (c)  for  how  long  these  recommen-
 dations  are  in  the  process  of  exami-
 nation  and  the  decisions  taken  so  far;
 and

 (a)  how  soon  a  final  decision  on
 the  recommendations  of  the  Com-
 mittee  is  expected  to  be  taken?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK):  (a)  to  (d).  The
 Tata  Committee  was  appointed  to
 review  the  organisational  structure
 and  functions  of  the  Civil  Aviation
 Department  and  make  recommenda-
 tions  for  its  re-organisation  in  the

 light  of  the  rapidly  growing  require~
 ments  of  modern  aviation.  The  Com-
 mittee  submitted  its  Report  to  Gov-
 ernment  in  February,  1976,  For
 examining  the  recommendations  of
 the  Tata  Committee,  an  Empowered
 Committee  was  appointed  in  March,
 1976.  The  Empowered  Committee

 has,  so  far  held  i6  meetings
 (the  last  meeting  was  held  on
 2i-2-3979).  The  important  recom-
 mendations  of  the  Tata  Committee
 relating  to  organisation,  personnel  and
 recruitment,  designation  and  grading
 of  technical  personnel  and  the  deci-
 sions  of  the  Empowered  Committee
 thereon  are  given  in  the  statement  en-
 closed.  The  financial  implications  of
 these  recommendations  are  expected
 to  be  of  the  order  of  Rs.  84  lakhs  per
 annum.  Most  of  the  recommendations
 of  the  Tata  Committee  have  already
 been  considered  by  the  Empowered
 Committee.  The  remaining  recom-
 mendations  are  likely  to  be  considered
 shortly.  Action  for  the  implemente-
 tion  of  the  decisions  of  the  Empower-
 ed  Committee  is  in  progress  and  is
 expected  to  be  finalised  shortly.

 Statement

 csp  ainsi  eicetiiieeiamaeabinin  tt
 Recommendations  of  the  Tata  Committee  Decision  of  the  Ermpowered  Committee

 Organisation
 t.  Thatin

 pee
 phys  modern  practice  Air  Traffic  Accepted.

 ions,  to  be  re-
 Electronics  Division,  be  me:

 into  an  Air  Traffic  Services  (ATS)  Wing  of  the
 Givil  Aviation  Departmen

 2.  That  the  Communication  and  Technical  cadres  ofthe  A  Sub-Committee  has  been  «ppointed  to
 communications

 ape,
 be  commendat Tete.

 with  into  «  single  igs
 forth-  consider  the  re

 ‘wellihought  out  scheme  of  re-training  in  both
 onde.

 ia

 oe  —  as ‘  peer: ek
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 Persoancl  PI

 Recommendations  of  the  Tata  Committee  Decision  of  the  Empowered  Committee

 $  That  the  task  of  determining  in  detail  norms  for  Accepted. the  number  of  posts  in  the  Air  Traffic  Services
 Wing  required  for  each’  job  to  be  performed and  the  level  at  which  they  should  be  so  created
 for  which  the
 tions  were  not  accepted  by  the  Committee.  be
 entrusted  to  the  Staff  Inspection  Unit  of  the
 Ministry  of  Finance  which  is  specialised  in  this
 very  fieid.

 co  That  a  new  service  be  created,  to  be  called  the
 Civil  Aviation  Service,  for  all  gazetted  officers
 of  the  Civil  Aviation  Denartment  engaged  in
 technical  tasks,  preceded  by  discussions  with
 the  repr  s¢ntativis  of  the  various  gazetted concerned,

 A  Sub-Com-nittee  has  bsen  appointed  to
 consider  the  recommendation.

 Recruitment,  Designation  &  Grading  of  Technical  Personnel

 §.  That  Technical  personnel  of  the  Civil  Aviation
 Department  be  re-designated  in  theirrespective branches  according  to  the  work  they  do.

 6.  That  the  designation  of  Aerodrome  Officer
 should  be  used  only  by  officers  entrusted  with
 administrative  Airport  duties  and  only  in
 respect  of  such  duties.  At  smaller  Airports and  Aerodromes,  where  both  ATC  and  adminis-
 trative  work  are  relatively  light,  both  duties
 should  continue,  as  at  present.  to  be  performed
 by  a  single  officer.  In  such  casea  he  will
 cum  the  two  designations  and  should
 use  them  accordingto  the  subject  with  which
 he  is  dealing  at  that  time.

 Dp  That  no  officer  below  the  level  of  Air  Traffic
 troller  (at  present  Aerodrome  Officer)

 should  be  erttrusted  with  ATC  duties  at  any
 Airport.

 8.  That  the  ATC  Ratings  of  Tow-r,  Approach
 Airways,  should  continue  to  be  the  mini-

 mum  essential
 ratings

 to  qualify  for  the  post  of
 Air  Traffic  Controller.

 oe  That  a  Rating  Allowance  of  Rs.  75  per  month
 should  be  paid  for  each  of  the  thr  e  Radir
 Ratings,  nimel;,  Appro  ch  Radar,  Arca
 Radar  and  precision  Approach  Radar,  such
 aliowances  to  count  for  retirement  and  leave

 These  allowances  should  cease  to  be
 paid  to  such  officers  who  fail  to  retain  their
 current  Ratings.

 43.  That  the  present  Communications  and  Tecbni-
 cal  branches  Tele-Commiunicetions
 Department  te  raeggerd  into  one,  to  be  calted
 dhe  Blectoottics  Division  of  Air  Traific  Services.

 Accepted  on  the  understanding  that  no
 financial  implication  was  involved.

 Accepted.

 Accepted.

 Accepted.

 Accepted.

 Accepted.
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 Recommendations  of  the  Tata  Committee  Decision  of  the  Empowered  Committee.

 is.  That  officers  responsible  for  the  installation/  Accepted  in  principle.
 operation/mainteriance  of  Radar,  ILS  Equip-
 ment  and  other  Landing  and  Navigational
 Aida,  should  not  be  below  the  rank  of  Electro- nics  Officer.

 395  That  with  the  proposed  merger  of  the  present
 Communications  and  Technical  branches  into
 one  division,  to  be  called  Electronics  Division,
 the  existing  non-gazetted  Grades  of  Radio
 Operator,  Radio  Operator  (Selection  Grade)
 and  Communications  Assistant  as  well  as  Radio
 Technician,  Radio  Technician  (Selection
 Grade)  and  Technical  Assistant,  be  abolished
 and  one  grade  of  Electronics  Assistant  created
 comparable  in  status  and  emoluments  to  Air
 Traffic  Assistant.

 Accepted  in  principle.

 4  That  Directors  at  Headquarters  incharge  of  Not  accept-d.
 Departments  as  well  as  Regional  Directors,
 be  given  a  Special  pay  of  Rs.  200  per  month.

 Fuel-saving  scheme  introduced  by
 Civil  Aviation  Department

 *267,  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  new
 fuel-saving  scheme  has  been  intro-
 duced  recently  by  the  Civil  Aviation
 Department;

 (b)  if  so,  whether  the  Indian  Air-
 lines  pilots  are  satisfied  with  this
 scheme;  and

 (c)  if  so,  the  details  regarding  this
 scheme?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL.  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  to  (c).
 On  persistent  demand  of  IATA  of
 which  Indian  Airlines  is  also  a  Mem-
 ber,  ATS  route  for  Bombay-Madras
 via  Veilary  has  been  made  operative
 for  the  reverse  flight  also.  fHarlier
 the  reverse  route,  ie.  Madras-Bombay
 Was  via  Bellary  and  Belgaum.  This
 Te-routing  has  reduced  the  distance
 from  Madras  to  Bombay  by  approxi-
 mately  90  miles.  There  have  been  no

 complaints  from  the  pélots.
 8x7  ie

 x  a
 te  yar

 News-item  Captioned  ‘Now  Vanas-
 pati  Adulteration”

 #268,  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  his  attention  hag  been
 drawn  to  the  news-item  captioned
 “Now  Vanaspati  Adulteration”  pub-
 lished  in  the  ‘Financial  Express’
 (Bombay  Edition)  dateg  the  9th  Feb-
 ruary,  ‘1979;

 (b)  if  so,  what  action  have  Gov-
 ernment  taken  to  prevent  the  adul-
 teration  of  vanaspati  ghee  with  the
 refined,  bleached  and  deodorised  palm
 oil;  eer:  |

 (c)  whether  such  admixture  of
 R.BD.  Palm  Oi]  with  Vanaspatt
 causeg  health  hazards;  and

 (d)  if  so,  what  measures  have  Gov-
 ernment  taken  to  check  such  admix-
 ture?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  ‘Yes,  Sir,

 (b)  to  (a).  The  Central  Goverment
 had  issued  advance  instructiona,

 ‘
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 which  wére  repeated  from  time  to

 time,  to  the  State  Governments  to
 take  suitable  measures  to  ensure  that
 RB.D,  Palm  Oil  was  not  passed  off
 as  vanaspati,  or  sold  in  adulteration
 with  the  latter,  by  any  unscrupulous
 trader  or  manufacturer.  R.B.D,  Falm
 Oil  which  is  imported  into  the  coun-
 try  has  to  conform  to  the  prescribed
 health  specifications  including  the
 melting  point  and  it  would  not  be
 correct  to  state  that  its  use  would  be
 hazardous  to  health,

 Trade  with  major  Gulf  Countries

 “271.  SHRI  SKARIAH  THOMAS:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-

 TION  be  pleased  to  lay  a  statement
 showitrig:

 (a)  the  volume  of  trade  with  the
 major  Gulf  Countries;  and  also  the
 percentage  in  relation  to  the  total
 annual  foreign  trade  during  977  and
 1978;

 (9)  the  major  items  of  trade;  and

 (c)  the  steps  taken  to  explore  and
 exploit  ali  the  possibilities  of  trade?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  to  (c).  India’s  exports  to
 and  imports  from  Gulf  countries  dur-
 ing  the  years  1976-77  and  1977-78,  and
 their  percentages  to  India’s  total  ex-
 ports  and  imports  were  as  follows:

 (Value  in  Rs.  crores)

 Name  of  the  country  1976-97  1977-78

 Exp.  Imp.  Exp.  Imp.

 United  Arab  Emirates  ‘  मु  द  769  ४9  77°59  age"  OH  88+g7 57
 Bahrain  .  24°26  475  22°86  26675

 Kuwait  7  .  INpr4  77°29  iat  74  660

 Oman  .  8118  7°45  30°  4  o'73

 Qatar  20°22  8१74  r8°  97  gry

 Toran  =  y6o-48  380'rg  0  885 ry 306t5  tggrad iggrab

 rg  ery  3977-49

 Bap.  Tinp.  Exp.  ‘Trip.

 Petcentage  relation to  our  total  for
 5  4  a

 *
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 2.  India’s  major  items  of  exports  to
 Gulf  countries  are  meat  and  meat
 preparations,  tea,  spices,  medicinal
 and  pharmaceutical  products,  iron
 and  steel  items,  machinery  items,
 building  materials,  transport  equip-
 ment,  clothing,  plastic  materials,  etc.
 India’s  major  jtems  of  imports  from
 Gulf  countries  are  petroleum  and
 petroleum  products  fertilisers  and
 dates,

 3.  With  a  view  to  step  up  our  ex-
 ports  to  Gulf  countries  various  steps
 that  have  recently  been  taken  by
 Government  include  exchange  of  high
 level  delegations,  exchange  of  trade
 delegations  sponsored  by  Chambers  of
 Commerce,  Export  Promotion  Coun-
 cils,  etc.  and  participation  in  impor-
 tant  international  fairs  and  exhibi-
 tions  held  jn  this  region,  Efforts  are
 also  being  made  to  secure  project
 contracts  in  various  Gulf  countries  as
 execution  of  projects  in  these  coun-
 tries  involves  deployment  of  Indian
 labour  ang  export  of  building  mate-
 rials  and  other  equipment  which
 result  in  earning  of  foreign  exchange
 for  the  country,

 Need  for  adequate  Aircrew  in  Air-
 craft  to  Avoid  Air  Accidents

 *276,  छपरा  R.  MOHANARANGAM:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  spate  of  air  acci-
 dents  during  the  last  two  years  has
 revealed  the  necessity  of  having  ex-
 tra  crew  in  aircraft  in  the  interests
 of  safety  of  air  travel;  and

 (b)  if  so.  the  steps  proposed  to
 make  travel  safer  by  plugging  a
 possible  loophole  in  the  shape  of  in-
 adequate  crew?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 and  (b).  The  investigation  of  past
 accidents  have  not  revealeq  any  need
 for  altering  the  flight  crew  require-

 ment  for  any  of  the  type  of  wircraft
 operated  in  the  country,

 Location  of  Aerodrome  at  Tuticorin/
 Kayatar

 *277.  SHRI  kK.  T.  KOSALRAM:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  any  decision  has  been
 taken  about  the  location  of  aerodro-
 me  either  at  Tuticorin  or  at  Kayatar
 in  Tamil  Nadu;  and

 (b)  if  so,  when  will  this  decision
 be  implemented?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 and  (b),  Tuticorin  is  one  of  the  50
 centres  recommended  by  an  Expert
 Committee  for  operation  of  third  level
 air  services  in  the  country.  The
 recommendations  of  the  Committee
 are  presently  under  examination  of
 Government.  In  the  meanwhile,
 some  suggested  sites  for  the  cons-
 truction  of  an  aerodrome  at  Tuticorin
 have  been  jnspected  by  the  officers  of
 the  Civil  Aviation  Department  with
 a  view  to  acquiring  one  of  the  them
 for  the  purpose.

 Moropotv  Procurement  of  Rubber
 by  Rubber  Board

 *278.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  Government  have  a
 proposal  under  consideration  to  en-
 sure  the  monopoly  procurement  of
 rubber  by  Rubber  Board  eliminat-
 ing  middlemen;  and

 (b)  if  so,  the  details  thereof  and
 steps  being  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
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 GOYAL):  (a)  and  (b).  Measures  to
 give  adequate  incentives  to  the  rub-
 ber  growers,  which  would,  at  the
 ame  time,  take  care  of  the  interests
 of  the  rubber  consuming  industry,  are
 under  the  consideration  of  the  Cen-
 tral  Government,  in  consultation  with
 the  State  Governments  concerned.  A
 scheme  similar  to  the  monoply  pur-
 e@hase  of  cotton  is  one  of  the  sugges~
 tions.

 भी  घारी  ऐ
 ॥  धारी

 ष्ग  सत मदक देखन
 (गुबरात)

 *279,  क्री  धर्मसिह  भाई  पटेल:  क्या
 भाणिज्य  तथा  नागरिक  पूति  और  सहकारिता  मंत्री
 थू  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच
 श्

 श्री  धारी  सीड्स
 भचेंप्ट्स  एसोसिएशन,  धारी,  ग्रमरेली,  सौराष्ट्र,
 श्रुजरात  ने  मंत्रालय  को  23  जनवरी,  i978  को
 मूंगफली  के  बीजों  का  स्टाक  करने  शौर  मूंगफली  के
 डछत्पादकों  को  तिलहन  श्रौर  दालों  भ्रादि  के  उत्पादकों
 के  बराबर  लाने  की  प्रनुमति  देने  के  बारे  में  गुजराती

 एक  प्रभ्यावेदन  भेजा  था  ;

 (सर)  यदि  हां,  तो  प्रभ्यावेदन  का  संक्षिप्त
 में  ब्यौरा  क्या  है;

 फ्र
 क्या  यह  भी  सच  है  कि  इस  प्रभ्यावेदन

 में  उ  भाग  (क)  में  उल्लिलित  केवल  दो
 भांग  की  गईं  थी;  झौर

 (घ)  यदि  हां,  तो  सरकार  द्वारा
 ग् झब  तक  इस  बारे  में  की  गई  कार्यवाही  भथवा  की

 याली  कार्यवाही  का  ब्यौरा क्या  है?

 शोवल)  :
 (क)  से  (ग).  शन  ने  यह
 अनुरोध  किया  है  कि  मूंगफली  की  स्टाक  सीमा  बढ़ायी
 जानी  चाहिये  झथवा  तिलहन  व्यापारियों  को  पवन
 से  दाल  बनाने  वाली  मिलों की  तरह  दाल,  खाने
 शोध्य  सिलहन  दौर  खाने  योग्य  तेल  (सण्डारण-निमंत्रण
 आदिश,  977  के  झन्तरत  'उत्पादक'  की  परिभाषा
 शामिल  किया  जाना  चाहिये  ।

 (भ)  जब्त  प्रादेश  4-2-i978  को  संशोधित
 किया जा  चुका  हैं,  जिसके  हांरा  उत्पादक की यरिभावषा  विस्तुत कर  दी  यह  है  1  इस  गई  परिभाषा
 मे  सभ्यानेदत देने  वाले  सी  भा  जाते  हैं।  जहां तक
 अंदाक  श्लीमायों  का  सम्बन्ध  है,  थे
 स्थापित  कसता,  जैसी:  भी  स्थिति  हो,  से  सम्क[,

 MARCH  9,  “t9t9

 fret  उत्पादक/  ह

 A
 ad  fe  4

 =
 Demand  by  Sugar  industry  fer  sxbei-
 dy  of  amount  equal  to  excise  ditty

 om  Sugar  !

 *280.  SHRI  DAJIBA  DESAI:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased.
 to  state:

 (a)  whether  it  is  a  fact  that  the
 sugar  industry  in  the  country  has
 demanded  repayment  of  an  amount
 equal  to  the  excise  duty  to  the  sugar
 industry  by  way  of  subsidy  so  that
 the  sugar  industry  in  its  turn  can  give
 fair  price  to  the  sugar  cane  growers
 as  declared  by  Government;  and

 (by  if  i  what  action,  if  any,  has
 been  taken  or  is  proposed  to  be  taken
 by  Government  in  this  behalf?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL):  (a)
 No  Sur;  No  demang  has  heen  received
 by  Government  from  the  Sugar  In-
 dustry  seeking  repayment  of  an
 amount  equal  to  the  excise  duty  to
 that  industry  as  subsidy,

 (9)  In  view  of  the  reply  to  part
 (a)  the  question  does  not  arise.

 Instructiong  to  Public  Sector  Bankg  for
 Financial  Assistance  to  Antodaya

 Families

 *281.  SHRI  0,  V,  ALAGESAN:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  whether  Reserve  Bank/Gov-
 ernment  have  issued  specific  instruc-
 tions  to  the  public  sector  banks  to
 provide  financial  assistance  to  ‘the
 Antodaya  families  selected  by  the
 Government  of  Rajasthan;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE

 .
 ZULFIQUARULLAH):  ta)

 fb).  Although  no  epetify  Ingtruce
 Sons  have  héeay

 eee  eee dave  programme  aathan,  oxedit
 dacifities  aye  being:  extendadbe  peuke
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 issued  by  the  Reserve  Bank  of  India
 for  providing  finance  for  various
 activities  in  the  priority  sector.

 Seminar  of  Jute  Producing  Countries

 260i,  SHRI  MADHAVRAO  SCIN-
 DIA:  Wil]  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  under  the  UNCTAD
 auspices,  a  Seminar  of  Jute  producing
 countries  of  Asia  hag  been  proposed
 to  be  held  in  Nepal  in  the  near
 future;

 (b)  ig  so,  countries,  participating
 therein;  and

 (९)  proposed  agenda  likely  to  be
 discussed  thercat?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  A  Seminar  of  principal
 jute  producing  countries  has  been
 held  in  Kathmandu  during  February
 26-28,  1979,

 (b)  Bangladesh,  Burma,  India,
 Nepal  and  Thailang  participated  in
 the  Seminar,

 (c)  The  matters  relating  to  propos-
 ed  international  agreement  on  jute
 and  jute  products  and  also  relating  to
 cooperation  among  jute  producing
 countries  were  discussed  in  the
 Seminar,

 इंजाकत,  of  Raw  Rabber

 2602,  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state;

 (a)  what  quantities  of  saw  rubber
 trat  Government  proposes  to  im-

 Dort  during  2979  and  how  niuch  will
 be  natjtal  subber  and  how  much
 ‘eynthetie  sdibtr  ४

 yk  ay

 by  whether  Government  have  made
 &  buffer  stock  of  raw  rubber  to  meet
 nation’s  needs  during  rainy  season
 in  ‘1979;  and  ५

 (९)  if  no,  buffer  stock  of  rubber
 maintained:  how  Government  will
 meet  the  raw  rubber  needs  of  rubber
 consuming  Industry  during  rainy
 season  of  ‘1978?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  Import  of  natural
 rubber  to  the  extent  necessary  is
 allowed  by  Government  after  periodi~
 ea]  review  of  its  demand-~supply  posi-+
 tion  in  the  country.  Currently,  during
 ‘1979,  9  consignment  of  ‘15,000  tonnes
 of  natural  rubber  is  being  imported.
 Import  of  Synthetic  Rubber  (SBR)  is
 also  being  allowed  to  actual  users  on
 restricted  basis  to  overcome  the  short-
 age  due  to  production  problems  in  the
 only  unit  in  the  country  manufactur+
 ing  SBR.

 (b)  and  (ec),  While  reviewing  the
 demand-supply  position,  Government
 takes  into  account  the  need  for  main-
 taining  a  stock  of  4  months’  require-
 ments  of  the  industry  in  the  country.
 After  assessing  the  demand-supply
 gap,  a  decision  on  allowing  import  of
 rubber  is  taken  so  that  the  needs  of
 the  rubber  consuming  industry  are
 taken  care  of.

 MANGO:
 TOURISM  AND  CIVIL  AVIATION  be

 pleased  to  state:  ,

 (a)  the  guidelines  and  financial
 assistance  provided  by  the  Ministry
 to  develop  the  undeveloped  and  neg-
 lecteg  tourist  resorts  of  the  State  so
 far;  and  .

 9)  money  earmarked  by  his  Minis-
 ty  for  the  development  of  tourigty
 ‘fn  Tribal  Areas  of  the  State?
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 VIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 and  (b),  Tourist  areas  are  developed
 on  the  basig  of  their  importance
 either  as  areas  of  local,  national  or
 internutional  importance,  and  gubject
 to  availability  of  funds.  No  money
 ds  earmarked  as  such  for  the  develop~
 ment  of  tourism  in  Triba]  areas,  or  for
 that  matter,  in  any  other  developed
 or  under-developed  areas.

 Export  of  Silken  Cloth  to  U.S.A.

 2604.  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 COMMERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 O°"  Written  Ansidere  iy

 {a)  ‘the  quantity  of  silken  cigth  4१
 all  types  of  sik  exported  to  U.S.A.
 during  last  five  years  (i974—78);

 (b)  the  value  of  such  exported
 silken  cloth  in  terms  of  rupee;  and

 (c)  whether  the  tasser  and  silk  of
 issa  and  Assam  respectively  form

 part  of  that  export?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  and  (9).  The  quantity
 and  value  of  natural  silk  goods  ex-
 ported  to  USA  is  as  under:

 Year  Quantity  Value

 गा  3974  नि  4  lakh  sq.  mtrs.  Rs.  ‘1007  lakhs

 7975  *  .  5  lakhs  82.  mtrs.  Rs.  398  lakhs.

 976  7  lakh  sq..  metrs.  Rs,  शाए.  lakhs.

 1977  9  lakh  sq.  mtts.  Rs.  335  lakhs
 3978  38  lakh  sq.  mtrs.  Rs.  606  takhs.

 (Source  :  Central  Silk  Baord)

 (ec)  Regionwise  export  statistics  are
 mot  maintained.

 बेदर  बिल्ल  लिमिटेड  लिश्पुर  कागज  अगर
 आर  अवश)  हारा  उत्पादन  शुल्क,  सोसा

 शुश्क  झोर  भ्रायकर  का  सुयलान

 290  &  भी  हशम  वे  कछयाय  :  क्या  ्य  RET
 wer  जिस  मंत्री  यह  बताने  की  कृपा  करेंगे

 चित  भंतालत  में  राज्य  मंतो  पो  जुशिफिकार
 जललाहु)  ::  (क)  जहाँ  तक  सिरपुर  पेपर  मसिहत
 लिमिटेड,  कागज  नगर  द्वारा गत तीन त  तीन  वर्षों में  से
 प्रत्येक  वर्ष में  की  गई  सीमा  शुल्क  की  भवायश्ी के
 बारे  में  सूचता का  सम्बन्ध  हें,  उसे  प्रस्तुत कहना
 सम्भव  महीं  क्योंकि किसी  आझ्रायातकर्ता/निर्धासकर्ता
 बिशेष  ारा  कदा  किए गए  सीमा  हरह्क  का  रिकार्ड
 ह, 2  बार  तहीं  रखा  जाता  ।

 इस  कम्पती दास मत क्या  मत  होगे  अंपों सें झदा की गई 1...  की  गई
 केलीय  उत्सदत  शुर्क को  रकम  नीचे  दिए  जतुसार
 हैं

 boy  is
 +f  —  sorter  eee

 I975-76  1976-77  I9¥7+7 8

 0  कक  ao,
 t  eB

 2.25  करोड़  3.46  शषोड़  3.76  SF
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 (&)  भालूम  हमा  है  कि  सिरपुर  पेपर  सिल्‍्स
 लिसिटेड  एक  कम्पनी  है  जो  कम्पनी  भ्धितियम  के
 झधीन  पंजीकृत है  भौर  इसलिए  इसका  कोई  भागीदार
 होने  का  परान  ही  नहीं  उठता  ।  विधि,  म्याय  पौर
 कम्पती  कार्य  सत्ञालय  (कम्पनी  कार्य  विभाग)  के
 पास  इस  समय  उपलब्ध  सूचना  के  भ्रनुसार,  उनस
 कम्पनी  के  पंजीकरण  की  तारीख  17  नवम्बर,  938

 है  भौर  उसमें  लगाई  गई  पूजी  का  वर्ष-बार  ब्यौरा
 मीचे  दिए  भनुसार

 निम्तर्लि खत  को  समाप्त  वधि  के
 तुलग-पत्र  की  तारीख  प्रदत्त  पूंजी

 (रुपये  लाखो  में)

 30-6-48  Ii6  8  उ०सि०*

 30-6-49  116,  99  उ०सि०

 30-6-50  wT  37  उसि०

 30-6-81  118,  39  उण्सि०

 30-6-63  02.73

 30-654  128,  48

 30-6~5S  134,  50

 30-6-56  255,03

 (30-6-87  पौर  30-6-58  259.03

 30-6~59  278  53

 30-6~60  झभौर  80-6~61  289.  48

 30-862,  321.13,

 30-638  (§90-6-77  344,12

 $  कफा  बचों मे ंमें  हैवसबाव में  उस्मारिया  िकका.  काम
 की  ६...  seein Wt भरी  |  भरत  सरकार के  100
 बपतें की सरकारी की  सरकारी  सानक  दर  उस्सानिया  सिक्के
 Rite  किलों: 10  दाने  6  (ह  &  बाबर
 च्ी।  f  ,

 Opening  of  au  Office  by  Rubber  Board
 at  Teliicherry

 2606.  SHRI  ए  हू.  CHANDRAPPAN:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  it  will  be  very  help-
 ful  to  the  rubber  growers  of  the  en-
 tire  Malabar  region  in  Kerala  if  the
 Rubber  Board  opens  an  office  at
 Tellicherry;

 (b)  if  so,  whether  any  such  propo-
 sal  is  under  consideration  of  Govern-
 ment  at  present;  and

 (०)  if  so,  when  it  is  likely  to  mate-
 rialise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA~
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  to  (cy.  Government
 have  recently  approved  the  establish-
 ment  of  a  Regional  Office  of  the  Board
 at  Tellicherry,  Kerala  State.

 रेडियो  च्  उत्पादन  कृल  को  समाप्त  करता

 2607  शी  बयारास  शाबय .  क्‍या  जप

 टन  कि
 लरी यहू  बतान  की  कृपा  करेंगे

 (क)  क्‍या  प्राकाशवाणी  नौर  इलैंक्ट्रामिक्स
 ने  रेडियो  पर  उत्पादन  शुल्क  समाप्त एसोसियेंशन

 करने  को  लिए  सरकार  से  भ्रमुरीध  किया  है  ;

 घ्)
 क्या  रेडिय्रो पर  उत्पादन  ्य

 वा  ह  लिया  जाता  है;  भौर
 =

 (ग)  मदि  हां,  तो  उत्पादन  शुरुक  सशाप्त  किने
 शाने  a

 ग  प्  ो कर
 की  बाधिक

 कितनी  संभावना  दस
 सें  सरकार  की  अ्रतिक्तित  क्या  है  ?
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 ay  भी  इस्वमास्त  को  है  कि  जो  रेडियो  सेट  पूर्णतः
 शुल्क-मुक्त  हैं  और  जिसका  विभिर्माण  लघु-प्ेत्र  में
 किया  जाता  है  उतके  लिए  छूट-सीसा  को  165/—
 Wo  से  बढ़ा कर  185/-- दपये कर दिया जाए बप  कर  दिया  जाए।

 (ख)  इस  सम्बन्ध  में  झधतन  सूचना  तत्काल
 छपलब्ध  नहीं  है।

 (ग)  रेडियो-सेटों  पर  से  केन्द्रीय  उत्पादन  छुल्क
 हुदा  लेने की  स्थिति  में  सरकार  को  एक  वर्ष  में  लगभग

 7  करोड़  रुपये के  राजस्व  की  हानि  होगी।  रेडियो
 पर  उत्पादन  छ्ल्क  में  कटौती  करने  के  प्रनुरोध  को
 स्वीकार  करना  सरकार  के  लिए  संभव  तहीं  हो  पाया
 है।  लघु  एककों  द्वारा  निर्मित  रेडियो-्सेटो  पर
 केन्द्रीय  उत्पादन  शुल्क  में  उदार  रियायतें  पहले  द्वी  उप-
 लब्ध हैं।

 Bankg  Lending  through  Cooperative
 Societies

 2608.  SHRI  DALPAT  SINGH

 PARASTE:  Will  the  DEPUTY
 PRIME  MINISTER  AND  MINISTER
 OF  FINANCE  be  pleased  to  state:

 (a)  whether  Government  are  satis-
 fied  with  progress  made  by  the  banks
 towards  increasing  their  lending
 through  the  cooperative  societies:

 (b)  if  ४०,  the  detalla  regarding  the
 performance  in  relation  to  the  village
 development  programmes;  and

 (९)  the  efforts  Government  propose
 to  make  to  ensure  greater  participa-
 tion  by  the  banks  in  developing  the
 villages?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (b).
 The  scheme  of  commercial  banks”
 lending  through  cooperative  sovieties

 wee
 initially  introduced  in  five  Stites

 MARCH  9,  ४79  Written  Anawers  ry

 dn  June,  1970  It  is.now  in  operation
 in  tweleve  States,  a

 The  advances  made  by  the  commert+
 cial  banks  during  ‘1977-78  under  the
 scheme  were  88  under:—

 (i)  Short  term  loans:  Rs,  22i6  lakhs

 (Qi)  Medium  term  loans:  Rs.  308
 lakhs.

 (iii)  Cash  Credit  Limit  (as  out-
 standing):  Rs,  39  lakhs.

 To  encourage  commercial  banks  for
 lending  through  the  cooperative
 societies,  Government  ang  the  Reserve
 Bank  have  issued  instructions  for
 adoption  of  cooperative  societies  with
 overdues,

 In  addition  to  the  above,  banks  are
 implementing  the  “Village  Adoption
 Scheme”  under  which  banks  mect
 the  credit  requirements  of  the  villages
 for  their  integrated  development,  As
 at  the  end  of  December,  1977,  55205
 villages  were  adopted  by  the  commer-
 cial  banks.

 (c)  Some  of  the  important  mea-
 sures  taken  for  increasing  the  flow  of
 credit  in  rural  areas  are  88  under:—

 red)  Banks  have  been  advised  to
 eoncentrate  in  areas  where  banking
 facilities  are  jnadequate  at  present.

 (2)  The  public  sector  banks  have
 been  advised  to  ensure  that  60  per
 cent  or  their

 their  advances  at  4  per  cent  rate  of
 interest  under  the  Scheme  of  Diffe-
 rential  Rate  of  Interest  and  to  en-
 sure  that  not  less  thin  2/Srd  of
 their  advances  under  the  Scheme
 are  routed  through  their  rurei  and
 semi-urban,  branches  ’

 (4)  More  Regional  Rural  Benks
 are  being  established  to  meet  of
 needs  of  small  sid  marging]  fat-
 mers,  egricultural  labouret,  ant
 rural  artisans,  rs
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 @Deniands  made  by  All  India  Grindlays
 @ank  Employees’  Federation,  Bombay

 2609.  कु  R,  K  MHALGI:  will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be

 pleased  to  state;

 (a)  whether  it  is  8  fact  that  the
 Government  of  India  have  received
 a  Memorandum  daten  29th  November,
 978  from  All  India  Grindlays  Bank
 Employees’  Federation,  Bombav,

 (b)  if  so,  what  are  the  suggestions
 Proposed  and  demand  made  in  the
 representation;  and

 (c)  what  action  have  Government
 taken  or  propose  to  take  in  respect  of
 suggestions  and  demands  in  the  rep-
 resentation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)
 to  (c).  Government  had  received  a
 memorandum  in  November,  978  from
 All  India  Grindlays  Bank  Employees’
 Federation,  Bombay  which  was  for-
 warded  to  the  Reserve  Bank  of  India
 in  original  for  appropriate  action.

 ‘Persone  Benefited  hy  Sale  of  Gold

 2610,  SHRI  VASANT  SATHE:  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 Pleased  to  state:

 (४)  «whether  it:  ie  a  fact  that  only
 a  few  persons  have  benefited  by  sale
 of  gola  from  the  Government  reser-
 ‘Veg  lest  “year;  and  .

 w  nots  dents  about  ‘the  matter?
 t  u

 THE  MINISTER  OF  STATE  It
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL);  (a)
 and  (b),  No,  Sir.  The  sale  ef  gold
 by  auctions  was  out  of  Government
 held  stocks  and  not  from  monetary  re-
 serves  Auctions  were  within  the
 ambit  of  the  Gold  (Control)  Act  and
 only  licensed  gold  dealers  and  certifi-
 ed  goldsmiths  were  permitted  to  bid.

 In  the  4  auctions  conducted  from
 8rd  May,  978  to  23:d  October,  1978,
 a  quantity  of  295  tons  of  gold  was
 sold  against  8577  successful  bids  re-
 ceived  from  persons  spread  all  over
 the  country

 पिछड़े  र्म  के  व्यक्तियों  की  कम  ब्याज  बर  पर  ऋण
 दिया  जाना

 26  श्री  कच्चकलाल  हेसराज  जैन  क्या

 |  मि
 तथा  विस  मंत्री  मह  बताने  की  कृपा

 करेगे  कि  :

 (क)  क्या  पिछड़े  वर्ग  के  व्यक्तियों  ौर
 प्राषिवासियों  के  उत्थान  और  उन्हें  शोषण  से  बचाने

 हैतु  कम  ब्याज  दर  पर  ऋण  ने  का  एक  प्रस्ताव
 सरकार  #  विषाराधीन  है।  और

 Q  यदि  हां,  तो  उसकी  रुपरेखा  क्या  है  भर
 उक्त  प्रस्ताव  को  कथ  तक  झस्तिम रूप' दिया जायेगा. रूप  दिया  जायेगा  ?

 लिस  भल्रालय  में  राज्य  बंती  (भी  जुल्फिकार
 उत्साह)  ्

 के)  झौर  (व):  क  ब्याज  दर
 के  बैंकों  पिछड़े  गों

 +

 Agendy  of  the  Meeting  of  Group  ef  का

 26i2,  SHRI  VIJAY  KUMAR  MAIe
 HOTRA:  Will  the  Minister  of  COM
 MERCE,  CIVIL  SUPPLIES  AND  foe
 OPERATION  be  pleased  to  state:  77

 ff
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 (a)  what  was  the  agenda  of  the
 Group  of  77  meeting  at  Arusiia  (Tan-
 zania)  held  recenily  and  what  are  the
 details  of  the  decisions  taken  in  the
 Group  meeting  regarding  the  stand
 at  UNCTAD—V  in  Manila;

 (b)  what  were  the  arees  of  dis-
 agreement  of  this  meeting;  and

 (c)  names  cf  Indians  who  partici-
 pated  in  this  rnzeting?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  CCOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  and  (b).  The  Fourth
 Ministerial  meeting  of  the  Group  of

 77  was  held  in  Arusha  at  the  Senior
 Officials  level  from  5th  to  l0th  Feb-
 ruary,  979  and  at  the  Ministerial  le-

 vel  from  2th  to  l6th  February,  1979.
 The  main  object  of  the  meeting  was
 to  formulate  the  joint  position  of
 the  developing  countries  (Group  of
 77)  on  the  various  items  of  the  Pro-
 visional  Agenda  for  UNCTAD—V
 which  is  to  be  held  in  Manila  from
 6th  May,  979  to  3rd  June,  1979.  The
 meeting  also  considered  specific  mea-
 sures  te  promote  the  collective  _  self-
 reliance  of  the  developing  countries.
 There  were  no  areas  of  dis-agreement
 and  a  unanimous  Document  entitled
 “Arusha  Programme  for  Collective
 Self-Reliance  anc  Framework  for  Ne-
 gotiations”  was  adopted.  The  Docu-
 ment  emphasises  the  solidarity  and
 common  approach  of  the  developing
 countries  in  their  negotiations  with

 the  developed  countries  at  UNC-
 TAD—V  and  elsewhere.

 In  the  Document  the  Ministers  of
 the  Group  of  77  have  expressed  pro-
 found  dissatisfaction  that,  despite  the
 commitments  made  at  the  Fourth  Ses-
 sion  of  UNCTAD  and  in  other  forums
 most  develoned  countries  have  not.
 yet  evinced  the  political  will  to_ini-
 tiate  the  process  for  establishing  the
 New  International  Economic  Order,
 In  particular  they  have  viewed  with
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 deep  concern  the  deteriorating  posi-
 tion  of  the  developing  countries  im
 the  fields  of  trade,  development,  mo-
 ney  and  finance  which  have  seriously
 retarded  their  development  effort.
 They  have  stressed,  inter-alia,  the  ur-
 gent  need  to  enhance  transfer  cf  re~
 sources  from  developed  to  develsping
 ccuntries  so  as  to  enable  them  to  era-
 dicate  mass  poverty  and  improve  the
 standard  of  living  of  the  people  of
 the  developing  countries.  The  ‘Frame
 work  for  Negotiaticns’  on  the  im-
 portant  items  of  the  UNCTAD—V
 Agenda  calls  for  an  early  conclusion
 to  the  negotiations  for  the  establish-
 ment  of  a  Common  Fund;  agreement
 on  code  of  conduct  for  transfer  of
 technology;  increased  and  generalised
 debt  relief;  greater  flow  of  Official
 Development  Assistance  to  developing
 countries;  a  more  favourable  trading
 environment  for  exports  of  develop-
 ing  countries;  and  reduction  in  pro-
 tectionist  measures  particularly  on
 manufactured  and  semi-manufacturet
 products.

 The  ‘Programme  for  Collective  Self-
 Reliance’  enunciates  a  number  of
 measures  in  the  field  of  commercial
 and  economic  cooperation  among  de-
 veloping  countries  which  would  help
 to  expand  and  diversify  their  rela-
 tions  and  strengthen  their  position
 vis-a-vis  the  developed  countries.

 (c)  At  the  Ministerial  Jevel  the
 Indian  delegation  was  led  by  Shri

 Mohan  Dharia,  Minister  for  Commerce,
 Civil  Supplies  and  Cooperation,  and
 at  the  official  level  by  Shri  C.  R.  Kri-
 shnaswamy  Rao  Sahib,  Secretary,  De-
 partment  of  Commerce.  It  included
 Shri  P,  K.  Dave,  Ambassador  to  the
 EEC  and  Brussels,  and  Permanent
 Representative  of  India  to  GATT  and

 UNCTAD;  Shri  A.  S.  Gonsalves,  High
 Commissioner  of  India,  Tanzania;  Shri
 Prem  Kumar,  Indian  Resident  Repre-
 sentative  to  GATT  &  UNCTAD,  Ge-
 neva;  Dr.  V,  L.  Kalkar,  Economic
 Adviser,  Department  of  |  Commerce;
 Shri  D,  W.  Telang,  Joint  Secretary,
 Department  of  Commerce;  Shri  छू  K,.
 Bhargava,  Joint  Secretary,  Ministry
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 of  External  Affairs;  Shri  S,  Salman
 Haider,  Deputy  Permanent  Represen-
 tative  of  India  to  UN,  New  York;  Shri

 >  9.  D,  Dasappa,  Additional  Economic
 Adviser,  Department  of  Economie  Af-
 fairs,  Ministry  of  Finance;  Shri  R.
 Badrinath,  Special  Assistant  to  Minis-
 ter  of  Commerce,  Civil  Supplies  and

 Cooperation;  and  Shri  R.  M,  Abhyan-
 kar,  Deputy  Secretary,  Department  of
 Commerce.

 ईरान  से  रायात  जथ्द।  ईरए  की  निया  ९.  झाने  बाली
 बस्तुए

 2613.  श्री  शिव  नारायण  सरसुनिया  :  क्‍या
 वाणिज्य,  नागरिक  पूर्ति  तथा  सहकारिता  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 क)  ईरान  से  किये  गये  व्यापार  करार  के  अन्तर्गत
 उससे  किन-किन  वस्तुझ्नों  का आयात  किया  गया  अथवा
 उसे  किन-किन  वस्तुओं  का  निर्यात  किया  गया;

 (ख)  क्या  किसी  व्यक्ति  अथवा  कम्पनी  को
 इस  सम्बन्ध  में  कमीशन  एजेंट  नियुक्त  किया  गया
 है।  और

 (ग)  यदि  हां,  तो  उनके  नाम  क्या  हैं  ?

 वाणिज्य,  नागरिक  पूर्ति  तथा  सहकारिता  मंत्नालय
 में  राज्य  मत्री  (श्रीकृष्ण  कुमार  गोयल)  :  (क)
 वाणिज्य  तथा  नोवहन  संधि  i954  के  तत्वावधान

 *  में  भारत  सरकार  तथा६ईरान  सरकार  द्वारा  1974
 में  हस्ताक्षरित  ब्यापार  करार  के  अन्तर्गत  वस्तुओं  के
 भ्रायात  तथा  निर्यात  की  अनुमति  दोनों  में  से  किसी  भी
 देश  में  समय  समय  पर  लागू  नियमों  व  विनियमों  के
 झनुसार  दी  जाती  है।

 (ख)  सरकार  ने  किसी  व्यक्ति  या  कम्पनी
 को  कमीशन  एजेंठ  के  रूप  में  विशेष  रूप  से  भारत
 तथा  ईरान  के  बीच  व्यापार  क़े  लिए  निथुकत  नहीं  किया

 (ग)  प्रश्न  नहीं  उठता  1

 Harijans  and  Adivasis  in  Jamshedpur
 Division  of  LIC.

 2614,  SHRI  A.  छू  ROY:  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:
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 (a)  number  of  employees  in  the
 Jamshedpur  Division  of  the  LLC.  and
 the  percentage  of  Harijans  and  Adi-
 vasis  in  them,  facts  in  detail,  as  on
 Ist  January,  1979;

 (b)  number  of  temporary  or  casual
 workmen  in  the  same  division  and
 the  percentage  of  Harijans  and  Adi-
 vasis  in  them,  as  on  Ist  January,  1979;

 (c)  number  of  temporary  workmen
 regularised  within  978  in  Jamshed-
 pur  or  recruited  as  permanent  in  the
 same  period,  and  pecentage  of  Hari-
 jans  and  Adivasis  in  them;

 (d)  whether  there  has  been  a  sys-
 tematic  discrimination  against  the
 weaker  section  of  the  society  in  the
 Jamshedpur  ‘livision  of  the  L.I.C.  re~
 sulting  in  its  precentage  going  down;
 and

 (e)  if  so,  steps  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  to  (e).  The
 required  information  is  not  readily
 available.  The  same  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House  ag  soon  as  it  is  collec-
 ted,

 भोपाल,  सांची  भ्रथवा  विदिशा  केन्द्र  के  लिए  परिवहन
 एकक

 2615.  श्री  'राभवजी  :  क्‍या  पर्यटन  और  नागर
 विसानन  मस्ती  यह  बताने  की  क्वपा  करेंगे  कि  :

 _.  (क)  क्या  भोपाल,  सांची,  भ्थवा  विदिशा  फो
 केन्द्र  मान  कर  एक  परिवहन  एकक  (पर्यटन  बस)  की
 स्थापना  करने  का  प्रस्ताव  सरकार  के  विचाराधीन
 हैं.  3

 ख)  यदि  नहीं,  तो  व्या  सरकार  पयंटकों
 को  सुविधाजतक  परिवहन  व्यवस्था  उपलब्ध  कराने
 के  लिए  उक्त  प्रस्ताव  पर  विचार  करेगी  जिससे  कि
 विदिशा  तथा  रायसेन  जिलों  में  पुरातत्वीय  महत्व
 के  देखने  योग्य  अमेक  स्थानों  को  देख  सकें  ;  और

 (ग)  सांची,  भोजपुर  मन्दिर,  उदयगिरि
 गुफाओं,  मालादेवी  मन्दिर,  उदयेश्वर  मन्दिर,  घराह
 मन्दिर  श्रादि  की  यात्रा  के  लिए  इस  समय  क्या
 परिवहन  सुविधायें  उपलब्ध  हैं  ?



 53  Written  Answers  MARCH  wy  2979

 (
 सिक  :  (की)  तथा  (जल)  .  भारत  पर्यटन

 विकास  निगम  का  भोपाल,  सांची  या  विदिशा  को  एक
 न्केसा  मानकर  एक  परिवहन  एकक  स्थापित  करने  का

 बस  समय  कोई  प्रस्ताव  नहीं  है।

 भारत  पर्यटन  विकास  निगम  ने  26-10-78
 “से  इन्दौर  में  एक  परिवहृत  एकक  स्थापित  किया

 है,  जिसमें  दो  लग्शरी  कारें  तथा  एक  बड़ी  कोच
 शामिल  हैं।  पर्यटकों  द्वारा  विदिशा  तथा  रायसेन
 जिलों  में  पुरातात्विक  महत्व  के  स्थानों  को  देखने
 के  लिए  इन  वाहनों  का  प्रयोग  किया  जा  सकता  है  ।

 &
 भारत  पर्यटन  विकास  निगम  ने  इन  स्थानों

 पर  परिवहन  सुविधा  की  व्यवस्था  नहीं
 को  है।  तथापि,  इन  स्थानों  को  देखने  के  लिए
 झन्यथा  रूप  से  उपलब्ध  परिवहन  सुविधाों  के  बारे  में
 सूचभा  एकत्ष  की  जा  रही  हे  धौर  राभा-पटल  पर
 रख  दी  जायेगी  t

 Following  of  40-Point  Roster  System
 te  promote  S.C.  and  Tribe  Emplo-

 yees  in  RBI

 26i6.  SHRI  A.  MURUGESAN:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  40-
 Point  Roster  system  is  not  being  fol-
 lowed  to  promote  the  Scheduled  Caste
 and  Tribe  Employees  of  Reserve  Bank
 of  India,  Madras  as  per  the  directives
 issued  by  the  Government  of  India,  if
 80,  why  and  what  action  has  been
 taken  to  rectify  the  lapse;

 (b)  whether  it  is  also  a  fact  that
 “repeated  representations  have  been
 Bubmitted  by  the  Scheduled  Caste
 uplift  union  of  Reserve  Bank  of
 India,  Madras  Branch,  Tamil  Nadu  to

 ‘the  Bank  authorities;  and

 te)  af  what  are  their  grievances
 and  what  action  has  been  taken  to
 retiress  their  grievances?

 THE  MINISTER  OF  STATE  IN
 “THE  MINISTRY  OF  FINANCE  (SHRI
 ZULYIQUARULLAH):  (a)  Government
 order  provide  that  for  determining  the
 ‘rramber  of  vacancies  ta  be  reserved  for "  Sebeduled  Castes  and  Tribes  émploy-

 ह... ह  In  promotions,  the  prescribed  40-

 Written.  Antupers,  6
 point  roster  should  be  maintained:
 This  procedure  is  béing  followed

 | Reserve  Bank  of  India  in  respect
 promotions  on  all-India  basis.  How-
 ever,  promotions  in  R.B.I.  are  mostly
 on  centre.wise  seniority  wherein  the
 percentages  of  reservation  for  promo-
 tion  of  SC/STs  are  on  the  same  scale
 as  for  local  recruitments.

 (9)  and  (०),  Reserve  Bank  of  India
 has  reported  that  representations  have
 been  received  from  the  Scheduled
 Caste  Uplift  Union,  Madras  Branch.
 The  main  demands  of  the  Union  are
 that—

 QQ)  The  promotion  to  the  higher
 grades  should  be  effected  in  accord-
 ance  with  the  reserved  points  in  the
 roster;  and

 (ii)  The  bank’s  scheme  of  reserva-
 tions  in  promotions  is  not  analogous
 to  the  one  obtaining  in  Government

 of  India.
 In  accordance  with  Government  ins-

 tructions  the  rosters  are  meant  only
 for  determining  the  number  of  posts

 to  be  reserved  for  SC/ST.  Actual  pro-
 motions  are  made  according  to  the
 merit/seniority  of  employees.

 The  scheme  as  amended  for  reserva-
 tions  for  these  communities  in  posts
 filled  by  promotions  is  broadly  in  line
 with  Government  policy  in  this  regard.
 According  to  the  Reserve  Bank,  the
 percentages  of  reservations  followed
 by  its  offices  are,  in  majority  of  offices
 beneficial  to  these  communities:  *

 Advertisement
 a

 Daily  by

 2617.  SHRI  SACHINDRA  LAL  SIN-
 GHA:  ‘Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:
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 with  the  State,  Tripura  is  only  Alr-
 lines,  and  that  too  Indian  Airlines
 Corporation;

 (c)  if  go,  the  detailed  reasons  there-

 (9)  whether  any  application  has
 been  received  from  a  Tripura  Daily
 urging  advertisements  in  the  paper;
 and

 (e)  if  so,  the  details  of  the  action
 taken  up  to  date?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Indian
 Airlines  has  not  made  any  addition  to
 the  list  of  dailies  for  advertising  dur-
 ing  the  recent  past.

 (b)  and  (०).  The  Calelutta-Agartatu
 services  are  well  patronised  and  Indian
 Airlines  did  not  feel  the  necessity  of
 promoting  services  in  that  area.

 (d)  and  (e).  In  the  absence  of  com-
 plete  particulars  of  the  application,  it
 has  not  been  possible  to  trace  such  a
 request  from  the  Tripura-based  daily
 newspaper,

 Foreign  Exchange  Evaders
 2618.  SHRI  L.  L,  KAPOOR:  Will

 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  how  many  foreign  exchange
 evaderp  involving  foreign  exchange
 in  excess  of  Rs,  ]  iakh  have  been  pro-
 secuted  during  the  last  five  years  and
 in  how  many  such  cases  convictions
 obtained;

 (b)  the  nameg  ang  addreaseg  of  stich.
 evaders  of  foreign  exchange;  and

 (c)  how  many  of  them  belong  to
 big  industria]  houses?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  During
 the  5  calendar  years  974  to  1978,  com_
 plainis  were  filed  in  courts  against  9
 persons,  including  one  firm,  for  viola-
 tion  of  the  Foreign  Exchange  Regula-
 tion  Act,  where  the  amounts  invoived
 in  contraventions  exceeded  Rs.  4  lakh.
 Convictions  have  been  obtained  against
 two  persons.  In  another  case  where
 three  persons  were  co-~accused  the  case
 was  dismissed  by  the  lower  court  and
 the  Department  has  gone  in  appeal  to
 the  High  Court.  Other  cases  are  pend-
 ing  decision  by  the  Courts.

 (b)  The  names  and  addresses  of  the
 9  persons  against  whom  complain‘s
 have  been  filed  are  given  in  the  state-
 ment  enclosed.

 (c)  None  of  the  persons  prosecuted
 belongs  to  any  big  industrial  house.

 Statement

 List  of  the  persons  agai  t  whom  complaints  have  been  filed  during  the  last  five  years  नानक  to  astas78)

 7  Shri
 miei

 Shroff,  Flat  No.
 pe

 S-q  Unit  Sunder
 lad  (West

 .  Shri  Navinchand  K.  Jhaveri,  grd  Floor,  30  Rajaram
 Bombay-4. an  Roy  ह

 है ब  Shri  LB.  Ludhani  Lyka
 Cop.  | What  No.  ह ज

 »,  Road  No.  7,  Santacruz  {
 Housin:  Society,  हे

 Prabhat  Colony,

 ‘i  Shel  eg  Mm  Bhsh,  Flay  No,  at,  ‘4th  Floor,  Delstar
 >
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 oy  Shri  R.  N.  Shah,  8,  Babunath  View  Babunath
 Bombay  and  M  tbat  Baliditig,9-Prahiad  Flat,  Rdfkot.  Ciiasounet.

 +6,
 a

 ss.  K.  Kam  ier,  29  Makta  Bagh  Saoali  Nagar,  K  alad

 9,  Shei  N.  a  Damaai,  8-Bhojrapura  Goridlle,  Distt:  Rafleot

 By  Shri  Quasi  Taufeeque  Abmed,  Room  No.  Mn  9ad  Floor,
 Oe  Masjid  Bombay-3,

 g.  Shri  BE.  द
 Road  Chembur,  Bombay-7.

 Ww.  Shrs  Abdulla  M.  Adam,  A:

 Ramachandran,  3,  Vandemataram,  i9th

 gqa-das  Mahal,  Mottibai
 Street,  ६8  Floor,  Behind  Agripada  Police  Station,
 Bombay-tr,

 a,  Mis.  Maharashtra  Exporters,  Kulsumbal  Building,

 |

 Chowki  Mohalla,  Bvculla,  Bombay-8.
 ra,  Sbri  T.  A.  Chatwani.  C/o  M/s  E

 Agency,  74-80,  Sharif  Deviji  Street,  Bom
 33.

 She
 Yakub  I.  Patel,  Room  No,  7,  Noorbaug  Hassanali

 oad,  Bombay-g

 t4  Shri  MU.  Patel,  Kulsumba:  Building,  Chowki
 Mohalla,  Byculla,  Bombay-8

 n  Supply
 mbay  -3.

 r  Go-ace  usd.

 th.  Shri  Jalil  Mehdiyan,  Rabat  A  partments,  Flat  No  a,
 259,  New  Mills  Road,  Kurla,  Bombay-70

 «6.  Shri  S.  M.  Amir  Ali,  Slo  Mohammed  AH,
 Ghinnapall:  Street,  Koothanaliur,

 tol,
 Co-accused.

 a7.  Shri  K.  R,  Abdul  Majid,  Sfo  K.  M.  Rowthersa,
 6,  Kamala  S.reer,  K  othanallur

 18,  Shri  K.  Yousuf,  234,  Amgappa  Naick  Street,  Madras-t

 ¥9-  Shri  M.  द  Haja  Mohideen,  57,  Armenian  Street,
 Madras-r.

 Foreign  Debt

 2619.  SHRI  RAM  KXISHAN:  will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  atate:

 {a)  what  is  the  total  amount  of
 India's  foreign  debt  upte  1978;  and

 (b)  what  are  the  year-wise  debt
 ह... ह  payments  for  the  last  ten
 fears?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  The  tctal
 amount  of  foreign  débi  {including
 Suppliers’  Credits)  payable  by  Indie
 as  on  Sist  December,  2978  at  the  cur-
 rent  rates  of  exchange  was  Rs,  12,880
 ctores.  १

 (b)  Statement  Na,  7.6  on  extetnal
 debt  servicing  in  the  Economic  1... ह
 1978-79,  placed  on-  the:  Teble  af  she
 House  recently  givts  (le  figures,
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 ‘These  are  reproduced  in  the  Statemnt  attachd.

 Statement

 Debt  service  payments  made  by  India  in  respect  of foreign  loans  (including  Suppliers’  Credits)  during
 the  years  1968-69  to  1977-78

 Years  Principal  Interest  Total
 repayments  payments

 I  2  3  4

 1968-69  236°2  138°8  375°0

 1969-70  मु  258  5  I44°0  4I2°5

 1970-71  289°5  16975  450°0

 I97I-72  239°3  r3>°0  479°3

 7972-73  327°0  I89°4  ‘5OT4

 1G73-74  399°9  95°9  595°8

 1974-75  4II°0  21570  626*0

 1975-76  हे  नि  हे  हे  462°7  224°2  686°9

 1976-77  507°4  247°3  754°7

 1977-78  560°6  260°  820°7

 wean

 Note;  Conversions  in  ruoze3  are  at  th:  o93:-devaluatioa  rate  ofexchang?  (  ह:  4-R3.  7°59)  for  the
 yearsupto  1970-71.  For  the  year  1971-72,  pre-May  g7r  exchange  rates  have  been  retained
 for  conversion  into  rupee  of  amortisation  payments,  but  central  rates  have  been  used  for
 computing  the  rupee  equivalent  of  interest  payments  effected  between  December,  20,  97
 and  March,  315  1972.  For  1972-735,  Central  rates  have  been  usd.  For  1973-74  the
 quarterly  average  of  the  exchange  rate  of  the  rupee  with  individuai  donor  currency  has  been
 applied  for  arriving  at  the  equival:a2:  of  rupee  figures.  For  arriving  at  tho  rupee  equivalent
 of  repayments  of principal  aad  iaterest  from  1974-75,  Onwards,  actual  daily  exchange  rates
 of  rupee  ‘with  the  individual  door  carrency  applicable  on  the  respective  dates  have  been
 used.

 दम  दम  हवाई  श्रे  पर  श्री  के०  के०  बिड्डला  की
 गिरफ्तारी  का  मासला

 2620.  श्री  झर्जुन  सिह  भदौरिया  :  क्‍या  उप-
 अ्रधान  मत्री  तथा  वित्त  मत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  श्री  के०  के०  बिड़ला  के  मामले  की
 वर्तमान  स्थिति  क्‍या  है  जिन्हें  दम दम  हवाई
 धर  गिरफ्तार  किया  गया  था  ;  और

 (ख)  क्या  यह  सच  है  कि  उक्त  मामला  वापस
 लिया  जा  रहा  है  और  यदि  हां,  तो  इसके  क्या  कारण

 हें!

 वित्त  मत्रालय  में  राज्य  मंत्रो  (भो  सप्तीश  श्रप्रवाल  )  :

 (क)  और  (ख)  सूचना  श्कटठी  की  जा  रही
 है  और  सभा  पटल  पर  रख  दी  जायगी  ॥
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 fefew  cred  में  जिक्र  कर  जौर  की  समान  बरें  विचार  करते  के  लिए  सिंखा  यां  था  ।  संबंधित  राज्य आहार  पूती
 कृषक  सरकारों  से,  हटाने  के  लिए,  उनका  सहयोग

 2621.  aft  हर  भोजिन्द  शर्मा  :  कया  उप-अरकाण  प्राप्त  करने  के  से  झौर  वैकल्पिक  व्यवस्थाभों
 ली  तथा  विस  मंत्री  यह  बतानें  की  कृपा  करेंगेकि:  पर  किसी  समझौते  पर  के  उद्देश्य  से  विचार

 विमर्श  किया  गया  ।  इस  विसशों  को  ध्यान  में
 क)  क्या  सरकार  का  विचार  समस्त  देश  में

 समान  कराधान  प्रणाली  आरम्भ  करने  की  है;

 (छल)  यदि  हां,  तो  क्‍या  राज्यो  को  यह  भ्रधिकार
 देते  समय  सरकार  उनसे  यह  सुनिश्चित  करने  का
 अनुरोध  करेगी  कि  वित्री  कर  झौर  घुगी  शुल्क  की  दरें
 एक  राज्य  से  दूसरे  राज्य  में  भिन्न  न  हो,  सौर

 (ग)  यदि  हा,  तो  कब  से  झौर  यदि  नही,  तो  इसके
 क्या  कारण  हैं  ?

 विस  सत्ालय  में  राज्य  मलो
 0४ ए (8)  सविधात  राज्यों  को  अपनी  राजकोषीय

 कार  सीमा  में  बझाने  वाले  क्षेत्र  में  कर  लगाने  का  प्रधि-
 कार  प्रदान  करता  है  4  प्रत्येक  राज्य,  राज्य  की  भ्र्थे
 व्यवस्था  के  स्वरुप,  राजस्व  की  प्रावश्यकताभों
 और  प्रन्य  संगत  पहलुभो  के  आधार  पर  कराधान
 पद्धति,  कराधान  कार्य  विधियों  शौर  करो  की  दरों
 को  भपनाता  है  ।  प्रतएव  निकट  भविष्य  में  राज्यों  की
 कराधान  पद्धति  में  सम्पूणं  एकरुपता  प्राप्त  करना
 कठिन  हो  सकता  है  t

 (a)  भौर  (ग)  प्रश्न  के  भाग  (क)  के  उत्तर
 में  स्पष्ट  की  गई  स्वैधानिक  स्थिति  को  ध्यान  में  रखते
 हुए,  केन्द्रीय  सरकार  द्वारा  राज्यों  को  भ्रधिकार  प्रदान
 करने  का  प्रश्न  मही  उठता  ।  तथापि,  केन्द्रीय  बित्ती  कर
 झधिनियम  i956  कुछ  बस्तुझो  को  भन्तर्राज्यीय
 व्यापार  झथवा  वाणिज्य  के  प्न्तर्गत  विशेष  महत्व  की
 बस्तुझो  के  रूप  में  घोषित  करता  है  भौर  कुछ  मार्ग  दर्शी
 सिद्धान्त  निर्दिष्ट  करता  है  जिनके  भ्रधीन  रहते  हुए
 राज्य  ऐसी  वस्तुझो  पर  बिक्री  कर  लगाने को विनियमित
 कर  सकते  हैं।  सविधात  के  अनुच्छेद  263  4  अधीन,
 बिक्री  कर  धौर  राज्य  झावकारी  के  लिए
 स्थापित  क्षेत्रीय  परिषदों  के  तल्  कॉ  भी  किसी
 क्षेत्र  के  राज्यो  के  बीच  बिक्री  कर  में  भ्रनुरुपता  लाने  के
 लिए  पारस्परिक  सहमति  को  बढ़ावा  देंने  क ेलिए  किया
 जाता  है  ।  राष्ट्रीय.  विकास  परिषद  हारा  लिए  गए
 सबेसम्मत  निर्णय  के  फलस्वरूप  तवाकू,  बस्तों
 (रेशमी  बस्तों  को  छोड़कर)  पर  बिक्री  कर  को,

 अ्रतिरिमत  उत्पाद  शुल्को  द्वारा  प्रतिस्थापित  किया
 शया  बिक्री  कर  को  हूटासे  झौर  इसे  क्षतिरिकत  उत्पाद

 हारा  प्रतिस्थापित  किए  जाने  के  ह... ल  पर  राज्य

 रखते  हुए,  इस  मामले  पर  योजना  भ्रायोग  शर  सबंधित
 केस्ट्रीय  मंत्रालयों  के  परामर्श  से  भौर  झागे  कार्यवाही
 की  जा  रही  है  ।

 Income-tax  Raids  on  premises  of  #
 Dethi  Businessman

 rout
 2622  SHRI  P.  M  SAYEED:

 SHRI  NIHAR  LASKAR:
 SHRI  A.  R  BADRI-

 NARAYAN:
 SHRI  JYOTIRMOY  BOSU-

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state

 (a)  whether  large  scale  ‘Hawala’
 transactions  allegedly  designed  to
 utilise  black  money  were  discovered
 following  income-tax  raids  on  the
 premises  of  a  Delhi  businessman  in
 January,  1979,

 (9)  if  so,  the  details  thereof;

 (०)  whether  rupees  30  to  40  lacs
 were  found  through  these  operations;
 and

 (d)  wf  so,  what  action  has  been
 taken  against  those  held  responsible”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  to  (०)
 The  Incometax  authorities  searched
 the  premises  of  M/s.  Prahlad  Rai  Saraf
 and  Co.  and  its  associated  concerns
 on  the  2lst  and  22nd  January  1978.
 During  the  course  of  the  search  opera-
 tion,  a  large  number  of  books  of  ac-
 count  and  documents  were  seized.
 Preliminary  scrutiny  of  fhe  books  of
 account  revealed  latga  scile  “Hawala”
 trapsactiong  which  were  used  ag  A  de-
 vice  to  enable  warious  parties  to
 duce  their  black  money  in  the
 of  account.

 Pr  noruting  of  tie  wptzed

 vealed  bogus  beginner  tone
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 (d)  Scrutuny  of  the  seized  material
 ig  in  progréss.  Action  as  warranted
 under  the  law  wil]  be  taken  only
 after  the  investigatiéns  are  completed

 Foreign  Exchange  Earnings  on  Designs
 of  Mrs.  Cathy  Howden

 2623.  SHRI  BHAUSAHEB  THORAT:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  foreign  exchange  earned  on
 the  designs  of  Mrs.  Cathy  Howdea  in
 ‘1978;

 (b)  whether  Mrs.  Howden  is  being
 invited  this  year;  and

 (c)  names  of  other  foreign  design-
 ers  invited  in  978  and  the  amount
 spent  on  each  and  commission  paii  to
 them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  {a)  The  total  value  of
 foreign  exchange  earned  oy,  the  art  de.
 signs  of  Mrs.  Cathy  Howden  for  the
 year  978  is  Rs.  45.75  lakhs.

 (b)  The  contract  with  Mrs.  Howden
 has  since  expired.  As  such  there  is  no
 question  of  her  being  invited  to  India
 this  year.

 (c)  No  other  foreign  designer  was
 invited  to  visit  India  in  the  year  978

 Arrest  of  Prominent  Exporter  for
 violation  of  F.E.R.A.

 2684.  SHRI  K:  LAKKAPPA:  Will
 the  DEPUTY  PRIME  MINISTER.  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  whether  9  prominent  exporter
 has  Neat  arrested  during  the  month  of
 Jantery,  1m  for  violation  of  TERA;

 (b)  whether  during  raids  Directorate
 of  Exfernement
 criminating  douments  revealing  huge
 amount  of  foreign  exchange;  and

 fe}  &  so,  full  details  thereof  and

 Patel
 faken  agiingt  the  said  expor-

 te
 3I2  Ese.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  to  (५७).
 No  exporter  wag  arrested  during  Jan-
 uary,  978  by  the  Enforcement  Direc-
 torate  for  violation  of  Foreign  Ex-
 change  Regulation  Act.  The  Hon’ble
 Member  is  presumably  referring  to  the
 news-item  appearing  in  the  news
 Paper  on  3rd  January  979  relating  to
 the  arrest  of  an  exporter  for  violation
 of  Foreign  Exchange  Regulation  Act.
 Directorate  of  Enforcement  searched
 the  business  permises  of  M/s.  inc,
 New  Delhj  ang  the  remdential  premis.
 es  of  its  proprietor  on  26th  December
 978  and  as  a  result  thereof  certain  do-
 cuments  believed  to  relate  to  violation
 of  Foreign  Exchange  Regulation  Act
 and  foreign  exchange  amounting  to
 DM  5670,  ह:  060  and  §=0  (TC)  were
 seized  The  proprietor  of  the  firm  was
 also  arrested  on  27th  December  1978
 and  later  produced  before  the  Magis-
 trate  who  ordered  his  release  on  fur-
 nishing  personal  bonds  and  two  sure-
 tie,  of  Rs  7,500/-  each  with  directions
 to  joint  investigation  and  not  to  leave
 the  country  without  Courts  permis-

 sion.  Further  investigations  are  in  pro-
 gress,

 eda  शक्यों  के  विशोय  संसाधनों  में  ग्द्धि

 मैं.  2625,  भी  वगशज  :  जया  उप  प्रधान  संत्रो  सच)
 र  मंत्री  यह  बताने  की  हा  करेंगे  कि  5

 (क)  क्या  सातवें  वित्त  ग्रायोग  की  सिफारिशों
 के  झनुसार  शरीब  राज्यों  को  वितीय  संसाधनों  में  कोई
 बडि

 व)  कफा  भ्रपना  विमत  टिप्पण  देखे  हुए  He
 राजक्रष्ण  ते  सुझाव  दिया  था  कि  1976-77  गी
 अवधि  के  दौरान  किए  गए  राशि  झाविंटन  यधार्थवादी
 नहीं  थे;  4

 (ग)  क्‍या  स्यूनतम  अति  व्यक्ति  भ्रम  वाले  भार
 राज्यों  को  दिए  गए  राशि  ार्वटन  अधिकतम  प्रसि
 अमित  जामे  वाले  राज्यों  को  दिए  गए  शशि  andes’
 से  5  प्रतिशत  कम  है;
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 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  सतोश  श्रग्रवाल  )  :
 (क)  जी,  हां  ।  झायोग  द्वारा  प्रस्तुत  अन्तरण  की  स्कीम
 से,  i4  राज्यों  क ेपास  979-808  983-S84  तक
 की  अवधि  के  दौरान  आयोजना-भिन्न  राजस्व  लेखे  में
 13,582  करोड़  रुपए  का  अधिशेष  हो  जाने  की  आशा

 है  ।  बाकी  के  &  राज्यों  के  लिए  जिन्हें  श्रायोग  के
 मुल्यांकन  के  अनुसार  इसी  अ्रवधि  के  दौरान  ब्ायो-
 जना-भिन्न  राजस्व  लेखे  में  घाटा  होगा,  आयोग  ने
 संविधान  की  धारा  275  के  अन्तर्गत  इतनी  राशि  का
 सहायता  अनुदान  देने  की  सिफारिश  की  है,  यह  सिफारिश
 सरकार  ने  मान  ली  है।

 (ख)  सातवें  वित्त  आयोग  की  रिपोर्ट  के  साथ
 संलग्न  अपनी  विसम्मति  टिप्पणी  में,  प्रोफेसर  राज
 कृष्ण  ने  कहा  है  कि  बहुत  से  अनुसंधानकर्ताओं  ने  यह
 दिखाया  है  कि  1956-77  की  पूरी  अवधि  के  दौरान
 वित्त  आयोग  के  अन्तरण  बहुत  प्रगामी
 (प्रोग्रेसिन)  नहीं  रहे  हैं  ।

 (ग)  जी,  नहीं  ।

 (घ)  और  (ड).  शायद,  माननीय  सदस्य  के
 दिमाग  में  प्रोफेसर  राज  कृष्ण  द्वारा  अपनी  विसम्मति
 टिप्पणी  में  कही  गई  यह  बात  है  कि  छः  मध्यम  आय
 वाले  राज्यों  को  भी  अधिकतम  प्रतिध्यक्ति  आय  वाले
 5  राज्यों  से  कम  धनराशि  प्राप्त  हुई  है।  राज्यों  को
 वित्तीय  साधनों  के  अन्तरण  के  मामले  में,  सरकार  ने
 वित्त  आयोग  के  बहुमत  की  सिकारिशें  मान  ली  हैं  ।
 यह  भी  कहा  जा  सकता  है  कि  सातवें  वित्त  आयोग  की
 सिफारिशों  पर  निर्णय  लेते  समय,  सरकार  ने  आयोग
 की  सिफारिशों  के  फलस्वरूप  राज्यों  के  बीच  किए  जाने
 वाले  साधनों  के  वितरण  को  ध्यान  में  रखा  है  ।  इस
 तथ्य  को  ध्यान  में  रखकर,  कि  कुछ  राज्य  संभवत:  उनकी
 विकासात्मक  आवश्यकताझं  की  दृष्टि  से  विशेषकर
 उनके  न्यूनतम  आवश्यकता  कार्य  क्रम  के  संदंध  में,  अन्य
 राज्यों  के  समान  अ्रनुकूल  स्थिति  में  न  हों,  सरकार  ने  यह
 निर्णय  लिया  है  कि  योजना  आयोग  के  परामण  से
 ऐसी  कार्यपद्धतियां  तैयार  की  जाएंगी  जिनसे  यह  देखा
 जा  सके  कि  अपेक्षाकृत  कमजोर  वित्तीय  साधनों  वाले
 राज्य  संशोधित  न्यूनतम  आवश्यकता  कार्यक्रम  को
 समुचित  रूप  से  क्रियान्वित  कर  सकें  ।

 Income  Tax  Raids  on  Offices  of  M/s.
 Jayaramdas  USyog  Limited

 2626,  SHRI  R.  L.  P.  VERMA:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Ban-
 galore,  Delhi  and  Bombay  Offices  of
 M/s  Jayaramdas  Udyog  Limited  were
 raided  by  income-tax  authorities
 during  May,  1977;
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 (b)  whether  some  incriminating
 documents  and  tax  evusion  have  beer
 found;

 (c)  if  so,  details  thereof  and  action
 proposed  to  be  taken  against  ihe
 firm;  and

 (a)  whether  it  has  also  come  to  the
 notice  of  Government  that  this  com-
 pany’s  case  is  being  hushed  up,  if  so
 the  facts  and  details?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  :  (a)  The  In-
 come-tax  Department  searched  the  pre- mises  of  M/s.  Jayaramdas  Udyog  Limi-
 ted  in  May,  978  (and  not  in  May,
 I977).  The  search  operations  covered
 the  factory  premises  of  the  Company
 at  Bangalore  its  registered  office  at
 Bombay  and  Branch  office  at  Delhi.

 (b)  and  (c).  During  the  search  ope-
 rations)  books  of  account  and  certain
 documents,  were  seized.  Preliminary
 scrutiny  prima  facie  indicates  substan-
 tial  evasion  of  tax.  Further  scrutiny
 of  the  seizeq  material  is  in  progress, The  extent  of  tax  evasion  will  be
 known  only  after  the  scrutiny  is  com-
 pleted  and  the  concerned  persons  given an  opportunity  to  explain  the  entries
 in  the  books  of  account.

 (d)  No,  Sir.

 निर्यात  संवर्धन  के  लिये  निर्यातरकर्ताओं/उत्पादकों
 को  राजसहायता

 2627.  श्री  रास  विलास  पासवान  :  क्या  घाणिज्य,
 नागरिक  पूर्ति  तथा  सहकारिता  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  निर्यात  के  माध्यम  से  एक  रुपए  के  बराबर
 विदेशी  मुद्रा  अजित  करने  क  लिये  भारत  सरकार  को
 कितना  प्रत्यक्ष  तथा  अप्रत्यक्ष  व्यय  करना  पढ़ता  है;

 (ख)  गत  तीन  वर्षों  के  दौरान  निर्यात  संवर्धन
 के  लिये  निर्यातकर्ताश्रों/उत्पादकों  को  कुल  कितनी
 प्रत्यक्ष  तथा  अप्रत्यक्ष  सहायता/राजसहायता  आदि  दी
 गई  और  यह  किन  विभिन्न  रूपों  में  दी  गई;  और

 (ग)  किन  किन  50  कम्पनियों  को  सबसे  श्रधिक
 सहायता  दी  गई  झौर  उसमें  से  प्रत्येक  को  गत  पाँच
 वर्षों  Feteiz,  दिह्न  सहला  दी  कई  ?



 वाणिज्य,  नागरिक  पूति  तथा  सहकारिता  मंत्रालय
 में  राज्य  मंत्री  (श्री  कृष्ण  कुमार  गोयल)  :  (क)
 निर्यातों  के  माध्यम  से  एक  रुपए  के  बरावर  विदेशी  मुद्रा
 अजित  करने  के  लिग्रे  भारत  सरकार  द्वारा  किये  गये
 प्रत्यक्ष  तथा  अप्रत्यक्ष  व्यय  की  राशि  बताना  सम्भव

 नहीं  है  ।
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 (a)  निर्यात  उत्पादन  के  लिये  निर्यातकों/
 उत्पादकों  को  दी  जाने  वाली  कुल  प्रत्यक्ष  तथा  अप्रत्यक्ष

 सहायता/इमदाद  आ्रादि  के  वारे  में  सूचना  नहीं  रखी
 जाती  तथापि,  पिछले  तीन  वर्षों  के  दौरान  निर्यात
 संवर्धन  के  लिये  दी  गई  नकद  सहायता  के  बारे  में

 जानका री  निम्नोक्त  प्रकार  है  :

 (करोड़  रू०  में)

 1975-76  1976-77  i977-78

 (a)  निर्यात  योग्य  उत्पादों  पर  नकद  प्रतिपूरक
 सहायता

 (2)  निर्यात  ऋण  पर  व्याज  सहायता

 (3)  निर्यात  संवर्धन  परिपदों/ग्रनुदानग्राही  संगढनों/
 अनुमोदित  संगठनों  तथा  मान्यता  प्राप्त  निर्यात
 सदनों  को  सहायक  अनुदान

 I364  Vd  226.62  34.34

 9.  37  0.00  9.90

 2.86  3.02  3.2

 (7)  ऊपर  (क)  में  बताई  स्थिति  को  देखते
 हुए,  यह  मालूम  करना  सम्भव  नहीं  है  कि  क्रिन  किन
 50  कम्पनियों  को  सबसे  अधिक  सहायता  मिली  और

 उनमें  प्रत्येक  को  गत  पांच  वर्षों  के  दौरान  कितनी
 सहायता  दी  गई  ।

 आलू  की  वसूलो

 2628.  श्री  किरगी  प्रसाद  :  क्‍या  घाणिज्य,
 नायरिक  पत्ति  तथा  सहकारिता  मंत्री  यह  बताने  की

 |
 कृपा  करेंगे  कि  :

 (क)  इस  वर्ष  देश  के  किन  किन  राज्यों  ने  अपने
 राज्यों  में  आलू  की  वसूली  करके  उसे  विदेश  निर्यात
 करने  की  केन्द्रीय  सरकार  से  .अनु मति  मांगी  है;

 (ख)  क्या  उत्तर  प्रदेश  भी  इस  सूची  में  है  और
 यदि  हां,  तो  कितनी  मात्रा  में  झालू  के  निर्यात  की  ग्रनु- !  मति  मांगी  गई  है;  शर

 (ग)  आल  की  अच्छी  फसल  को  घ्यान  में  रखत
 हुए  इस  बारे  में  केन्द्रीय  सरकार  की  क्या  प्रतन्रिया  और
 नीति  है  ?

 वाणिज्य,  नागरिक  पति  तथा  सहकारिता  मंत्रालय
 में  राज्य  मंत्री  (क्रो  कृष्ण  कुमार  गोयल):

 (क)  से  (ग)  आलू  खरीदने  श्रथवा  निर्यात  करने  के
 लिये  केन्द्रीय  सरकार  से  भ्रनुमति  लेना  जरूरी  नहीं  है  t
 उत्पादन  स्तर  को  देखते  हुए  बिता  किसी  मात्रा  सम्बन्धी
 प्रतिबन्ध  के  खुले  सामान्य  लाइसेंस  के  अन्तर्गत  आलू
 के  निर्यात  की  अनुमति  दी  गई  है  nN

 Rise  in  the  Price  of  Jeera

 2629.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA.
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the

 price  of  ‘Jeera’  an  agriculture  pro-

 duct,  has  gone  up  considerably  during
 the  last  two  years  as  8  result  of

 holding  up  its  stocks  by  growers;

 (b)  if  so,  whether  it  is  also  a  fact
 that  middlemen  in  the  trade  do  not

 give  sufficient  profit  to  growers
 which  has  resuited  in  such  holding  of

 stocks;  and

 (c)  if  so,  what  steps  are  proposed
 to  be  taken  by  Government  to  bring
 its  prices  down?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
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 seed  (Jeera)  have  generally  been  gore
 down  since  December,  1977,  more  par-

 ticularly  since  November,  978  as  is  |
 TION  (SHRI  KRISHNA  KUMAR  |

 GOYAL):  (a)  The  prices  of  cumin-  evident  from  the  figures  given  below:  |

 Month-end  wholesale  prices  of  cuminseed  (Jeera)  |
 (Rs.  per  guintal)  |

 |

 Centre  December,  January,  November,  February,  |
 977  7978  978  7978

 Ajmer  2200  2000  i800  350*

 Agra  2600  2500  I500  7200

 24  Parganas  (West  Bengal)  2600  24.50  7800  .540

 (*)  As  on  2-2-79.

 (b)  ang  (c).  Do  not  arise.

 Decline  in  Coffee  Production

 2630.  SHRI  M,  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  country’s  coffee  prv-
 duction  has  declined  in  the  current
 financial  year  as  compared  to  last
 year;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  Statistics  are  maintain-
 ed  on  basis  of  crop  season.  Estimated
 production  for  crop  season  (July—
 June)  1978-79  is  l000  tons  as  against
 22250  tong  last  years  and  023000  tons
 during  1976-77.

 (b)  Estimated  production  in  1978-79
 crop  season,  although  lower  than  last
 year,  has  achieved  target  production
 as  spelt  out  for  VI  Plan.

 Constructional  Project  at  Bombay  by
 LIC.

 263l.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  DEPUTY  PRIME  MI-
 NISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  Life  Insurance
 Corporation  constructed  a  colony  at
 Vallabhnagar,  Borivali,  Bornbay  called
 Jeevan  Bima  Nagar  recently;

 (b)  whether  while  building  |  the
 colony  the  LIC  and  its  contractors

 |

 violated  the  Rules  of  constructions  of
 the  Municipal  Corporation  of  Greatet
 Bombay;

 (c)  whether  the  commitments  made
 to  the  policy  holders  are  not  fulfilled
 resulting  into  hardship  to  the  occu--
 pants;

 (d)  whether  the  Association  of  |
 Jeevan  Bima  Nagar  Cooperative  Hous-
 ing  Society  represented  to  the  Govern-—
 ment  of  India  in  August,  1978;

 (e)  has  the  attention  of  the  Gov-
 ernment  been  drawn  to  the  article  in
 Marathi  Blitz  dated  27th  July,  Oy
 and

 (f)  if  so,  what  action  has  Govern-.
 ment  taken  in  the  matter?

 THE  MINISTER  OF  STATE
 THE  MINISTRY  OF  FINANCE  (SHR
 ZULFIQUARULLAH)  (a)  to  (f
 During  i970-7i,  the  Life  Insurance  Cot
 poration  of  India  started  a  phased  pro.
 gramme  of  construction  of  a  townsh
 called  Jeevan  Bima  Nagar  in  the  Bor
 vali  subrub  of  Bombay,  for  sale  of  fla
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 to  its  policy  holders  under  the  “Own
 Your  Home”  Scheme.  The  construc-
 tion  was  taken  up  with  the  permis-
 sion  of  Municipal  Corporation  of  Grea-

 ५  der  Bombay  and  the  buildings  so  cons-
 tructed  were  given  for  occupation
 at  different  times  after  obtaining  ne-
 cessary  certificate  from  the  Municipal
 authorities  of  Greater  Bombay.  The
 colony  consists  of  47  buildings  with
 578  flats.

 2,  The  residents  of  the  colony  made
 complaints  and  representations  dur-
 ing  1977-78  alleging  that  a  number  of
 facilities  which  the  LIC  had  promised
 had  not  been  provided.  In  August,

 |  1978,  Government  also  received  a  com.
 plaint  in  this  behalf  from  the  Associa-
 tion  of  Jeevan  Bima  Nagar  Owners
 and  Cooperative  Housing  Societies
 Ltd.  The  article  published  in  the
 Marathi  Blitz  dateq  27th  July,  1978,
 also  deals  with  the  issue  raised  by  the
 residents.

 3.  The  question  of  settling  the  issues
 raised  by  the  residents  was  dulv  con-
 sidered  by  the  LIC  ang  it  decided  in
 April,  1978,  to  set  up  an  ad  hoc  Com-
 mittee  (consisting  of  three  members  of
 the  LIC  Board,  three  officers  of  the
 LIC  and  three  members  of  the  afore-
 said  Association)  to  sort  out  all  out-
 sanding  issues.  The  LIC  has  since  gset_
 tled  a  number  of  issues  such  as  water-
 proofing  in  the  flat,  allotment  of  space
 in  the  shopping  centre  for  a  Consu-
 mers’  Cooperative  Store  and  also  for
 the  Office  of  the  Association  at  &  con-
 cessional  rate,  transfer  of  Jang  reserv-
 ed  for  Community  Hall  to  the  Asso-
 ciation  and  transfer  of  land  for  a  hos-
 pital  in  the  township  area.  It  has  also
 initiated  action  to  transfer  to  the
 Bombay  Municipal  Corporation  the
 maintenance  and  operation  of  the  ser-
 vices  of  supply  of  water,  drainage  and
 roads.

 वर्ष  i977  तथा  978  के  दौरान  लौह  झयस्क  का
 निर्यात  तथा  कास्ट  श्रायरन

 का  आयात
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 वाणिज्य,  नागरिक  पूति  तया  सहुह्मारिता  मंत्री
 यह  बताने  की  छूपा  करेंगे  कि  :

 (क)  वर्ष  977  तथा  978  में  कितनी  कितनी
 मात्रा  में  लौह  अ्रयस्क  का  निर्थोत  तथा  कास्ट  आयरन
 का  आायात  किया  गया  श्रौर

 (ख)  किन  किन  देशों  ने  किन  किन  दरों  पर
 लौह  अयस्क  के  लिए  अनुरोध  किया  और  किन  किन
 देशों  स ेकिन  किन  दरों  पर  कास्ट  आयरन के  टेंडर  प्राप्त
 हुये  ?

 वाणिज्य,  नागरिक  पूति  तथा  सहकारिता  मंत्रालय
 में  राज्य  मंत्री  (  श्री  कृष्ण  कुमार  गोयल  )  :
 (क)  1977-78  श्रौर  1978-79  (अप्रैल  से
 दिसम्बर  i978)  वित्तीय  वर्षों  क ेदोरान  लौह  झनस्क
 के  निर्यात  क्रशः  2,182  करोड़  मे०  टन  तथा  33.2
 करोड़  मे०  टन  थे  |  1977-78  में  केवल  6  मे०  टन
 ढलवां  लोहे  का  श्रायात  किया  गया  था।  i978-79
 के  श्रायात  आंकड़े  श्रभी  उपलब्ध  नहीं  हैं  ।

 (ख)  ऐसे  ब्यौरे  प्रकट  करना  व्यापारिक  हित
 में  नहीं  होगा  Y

 Pane}  of  S.C.  and  S.T.  personnel  for
 Appointment  in  senior  positions  in

 public  undertakings

 2633.  SHRI  ISHWAR  CHAUDHRY:

 SHRI  DALPAT  SINGH
 PARASTE:

 Wil  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 Panel  of  Scheduled  Castes  and  Sche-
 duleq  Tribes  personnel  suitable  for
 appointments  in  senior  positions  in
 Public  Sector  Undertakings  hag  been
 drawn  up  by  the  Bureau  of  Pubke
 Enterprises;  and

 (b)  if  so,  the  details  regarding  its
 functions  and  the  time  when  its  re-
 port  is  likely  to  be  submitted?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  Bureau  of
 Public  Enterprises  goes  not  maintain
 any  separate  panel  of  S.C.  and  S.T.
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 personnel  suitable for  in  ह... छ  होश  जचने  बाबे  &  ह. ए
 senior  positions  in  public  enterprises,  दिए  चामे  हक,  उसके

 ्र
 बहे  ह

 भायौग  कार्यवाहियों  की  भ्रास्तगित  रख  दिया  गया  है  t
 {by  Does  not  arise.

 (ii)  oft  एस.  जो.  जैन  whe  भी  ए.  एम:  लिश्हाः
 शाह  श्रायोग  हारा  दोषी  पाये  वे  अधिकारी

 2634.  थी  शबाब  सिह  चौहान  :  गया  उए  प्रशांत
 eat  तथा  वित्त  मंत्री  यह  बताने  की  कपों  करेंगे  कि  :

 (क
 फर्द

 मंत्रालय  के  उन  अधिकारियों  के  ताम
 क्‍या  हैं  शाह  आयोग  ने  दोषी  पाया;

 (ख)  उनके  विरुद्ध  क्‍या  कार्यवाही  की  गई;

 (ग)  उन  भ्धिकारियों  के  नाम  क्‍या  हैं  जिनके
 विरुद्ध  कोई  कार्मवाही  नही  की  गई  है  भौर  इसके  क्‍या
 कारण  हैं  ;  और

 (ध)  सरकार  उनके  विरद्ध  कब  कायेवाही
 करेगी  ?

 जिस  मंत्रालय  में  राज्य  मंत्री  (भो  जुश्फिकार
 डल्लाह)  :

 ह  ्
 शाह  भायोग  द्वारा  वित्त  मंतालय  के

 सद  दस  के  खिलाफ  प्रतिकूल  निष्कर्ष
 रिकार्ड  किए  गए

 (2)  श्रीबी०  एस०  ल्िपाठी
 (2)  ी एस०  झार०  मेहता
 (3)  भ्री  we  do  जैन
 (4)  भी  ए०  एम०  सिन्हा
 (5)  भी  to  do  सूधर
 (6)  श्री  आर०  एस०  जावा

 श्री  बी०  एस०  त़िपाठी  के  ;लिलाफ  प्रतिकूल उनकी  उस  सेवा  पब्  से  संबंधित हैं  जब  वे
 तत्कालीन  सूचना  और  प्रसारण  मंत्री  क ेलिजी  सचिव
 चे। शी  एस०  झार०  मेहता  अब  सरकरी  तेवा  में  नहीं
 हैं  D)

 (a)  (क)  में  दिए  गए  उत्तर  में  उल्लिखित

 ट्
 के  खिलाफ  की  मई  कारंगाई  निम्न  प्रकार

 i
 )  ot  tito  एस०  सिपाही:  केलीव  जांच

 ष्प्रो  ने  भो  लियाठी  भौर  श्री  ro  tho  शुक्ला  तवा
 झन्यों  फे  खिसाफ  r5-2-7979  को  एफ०  आाई०

 1
 दर्च  की  है  सौर  इस  मामले  की  जाँच  की  जा

 है

 11  थी  arco  3  af  को
 aii)  i9  ne  att  ७  भा  नो
 है  विशेष  ्यावधीश  हारा,  जितके  पास  दिल्‍सी  विशेष

 ld

 (iv)  श्री  जे.  सी,
 झ्

 प्रौर  श्री  आरु,  एस.  जावा;

 ः
 और  जावा  को  चार्ज  शीट  कर  दिया  गया

 सभा  कार्यवाही  की  ज  रही  है  v

 (ग)  और  (घ)  प्रश्न  नही  उठते  ।

 S.T.C.  to  Import  Oil  Seeds

 2635.  SHRI  K.  MALLANNA;  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be

 pleased  to  state:
 ¥

 (a)  whether  Government  of  India
 will  advise  the  State  Trading  Corpora-
 tion  to  import  oilseedg  in  place  of
 edible  oils,  so  that  oi]  mills  can  make
 full  use  of  their  capacity;  and

 (b)  whether  Government  will  also
 suggest  the  State  Trading  Corporation
 should  fix  the  crushing  charges  for  oil
 mills  per  ton  of  seed  and  take  back  ol
 from  latter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAK
 GOYAL):  (a)  In  addition  to  Edible
 Oils,  the  State  Trading  Corporation  ii
 tent  to  import  Oilseeds  keeping  tn
 view  the  various  relevant  factors  gic
 as  the  demand,  economics  of  import,
 indigenous  production  and  prices  in
 the  local  markets.

 (०)  No  such  proposal  is  before  the
 Government,  presently.

 ay v4 ma b
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 !  Drug  Addictior

 2636.  SHRI  DHARAMVIR  VASHIST:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  622  on  the
 27th  July,  978  regarding  law  to  curb
 drug  addition  and  state  whether  the
 draft  Bill  to  curb  drug  addiction  is
 ready  and  the  States  had  been  duly
 consulted  thereon  together  with  saljen:
 features  of  the  Bill?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  The  proposals
 regarding  the  draft  Bill  to  consolidate
 and  amend  the  laws  relating  to  narco-
 tic  drugs  and  ‘psychotropic  substances,
 and  the  views  of  the  State  Govern-
 ments  thereon  are  under  consideration
 of  the  Government.

 Export  and  Import  Licences  Issued  to
 Private  Businessmen  in  J&K

 2637.  SHRI  ABDUL  AHAD  VAKIL:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  any  export  and  import
 licences  were  issued  to  private  busi-
 nessmen  in  J&K  State  during  1977-1978;
 if  80,  how  many  such  licences  were
 issued  and  to  whom:

 4b)  the  total  value  of  such  licences;
 and

 (c)  the  guidelines  for  issuing  such
 licences  with  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHAN  KUMAR
 GOYAL):  (a)  and  (b):  Statistics  of
 import/export  Licences  are  not  main-
 tained  on  State-wise  basis.  However,
 particulars  of  import/export  licences
 are  published  in  the  “Weekly  Bulle-
 tin  of  Import  licences,  Export  Licen-
 ces  and  Industrial  Licences.”  Copies
 of  these  Bulletins  are  available  in  the
 Parliament  Library.

 (c)  Import/export  licences  are  is-
 sued  to  eligible  persons,  Companies
 and  firms  in  accordance  with  the  pro-
 visions  of  import/export  policy  in
 force.

 अमरोका  की  निर्यात  तथा  हां  से  आयात

 2638.  श्री  रामधारी  शास्त्री :  ब्या  वाणिज्य
 तथा  नागरिक  पूति  और  सश्व/एरिता  मंत्री  यह  बताने
 को, कृपा,  करे“  कि

 (क)  क्या  उनको  इस  तथ्य  का  पता  है  कि  गत  दो
 वर्षो  की  तुलना  में  भारत  ने  अमरीका  को  निर्यात  बहुत
 कम  हो  गया  है  और  अमरीका  से  भारत  में  आयात  में
 भारी  वृद्धि  हुई  2;  और

 (ख)  यदि  हां,  तो  इस  को  भारत  के  पक्ष  में  करने
 के  लिए  क्या  कार्यवाही  की  जा  रही  है  ?

 वाणिज्य,  नागरिक  पूर्ति  तथा  सहकारिता  संत्रालय
 में  राज्य  संत्री  (श्रो  कृष्ण  कुमार  भोयल)  :  (क)  तथा
 (ख).  भारत  से  भ्रमरीका  को  होने  वाले  निर्यातों  में
 गिरावट  की  प्रवृत्ति  नहीं  दिखाई  दी  है।  साथ  ही  भ्रम  रीका
 से  भारत  को  होने  वाले  आयातों  में  भी  976  के
 दौरान  किय  गये  आयातों  की  तुलना  में,  वृद्धि  का
 रुख  नहीं  दिखाई  दिया  है  ।

 Income-tax  payable  by  Government
 Companies

 2639.  SHRI  O.  V.  ALAGESAN:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state  the  total  amount  of  in-
 come-tax  determined  to  be  pay-
 able  by  Government  companies  for
 the  years  ending  on  31-38-1975,  3i-3-
 1976,  3l-3-977  and  1-3-1978?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH).  Information
 relating  to  the  total  amount  of  income-
 tax  determined  to  be  payable  by  Gov-
 ernment  companies  is  not  readily
 available.  However,  information  re-
 garding  the  tax  actually  paid  by  the
 public  sector  undertakings  during  the
 last  four  years  as  per  the  information
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 futnigheg  by  these  undertakings  to  the
 Director  of  Inspection  (Research  and
 Statistics)  of  the  Income-tax  Depart-
 ment  is  available  and  the  same  is  as
 under:  —

 Financial  Tax  pad  by  the
 year  ending  Government  companies

 (In  crores  of  Rs.)

 32  301975.  187.70,
 32  3.1978  ‘419.82
 343.977  $19.60
 32.3  798  463.38

 MARCH  8,  3072

 The  figures  shown  above  for  the
 years  endmg  3i-3-75,  3i-3-76  and
 3i-8-77  represent  the  tax  paid  by  85
 Central  Government  companies  and
 307  State  Government  companies.  The
 figures  for  the  years  ending  3l-3-78
 represent  the  tax  paid  by  368  Central
 Government  companies  and  244  State
 Government  companies.  The  informa-
 tion  regarding  the  tax  paid  for  the
 year  ending  $l-8-78  hag  not  been  recei_
 ved  from  the  remaining  companies.

 इलब  सर  पशन  पर  हादी  वा  ज'त  किया  कामा

 2640.  ह  जिभागक  प्रसाद  यादव  :  ब्या  डप
 welt  wer  विस्युनती  बहू बताने कीं  रूपा  करेंगे

 कि

 ्
 क्या  तेपाल  के  व्यापारियों  द्वारा  'भर्यात

 की  गई  एक  करोड़  रपये  की  हल्दी  कुछ  महीने  पहले
 कलकसा  कलन  पर  जब्त  को  गई  थी  ;

 we)  क्या  कुछ  दिन  बाद  जब्त  की  गई  हल्दी
 कोड़  ्  पर  ;  1:

 ी  बचि  उपरोक्त  भाग  (क)  भौर
 के

 का
 उतर  स्वीकारात्मक  हो,  तो  कितने  तक
 कषब्त  रखी  गई  भोर  उसे  जब्त  करने  तथा  बाद  में  छोड़ने
 के  क्या  कारण  हैं  ?

 शुक्ल  बुसस्थ
 ी  सतीस

 ered wr),  '  i  ;

 0:47

 शाह  यह
 --.  हो  शा

 के  कारण  रोक  लिया  गया  भा  कि
 & 6  माल  भूल  का  नहीं  है  जांच-पड़तास के
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 are,  कुछ  बेपों  के  wane  में  कारण  |...  1...
 जारी  किये  गये  ¢  जबकि  कुछ  ह... अ  लोपो  को  निर्वात

 रे  झादेश  दे  दिया  यया

 विदेशों  पर्यटकों  को  ‘avefen,  करने  के  लिये  पर्व
 केखों  का  विफास

 2641,  श्री  राजेश  कुमार शर्मा  :  क्‍या  पर्यटन  whe
 शहर  किम  कके

 यह  बताने  की  कुपा  करेंगे

 (क)  क्या  देश  में  विदेशी  पर्यटकों  को  झाकषित
 करने  के  लिए  नये  पर्यटन  केन्द्रों  के विकास  के  बारे  में
 कोई  योजना  है,  भौर

 (थ)  मदि  हां,  तो  उन  स्थानों  क॑  नाम  क्या  हैं?

 पर्यटन  ब्रौर  भावर  विवानन  मंत्रों  (भो  पुस्थोसल
 कौशिक)  :  (क)  झौर  (अल).  पर्यटन  का  विकास
 एक  झनवरत  प्रक्रिया  है।  पिछली  योजनाझी  में  पर्येटक
 अ्रवस्थापना  (भावास  और  परिवहन

 सुविधाओं)
 के

 निर्माण,  ग्न्तथ्यप रक  पर्यटक  यातायात  को  बड़ी  सब्या
 में  प्राकर्षित  करने  के  लिए  पर्वत  भौर  समुद्र  तट

 विहार स्थलों  जसे  चुने  हुए  क्षेत्रों  क ेबिकास,  पुर/तारिवक
 ऐतिहासिक  स्मारकों  द्वारा  प्रस्तुत  सॉस्कृतिक  पर्यटन
 के  विकास  दौर  ब्य  जीवन  पर्यटन  के  विकास  पर
 कोर  दिया  सया  का  |  वतमान  योजना  के  दौरान  महू
 शोर  जारी  रहेगा  !  इसे  दृष्टि  में  रखते  हुए,  कोवलम,
 बोधा  भौर

 ड  ्  ह्  2
 शट  ि

 फुर
 स्थलों  पर

 भूनमग  में  हिपकीडाशों  के  क्षेत्र  में भौर  झधिक
 सुविधाएं  प्रदान  करने  को  प्रस्ताव  है  1  इसके  अतिरिक्त
 कास्हा,  आांदीपुर,  कारबेट  झौर  समलीपाल

 क्क् पार्कों  पर  बन  गुंहों  के  लि  यण  का  कार्यक्रम
 ष् पर्वटन  के  क्षेत्र  का  झौर  धागे  विस्तार  किया!  जाएगा

 झौर  पुरातात्विक  महत्व  के  क्यैडस  केसों  प्रभात  साजन
 भीर,  बालस्दा,  आवस्ती,  कुशोवगर,  सारनाथ,  कीपा्ी,

 परेग,  सीकरी,
 (मेवाड़  कम्पलैक्स)  ्  म  के  भूमि  1:

 3  4  |  बि (  सुभरात
 श्

 प्रस्ताव  हुक क क्

 |

 4448
 भि  |

 पर्चेशन की
 मर

 ह
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 Amount  Sanctioned  for  Improvemeat
 of  Airstrip  at  Raichur

 2642.  SHRI  RAJSHEKHAR  KOLUR:
 Will  the  Minister  of  TOURISM  AND

 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  any  improvements
 have  been  affected  on  the  air  strip

 at  Raichur  for  its  further  develop-
 ment;  and

 (b)  if  so,  the  amount  sanctioned  for
 the  purpose  and  the  progress  made?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  and  (b).  The
 air  strip  at  Raichur  belongs  to  the
 Government  of  Karnataka.  The  Cen-
 tral  Government  has  not  carried  out
 any  improvements  as  neither  Indian
 Airlines  nor  any  non-scheduled  opera-
 tors  have  evinced  interest  in  operating
 air  services  to  Raichur.  However,
 Raichur  is  one  of  the  50  new  centres
 recommended  by  an  expert  Committee
 for  operation  of  third  level  air  services
 in  the  country.  The  recommendations
 of  the  expert  Committee  are  presently
 under  examination  of  Government.

 Strike  by  Bank  Officers

 2643.  SHRI  KANWAR  LAL
 GUPTA:

 SHRI  K.  LAKKAPPA:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  even
 the  officers  of  the  nationalised  banks
 went  on  strike  for  the  first  time
 after  Independence.

 (b)  if  so,  its  reasons  and  what  ac-
 ‘tion  has  been  taken  against  these
 officers;

 (c)  what  was  the  loss  on  account
 of  the  bank  strike;

 (d)  is  there  any  anomaly  in  pay
 scale  of  the  officers  ang  the  other
 employees;  and

 (९)  if  so,  what  specific  steps  have
 been  taken  by  Government  to  remove
 it?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  In  the  year
 978  the  officers  went  on  strike  once
 on  12-6-1978  and  again  on  29-12-1978.

 (b)  The  officers  were  protesting
 against  the  implementation  of  Pillai
 Committee  Scheme  regarding  standardi-
 sation  of  pay  scales,  allowances  and
 perquisites  in  the  nationalised  banks.
 Indian  Banks  Association  has  advised
 the  banks  to  deduct  wages  for  the
 strike  period  in  accordance  with  the
 principle  of  ‘no  work,  no  wage’.

 (c)  Assessment  of  the  overall  impact
 of  the  loss  suffered  on  account  of  the
 recent  strike  is  not  readily  available

 (a)  There  is  no  anomaly  in  the  99५
 scales  of  officers  and  other  employees.

 (९)  Does  not  arise.

 Dividend  earned  on  Investments  by
 LLC.

 2644.  SHRI  5.  R.  DAMANI:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleasec
 to  state:

 (a)  the  income  from  dividends
 earned  on  the  investments  by  the  L.IL.C
 during  the  last  three  years;

 (9)  the  amount  oi  investments
 which  has  not  yielded  any  return
 during  the  last  three  years  if  so,  the
 names  of  the  companies/undertakings
 and  the  amounts  invested  in  each  of
 them;  and

 (c)  the  amount  of  investments  writ-
 ten  off  by  L.I.C.  during  the  last  three
 years?
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 ‘fae  MINISTER  OF  .STATE  Im
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH};  (a)  The  divi-
 tend  iticome  of  the  LIC  during  the
 last  three  years  wag  as  undet:—

 Year  Amount

 (Rs.  in  crores;
 1975-76  3.62

 1976-17  35.89
 1977-78  6  82

 हर  The  book  value  of  investments
 which  have  not  yielded  any  return  [5
 as  under:

 Year  Book  value
 of  shares

 ~~
 Gn  crores  of  Rs)

 1975-76  68.4

 1978-77  65.90
 1977-78  70.62

 “the  detaila  desired  by  the  Hon'ble
 Member  are  voluminoug  and  the  effort
 involved  in  their  collection  would  not
 be  commensurate  with  the  results  to  be
 achieved.  If  the  Hon'ble  Member  de-
 sires  information  about  any  particular
 esompany,  the  same  could  be  furnished

 ५  (0)  The-desired  information  is  25
 4  UAdeE  १०  .

 Year  "Amount  written  off
 (in  lakhs  of  BE

 4975-76  3.95

 ‘1976-17  0.20
 WTI-78  Nil

 a
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 264s.  Wt  a  wet  गामित :  क्या  जप  करान
 ah  we  fe  ९०  बताने  की  ह ह  केरेंसे  कि  :

 (क)  वेश  में  पत्येक  बोना  कम्पनी  में  थेणी  एक,
 दो,  लीग  झौर  चार के  ै  कितने  कर्मचारी  हैं  fe  उनमें

 है  भ्रभृशुलित  जातियों  लथा  धनूचूचित  जगदातियों  के
 कितने  कर्मचारी  हैं;

 (ख)  ह! ल  धनुसूचित  जातियों  हंगा  भ्नुसूचित
 बगजारियो  के  लिए  पदो  के  प्रारक्षण  बंधी  नियम
 इन  कम्पतियों पर  भी  लागू  किये  गये  हैं  और  यदि  हां,

 हुन  अब  मे  कि
 तक  कोटा  भर  गया  है;

 zt

 (ग)  शेष  कोटा  कब  तक  भरा  जायेगा  और  क्या
 सरकार  बीमा

 ्य  ि
 को  कोटा  भरने  के  लिए  कोई

 झादेश  देगी  भौर  यदि  Bi,  तो  तत्सबधी  व्यौरा  क्या  है  ?

 वित्त  संत्राशय  में  राज्य  मंत्री  (जो  जुल्फिकार
 उल्लाह):  (क)  विवरण  |  सभा  पटल  पर  रखा  गया
 है।  [प्रन्थालय  में  रखा  गया  देखिये  सख्या  L.T-4073/
 79]

 (सत्र)  जी,  हा  ny  जहां  तक  जीवन  बोमा  निगम  का
 सबंध  है  बहू  झपने  झ्राप  i965  से  भ्रपनी  सेबाधों  में
 प्रनुसूचित  जातिया/अनुसूचित  जनजातियों  के  लिए
 झारक्षण  करता  था  रहा  है।  प्ररन्‍्तु  i972-73  से
 निगम  सरकार  द्वारा  O71  में  इस  विषय  पर  जारी
 किए  गए  निर्देशों  का  प्रभावशाली  ढंग  से  पालस  के
 रहा  है  Q

 जहां  तक  साधारण  बीमा  निगम  और  उसकी
 सहायक  कम्पनियों  का  संबंध  है,  साधारण  बीमा  कारबार
 का  राष्ट्रीयकरण  कर  दिए  जाने  के  बाद  विभिन्न  साधा;
 रण  बीमा  कम्पनियों  का  पूरी  तरह  से  एकीकरण  करने
 में  कुछ  समय  लग  गया  ।  उन्होंने  एकीकृत  रूप  में  झपता
 काम  975  से  ही  करना  शुरू  किया  था।  इन  कम्पनियों

 प्  म्  1
 झ्रपती  मीति

 ५५०००:  कु ते  जातियो/प्रनुसूचित  जनजा
 सिए,  पदों  के  झाशक्षण  की  व्यवस्था  की  एई  थी

 विवरण-दो  में  जीवन  बीमा  निंयस  द्वारा
 972~73 ते  प्रत्येक  श्रेणी में  सीधी  भर्ती  द्वारा  आरप्ण
 कोट  के  भरे  गए  पदों  का  बचे  धार  व्यौरा शिया  गया है
 को  सभा  पटल  पर  रक्षा  गया  है  (फ्र्धालग् मे  रखा  गंगा  y
 fet  संख्या  LT-  4073/79}

 विवरण--सीन  में  साधारण  बीमा  मिग  1... ह
 उसकी  सहायक  कम्पनियों  द्वारा  बर्ष  1976-1977
 ौर  i978  में  की  गई  भर्ती  का  ब्यौरा  दिया  ण्कों
 जो  सभा  पटल  पर  रखा  चबा  है)  ह... अ
 रखा  गया  |  देखिय्रे  संध्या  L7.4073/ 79]

 [ग)  संग्रंधित  कंपनियों  में  भौकरी  के  लिए
 झारक्षित कोटे  के  पद  पर  किंसो  वर्ष  जिशेष में  की

 हे  संदर्भ  में  भरे  जाने  होते  हैं  सौर  इस
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 Cash  Compensatory  Support  on
 Expert  of  Engineering  Goods  ‘

 2646.  PANDIT  D.  N.  TIWARY:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Engineering  Export  Promotion  Coun-
 cil  hag  appealed  to  Government  for
 reconsideration  of  its  decision  to  make
 a  drastic  cut  in  the  existing  cash  com-
 pensatory  support  on  the  ground  that
 the  export  of  engineering  goods  will
 he  seriously  affected;  and

 (b;  if  so,  the  decision  of  Govern-
 ment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHR  KRISHNA  KUMAR
 GOYAL):  (a)  and  (b).  Yes,  Sir.  The
 Engineering  exporting  community  has
 represented  to  Government  about  the
 inadequacy  of  the  rates  of  cash  com-
 pensatory  support,  announced  on  i0th
 January,  1979,  on  the  export  of  some
 engineering  gooods.  In  view  of  the
 representations  made,  Government  have
 called  on  the  Engineering  Export  Pro-
 motion  Council  to  submit  quantified
 additional  data  relating  to  the  products
 for  which  8  revision  of  the  rates
 announced  {s  sought,

 Permission  to  Newspapers  to  Import
 Newsprint

 2667,  SHRI  HALIMUDDIN  AHMED:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLINS  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government  proposes
 to  allow  import  eof  newsprint  to  the
 stall,  medium  and  big  newspapers  to
 Sdaet  their  requirement  1970;  and

 {h)  at  20  the  details  thereof?

 THs  MINHTER  OF  STATE  OF
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPTRA:
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL);  (a)  and  (b).  Import  of  News.
 print  is  at  present  canalised  through
 State  Trading  Corporation,  Import  and
 distribution  are  done  by  the  canalising
 agency  on  the  advice  of  the  Registrat
 of  Newspapers  for  India.  The  Import
 Policy  for  1979-80  is  under  formula~
 tion.

 News-Item  Captioneg  “How  Cheap  fe
 Supper  Bazar”

 2648.  SHRI  MANORANJAN
 BHAKTA:  Will  the  Minister  of  COM:
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  news  captioned
 ‘How  Cheap  is  Super  Bazar’  in  the
 Hindustan  Times  dated  8rd  February,
 1979;  and

 (b)  if  so,  reaction  of  Government
 to  the  observations  made  therein  and
 what  steps  are  contemplated  to  re-
 organise  the  set-up  of  the  Super
 Bazars  to  make  them  socially  service
 oriented  agencies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE.
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  Yes,  Sir.

 (b)  The  goods  sold  in  Super  Bazar
 are  laboratory  tested  and  of  standard
 quality.  Their  prices  are  fixed,  as  far
 as  possible  lower  than  the  prevailing
 market  prices  as  clearly  established  in
 the  Newspaper  report.  Making  quality
 goods  available  at  cheaper  rates  to
 consumers,  is  itself  a  social  service,

 Amount  granted  to  State  of  Bihar

 26495  SHRI  SUKHDEO  PRASAD
 (VERMA:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 FINANCE  be  pleased  to  state:



 (b)  how  far  the  amount  has  been
 artilized?

 THE  MINISTER  OF  STATE  आर
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  fa)  and  (b)-
 Normal  Central  assistance  is  allocated
 to  the  States  in  the  shape  of  block
 joans  and  grants  for  the  State  Plan  as
 a  whole  without  relating  it  to  any  parti-
 cular  sector  of  development  or  indi-
 vidual  scheme  or  project.  The  Annval
 Plan  1978-79  for  Bihar  includes  an  ovt-
 lay  of  Rs.  i8  lakhs  for  development  of
 tourism.  The  State  Government  have
 reported  anticipated  expenditure  of
 Ry,  35  lakhs  in  the  current  year  against
 this  outlay,

 Insurance  Scheme  for  Small
 Exporters

 2650.  OR.  BIJOY  MONDAL:  Will  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIEg  AND  COOPERATION  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 under  Government's  consideration  to
 introduce  a  new  insurance  scheme  for
 small  exporters;  and

 {b)  if  so,  what  are  the  details
 thereof?

 THe  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE.
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHR  KRISHNA  KUMAR
 GOYAL):  (a)  No,  Sir.  However,  a
 special  scheme  for  small  exporters  has
 been  introduced  by  the  Export  Credit
 and  Ggarantee  Corporation  in  Septem-
 ber,  7978

 tb)  A  statement  is  annexed.
 {

 ty  fatement  ,
 Whe  details  of  the  Special  Scheme  for

 Sinai  Scale  Exporters  introduced

 in
 (i)  Eligibility

 The  Scheme  is  applicable  to  an  ex-
 porter  whose  annual  export  turnover
 including  letters  of  credit  transactions,
 is  not  more  than  Rs.  40  lakhs  and  his
 total  annual  turnover  including  exports
 does  not  exceed  Rs.  25  lakhs.  In  res-
 pect  of  small  scale  industry  exporters,
 the  total  turnover  limit  of  Rs.  25  lakhs

 is  not  applicable.  The  benefits  of  the
 scheme  are  also  available  to  the  follow-
 ing  institutiong  in  respect  of  exports
 made  by  them  on  behalf  of  eligible
 small  scale  exporters:

 (a)  Co-operatives  of  Artisans.

 (b)  Co-operatives  or  Association  or
 Consortia  of  Small  Scale  Industries.

 (c)  Handloom  and  Handicrafts  Ex-
 port  Corporation  or  State  Export
 Corporations.

 {d)  State  Small  Scale  Industries
 Corporations.

 (९)  National  Small  Scale  Industries
 Corporation.

 (un)  Whole  turn-over  packing  credit
 guarintee

 The  cover  available  to  the  Banks
 under  this  Guarantee  has  been  increas-
 ed  from  the  normal  78  per  cent  to  90
 per  cent  in  respect  of  advances  granted
 to  small  scale  exporters.

 {iii}  Whole  turnover  post-shipment
 guarantee

 Under  this  Guarantee  the  cover
 available  to  Banks  on  account  of  amall
 geale  exporters  hias  been  increased
 from  90  per  cent  to  95  per  cent  in  sce
 pect  of  policyholders  and  from  60  per
 cent  to  65  per  cent  in  respect  of  non
 policyholders.

 (iv)  Insurance  Policies

 The  cover  available  under  insuratee
 policies  of  the  Corporation  has  been

 4
 4  क
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 increased  from  the  normal  90  per  cent
 te  00  ner  cent  against  political  risks
 and  to  98  per  cent  against  commercial
 risks  ith  respect  of  small  scale  exporters.
 Further,  the  extent  of  claim  payahle
 under  the  policy  on  a  discretionary
 basis,  waiving  legal  action  has  beer
 increased  from  the  normal  60  per  cent
 to  75  per  cent.  The  waiting  period  for
 getting  claims  has  been  reduced  *
 half  the  usual  stipulated  period.

 (v)  Cable  charges
 Wherever  the  Corporation  is  satis-

 fied  about  the  need  for  obtaining  cable
 reports  on  overseas  buyers,  the  Cable
 charge  of  Rs.  200/-  per  buyer  collected
 from  the  other  policyholders  is  waived
 in  case  of  small  scale  exporters.

 (vi)  Procedural  hberalisations

 A  number  of  procedural  liberalisa
 tions  have  been  introduced  so  that
 sanctioning  of  credit  limits  and  pay-

 ent  of  claims  is  expedited.  It  is  also
 provided  in  the  scheme  that  the  Ccr-
 poration  would,  wherever  necessary,
 consider  taking  up  legal  action  by  itself
 against  the  defaulting  buyer  and  that
 payment  of  claims  for  the  small  scale
 exporters  will  not  be  withheld  pending
 such  legal  action,  where  the  Corporn-
 tion  is  satisfied  that  the  exporter  is
 not  at  fault.

 Special  Textile  Quota  for  U.S.

 i.  SHRY  A.  R,  BADRINA-
 '  RAYAN:

 SHRI  P.M,  SAYEED:
 SHRI  NIHAR  LASKAR:

 Will  the  Minister  of  COMMERCE,
 CIV,  डिश्टाघाछाड  AND  COOPERA
 TION  be  pleased  to  state

 (a)  .whethey  bis  Ministry  have  de-
 elded  to  have  a  special  quota

 (ec)  the  reasong.for  the  same;

 (a)  to  what  extent  this  spetial
 textile  quota  will  be  helpful  to
 and  U.S.

 (e)  for  what  period  this  special
 textile  quota  for  U.S.  will  remain;  and

 (f)  whether  talks  with  U.S.  on  tex-
 tile  exports  were  held  on  8th  Febru-
 ary,  I979;  if  80,  the  outcome  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  to  (e).  There  is  a  bilateral  textile
 agreement  between  India  and  UBA
 valid  fer  the  period  from  January  ३,
 978  upto  December  3l,  1982,  The
 Agreement  covers  trade  in  cotton,  woot
 and  manmade  fibre  textiles  and  textile
 products  between  United  States  of
 America  and  India.  Under  the  Agree-
 ment  the  limits  under  various  ¢ate-
 gories  as  well  the  consultation  levels
 are  indicated.  The  quota  distributwn
 for  USA  is  made  in  accordance  with
 the  guidelines  issued  by  the  Govers-
 ment.

 (f)  Talks  with  US  authorities  were
 held  on  20  and  Ith  February  979
 and  the  talks,  which  were  mainly  in
 the  nature  cf  exchange  of  views,  re-
 lated,  amongst  others,  to  revised  visa
 and  certification  arrangements  and
 definition  of  India  items.  The  view#
 exchanged  during  the  talks  would  pro.
 vide  the  basis  for  further  corsulta-
 tions

 Visit  of  Delegation  of  Eurgpean
 Economic  Community  to  India

 2652.  SHRI  KUMARI  ANANTHAN:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA~
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Delaga-
 tion  of  the  European  Economic
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 countries  are  lack  of  knowledge  of
 the  potential  of  Indian  engineering
 goods  and  the  procedural  difficulties
 about  imports  and  exports:  and

 (b)  if  so,  the  action  proposed  to  be
 taken  by  Government  to  remove
 these  hurdles?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  Some  of  the  delegates  of  the  Euro-

 pean  Economic  Cemmunity  expressed
 a  view  that  they  did  not  have  full
 knowledge  about  India’s  capabilities
 and  sophistication  achieved  in  engine-
 ‘ering  goods  as  well  as  of  rules  and
 regulations  concerning  imports  and

 exports,

 (ob)  A  Seminar  on  Trade  and  Indus-
 trial  Cooperation,  attended  by  85  dele-
 gates  from  EEC  countries.  was  orga-

 nised  by  the  Engineering  Export  Pro-
 motiou  Council  in  New  Delhi  in
 February  1979.  In  addition,  trade
 promotion  measures,  ¢g.  organising
 visits  of  delegations  from  EEC  coun-
 tries  to  India  and  from  India  to  EEC
 countries,  participation  in  specialised
 trade  fairs  and  exhibitions,  printing
 and  distribution  of  brochures  in
 different  languages,  adaptation  and
 modification  of  Indian  products  to
 ‘suit  these  markets,  are  undertaken.

 केन्द्रीय  सरकार  के  क्ंचारियों  को  मंहगाई  [भत्ते
 की  अ्रतिरिक्त  किश्त

 2653.  श्री  श्रनन्‍्त  रास  जायसवाल  :  क्या  उप
 प्रधान  मंत्री  तथा  वित्त  मंत्री  केन्द्रीय  सरकार  के  कर्म-
 चारियों  को  अतिरिक्त  महंगाई  भत्ता  देने  के  बारे  में
 23  फरवरी,  979  के  तारांकित  प्रश्न  संख्या  68  के

 उत्तर  के  संबंध  में  यह  बताने  की  कृपा  करेंगे  कि
 सरकार  द्वाए  केन्द्रीय  सरकार  के  कमंचारियों  को
 महंगाई  भत्ते  की  भ्रतिरिक्त  किश्त  का  भुगतान  कब  तक
 किया  जाएगा  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  जुल्फिकार
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 उल्लाह)  :  यह  मामला  अ्रभी  विचाद्वाधीन  है  और
 इस  पर  यथासंभव  शीघ्र  निर्णय  लिया  जाएगा  ।

 Modifications  in  Boeing  737  to  provide
 warning  in  case  of  Malfunctioning

 2654.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state.

 (a)  whether  Government  have
 asked  the  Boeing  Company  to  carry
 On  5076  modifications  in  the  Boeing
 737  purchaseqg  by  India  to  provide
 cleay  warning  in  case  of  malfunction-
 ing;  and

 (b)  if  so,  what  led  Government  to
 demand  these  modifications?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (‘SHRI
 PURUSHOTTAM  KAUSHIK):  (®  and
 (pb).  Ne,  Sir.  Adequate  warning  indi-
 cations  for  the  various  systems  sre
 duly  provided  in  the  cockpit  of
 Boeing  737  aircraft  to  warn  the  pilot
 of  the  malfunctioning  of  any  system.

 Purchase  of  Tobacco  from  Smali
 Packers

 2655.  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  refer  0
 the  reply  given  to  Unstarred  Question
 No.  4627  on  the  22nd  December,  3978
 regarding  purchase  of  Tobacco  from
 small  packers  in  which  they  have  pro-
 mised  to  purchase  virginia  tobacco
 trom  those  packers  who  are  not  them-
 selves  exporters  but  whe  had  come
 to  the  rescue  of  the  growers  deiore
 the  STC  came  into  this  operation;

 (a)  whether  the  Ministry  has  failed
 to  implement  the  assurances  given;

 (b)  whether  the  STC  is  favouring
 certain  individuals  and  certain  hogus
 growers  syndicates  to  the  detriment
 of  genuine  growers  and  _—  small
 packers;  and
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 {e)  if  so,  what  steps  Government
 ate  going  to  undertake  to  implement
 its  commitment  made  and  also  to  go
 into  the  allegations  made  against  STC
 in  order  to  protect  the  interests  of  the
 growers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  to  (c),  The  small  packers  were
 given  to  understand  that  if  the  ‘gra-
 werg  were  not  in  a  position  to  offer
 the  entire  quantity  of  10,000  MTs.  STC
 would  purchase  tobacco  from  them.
 The  STC  has  been  asked  to  purchase
 tobacco  from  small  packers  tne
 balance  quantity,  which  could  not  Le
 purchased  from  growers.  A  com-
 plaint  received  regarding  purchase
 operations  by  the  STC  is  being  en-
 quired  into,

 Exemptian  from  Income-Tax  sought
 by  B.S.S,

 2656.  SHRI  SAUGATA  ROY:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (ay  whether  the  incomes  of  the  RSS
 headquarters  at  Nagpur  have  een
 assessed  for  income-tax;

 (b)  whether  the  RSS  have  sought
 exemption  from  income-tax  as  a
 political  organisation;  and

 (लो  if  80,  whether  the  exemption
 has  been  given  to  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  Yes,  Sir

 (b)  No,  Sir.
 {e)  In  view  of  the  reply  to  part  (b)

 above,  the  question  does  not  arise.

 |...  Financing  Apgletance  sffernd
 ‘by  कन,  Cisivmgu,  Export-Import

 gut  Pe  &  PERIASAMY:  Wil
 the  ह... “० अ  PHIME,  MINISTER  AND

 *  %

 MINISTER  OF  FINANCE  be  pleased
 to  state

 (a)  the  details  of  export  financing
 assistance  offered  by  Mr.  John  L.
 Moore,  Jr.  Chairman,  Export-Import
 Bank  of  the  United  States  an  Febru-
 ary  3,  ‘1979,  in  Bombay;  and

 (b)  the  action  taken  thereon  to
 avail  of  the  assistance?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWWAL):  (a)  and  (b).
 Honourable  Member  38  presumably
 referring  to  the  speech  made  by  Mr.
 John  L,  Moore  Jr.  to  the  Indo-
 American  Chamber  of  Commerce,
 Bombay  on  the  3rd  February,  1979.
 Government  has  no  information
 regarding  this  speech  beyond  what
 appeared  in  the  Press  on  4th  February,
 979  containing  a  summary  of  ms
 speech  The  Eximbank  is  interested
 m  extending  credits  for  facilitating
 U.S,  exports  to  India.  Government
 have  taken  note  of  this  interest.

 Setting  up  of  An  Indo-Lanka  Trade
 Panel

 2658.  SHRI  R.  V.  SWAMINATHAN:
 SHRI  P  M.  SAYEED:

 Wul  the  Mimster  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Indo-Lanka  Trade  panel
 has  been  set  up;

 (b)  ४  so,  what  is  the  main  purpose
 of  the  panel;

 (c)  to  what  extent  the  trade  bet-
 ween  the  two  countries  will  be  im-
 proved  during  the  current  year;  and

 (da)  whether  thie  was  formed  onky
 after  the  Indian  Prime  Minister's  visit
 to  Sri  Lanka?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  It  is  presumed  that  the  Hon'ble
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 Members  are  referring  to  the  Joint
 Business  Council  envisaged  in  the
 Agreement  signed  at  New  Delhi  on
 Sth  February,  979  between  the  Fede-
 rations  of  Chambers  of  Commerce  &
 Industry  ‘of  India  and  Sri  Lanka.

 (b)  The  Joint  Business  Council  has
 been  established  to  carry  out  the
 purposes  and  objectives  of  the  said

 ‘Agreement  which,  inter  alia,  include,
 regular  exchange  of  market  informa-
 tion  on  econemi¢e  development  in  the
 two  countries,  assistance  in  visits  of

 commercial  and  eccnomic  delegations,
 exchange  of  publications  on  the  exist-

 _ing  laws  and  regulations  pertaining
 to  foreign  trade  and  investment,
 mutual  assistance  in  the  organisation

 of  and  participation  in  national  exhi-
 bitions  and  international  fairs  and  in
 the:  amicable  and  friendly  settlement
 of  trade  disputes,  etc.

 (ce),  Government  feels  that  imple-
 mentation  of  the  terms  of  the  Agree-
 ment  would  result  in  larger  flows  of
 two-day  trade  and  help  in  enlarging
 the  area  of  economic  cooperation.

 9)  No,  Sir,

 Sale  of  Articles  on  Bagh  Prices  in
 Super  Bazar,  Delb!

 +: 2659.  SHRI  M.  N..  GOVINDAN
 WAIR:  Will  the  Minister  of  COM-

 ‘MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  prices  of
 ...-gome  of  the  articles  sold:  in  Super

 Bazar,  Delhi  are  higher  than  prevail-
 ‘ing  prices:  in  shops  है

 9)  if  0,  ‘whether
 have  made  any-enquiry  regarding  this;

 —
 ere  sold:  at  omawhset  cheaper

 ‘prevailing  price  ow
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 Financial  Assistance  from  Export:

 Government

 (०)  steps  taken  to  ace  that  standard  =

 .  be  pledsed  to  state:

 te)  the  amount  .  spent  ao.  ‘far
 1978.79  towards  changea  and  rend
 tion  in  Super  Bazar,  New.  Delhi?’

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIG

 COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  It  is  the  endeavour  of  Super  Bazar
 to  fix  the  prices,  as  far  as  possible,
 lower  than  the  prevailing  prices  in
 tae  market.  a

 _()  As  there  is  no  general  com:
 plaint  from  the  public;  no  such
 enquiry  has  been  made  se  far  by  .Go-
 vernment

 (९)  The  food  items  sold  by  Supér
 Bazar  are  pre-cleaned,  pre-packed  and
 laboratory  tested.  Only  goods  of  good
 standard  and  quality  at  competitive
 rates  are  sold.

 (d)  The  space  allotted  to  the  depart-
 ments/shops  is  on  the  baSis  of  their
 turn-over,  area  requirement,  frequency
 and  convenience  cf  the  customers

 (e)  No  expenditure  towards  special
 changes  and  _  renovation  in  Super
 Bazar  has  been  made  during  i978-79,
 except  annual  maintenance  and.  re-
 pairs.  The  total  amount  spent  on  the
 annual  maintenance  and  repairs  was
 Rs,  3i,000  approximately  in  19784 9
 (upto  January,  1979).  हि

 SHRI  M.  ए.  CHANDRA.
 .SHEKHARA  MURTH

 SHRI  A.  R  BADRI-
 NARAYAN!

 Will  the  DEPUTY  PRIME
 TER  AND  MINISTER  OF

 (a)  whether  Indiq  bas  shawn 7  keen
 interest  in  financiny  fom

 Export-Import  Bank  ६ |  “tid  fens
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 -pott  ef  high  technology  items  from
 the  UB;

 (b)  whether  the  High  Leve)  Bank
 Delegation  has  visited  India  during
 the  month  of  January  1979;

 (6)  if  %,  whether  any  arrangement
 ‘was  signed;  and

 (a)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  and  (b).
 The  Chairman  of  the  Export-Import
 Bank  of  USA,  Mr.  John  L.  Moore  Jr.
 accompanied  by  some  of  its  officials,
 visited  India  in  January-February,
 ‘1979.  This  visit  was  presumably
 undertaken  as  g  normal  business  pro-
 motion  tour,  it  was  not  undertaken  at
 the  invitatien  of  the  Government  of
 India.

 During  his  visit,  Mr.  Moore  also  met
 some  Officials  of  the  Government  of
 India  and  explained  te  them  the
 interest  of  the  Eximbank  in  extendiug
 credits  for  facilitating  US  exports
 to  India.

 (९)  No,  Sir

 (d)  Does  not  arise.

 आमीण  क्षेत्रों  भें  बैक  शालायें  खोलने  का  मापदंड

 266  3,  थी  दौलत  शान  सारण  :  7  उप  प्रधान
 चो  ह...  त  मंत्री  मह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ग्रामीण  ख्लेद्रों  में  बैंक  शाखाएं  खोलने  का
 मोपइंड  क्यो  है;

 ख)  यां  राजस्थान  के  दक  जिसे  की  शुंगरगढ़
 अहर्तील  के  सूदसर  बाम  में,  जहां  रेलथे  स्टेशन,  सब

 #
 ४

 >“1 ५1
 शी  तथा

 का
 दो  पंचायत

 जिस  tween  में  राव  ह... . अ  (भी  ehewere
 wong)

 (*)  कक
 10,000,  -से  कम  आबादी  बसे

 स्थानों  को  ”  कहां  जाता  है।  काफी  बुद्धि
 की  सभावता  वाले  स्थातों  को  छोड़कर,  भ्राभीण  स्थानों
 के  लिये  भारतीय  रिजर्य  बैंक  तभी  लाइलेंस  जारी  करता
 है  जब  कि  ने  स्थान  बैंक  रहित  हों  कम  बैंक  वाले  जिसों
 के  ग्रामीण  शौर  चे  इलाकों  में  जनसंख्या
 व्याप्ति  में  सुधार  लाने  1“  रिज  बैंक  से  बैंको  को

 सलाह  दी  कि  ‘1978-81  के  तौत  वर्षों के
 दौरान  कम  बैंक  बाले  जिलों  के  ग्रामीण  और  अर्ध
 शहरी  इलाकों  में  प्रपनी  शाक्षाप्रो  के बिस्तार  पर  ध्यान
 केन्द्रित  करें  t

 (a)  भौर  (ग)  जी  ,  हा  !

 ह
 बैक  झाफ  बड़ौदा  ने  सूचित  किसा  हैं  कि

 उसे  टु  रजाई  बैंक  से  सूदसर  में  एक  ह...  खोलने
 का  लाइसेंस  मिला  है  भौर  इस  शाला  को  खोलने के  लिये
 व्यवस्था  को  जा  रही  है  यह  समझा  जाता  है  कि  सूदेसेर

 हा
 सूदसर  से  एक  ही  स्थात  का  उल्लेख  किया  गया

 1

 a

 Export  duty  of  Desi  Cotten

 2662,  SHRI  0,  0.  DESAI:  Wil  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state.

 (a)  whether  Government  have  mar-
 keg  up  the  export  duty  on  deshi
 cotton,  ६

 (b)  if  so,  the  reasons  thereof;  and

 (c)  whether  any  part  of  this  in-
 crease  in  duty  will  be  set  apart  fer
 cotton  development?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL):  (a)
 ang  (by.  Government  have  icreaeed
 the  rate  of  export  duty  on  raw  cotten
 of  the  variety  known  as  Behgai
 Deshi  from  Re,  760  per  tonne  to  Re.
 2600  per  tonne  with  effect  from  the
 Sth  January,  1979.  This  has  been  done
 in  view  of  the  large  margin:  between
 the  domestic  prices  and  international
 priee  of  thie  variety  of  cotton,

 {c)  Additional  revenue  accruing  °
 from  the  increase  duty  will  form  part  .
 of  customs  revenue  from  export’  दंग  1

 .  Hes  and  will  not  be  eet  ह"...  fot  shy
 specific  purpose,  —  ,
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 झौद्योगिक  विकास  के  लिये  राष्ट्रीयकृत  बैंकों  द्वारा
 दिया  गया  ऋण

 2663.  श्री  यादवेन्द्र  दत्त  :

 श्री  श्याम  लाल  घुवे  :

 क्या  उप  प्रधान  मंत्री  तथा  वित्त  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  गत  दो.  वर्षों  में  राष्ट्रीयकृत  बैंकों
 में  प्रोद्योगिक  विकास  के  लिए  ऋण  दिया  है  ;

 (ख)  यदि  हां,  तो  कुल  कितना  ऋण  दिया
 गया;  और

 (ग)  दिसम्बर,  978  तक  कुटीर  उद्योग  के
 लिए  कितना  ऋण  दिया  गया  ?

 वित्त  मंत्रालय  में  राज्य  मंत्रो  (श्री  जुल्फिकार
 उल्लाह)  (क)  तथा  (ख)  :  मार्चे,  977
 तथा  माच  978  के  अन्त  की  स्थिति  के  अनुसार
 सरकारी  क्षेत्र  के  बंकों  द्वारा  बड़े  पैमानें  तथा  मध्यम
 पैमाने  के  उद्योगों  तथा  छोटे  पैमाने  के  उद्योगों  को
 दिये  गये  ऋणों  की  बकाया,  नीचे  लिखे  श्रनुसार  है  :
 —

 (करोड़  रुपयों  में  )*

 मार्च  मार्च
 1977  978

 बड़े  पैमाने  तथा  मध्यम  पैमाने  4820  542
 के  उद्योग

 छोटे  पैमाने  के  उद्योग  274  528

 जोड़  6094  6940

 “आंकड़े  अनन्तिम  हैं  |

 (ग)  श्रांकड़े  एकत्र  करने  की  वर्तमान  प्रणाली
 में,  कुटीर  उद्योगों  के  लिए  जो  कि  छोटे  पैमाने  के
 उद्योग  का  एक  भाग  है,  अलग  से  झांकड़े  एकत्न  करने
 की  व्यवस्था  नहीं  है  ।

 Opening  of  District  and  Urban  Co-
 operative  Banks  in  Gujarat

 2664.  PROF,  P.  G.  MAVALANKAR:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  ४९
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  district  cooperative  banks  and
 urban  co-operative  banks  are  _  being
 increasingly  opened  in  varioug  parts
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 of  the  country,  particularhy
 in  Guja-

 rat;

 (b)  if  so,  facts  thereof  and  reasons
 thereto;

 (c)  whether  Government  have  urg-
 ed  to  major  nationlised  banks  to  im-
 prove  their  workings  and  services  to
 the  customers;  and

 (d)  if  so,  the  appreciable  effect
 ‘hereby?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)
 and  (b).  The  table  below  indicates
 the  number  of  such  banks  in  the
 country  and  in  the  State  of  Guja-
 Tatas

 All  India  Gujarat

 June  776  Jan.’79  June  ’76  Jan.  ’79

 District  Cent-  370  347  Qt  QI
 ral  Coopera-
 tive  Banks

 Primary  Co-
 operative
 Banks  733  £487  25  268

 The  decline  in  the  number  of  Dis-
 trict  Central  Cooperative  Banks  is
 mainly  due  to  merger  of  such  banks
 with  the  apex  cooperative  banks  in
 the  States.  The  increase  in  the  num-
 ber  of  Primary  (Urban)  Cooperative
 Banks  is  for  providing  adequate  bank-
 ing  facilities  in  the  corresponding
 areas.

 (c}  and  (9).  A  Working  Group  ap
 pointed  by  the  Government  has  stu-
 died  the  problems  affecting  customer
 service  in  banks.  Some  of  the  im-
 portant  recommendations  relate  to
 flexibility  in  the  matter  of  acceptance
 of  introduction  of  customers,  quick
 {ransfer  of  accounts  and  related  re-
 cords,  payment  of  term  deposits  be-
 fore  maturity,  completion  of  pass-
 buoks  etc.  The  Reserve  Bank  has  ad-
 vised  all  the  scheduled  commercial

 i
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 banks  to  implefnent  the  accepted  re-
 @emmendations,  and  the  banks  are
 submitting  progress  reports  to  the
 Reserve  Bank,

 Lermination  of  Services  of  Employees
 of  G.I.C.  during  Emergency

 2665.  DR.  BALDEV  PRAKASH:
 Will  the  DEPUTY  PRIME  MINISTER
 AND.  MINISTER  OF  FINANCE  be
 pleased  to  state:

 ~~  (a)  whether  the  General  Insura‘ace
 Corporation  and  its  subSidiaries  termi-
 mated  the  services  of  their  employees
 during  emergency  without  giving
 them  any  chargesheet,  show-cause
 notice  or  opportunity,  if  So,  the  total
 number  of  such  employees;

 (b)  whether  such  employees  were
 reinstated  after  Jataata  Party  came
 into  Power,  if  not,  the  reasons  thereof;
 and

 (c)  whether  Government  reinstated
 all  Government  employees  retrench-
 €q  during  emergency  without  being
 served  with  show-cauge  ‘notices,  if  so,
 why  discriminatory,  treatment  was
 given  to  Insurance  employees?

 |  THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  FINANCE

 (SHRI  =  ZULFIQUARULLAH):  (a)
 to  (c).  Services  of  37  high  cost  deve-
 lopment  staff  were  terminated  because

 poor  business  performance,  The
 services  of  two  employees  were  ter-
 minated  by  discharge  simplicitor  on
 account  of  CBI  cases  involving  finan-
 tial  irregularities  committed  in  ser-

 =

 Since  the  action  taken  was  in
 paccordance  with  the  rules,  regulations

 md  established  practice  the  question
 reinstatement  of  these  employees

 |

 did  not  arise.

 The  Government  issued  instructions
 from  time  to  time  for  review  of  cases
 of  employees  whose  services  were
 terminated  during  the  emergency,  No
 policy  was  laid  down  by  Government

 for  reinstatement  of  government  em-
 ployees  ‘retrenched’  during  emergen-

 cy  Hewever,  the  insurance  emplo-
 yees  in  question  have  not  been  meted
 out  any  discriminatory  treatment  85
 action  to  terminate  their  services  was
 in  accordance  with  their  rules,  service
 conditions  and  established  practice.

 Release  of  Funds  ६0०  States

 2666.  SHRI  RUDOLPH  RODRI-
 GUES:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  are  active-
 ly  considering  greater  devolution  of
 taxeg  to  the  States  than  is  already
 existent;

 (b)  whether,  in  this  regard,  inclu-
 sion  of  additionally  carmarkeq  taxes
 may  be  brought  within  the  divisible
 pool;  and

 (९)  what  steps  are  being  taken  to
 ensure  Speedy  and  timely  releagg  of
 funds  to  the  States  and  the  reasons,
 if  any,  for  alleged  delays?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL):  (a)
 The  Government  have  already  accept-
 ed  the  recommendations  of  the  Se-
 venth  Finance  Commission,  ‘which
 will  result  in  larger  devolution  of
 Central  taxes  to  the  States  during  the
 next  five  years  (l979-80  to  1983-84)
 as  compared  to  the  present  position.

 (b)  The  Honourable  Member  is  pre-
 sumably  referring  to  the  question  of
 inclusion  of  corporation  tax  and  Union
 surcharge  on  income  tax  in  the  divi-
 sible  pool.  This  matter  is  proposed
 te  be  discussed  in  a  meeting  of  the
 National  Development  Council.

 (c)  The  States’  share  of  taxes  and
 duties  is  released  to  them  according
 to  a  set  schedule  and  every  care  is
 taken  to  ensure  that  the  amounts  are
 paid  to  the  States  in  time.
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 Sanction  of  Advance  to  State  of
 Rajasthan

 2667.  SHRI  S.  S,  SOMANI:  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  whether  the  State  Government
 of  Rajasthan  hag  approached  the
 Union  Government  to  sanction  some
 advance  to  cover  up  expenditure  of
 damage  caused  by  the  flood  in  the
 State  recently;  and

 (b)  if  so,  the  details  regarding  the
 money  so  far  has  been  sanctioned  and
 received  by  the  State  of  Rajasthan?

 THE  MINISTER  OF  STAT  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL):  (७)
 On  the  basis  of  the  report  of  the  Cen-
 tral  team,  which  visited  Rajasthan  to
 make  an  on-the-spot  assessment  of
 the  situation  caused  by  floods,  and  the
 recommendations  of  the  High  Level
 Committee  an  advance  Plan  assistance
 of  Rs.  9.58  crores  wag  allocated  to  the
 Government  of  Rajasthan.

 (b)  Out  of  the  amount  allocated,  a
 sum  of  Rs.  5  crores  has  already  been
 released  to  the  State  Government.
 Further  amounts  will  be  released  on
 receipt  of  the  statement  of  expendi-
 ture  from  the  State  Government.

 Central  Assistance  to  Tamil  Nadu
 Government  in  respect  of  Public

 Distribution  Scheme

 2668.  SHRI  V.  ARUNACHALAM:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  modality  of  financing  the
 public  distribution  schema  showing
 relative  distribution  of  Central  and
 State  resources  for  the  scheme;

 (b)  whether  Government  are  aware
 of  the  already  impressive  number  of
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 fair  price  shopg  openeq  by  the  Tamil
 Nadu  Government;  and

 (c)  if  so,  the  extent  of  Central
 assistance  proposed  to  support  the
 Tamil  Nadu  State  in  respect  of  the
 measures  already  undertaken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  The  successful  opera-
 tion  of  a  public  distribution  scheme
 requires  joint  efforts  of  the  Centra!
 and  State  Governments,  The  respon-
 sibilities  of  the  Central  Government
 will  be  formulation  of  the  national
 policy,  adoption  of  measures  for  in-
 creased  production,  general  _  price
 stabilisation,  price  support  opera-
 tions,  imports,  bufferstocking
 and  arrangements  for  supplying  to
 the  State  Governments  commo-
 dities  for  which  bufferstocks
 are  maintained.  The  State  Gov-
 ernments  have  to  assume  full  respon-
 sibilities  for  arrangements  within  the
 State  for  the  distribution  of  essential
 commodities,  through  the  public  dis-
 tribution  outlets,  ensuring  the

 “ada lity  of  the  retail  outlets,  opening  addi-
 tional  retail  outlets  ‘wherever  neces-
 sary,  monitoring  and  supervision  of
 the  functioning  of  such  shops’  and
 setting  up  consumers’  committees
 and  all  cther  administrative  responsi-
 bilities  that  are  necessary  at  th  State
 level  for  the  successful  implementa-
 tion  of  the  scheme.  The  Central  Gov-
 ernment’s  financial  responsibility  will
 be  confined  to  the  operations  as  indi-
 cated  above.  Similarly  the  State  Gov-
 ernments  are  required  to  finance  the
 operations  falling  within  their  sphere  —
 of  responsibility.

 (b)  Yes,  Sir,

 (९)  As  indicated  in  (a)  above,  the
 expenditure  on  opening  additional  re-
 tail  outlets  under  the  scheme  has_  to
 be  met  by  the  Government  of  Tamil

 assistance  iS  —
 envisaged.

 i

 oa
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 ernment  Blocks  Gatzent  Exports’

 2669,  SHRI  SHANKERSINHJI
 VAGHELA:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleaged  to  state:

 (a)  whether  Government  have  geen
 the  press  report  in  ‘Blitz’  dated  8rd
 February,  3979  wherein  it  has  been
 stateq  that  Government  have  block-
 ed  garment  exports  and  if  so,  the
 re@Song  thereof;

 (b)  whether  it  ig  also  a  fact  that
 ymote  than  24  garment  exporters  are
 being  crippled  by  bureaucracy;  and

 (c)  whether  Government  propose  to
 issue/grant  licanges  to  those  exporters
 who  have  been  blocked  and  if  not,
 the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 TRE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  Government  have  seen
 the  Press  report  in  ‘Blitz’  dated  8rd
 February,  979.  The  registration  of  23
 Exporters  of  Readymade  garments  was
 suspended  on  28th  December,  978
 for  a  period  of  3  months  only,  as
 there  were  complaints  to  Government

 that  they  had  not  utilised  certain  ex-
 port  quotas  of  Readymade  gatments.

 It  fe  not  true  that  their  further  ex-
 orts  have  been  blocked,

 (>)  No,  Sir.

 (c)  All  the  428  exporters  réfetred  to
 in  part  ta)  above  were  subsequently
 asked  to  explain  the  reasons  for  non-

 cases,  applications  including  those
 pending  earlier  for  cash  assistance
 end  import  replenishment  licences
 wi  be  considered  in  the  normal
 course.

 सरकारी  होटलों  में  शराब  की  खपत

 2670. |. उ  वृच्मा  मा  :  क्या  परयंडल

 ना
 ५  मंत्री  =  बताने  की  कृपा

 4  3

 (क)  मद्य  निषेध की  तीति  की  घोषणा के  पश्चात्‌
 देश  में  विभिन्न  सरकारी  होटलों  में  शराब  की  श्षपत
 में  कितनी  कमी  हुई  है;  भौर

 (@)  क्‍या  सरकार  होटलों  में  शराब  की  चपल
 कस  करने  के  लिए  पूरा  प्रयाप्त कर  रही  है?

 ह... ल  शौर  सागर  विभागन  संत्री  ी
 1 कौशिक)  :  (क)  मश  निषेध  नीति  की  8

 बाद  भारत  पयेटम  विकास  तिगम  के  होहलों  में
 झप्रैल,  1977  फरवरी,  978  की  वधि  मय
 निषेध  से  पू)  के  बौरान

 दूर
 शराब  की  खपत  की

 हुलता,  में  अप्रैल,  i978  से  फरवरी,  i979  को
 प्रवधि के  दौरान  शराब की  प्रौसत  दैनिक
 44  50  प्रतिशत कमी  हुई  है  a

 जहां  तक  भारत  निगम  के  होटलों  का
 सम्बन्ध  है,  शराब  के  i977~78  के  बौरान
 10,99  लावा  श्प्मे  भौर  i978-79  में  (28

 फरवरी,  979  तक  )  i0,27  लाख  रुपये  थी  t

 (a)  सम्बन्धित  राज्य  सरकारों  द्वारा  मय
 मिषेघ  का  भ्रनुपालन  करने  के  बारे  में  जारी  किए  गए
 आदेशों  का  सरकारी  होटलों  द्वारा  कहाई  से  पालन
 किया  जारहा  है।

 issue  of  more  than  four  designs  of
 Ourrency  Nate,

 267i.  SHRI  ANANT  DAVE:  Will
 the  DEPUTY  PRIM&  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state  ‘

 (a)  whether  i  his  com,  tj  notice
 the  jase  of  more  than  four  designs
 than  one  of  our  cutrency  notes  have

 AY

 oo

 क
 ®
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 (b)  whether  it  is  also  a  fact
 that  no  publicity  is  made  by  R.B.I.
 and  other  agencies)  whenever  new
 designs  of  noteg  all  issued  for  public
 circulation;  and

 (c)  what  steps  propos,  to  be  tak-
 en  to  end  the  confusion  in  public?

 THE  MINISTER  OF
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH;:  (a)
 to  (ce).  Government  introduced,  in
 1975,  more  sophisticated  printing  ma-
 chines  for  printing  currency  notes  by
 dry  offset  and  Intaglio  processes,  as
 notes  printed  by  these  processes  pro-
 vide  greater  security  against  counter-
 feiting,  are  more  lasting  and  have  got
 better  finish,  Simultaneously,  where-
 ever  printing  capacity  of  the  newer
 machines  is  not  sufficient,  notes  con-
 tinue  to  be  printed  by  older  machires
 also.  Accordingly,  some  currency
 notes  of  two  designs  are  being  print-
 ed  at  present.  However,  steps  have
 already  been  taken  to  ensure  that
 notes  of  a  particular  denomination
 are,  as  far  as  practicable,  printed  »y
 one  process  only.

 STATE  IN

 Further,  notes  of  the  older  series,
 though  they  are  no  longer  being  print-
 ed,  continue  to  be  legal  tender  ancl
 thus  add  to  the  number  of  designs  in
 circulation,

 Whenever  notes  of  new  designs  are
 issued,  wide  publicity  is  given  thrcugh
 radio  broadcast  and  by  issue  of  Press
 communique.

 LA.  and  Al.  Aircrafts  suffereg  acci-
 dents  during  last  six  months

 2672.  PROF.  SAMAR  GUHA:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  during  the  last  six
 monthg  Air  India  and  Indian  Airlines
 aircrafts  suffered  various  accidents,
 and

 (b)  if  so,  factg  thereabout  ang  the
 steps  taken  by  the  Government  for
 removing  the  causes  of  such  acci-
 dents?
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 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM
 (by,  During  the  last  six  months  (Sep-
 tember,  978  to  February,  979)  only
 one  accident  occurred  to  Indian  Air-
 lines  B-737  aircraft  (VT—-EAL)  at
 Hyderabad  aerodrome  on  l7th  Decem-
 bre,  978  resulting  in  death  of  four
 persons  (three  persons  on  the  ground
 and  one  passenger  succumbed  te  se-
 vere  burn  injuries  received  while  es-
 caping  out  of  the  aircraft).  The  air-
 craft  was
 and  post  impact  fire.  This  accident  is
 under  investigation  by  a  Court  of  In-
 quiry  headed  by  Shri  Justice  A.  Ra-
 ghuveer,  sitting  judge  of  the  Andhra
 Pradesh  High  Court,  Remedial  steps,
 as  necessary,  wili  be  taken  on  receipt
 of  the  report  of  the  Court  of  Inquiry.

 बेंकों  द्वारा  कृषि  तभा  लघु  क्षेत्र  के  उद्योगों  में  पूंजी  निवेश

 2673.  डा०  रामजी  सिह  :  क्‍या  उप  प्रधान
 मंत्री  तथा  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार  ने  बैंकों  को  भ्रपनी  कुल  पूंजी
 का  33.3  प्रतिशत  निवेश  कृषि  और  लघु  उद्योगों  में
 करने  के  लिए  निर्देश  जारी  किये  हैं;

 (ख)  यदि  हां,  तो  गत  वर्ष  कृषि  और  ग्रामोद्योग
 शीर्षों  के  अन्तर्गत  कितने  प्रतिशत  राशि  दी  गई  ;

 (ग)  देश  में  4500  वाणिज्यिक  बैंक  खोलने  की
 दिशा  में  भारतीय  रिजव  बैंक  ने  क्या  प्रगति  की  है;
 और

 (घ)  क्या  सरकार  को  पत्ता  है  कि  छोटे  किसानों
 श्र  लघु  उद्योगों  को  बैंक  से  ऋण  प्राप्त  करने  में  बहुत
 कठिनाई  हो  रही  है  और  यदि  हां,  तो  सरकार
 द्वारा  क्या  उपचारात्मक  कार्यवाही  किये  जाने  का  विचार
 a  ? tel

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  जुल्फिकार
 उल्लाह  )  (क)  सरकारी  क्षेत्र  के  बैंकों  से  कहा
 गया  है  कि  मार्च,  979  तक,  प्राथमिकता  वाले
 क्षेत्रों  (कृषि,  छोटे  पैमाने  के  उद्योग,  सड़क  परिवहन,
 खुदरा  व्यापार  तथा  छोटे  ब्यापारी,  व्यवसायी  तथा
 स्व  नियोजित)  को  दिये  जाने  वाले  ऋणों  का  हिस्सा
 बढ़ा  कर  अपने  कुल  ऋणों  के  33.3  प्रतिशत  तक

 पहुंचा  दें  ।

 KAUSHIK):  (a)  and  {

 destroyed  due  to  impact
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 (के)  चुभ,  077  भौर 1.  ‘t976 के  भ्रत्त  तक  सरकारी  केश के  ों  हारा  प्रावभिकता शबे  elt
 rc)  दिसे  at  a  |  सिशे  अनुसार  हैं  —

 (राशि  करोड़  रुपयों  में)  (कुल  ऋणों  का  प्रतिक्त )

 जून,
 77  जून,  72%  जून,  77  चू,  78

 Lge  आयमिकता  बाले  क्षेत्र  जिसमें  से  :  346  400i  27,0  30.2

 (i)  कृषि  .  2768  I659  12.0  1a.  8

 (ii)  छोटे  पैमाने  के  क्रुटीर  /  ग्रामीण  उथोग  335  i644«.3  3.4

 =
 प्रतिशत  के  स्थान  पर  धपने  भों  का

 (ज्र)  वाणिणम्यिक  बैंको  ने,  1978  के  दौराम  t  अतिशत  उधार  देने  के  सिए  कहा  कया
 asi6  शाखाएं  खोलीं  जिससे  कि  देश  में  शाजाध्रों  है

 की  कुल  ब्या  29504  हो  गई।  रिजबे  बैंक
 लगाया  है  कि  सभी  कम  बैंक  वाले  (iv)  बैंको  से,  उन  काश्तकारों,  शिल्पियों  तथा

 अर
 ग्रामीण  ्

 अदद डम
 झति  सू  (टाइनी)

 हज  "1 व्याप्ति  को  20,000 08 तक  1979-81  झावश्यकताएं  25,000
 तक  की  तीन  वों  को  भ्रवधि  में,  बैंक  रहित  ग्रामीण  सात  से  दस  च  की  भ्रवधिके  लिए,  क््कि तथा  बद्ध  शहरी  स्थानों  पर,  कम  से  कम  45  00  यती  ब्याज  की  दरों  पर  ससेकित  सावधिक
 शालाएं  शोसनी  पढ़ेंगी |

 ह्
 के  रुप  में  देने  के  लिए  कहा  गया 4

 (थ)  सरकार/रिजर्व  बैंक  से  कृषि  तथा  छोटे  पैमाने
 के  उशीत  को  बैंक  ऋण  में  बढ़ोतरी  कर  झासान  बसाने  (५)  ऋछ  प्रायेदनीं  तथा  पिंधियों  के  वितरण
 के  लिए  कई  उपाये  किये  हैं।  में  उपाय  हैं  —  के  शीघ्रनिपटान  के  लिए,  ऋण  स्वीकृत

 करने  की  भ्रणाली  तथा  प्रक्रियाश्रों में  काफ़ी
 सुधार  किये  ये  हूँ।

 Gi)  बैंकों  से  कहा  गया  है  कि  विशेष कर  पहन

 है  अ  टुुगुट
 गान  शो

 ELC.
 lots for

 supply
 of drinking समाष्धी  ऋणों में भर में  भोर  क्षण  बायी  बैंकों  |

 WHter  in
 rural

 atess  in

 ज  मुहर  झ
 कि  किसानों

 19 कुल  अत्यक्ष  वित्तीय
 सुक

 2674.  SHRI  ANNASAHEB  GOT-
 छोटे  तथा  सौसांतिक  किसानों के  हिस्से  को,  KHINDE:  Will  the  DEPUTY  PRIME
 1982-830,  36  प्रतिशत  के  वर्तमान  MINISTER  AND  MINISTER  जू  FIN-

 =  %  बेदी  लता  है  कक  जा
 ANCE  be  pleased  to  state:

 'सहलीश  ह...  ।  कह  साम्यिक  (a)  whether  the  Governmeus  of
 अंधक  की  रचना  के  शिए  सुनिधाएं  प्रदान  Mahaveshtra  has  sent  sny  proposes
 कहें  ।  to  the  Life  Insurance  Corporation  of

 India  regarding  loany  for  supply  of
 {ad}  चीकों है.  कहा  गया  है  किये  समग्रतः  प्रति  drinking  water  in  rural  areus  during

 weg  wie  शाखा,  रो  भतिरिक्त  ऋणवर्ताओों  the  year  1978-79;  and  ,
 को

 ख़ान  ह... अ  को  4
 (के  if  %,  the  beoag  detally  thereatt

 (ui)  ante  ह. ए  बौजगां  में  परियतन
 कर  किये (ड  हैं  लिक्षमं बैंकों  से,  इस  ह...  MINISTER  OF  STATS  I”
 डोजता थे  |... अ  पहने  ब्रेनिधारित  i/2  “TUE  MINISTRY  OF  FINANCE
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 SURI
 ZULFIQUARULLAMY.  न्ष्य

 yo  The  Government  of  Maharash-
 tra  has  approached  the  Life  Insurance
 Corporation  of  India  for  loans  aggre-
 gating  Rs,  458.03  lakhs  for  rural  piped
 water  supply  schemes  during  ‘1978-99,
 of  which  Rs,  59.8  lakhs  is  under
 continuing  schemes  and  Rea  298.65
 Jakhs  is  under  new  schemes.  The  LIC
 has  already  sanctioned  in  Febiuary.
 i979,  loans  aggregating  Rs.  45.50
 lakhs  for  1  continuing  rural  piped
 water  st.pply  schemes  of  8  Zila  Pari-
 shads.  ‘The  proposals  relating  to  the
 new  schemes  were  received  by  the
 LIC  in  December,  978  and  are  being
 processed.”

 la
 Seminar  on  Trade  aud  Industrial  Co-
 operation  between  India  and  E.E.C.

 2075.  SHRI  हू,  RAMAMURTHY:  Wil
 thd  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  the  salient  features  of  the  gur-
 vey  undertaken  on  behalf  of  India-EEC
 Jqint  Commussion  to  advise  on  joint
 project  planning;

 tb)  the  reasons  for  the  delay  in
 sttting  up  Trade  Promotion  Centre  at
 Brussels;  and

 ह)  the  main  conclusions  of  the
 Seminar  held  in  New  Delhi  on  trade
 ह... छ  industrial  cooperation  between
 India  and  EEC?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (HRI  KRISHNA  KUMAR  GOYAL):
 &)  Phe  doint  Project  Planning  Report
 bas  identified  project  areas  tar  promot.
 {nz  co-cperation  based  on  comparative
 ‘Wdvantage.  The  Report  kas  recom-

 fended
 measures  for  diveratiication  of

 o-BEC  Trade,  including  marketing
 improvement.  Setting  up  of  Inde-EEC
 trade  centie  and  EEC  technology  infor
 {mation  centre  bas  alsg  deen  revom-
 mended,

 4
 4  +
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 (b)  ‘The  details  of  the  provosal  re-
 garding  Indo-EBC  trade  centre  had  to
 be  formulated  after  a  series  of  deciw-
 sions  with  EEC  authorities  regarding
 their  assistance  and  cooperation.  Other
 procedural  matters  have  also  had  to  be
 gone  into.

 (c)  The  Seminar  held  in  New  Delhi
 on  Trade  and  Industrial  Cooperation
 between  India  and  EEC  countries  in
 February  7979  gave  an  opportunity  to
 the  participants  for  mutual  exchange
 of  information  and  ideas  on  trade.  in-
 dustrial  and  economic  matters.  The
 participants  from  the  EEC  countries
 had  the  opportunity  of  acquainting themselves  with  the  technical  develop- ment  in  the  various  fileds  in  this
 country  and  also  with  the  facilities
 available  for  expansion  of  trade  and
 industrial  cooperation

 Traffic  potential  between  port  Blair
 and  Madras

 2676  SHRI  K.  GOPAL:  Will  the Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  is  aware of  the  huge  traffic  potential  bet®veen Port  Blair  and  Madras  350  repreten- tations  received  in  the  past  for  sir
 service  between  these  two  points;  gnd

 service,  in  the  futare
 ang  if  #0,  the  detail,  thereat).

 THE  MINISTER  OF  TOURISM  AND. CIVIL  AVIATION  (काहा  PURUIBHOT- TAM  KAUSHIK):
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 शारतीवावस  तमस,  दास्तान बो |ुसुस्व अंती से  breed  हररा
 ।  भयो  बागुर

 26  27.  (शी  श्रीठालाल  पदेल  :  क्‍या
 कुं

 हास

 श्
 तथा  चलि  मंत्री  यह  [बताने  की  कपा
 कि:

 5४
 क्या  राजस्थान  के  मुख्य  मत्री न ेने भारतीय

 ित  ?  मनुरोध  ्  है  कि  राज्य  के
 पिछड़ेपनत  को  ध्यान  में  रखते  हुआ  तथा  उच्चोगो  को

 देने  के  विचार  से  बहू  ऐसे  उद्योगपत्तियों
 कौ  ही  कुल  पूजी  का  गो  तिहाई  भाग  ऋण  के  रूप  में
 देंजो  राज्य  में  उद्योग  स्थापित  करता  शाहते  हैं,

 (@)  यवि  हा,  तो  क्या  सरकार  ने  यह  भनुरोध
 स्वीफार  कर  लिया  है  श्रौर  यदि  नहीं,  तो  इसके  क्‍या
 कारण  है;  और

 (ग)  यबिं  प्रमुरोध  स्वीकार  कर  लिया  गया  है
 तो  सहायता  कब  तक  उपलब्ध  करा  दी  जायेगी  ?

 जिस  संजालय  में  राज्य  मंत्री  (भो  अुल्फिकार-
 इल्लाह)  :  (क)  ,भारतीम  ह्ौद्योगिक  वित्तोव३  ,
 चिगम  |

 पिया  है
 कि  उनको  राजस्थान के  मुख्य

 से  ऐसा  कोई  प्रमुरोध  प्रात  नहीं  ह््घा मरीं  की

 ख)  तथा  ग),  अ्रश्न  नहों  उठता।

 Ant)-Smuaggling  Measures

 2678.  SHRI  P.  K.  KODIYAN:  Wil
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased  to
 state:

 a)  whether  the  various  anti-smug-
 glrgg:  méasures  taken  26  far  have  re-
 sulted  in  ay  reduction  in  the  volume
 of  stougyling  in  the  last  one  year;

 (h)  if  ४०,  to  what  extent;  and

 (९)  whether  any  additional  measures
 ate  Gelng  taken  to  further  tighten
 antLernuggling  measurex?

 4
 :
 THR  MINISTER  OF  STATE  IN  THE

 Y  OF  FINANCE  (SHRI
 oar  AGARWAL):  (a)  and  (b).
 किक  fy,  According  to  reports  received

 ्

 by  Government,  the  problem  of  sume-
 gling  is  well  contained,

 (c)  The  fight  against  smuggling  is
 a  continuous  one  and  such  measures-~
 administrative,  legislative,  economic
 and  others,  as  are  considered  necessary
 from  time  to  time  to  meet  the  chang-
 ing  situations,  continue  to  be  taken,
 The  month  of  February,  ‘1979  was  also
 observed  as  a  month  of  Special  Drive
 against  smuggling  operations,  The
 measures  being  taken  in  this  behalf  in~
 cluded  strengthening  and  re-organisa-
 tior  of  intelligence  set  up  at  all  sensi-
 tive  points,  ensuring  more  effective  use
 of  anti-smuggling  equipment,  streng-
 thening  of  all  strategic  custome  preven-
 tive  checkposts  along  the  lana  borders
 ard  mounting  of  special  watch  in  areas
 known  for  storage  and  sale  of  contra-
 band  goods  with  g  view  to  effecting
 their  seizures

 Plan  to  make  Pachmarhi  in  Madbya
 Pradesh  a  Tourist  Centre

 2679  SHRI  HARI  VISHNU  KAMA-
 TH+  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state’

 (a)  whether  any  proposal  or  plan  for
 making  Pachmarhi|  Madhya  Pradesh,
 a  tourist  Centre  with  all  its  attendant
 implications  by  way  of  amenities  re-
 garding  accommodation,  transport
 facilities  booklets  ang  other  relevant
 literature  ete;  and

 (b)  if  so,  the  details  thereof  includ-
 ing  that  of  the  time  schedule  for
 implementation  of  the  plan?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURI
 SHOTTAM  KAUSHIK):  (a)  wad
 (9).  During  the  Tourism  Ministers’
 Conference  held  in  New  Delhi
 in  November  1978  the  tate
 Government  recommended  the  dever
 lopment  of  Pachmarh!  as  one  of  the
 centres  to  be  developed  in  the  Centr
 Sector.  The  development  of  this  contin
 th  the  Ceritral  Sector  fs  4  be
 taken  up  in  consultation  with  the  State
 Government  during  the  Five  Year  Pian

 ood
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 978-—-83  depending  upon  the  availabili-
 ty  of  resources  and  inter-se  pricrities.
 Meanwhile,  the  Central  Department  of
 Tourism  is  bringing  out  a  directory  on
 Jabalpur-Kanna-Amarkantak-pachma,
 rhi,  containing  information  an  accom-
 modation,  transport,  places  of  tourist
 interest,  excursions,  etc.  by  May  ‘1978.

 Flights  delayed  dug  to  Technical
 Defects  during  978

 2680.  SHRI  VISYA  KUMAR  WN.
 PATIL:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  te  p  ease.  to
 state:

 (a)  whether  the  number  of  flights
 on  account  of  technical  faults

 im  the  Aircraft  has  increased  during
 ‘1078;

 (b)  if  eo,  whether  it  is  due  to  over-
 burden  in  respect  of  number  of
 routes  required  to  be  covered  by
 each  Airbus  or  ether  Aurcrafts;  and

 (c)  what  action  Government  pro-
 pose  ta  minimise  the  number  of  delays
 in  flights  and  the  chances  of  dangers
 of  accidents?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PRUSHOT-
 TAM  KAUSHIK):  (a)  to  (ce).  No,  Si
 There  has  been  a  decrease  in  the  de-
 Jays  and  cancellations  due  to  technical
 reasons  from  .8]  per  cent  in  the  yea:
 3977  to  7.79  per  cent  nm  1978.  All
 efforts  are  made  to  ensure  Ingh  techni-
 cal  despatch  regularity  without  com-
 promising  with  flight  safety.
 द

 Sransfer  of  local  staff  of  IAC  from
 Srinagar

 268i.  SHRI  MOHD.  SHAFI  QURE-
 ,SHI:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to

 MABCH  9  I979  Whitten  Ane  —  736

 4b)  what  is  the  totel  number  of
 euch  loca)  staff  who  have  been  trans-
 ferred  out  of  Srinagar?

 THE  MINISTER  OF  TOUR'SM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a).  No,  Sir.

 (b).  In  the  last  4  yearg  only  oné
 Traffic  Officer  belongig  to  J&K  and
 posteg  at  Srinagar  was  transferred  in
 March,  978  on  foreign  posting  to
 Kabul

 Rupeeisation  Schemes  of  Sterling  Tea
 Companies

 2682  SHRI  JYOTIRMOY  BOSU:
 Will  the  DEPUTY  PRME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 Pieased  to  state

 (a)  how  many  rupeeisation  schemes
 of  Sterling  Tea  Companiey  have  been
 cleared  by  the  Ministry  during  the
 Period  March  977  to  January  28,
 1979;

 (b)  what  are  the  details  in  this
 regard;  and

 (c)  particulars  of  each  scheme  s0
 cleared?

 THE  MINISTER  OF  STATE  IN  THE
 +

 RINIBTRY
 OF  FINANCE  (SHRI

 TISH  AGARWAL):  (a)  to  (ey.  The
 desired  information  is  given  in  the
 statement  laid  on  the  Table  of  the

 House.  [Placed  in  Library.  See  No.
 LT~4074/79)

 Additional  Amount  to  Statea/Usion
 Territories  during  Sixth  Plen

 2683.  SHRI  HITENDRA  DESAI;  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased  to
 state:

 (a)  whet  additional  wi
 each  of  the  States  and  Unieri  ‘Sertt-

 nog
 obtain

 *  8
 the

 _— an  as  a  result  deciaton
 Government  the on
 of  the  Finance  Commintion;  spyl  3

 tb)  have  the  Stetes  made  furih  *
 demands?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  The  recom-
 mendations  of  the  Seventh  Finance
 Commission  relate  to  the  period  970—
 64,  A  statement  showing  the  amounts
 transferred  to  each  State  by  way  of  its
 share  in  Central  taxes  and  duties  and
 grants-in-aid  during  the  period  974—79
 and  the  amounts  estimated  to  be  trans-

 ferable  to  each  ‘State  on  this  scout
 during  the  period  1870-84  ह...  the
 recommendations  of  the  respective
 Finance  Commission  as  accepted  by  the
 Government,  is  laid  on  the  Table  of  the
 House.  Union  territories  do  not  come
 within  the  purview  of  the  recommen:
 dations  of  Finance  Commissions.

 tb)  Yes,  Sir  Certain  State  Govern-
 ments  have  raised  this  matter

 Statement

 Transfers  ta  States  under  the  award  of  Finance  Commission

 (In  crores  of  Rupees’)

 Transfer  of  share  of@  central  Estimatedtransfer  of¢¢share  of
 taxes,  duties  &  grants  to  States  taxea  duties  and  grants  during
 during  7974-75  to  RE  1978-79  7979-84

 t.  Andbra  Pradesh  8g0°94  7§22°49
 a.  Assam  4go°  36  518°65,

 g-  Brhar  toro:  48  a2ia°87
 ro  Gujarat  433°09  93°87
 Se  Haryana  347*  89  308°  57
 6.  Himachal  Pradesh  233°06  $25°07
 7.  Jammu  &  Kashmir  272-08  376°89
 8.  Karnataka  452°43  1005"  0०
 a  Kerala.  +  we  62  770°  32

 10.  Madhya  Pradesh  658-96  #§97°46
 rt,  Maharashtra,  896°  57  7774'  ०6
 tg.  Manipur  133°  08  794  "03
 ag  Meghalaya  9765  '34°I5
 i4.  Nagaland  399°58  240°59
 AS.  Orissa.  647°95  984°45 45 16.  Punjab  799  cys  419°53
 ape  Rajasthan  648-08  goa‘ er
 1B,  Sikkim  7  96°85, 8s
 tg.  Taralf  Nadu  634°  78  §03"60
 9.  Tripurs  357"  52  99°84
 ai.  Uttar  Pradesh  3980°  33  9334'°74
 ag.  West  Bengal  a8-s6  38977  77

 Tora,  Aut  Brares  ‘Trea0"  32
 nolge

 है
 rowers  "Gee

 escent  m0906  gy  saw

 pace
 the  tasis  of  recoratbendations  of  Sixth  Finance  Commission

 te  of  recommendations
 chat उ

 abe  paid  to  certain  States  fa  cityrih  ery cr  lability  ariaing  from  So
 ec

 @Repecsenti  Bstate  Bury  payments  for  which  State-wise  break-up  it  not  available,
 ey,

 s  wed  ve
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 Scheme  of  Centra,  Assistance

 2684.  SHRI  G.  M.  BANATWALLA:
 Wil}  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  in  view  of  the  con-
 siderable  financial  requirements  of  the
 tongumers,  marketing  co-operatives
 and  agricultural  primary  societies  in-
 volved  in  the  implementation  of  the
 Government  scheme  of  procurement
 and  distribution  of  essential  articles
 Government  have  formulated  any
 scheme  of  Centra]  assistance;

 (bh)  if  80,  the  main  features  of  any
 such  scheme;  and

 (९)  whether  Government  propose
 to  furnish  guarantee  against  losses
 especially  from  fall  in  prices  to
 agencies  entrusted  with  procurement
 operations?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  Apart  from  the  normal  pro-
 grammes  of  cooperative  marketing  and
 consumer  activities,  no  special  scheme
 of  Central  assistance  for  the  Coopera-
 tives  is  presently  envisaged  under  the
 production-cum-distribution  scheme  for
 selected  essential  commodities.

 ()  and  (०),  Do  not  arise

 Misuse  of  Bill  Discounting  facilities

 2985.  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 te)  whether  Government  is  aware
 thet  bank  customers  heve  been  mis-
 using  the  bill  discounting  facilities  by
 taking  advantage  of  the  inter-bank
 competition;

 Pop  it  80,  the  details;  and

 fe)  steps  taken  to  prevent  this?

 ्

 Written  Antwers.

 THE  MNISTER  Of  STATE  IN  THE
 MINISTRY  OP  FINANCE  (SHI  ZUL-
 FIQUARULLAH):  (a)  Reserve  Bank  of
 India  have  indicated  that  they  are  not
 aware  of  any  general  misuse  of  the
 Bills  Discounting  facilities,

 720

 (b)  and  (eo),  Do  not  arise.

 भतपूर्ण  राज्यों  के  मरेशों  के  बिच्द्ध  करों  की  बकाया  राशि

 2686.  थ्भी
 ्

 भा  प्रसाद  शास्त्री  :  कया  उप-
 प्रधान  मंत्री  तथा  मन्नी  यह  बताने  की  कृपा
 करेगे  कि

 (क)  जिन्हें  एक  लाख  रुपये  से  अधिक  प्रिविपर्स
 मिलती  थी  ऐसे  भूतपूर्व  राज्यों  के  नरेशों  के
 विरु७  झायकर,  भ्रधिकर,  धनतकर,  ह  शुल्क
 की,  पृथक्‌

 सु
 कितनी  कितनी  राशि  वर्ष  i972

 से  i97get  प्रवध्रि  तक  प्रत्येफ  वर्ष  में  बकाया है झोर  इस  राशि  को  वसूल  करने  के  लिए  क्या  कार्यवाही
 की  गई  है  और  कया  यह  बकाया  राशि  प्रजैल,  979
 तक  वसूल  कर  ली  जागेगी

 मरेशों  ते  वर्ष  7972
 से  978  तक  सल  के  बड़े  शहरो में में
 स्थित  अपने  मकान  झौर  प्लाड.  बेचे  हैं  भौर  बढि  हां,
 क्या  कर  से  बचने  के  लिए  उन्होने  रॉजस्ट्री में  चर  भौर प्लाट  की  बिक्री  से  प्राप्त  वास्तविक  राशि से  कम  राशि
 दिखाई  है  झौर  गया  झामकर  विभाग  में  भव  भी
 ऐसे  अनिर्णीत  पड़े  हैं  झौर  1: अ  हां,  तो

 34
 "* झम्तर्गत  भूतपूर्व  नरेशों  के  नाम  क्या  हैं

 झौर  इस  बोर  में  उनके  विरुद्ध  शब  तक  क्या  कार्यबाही
 को  गई  है!

 अदायतों  का  कोई  |...  महीं  रहा।  जो  भूसपूर्ष
 i974

 ;  पहले
 प्रति |. ड  a  लाख ३०  सयंवी  उससे

 झधिक  रकम  हबी.  पसे  के  रूप  में  पाते  थे  उनके  संस्यग्ध
 में  8  दिसम्यर,  (978  को  लोक  सभा  में  ्  च््बे

 पूरा  करत ेके  प्रयत्न  किये  जा.  a  हैं
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 Export  of  raw  Jute  to  avoid  distress
 Sale  by  Cultivators

 2687.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Jute  Corporation  of  India  has  pro-
 poseg  that  raw  jute  should  be  export-
 ed  to  avoid  distress  sale  of  jute  by
 cultivators;

 (b)  whether  a  strike  in  Jute  Mills
 have  caused  a  lot  of  hardship  to

 growers;  and

 (c)  whether  immediate  steps  are

 being  taken  to  alleviate  hardship?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES’  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  It  has  been  decided  to  allow  ex-
 port  of  raw  jute  of  medium  and  low
 grades  through  the  Jute  Corporation  of
 India,

 Creation  of  Cooperative  Development
 Fund

 2688.  SHRI  K.  PRADHANI:  Will  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIES  AND  COOPERATION  be  pleas-
 ed  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  for  the  creation  of  Co-operative
 Development  Fund  by  the  National
 Co-aperative  Union  of  India  (NCUI)
 for  providing  financial  help  to  weaker
 States;  and

 (b)  if  s0,  whether  Government
 realise  the  necessity  to  evolve  suit-
 able  measures  so  that  under-develop-
 ed  States  got  the  advantages  of,  etter
 organisation  and  management  from
 develaped  States?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMERCE,  CIVIL

 SUPPLIES  AND  COOPERATION
 (SHR]  KRISHNA  KUMAR  GOYAL):
 (a)  No,  Sir.

 (b)  For  improving  the  managerial
 efficiency  of  Cooperatives  in  under-
 developed  States,  a  special  scheme  07
 member  education  is  already  under
 implementation  by  the  National  Coope-
 rative  Union  of  India.  Similarly  a
 special  scheme  on  cooperative  persori-
 nel  training  is  also  under  implementa-
 tion  by  the  National  Council  for  Coope-
 rative  Training.  The  entire  expendi-
 ture  for  implementation  of  these  two
 schemes  is  met  by  Goverument  ot
 India.

 More  Flights  to  Middle  East  Countries
 from  Trivandrum  Airport

 2689.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  there  is  a  heavy  rush
 of  passengers  for  Middle  East  from
 Trivandrum  Airport;

 (b)  if  so,  what  are  the  steps  pro-
 posed  to  ease  out  the  rush;  and

 (c)  in  view  of  the  performance,
 whether  Government  propose  to  in-
 troduce  more  flights  from  Trivandrum
 Airport  to  Middle  East  countries?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  to  (०).  Yes,
 Sir.  To  meet  the  heavy  rush  of  pas-
 sengers  from  Trivandrum  to  the  Gulf
 countries,  operation  of  a  fourth  fre-

 quency  from  Trivandrum  to  the  Gulf
 is  being  planned  by  Air-India  from  1+4-
 1979.  The  fourth  service  will  operate
 between  Trivandrum  and  Abu  Dahi  ir
 addition  to  the  existing  two  services
 between  Trivandrum  and  Dubai  anc
 the  third  service  between  Trivandrum,
 Abu  Dabi  and  Kuwait.
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 Export  of  Sk  duting  977  ang  i978

 2690.  SHRI  M.  V.  KRISHNAPPA:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state  quantity  of
 silk  exported  during  977  and  4978  and
 the  value  of  those  exports?

 THH  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCH#,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 According  to  the  data  compiled  by  the
 Central  Silk  Board,  the  quantity  and
 value  of  natural  silk  goods,  excluding
 silk  waste,  exported  are  as  under:—

 Year  Quantity

 3977  90  lakh  sq.  mts,  Rs.  2867  lakhs

 3978  29  lakh  sq.  mts.  Rs.  3872  Jakhs
 sae  te

 Number  and  value  of  Licences  for
 Sensitive  Copper  etc.

 to  Goenkas  of  Duncan  Brothers

 2002,  SHRI  MANOHAR  LAL:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  he
 pleated  to  state:

 (a)  the  number  and  value  of
 Heences  for  importing  sensitive  like
 copper,  zinc  and  others  given  to
 Goenkas  of  Duncan  Brothers  during
 the  Jast  five  years;

 t&)  whether  Government  have
 recdived  complaints  af  misuse  of  im-
 ported  materials  against  the  Goenkas
 of  Puncan  Brothers;

 @  if  so,  the  details  thereof;  and

 cy  action  taken/proposed  to  be

 tcge  againat
 the  Goenkss  of  Duncan

 अकियो  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION

 KRISHNA  KUMAR  GOYAL):
 a4 te  (d),  The  information  is  being

 and  will  be  laid  on  the  Table
 ofthe  Bouse.
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 Increase  in  States  Debts

 2692.  SHR]  S.  8,  PATIL:  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCHE  be  pleased
 to  state:

 (a)  whether  the  States’  debts  have
 increased  from  year  to  year  on  ac-
 count  of  loang  from  Central  Govern-
 ment  also  as  well  ag  from  other
 sources  of  the  State  Governments
 separately;  if  so,  the  facts  thereof,
 State-wise;  and

 (b)  the  position  in  respect  of  re-
 sourceg  to  the  Deficit  Budget  of  each
 State  for  ‘1977-78  and  how  far  the
 States  are  able  to  mobilise  the  reve-
 nue  to  meet  the  Budget  demands  of
 previous  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHR
 SATISH  AGARWAL);  (a)  While  the
 position  regarding  States’  debts  from
 other  sources  is  to  ascertained,  the
 States’  debts  on  account  of  loans  from
 Central  Govegnment  have  generally  in-
 creaseg  from'‘year  to  year  as  may  be
 seen  from  the  Statement  which  is  laid
 on  the  Table  of  the  House.

 (b)  In  1977-78,  there  was  serious  ero-
 sion  in  the  resources  of  the  States  on
 account  of  grant  of  tax  concessions  and
 relieg  to  employees  and  undertaking  of
 additional  non-plan  financial  liabilities
 after  finalisation  of  the  States’  Annual
 Plans.  To  enable  the  States  to  main-
 tain  the  approved  plan  outlays  and  keep
 up  the  tempo  of  development,  advance
 plan  assistance  aggregating  to  about
 Rs.  395  crores  was  made  available  to
 the  various  States  towards  covering  the
 डिव्डड  in  resources.  It  was
 that  the  States  would  be  able  to  cover

 better  collection  of  dues  ete.  Accord-
 ing  to  the  information  received  from
 the  Reserve  Bank  of  India,  the  cum-

 ve  Aeficits  of
 the  States  at  the

 end  of  ‘l977-78  amounted.te.  ghost
 Ris,  582  gros.  ‘Udien
 and  the  Planning  ०  katy  ai,

 Ly
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 vised  the  State  Governments  to  en-
 force  strict  fiscal  and  financial  manage-
 ment  and  ensure  that  resources  are
 conserved,  kept  at  the  assessed  level
 and  devoted,  in  the  most  optimum
 manner,  to  developmental  activities.
 They  have  also  been  advised  to  take
 care  that  additional  liabilities  under-
 taken  are  matched  hy  availability  of
 resources,  To  assist  the  States  con-
 cerned,  they  were  assured  that  medium
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 clearance  of  their  opening  deficits  at
 the  beginning  of  ‘1978-78.  A  sche.ae
 for  the  regulation  of  overdrafts  has
 also  been  brought  into  effect  from  the
 Ist  October,  ‘1973  in  consultation  with
 the  Reserve  Bank  of  India  and  the
 Planning  Commission.  Following  the
 acceptance  of  the

 pacommnenaaes
 |  of

 the  Seventh  Finance  Commission,  there
 will  be  substantially  larger  transfer  of
 resources  from  the  Centre  to  the  States
 which,  by  proper  husbanding,  should

 term  loane  will  be  given  towards  the  enable  the  States  to  avoid  deficits.
 Statement

 Amount  of  Central  Loans  outstanding  at  the  end  of  t972-79  to  976-77"

 (In  Rupees  crores)

 1972-73,  7973-74  1974-75  1975-76  976-77

 bw  Andhra  Pradesh  689°  99  Gyr  80  735°  07  77०96  BB  54
 a,  Assam  969° 15,  391° 58  galas  ggg  0G  ee  Ba
 3.  Bihar  688: 35,  720° 33,  762"i7  836: 04,  944°  86

 4.  Gujarat  29697  950° 02  98577  993° 30  gto  go
 5.  Haryana  213° 53,  29798  297° 26,  agi 6g  ago* 85,
 6,  Himachal  Pradesh  Ny:  57  24००5  7504  68°30  4a  72

 7.  Jammu  &  Kashmir  et  285°98  =  ggo't5  =  963: Go  4treag  477९  78
 8.  Karnataka  493° 60  45155,  483° 42,  48534  ag"  79
 9-  Kerala  oe  344°2t  966" 58  99570  408-57  gg 8
 to,  Madhya  Pradesh  414°83,  4i6°78  —45t8o  48g:  505th
 गव,  Maharashtra  6a8+ 14,  GB5°95  77787  T4279  है  83
 39,  Manipur  .  94°25,  43°Go  5t39  58°08  4935
 tg,  Meghalaya  ‘  ;  3°92  9°  00  9°  52  20°  2g  aa  ण
 Age  Nagaland  eo  23°95  a95° 58  a  Gg  9840,  a8

 ्  Qe  2  ww  sg  46821  ‘51g Og  839° 0g,  55990  594०7
 6.  Punjab  5  4  947783  47°95  240  or  aga Bo  ae  8

 47.  Rajasthan  +  +  7089  —  -egrGa  1  गा.  819° 50  no  78
 1B,  Bikekin  ae  Lg  |
 tg,  “Taga  Nadu  .  oe  4is9g  40639  457° 94  a5rag  0  40
 ae,  “Felppant.  .  «»  33°  6  98" 98.  43°39  4887  4०90
 ai.  ‘Weer  Pradesh  «  S28°§3  gog-gg  «99635  «=  073'3g  19854" 33
 द... ह  West  Bengal  759"  74...  Bo7"84  —  BRg' Bo)  gg Sn  t0ng Se

 oo  ee  ‘B59  75  Stag'6s  ह...  5०4०8 gS
 ‘Hace  trum.  tee  Rinaee  Ageounts. जब्त
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 ae  आफ  इंडिया  में  हिन्दी  आफिसरों  की  नियुक्ति

 2693.  श्री  रामानन्द  तिवारी  :  कया  उप  प्रधान
 मंत्री  तथा  बित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  बैंक  आफ  इंडिया  ने  गत  वर्ष  हिन्दी
 ग्राफिसरीं  के  पदों  के  लिए  परीक्षा  ली  थी  और
 सफल  प्रन्याशियों  को  साक्षात्कार  के  लिए  बुलाया  था;
 ओर

 (ख)  यदि  हां,  तो  कया  ग्रन्तिम  रूप  से  चयन
 कर  लिया  गया  है  और  प्रत्याशियों  को  नियुक्ति  पत्र
 भेज  दिये  गये  हैँ  और  यदि  नहीं,  तो  इसके  क्या
 कारण  हैं  ?

 पित्त  मंत्रालय  में  राज्य  मंत्रो  (श्री  _जुल्फिकार-
 उल्‍लाह)  :  (क)  जी,हां।

 (ख)  :  बेंक  आफ  इण्डिया  ने  सूचित  किया  है
 कि  5  मार्च,  L978  को  हुई  परीक्षा  में  सफल  उम्मीद-
 वारों  का  साक्षात्कार  हो  चुका  है  शर  चयन  की
 प्रक्रिया  पूरी  हो  चूकी  है  ।  बक  द्वारा  सभी  सफल
 उम्मीदवारों  को  आफर  के  पत्र  भेजे  जा  चुके  हैं।  उनकी
 स्वीकृति  प्राप्त  होने  पर  बक  द्वारा  उनको  नियुक्ति
 पत्न  जारी  कर  दिये  जायेंगे  ।

 Demand  for  Transfer  of  Offices
 dealing  with  Assessment  of  Cen-
 tral  Taxes  on  earnings  made  in

 Assam

 2694.  SHRI  PURNA  NARAYAN
 SINHA:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  a  demand  has_  been
 made  by  Government  of  Assam  _  to
 transfer  the  offices  dealing  with  as-
 sessment  of  various  Central  taxes  on
 earnings  made  in  Assam;

 (b)  whether  Government  intend  to
 locate  the  taxing  offices  in  the  States
 in  which  trade  and  industry  of  the
 taxabie  units  are  situated;  and

 (c)  if  not,  what  are  the  constraints
 against  so  locating  the  taxing/tax
 assessing  offices?

 THE  MINISTER  OF  STATE  IN  7HE
 MINISTRY  OF  FINANCE  (SHRI  ZUL-
 FIQUARULLAH):  (a)  No  such  demand
 has  been  received.  However,  a  speci-
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 fic  request  was  received  that  the  Office
 of  I.A.C.,  Assessment  Range,  presently
 located  at  Shillong  in  Meghaiaya  may
 be  shifted  to  some  place  in  th2  State  of
 Assam.  The  J.A.C.,  Assessment  Range,
 has  jurisdiction  over  all  cases  of  in-
 comes  and  losses  over  «s.  5  lakhs  in
 the  States  of  Assam,  Meghalaya,  Mani-
 pur,  Tripura,  Nagaland  and  in  the
 Union  Territories  of  Mizoram  andj  Aru-
 nachal  Pradesh.  On  a  review  of  the
 position  the  Government  have  taken  a
 decision  to  shift  the  headquartecs  of
 this  range  from  Shillong  to  Gauhati
 early  in  April,  1979.

 (b}  and  (c).  It  may  not  always  be
 possible  to  locate  the  taxing  offices  in
 the  States  in  which  the  trade  and  in-
 dustry  of  the  taxable  units  are  situated.
 Where  the  assessee  carries  2n  his  trade
 or  industry  in  different  parts  of  the
 country,  there  are  svecific  provisions
 under  the  Income-tax  Act  for  determin-
 ing  the  place  of  assessment  e.g.  in  the
 case  of  a  company  where  its  registered
 office  is  situated  and  in  the  case  of  a
 firm  where  the  principal  olace  of  its
 business  or  profession  is  situated.

 Five  Star  Hotels  in  private  sector  in
 Delhi

 2695.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  pro-
 posals  for  the  construction  of  three
 Five  Star  Hotels  in  the  private  sector
 in  the  capital  have  been  cleared  by
 Government;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  and
 (b).  No  5  star  hotel  project  has  been
 approved  in  the  capital  in  the  last

 =

 years.  However,  clearance  for  ccnver-
 sion  of  land  use  from  residential  to
 hotel  use  has  been  given  in  one  case
 for  construction  of  a  5  star  hotel.
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 LIC.  Scheme  for  Rural  areas

 *
 2696.  SHRI  RAJ  KESHAR  SINGH:

 Will  the  DHPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Government  are
 planning  to  introduce  a  new  LIC
 scheme  for  rural  areas;

 (b)  if  so,  salient  features  thereof;
 and

 (०)  time  by  which  the  _  same  is
 likely  to  be  implemented?

 THE  MIINSTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRi  ZUL-
 FIQUARULLAH):  (a)  to  (०).  The
 question  of  greater  mobilisation  of
 savings  through  life  insurance  in  the
 ITural  areas  has  been  engaging  the  at-
 tention  of  the  LIC  and,  within  the
 framework  of  the  strategy  for  the  pur-
 pose,  the  LIC  has  finalised  4  scheme
 of  rural  career  agents,  to  ne  impiement-
 ed  from  1979-80,  the  salient  features
 of  which  are  as  under:—

 (i)  Normally  a  person  having  roots
 in  the  rural  areas,  who  can  devote
 his  main  time  to  procuration  of  life
 insurance  business,  would  ke  eligi-
 ble  for  selection.

 (ii)  The  candidate  should  have
 passed  at  least  matriculation  exami-
 nation  or  its  equivalent.  He  should
 be  within  the  age  group  of  21-35
 years,

 (iii)  Applications  would  be  invited
 through  advertisements  and_  the
 selection  would  be  made  by  a  Selec-
 tion  Committee  appointed  by  the
 Officer  in  charge  of  a  Division.

 (iv)  Selected  candidates  will  be
 given  suitable  training  with  rural
 orientation.  There  would  be  ६  short
 periog  of  initial  training  followed  by
 experience  in  the  field  for  about  two
 months  and  further  training  there-
 after.

 457  LS—S,

 (v)  During  the  first  year,  th2  rural
 career  agent  will  be  given  a  stipend
 of  Rs.  25  per  month  and  during  the
 second  year  he  will  be  given  a  stipeng
 of  Rs,  00  per  month.

 (vi)  During  the  first  year,  the  agents
 will  be  required  to  complete,  in  every
 quarter  a  minimum  of  six  propnsals
 and  a  sum  assured  of  Rs.  35,000,  and
 a  minimum  of  30  proposais  with  sum
 assured  of  Rs.  2.5  lakhs  for  the
 whole  year.  During  the  second  year,
 the  agent  will  be  required  to  com-
 plete,  in  every  quarter,  a  minimum
 of  8  proposals  with  sum  assured  of
 Rs.  45,000,  and  a  minimum  of  40  pro-
 posals  with  sum_  assured  of  Rs.  3
 lakhs  for  the  whole  year.

 (vii)  The  rural  career  agents  will  Le
 supervised  either  by  Doveloyment
 Officers  or  by  Assistant  Branch
 Manager  (Development)  Working  in
 the  rural  areas.

 ह... उ

 A  part  of  the  strategy  for  rural
 areas,  the  LIC  would  also  consider
 devising  life  insurance  schemes  suited
 for  the  rural  areas.

 देंना  बैंक  महाराष्ट्र

 2697.  श्री  मोती  भाई  श्रार०  चौधरी  :  क्या  उप
 प्रधान  मंत्री  तथा  वित्त  मंत्री  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  गजरात  के  बनासकांढा  जिले  में  देता
 बेक  एक  लीड  बैंक  है  और  वह  इस  रूप  में  कितने
 समय  से  कार्य  कर  रहा  है  ;

 (ख)  उपयुवत  अवधि  में  इस  जिले  में  इसकी
 कितनी  शाखाएं  स्थापित  की  गई  ;

 (ग)  इन  शाखाओं  को  खोलने  के  लिए  क्‍या
 नियम  बनाये  गये  हैं  और  कया  ग्रामीण  क्षेत्रों  में
 शाखाएं  खोलने  के  बारे  में  सरकार  ने  निदेश  दिये
 ह्;

 (3)  उपर्युक्त  जिले  में  इन  शाखाभों  को  तहसील
 शौर  तालुक  मुख्यालयों  में  त  खोलने  के  क्या  कारण
 हैं;  झौर

 (2)  क्या  प्रत्येक  तालुक  मुख्यालय  में  उपर्यूक
 बैंक  की  एक  शाखा  शीघ्र  खोलने  का  प्रस्ताव  है  ?
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 fen  संक्राजप्र  सें  xren  det  (शी  हुल्किकार
 ह...  :  ()  दिसावर,  i900  a  he  LJ
 योजता  के झारम्भ  से  ही  दैगा  बैंक  गुजरात  राज्य के
 बतासकांठा  जिले  के  लिए  हीड  मैंक  के  कृप  में  काम  करता
 दहा है।

 (छ)  भारतीय  'रिवर्च  बैंक  मे  सूचना  दी  है
 कि  32  दिसम्बर,  978  तक  वेमा बैंक  ने  इस  जिले
 में  47,(t5  प्रामीण  बौर  2  भ्घे  शहरी)  शाखाएं
 छोली  है

 (ग)  10,000,  से  कम  झाबादी  वाले  स्थानों
 को  “प्रामीण”  कहा  जाता  है  1  फाफी  बृद्धि  की
 संभावना  वाले  स्थार्ों  को  छोड़  कर,  प्रामोण  स्थानों
 को  लिए.  भारतीय  रिजबे  बैंक  तभी  लाइसेंस  जारी
 करता  है  जब  कि  थे  स्थान बैक  रहित  हों।  कम
 बैंक  वाले  जिलो  में  जनसस्या  की  व्याप्ति  में  सुधार
 करके  उसे  प्रति  ग्रामीण|्रपे  शहरी  शाला  20,000
 ध्यक्तियों  के  स्तर  तक  लाने  के  उद्देश्य  से,  भारतीय
 रिषर्ष  बैंक,  ने,  बेकी  को  सलाह  दी  है  कि  वे  979
 हि 8  के  तीन  वर्षों  में  बैंक  रहित  ग्रामीण  भौर  ज्र्ध  शहरी
 ह्मासों  में  प्रयती  शायात्रो  के  विस्तार  पर  ध्यक्त
 केम्दित  करें।  इस  नयी  नीति  के  झनृसरण  में
 अवासकोठा  जिले  में  इस  तीन  वर्ष  की  अवधि  के  दौरान
 28  शाबाएं  खोलनी  होगी 1  भारतीय  रिजर्व  बैंक

 है  ये  शादाए  खोलने  के  स्थानों  के  बारे  में  राज्य
 सरकार  के  सुझाव  प्राप्त  कर  लिये  हैं।  इन  स्थानों

 के  सिय तव  (प्रलाटमेंट)  के  बारे  में  +
 लिख  दिया  गया  है।

 (घ)  और  (४)  उपलब्ध  सूचना  के  भ्तुसार
 झंतासकांठा  जिले  के  सभी  हानुका|  ब्लाक  भुण्यालय
 अंक  युक्त है।  किस्तु  इनमें  से  ये  स्थान  पर  देना
 &  की  शाखा  जोखता  संभव  ने  हगा ।  क्योंकि
 ही  सकता है  कि  शझन्य  बैंकों  की  शालाप्रों को  सेवा  पा
 हे  तासुका  मुझ्यालयों में  उपलब्ध  वद  क्षमता  से,
 #तिरिक्त  शायाएं  खोलने का  प्रोचित्य  सिद्ध मे  हो
 सके  ताप ही  इस  बात की  भी  भोवश्मकता है
 कि  लीड  बैंक  को  उपलब्ध शाया  विस्तार  क्षमता
 & 6  जिले  के  बेंक  रहित  क्षेत्रो ंमें  न्यूनतम  बैंकिय

 सुविश्चाएं  सपसभ्ध  कने  के  कांस  में  भाभी  गाय ।
 ॥
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 2698.  SHRI  a  E  JAFFER  SHARES:
 Will  the  Minister  of  TOURISM  AME>
 CIVIL  AVIATION  be  plersed  to  states.

 (a)  whether  any  final  decision  has
 been  taken  now  about  the  canstruce
 tion  of  the  aerodrome  at  Calicut;

 (b)  if  8०,  details  thereof;  and

 {c)  if  not,  the  reasons?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHR  PURUSHOT-
 TAM  KAUSHIR):  (a)  and  (b).  A  site
 for  the  construction  of  an  aurstrip  at
 Karipur  near  Calicut  has  been  acquir-
 ed  ang  fenced  by  the  Civil  Aviation
 Department  at  8  total  cost  of  Rs  ii
 lakhs  The  State  Government  has
 constracted  approach  roads  to  the  site
 at  a  cost  of  Rs  5  lakhs,  Plans  and
 estimates  for  construction  of  an  aero
 drome  for  STOL  operations,  for  the
 present,  are  under  preparation,

 (९)  Does  not  arise

 Use  of  Foreign  Remittances  for  pro-
 ductive  purpeses

 2699  SHRI  AMAR  ROYPRADHAN:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  ४86
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  foreign
 emittances  are  not  used  for  procuc-

 tive  purposes;  an

 (b)  if  so,  the  reasong  therefor  and
 if  not,  the  details  thercof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCS  (SHRI
 SATISH  AGARWAL):  (a)  and  (b).
 The  gross  non-export  receipts  broadly
 fall  into  the  following  two  cathe gories:—

 4)  All  kinds  of  recdipts  such  o%
 airline  receipts,  shipping  receipts,  t-
 surance  receipts,  investment  income,
 touriam  receipts,  ett.;  and  te

 qi)  Under  the  Zour  heads  .f
 receipts  relevant  to  the  term  ह ६
 remittaices’  namely,  (a)  फफक
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 maintenance,  (b)  sayings  of  nofi-
 sesidents,  (०)  migrant  tranafer,  and
 {d)  money  order  receipts.

 As  for  the  first  category  of  remit-
 tances,  these  are  in  Weu  of  investments
 made  or  services  rendered  in  India  or
 abroad.  Remittances  received  under
 category  (ii)  above  are  manly  for  the
 personal  and  private  uses  of  the  fami-
 Mies  and  relations  etc.  of  the  Indians
 settled  abroad.  It  is  for  the  recipients
 of  these  remittances  to  determine  their
 use,

 Production  of  Cardamom
 2700.  SHRI  R.  KOLANTHAIVELU:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-

 TION  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  car-
 damom  production  is  concentrated
 only  in  Tamil  Nadu,  Kerala  and  Kar-
 nataka;

 (b)  whether  Government  have  ex-
 plored  the  possibilities  of  production
 in  other  areas  of  the  country  with
 favourable  climatic  and  terrain  con-
 ditions;  and

 (ec)  if  so,  the  particulars  of  cfforts
 made  to  augment  production  of  this
 foreign  exchange  spinner?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL

 suberi i  ES  or)  *  CoOprks’
 a

 oh  ATOM
 (SHRI  KRISHNA  ‘KUMAR  GOYAL):
 (a)  Yes,  Sir.

 Boast
 ’

 {b)  and  (c).  Cardomom  Bond
 undertook  preliminary  studive  in  Au-
 dhra  Pradesh,  Orissa,  Humachal  Fre-
 desh,  Sikkim  ang  North  Bastern  States
 to  expore  the  possibilities  of  extending
 the  cultivation  of  cardamom  in  these
 areas.  The  studies  Indicate  possibili-
 ties  of  growing  cardamom  there,

 Amount  given  fo  State  Government
 of  West  Bengal

 270i.  SHRI  SAMAR  MUKHERJER:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state  the  smount  of  rupees
 so  far  given  to  West  Bengal  State  Gov~
 ernment  as  promised  against  Rs.  400
 crores  due  to  unprecedentei  flood
 havoc?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  On  the  basis  of
 the  renorts  of  the  Central  teams  whica
 visited  West  Bengal  :o  assess  the
 damage  caused  by  floods  ard  the  re-
 quirement  of  funds  by  the  State  Gov-
 ernment  to  meet  the  situation  and  on
 the  recommendations  of  the  High  Level
 Comittee  on  Relief,  the  following
 Central  assistance  has  been  allocated
 to  the  Government  of  West  Bengal  for
 floog  relief  works:

 (Rs,  crorés}
 .  Advance  Plan  assistance  -  ‘88-98

 9.  Short  term  loan  for  purchase  and  distribution  of  agricultural  inputs.  वि  25°00
 3  Gost  of  915,500  tonnes  of  food  grains  and  pulses  for  [ree  distribution  as  gratui- tous  relief.  5  .  है  हे  नि  as  847
 +  Cont  off  7,990,000  tonnes  of  foodrgrains  under  the  ‘Food  for  work  ‘programme,  7875
 5  Cost  of  Medicines,  disinfactants,  etc.  supplied  to  the  State  Government,  ०57

 Toran  .  .  4  wo  हा  है  ‘  348594

 Cadi  Compensatory  support  on  gar-
 ,  ment  (a)  whether  the

 yrsievaed
 Expos

 2702.  ह...  REDDY:  ters  Association  has  demanded  ‘hat
 e  rere  the  cash  compensatory  support  of

 7.  per  cent  om  garment  expdite
 WUL.the  Minister  of  COMMERCE,  which  was  on  Int

 mney 8  AND  ए0 फ़ार कन  397r  should  not  only.  he  rostered
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 (hb)  ff  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATON  (SHRI

 aaa
 KUMAR  GOYAL):  (a)  Yes,

 (b)  The  earlier  decision  taken  in  the
 matter  has  not  been  reversed  so  far.

 Upgradation  of  Jatara  sub  Branch  of
 8.B.L  under  Tikamgath  Bank  Branch

 2703.  SHRI  LAXMI  NARAIN
 NAYAK:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state  whether
 there  is  sub-branch  in  Jatara  under  the
 Tikamgarh  Bank  Branch  of  State
 Bank  of  India  and  whether  this  has
 been  upgraded  and  if  so,  when?

 THE  MINISTER  OF  STATE  IN  THE
 MENISTRY  OF  FINANCE  (SHRI  ZUL-
 FIQUARULLAH):  Currently  a  Sub-
 offiee  of  the  State  Bank  of  India  is
 functioning  at  Jatara,  District  Tikam-
 garh,  Madhya  Pradesh.  The  Bank  is
 endeavouring  to  upgrade  this  office
 inet  a  full  fledged  branch  before  the
 end  of  March,  1979.

 Glosure  of  Tourist  Office  in  Jammu

 2704.  DR.  KARAN  SINGH:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  stats:

 (a)  ig  it  a  fact  that  Government
 of  India  hag  recenly  closed  down  the
 tourist  office  located  in  Jammu  des-
 Pite  the  fact  that  tourism  to  that  area
 4s  steadily  increasing;

 (b)  whether  any  such  offices  were
 Gloged  in  other  centres  of  the  country
 also;  and

 (c)  if  80,  details  and  the  reasons
 thereofy

 THE  MINISTER  OF  TOURISM  AND
 हया,  AVIATION  (SHRI  PURUSHOT-
 ‘TAM  KAUSHIK);  (a)  The  Government
 of  India  Tourist  Offices  in  Indie  are
 Yocsted  either  at  points  af  entry  in
 Endia  for  foreign  touriats  or  at  places
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 visited  by  a  large  niuniber  of  foreign
 tourista.  The  ‘Governirient  of  India
 Tourist  Office  at  Jammu  was  clised
 down  with  effect  from  ‘81-12-1978  (A  N  >
 as  it  did  not  come  under  either  of  théte
 two  categories.  The  decision  in  this
 regard  was  taken  in  ‘1975,

 (०)  No,  Sir.

 (९)  Does  not  arise.

 de  कर्मचारियों  द्वारा  को  गई  हड़ताल  के  कारण
 हुईं  हाति

 2705. की  राम  बरेश
 ट्  1

 कया  उप

 बदन  मेज  hl  fret  यह  बताने  की  छुपा

 (क)  हाल  ही  में  बैंक  कर्मचारियों  द्वारा  की  मई
 हडताल  के  कारण  कुल  कितनी  हानि  हुई  है  ;

 (ख)  कया  वर्तमान  हड़तालो  शौर  बोनस  के-
 भुगतान  के  बारे  में  विवादों  की  ध्यान  में  रखते  हुए
 सरकार  भाग  का  झनुपात  120  भयवा  0  करके
 के  प्रस्ताव  पर  विचार  कर  रही  है  जैसा  कि  उस्होंने
 जुनाव  धोषणा  पत् में  बचन  दिया  था,  शोर

 (ग)  क्या  सरकार  पद  श्राधारित  बेतन  मीति
 के  स्थान  पर  समर्थता  आधारित  मीति  झपना  कद
 विवादों  शौर  हड़तालो  की  सख्या  न्यूनतम  करने  पर
 विचार  करेगी  ?

 वित्त  संत्राशय  में  cea  मंत्री  (भी  चुल्फिकार-
 चहला) :.  (क)  हाल  में  हुई  हड़ताल  के  कारण
 हुए  नुकसान  के  कुल  प्रभाव  का  मूल्यांकन  तुरन्त
 उपलब्ध  नहीं  है।

 (@)  झौर  (ग)  बैंकिस  उच्योग में  विवादों  भौर
 हढ़ृतालों  को  कम  करने  के  उपकरण  के  रूप  में  झामदगी

 े म्दगत
 में  कमी  का  कोई  प्रस्ताव  विधाराधीन

 4

 Profit  earned  by  M/s  Bennett  Colewas
 Company  Limited

 2706.  SHRI  MUKHTIAR  SINGH
 MALIK:

 DR.  BLIOY  MONDAL:

 SHRI  SHANKERSINHJI
 VAGHELA:

 Will  the  DEPUTY  PRIME  nae
 TER  AND  MINISTER  OF  JINAHCE
 he  gleased  te  state;

 &  हे
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 (a)  the  astimated  profit  earned  by
 M/s  Bennett  Coleman  Company
 Limited  during  the  last  five  years,
 year-wise;

 (9)  whether  it  is  a  fact  that  Gov-
 ernment  have  reecived  complaints
 against  this  company  for  making
 jarge  profits  to  diversify  its  activities
 from  publishing  newspapers  into
 other  industvies:

 (ce)  whether  if  is  also  a  fact  that
 Unicn  LIMinister  cf  Industry  has  also

 Year  ended
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 requested  him  to  investigate  the  re-

 ported  move  of  this  company;  and

 (d)  if  so,  the  reaction  of  the  Gov-
 ernment  of  India  thereto?

 THE  MiMIGID4  OF  STATE  IN  THE
 INANCE  (SURI  ZUL-

 FiQUANULLAH):  (a)  fi’

 MINISTRY

 Coleman  Com
 tae  icilowins
 investment
 Rebate  Hoserve)
 availabl,

 (b)  Yes,  Sir.

 {c)  Yes,  Sir.

 (9)  The  matter  is  being  looked  into.

 चीनो  मिलों  हारा  अपने  चीनी  के  कोटे  के  निर्यात  पर
 राज  सहायता

 2707.  श्री  पुवराज  :  क्या  वाणिज्य  तथा  नागरिक

 पूत्ति  और  सहकारिता  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  वर्ष  i979  के  दौरान
 चीनी  मिलों  को  खले  लाइसेंस  के  अधीन  अपने  चीनी  के
 कोटे  तथा  गुड़  का  निर्यात  करने  की  अनमति  दे  दी
 हू

 ्र)  क्या  सरकार  का  विचार  चीनी  मिलों  द्वारा
 निर्यातत  चीनी  पर  राज  सहायता  देने  का  नहीं  है;
 हौर

 (ग)  यदि  हां,  तो  क्या  चीती  उद्योग  को  हो  रही
 हानि  रोकने  के  लिए  कोई  कदम  उठाने  का  विचार
 है;  और  यदि  हां,  तो  कव  तक,  और  यदि  नहीं,  तो
 उस  के  क्या  कारण  हैं?

 वाणिज्य,  यागरिक  पति  तथा  सहकारिता  मंत्रालय
 सें  राज्य  धंदो  (शो  कृष्ण  कुमार  चोयल )  :

 (क)  चीली  मिलों  को  30-6-79  तक  अपने
 उत्पादन  में  से  चीनी  निर्यात  करने  की  अनुमति
 दी  गई  है  बचतें  वे  राज्य  व्यापार  निगम  से  निर्यात
 संविदाएं  gi-3-79  तक  रजिस्टर  करवा  लें।  गुड़
 के  निर्यात  की श्रनमति  खुले  सामान्य  लाइसेंस  के  अन्त-
 गत  दी  जाती  है।

 (ख)  सरकार  का  चीनी  के  निर्यातों  पर  चीनी
 मित्रों  को  इमदाद  देते  का  प्रस्ताव  नहीं  है।

 (ग)  चीनी  उद्योग  को  सहायता  देने  के  लिए
 अनेक  उपाय  किये  गग्ने  हैं  जैसे,  :  चीनी  पर  से
 कण्ट्रोल  हटाना,  स्टाक  रखने  पर  लगे  प्रतिवन्ध  को
 हटाना,  उत्पाद  शुल्क  कम  करता,  ऋण  सुविधाएं
 आदि  t

 More  Aid  aSked  for  vy  Tamil  Nadu
 due  to  Cyclone  and  Floods

 2708.  SHRI  R.  V,  SWAMINA-
 THAN:  Will  the  DEPUTY  PRIME
 MINIZTER  AND  MINISTER  OF  FIN-
 ANCE  he  pleased  to  state
 pleased  to  state:

 (a)  whether  the  State  Gavernment
 of  Tamil  Nadu  has  asked  for  more
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 aid  from  the  Centre  to  help  the  affec-
 ted  people  of  the  State  who  had
 suffered  in  the  recent  cyclone  and
 floods;

 (b)  if  so,  amount.  given  to  the  State
 Gavernment  to  meet  the  situation
 faced  by  the  State  due  to  these  floods;

 (c)  whether  any  provision  has  been
 made  during  the  current  year  for
 more  aid  to  State;

 (d)  if  so,  the  details  of  the  same;
 and

 (e)  if  not,  the  reasons  for  the
 same?

 THE  MINISTER  OF  STAE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)

 and  (b).  On  the  basis  of  the  report
 of  the  Central  team,  which  visited
 Tamil  Nadu  to  make  an  on  the  spot
 assessment  of  the  damage-caused  by
 cyclone  and  floods  in  November,
 978  and  the  recommendation  of  the
 High  Level  Committee  advance  Plan
 assistance  amounting  to  Rs,  0.ll
 crores  was  allocated  to  the  Govern-
 ment  of  Tamil  Nadu,

 (c)  and  (d).  Budget  provision  of
 Rs.  225  crores  exists  for  grant  of
 advance  Plan  assistance  to  the  States
 affedted  by  natural  calamities.  A
 supplementary  provision  of  Rs.  00
 crores  for  this  purpose  is  being
 sought,

 (d)  Does  not  arise,  ;

 चावल  का  निर्यात

 2709.  श्री  राज  नारायण  :
 श्री  सुरेन्द्र  विक्रम  :

 ष्या  वाणिज्य,  नागरिक  प्रति  शौर  सहका  रत:

 मंत्री  यह  बताने  की  कृपा  करेंये  कि

 (क)  क्‍या  सरकार  चाव  नति  करने  ७
 प्रस्ताव  पर  विचार  कर  रही  2;

 (ख)  यदि  हां,  तो  इस  निर्यात  से  भारत सरका
 को  क्या  लाभ  होगा  ;

 (ग)  यह  निर्यात  किन-किन  देशों  को  किया
 लायेगा;  और
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 (घ)  क्‍या  अधिक  मात्रा  में  चावल  के  निर्यात  ~
 से  देश  में  इसकी  कमी  नहीं  हो  जायेगी  ?  é

 वाणिज्य,  नागरिक  पूर्ति  तथा  सहकारिता  मंत्रालय |
 में  राज्य  मंत्री  (श्री  कृष्ण  कुमार  गोयल)
 (क&  वासमती  चावल  का  निर्यात  बिस्मरं  किसी  मात्रा

 सम्बध्धी  प्रतिबन्ध  के  किया  जा  सकता  है  |  तथापि,
 न्यूनतम  निर्यात  कीमत  निर्धारित्र  कर-दी  गई  है  ४
 श्रन्य  किस्मों  के  चाक्ल  का  निर्यात  विनियमित
 आधार  पर  करने  की  अनुमति  है।

 (ख)  चावल  के  निर्यात  से  सरकारी  ग्रभिकरण  |
 वेशी  स्टाक  को  निकाल  सकेंगे  जो  उतके  पास  स्टाक
 में  है  और  इसके  भ्रतिरिक्त  उपजकर्तात्रों  को  उत्पादन
 बढ़ाने  के  लिए  प्रोत्साहन  मिलेगा  :

 (ग)  निर्यात  मुख्यतः  इण्डोनेशिया,  मारीशस)
 सऊदी  झरव,  ब्रिट्रेन,  इराक,  संयुक्त  श्ररब  श्रमीरात  |
 वेहरीन,  मलयेशिया,  कुवेत,  कतार  तथा  झोमान  का
 क्या  जाता  है  ।

 (घ)  चावल  का  निर्यात  उत्पादन  तथा  घरेल  मांग
 को  ध्यान  में  रखते  हुए  विनियमित  किया  जाता
 है  t

 Pushpak  Trainey  Aircraft  lying  idle

 2710.  PROF.  P.  G.  MAVALAN-
 KAR:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:  P

 (a)  whether  it  is  a  fact  that  nearly
 :

 three  dozen  Pushpak  trainer  aircrafts
 have  been  lying  idle  in  varicus  flying
 clubs  for  the  last  three  months  7554
 more;

 (b)  if  so,  facts  thereof  and

 =

 4

 therefor;

 (c)  whether  Government  have  taken
 steps  to  remedy  the  situation  by  order_
 ing  the  necessary  import  in  a  require
 measure  and  if  so,  what  are  they;  an

 (d)  if  not,  why  not?  ५

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATON
 PURUSHOTTAM  KASHIK):  (a
 -.pproximately  20  Pushpak  train
 aircraft  of  Flying  Clubs  were  id
 for  24  to  3  months,

 ‘(b)  Due  to  the  disturbed  stttati
 in  Iran,  shipment  of  Aviation  gasoli cC
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 during  November  and  December,  978
 was  disrupted,  Therefore,  when  the
 shipments  started  arriving,  they  could
 not  be  cleared  due  to  the  Dock  Wor-
 kers  strike  at  the  ports.  As  a  result
 of  these  two  factors,  Aviation  Gaso-
 line  was  not  delivered  to  some  flying
 clubs.

 (c)  The  Indian  Gil  Corporation  with
 whom  the  inaiter  was  taken  up  have
 assured  that  alterrative  arrangements
 have  been  made  for  supply  of  gaso-
 line  to  the  flying  clubs.

 (d)  Dass  not  arise,

 Effect  of  Excise  Puties  and  Local
 Taxes  on  Petroleum  Preducis

 OPEL,  SHRI  K,  T.  KOSALRAM:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  what  is  the  element  ory  per-
 centage  of  excise  duties  and  various
 other  levies  including  local  taxes  cn
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 per  litre  of  petroleum  products  includ-

 ing  pertol,  diese]  oil,  kerosene  and
 LPG  at  retail  sales  in  the  metropolitan,
 cities  of  the  country;

 (b)  what  is  the  total  revenue  realisa-

 tions  to  the  Central  Government  from
 the  taxes  and  duties  on  petroleum
 products  in  the  last  financial  year  and
 the  expected  receipts  in  i978-79;  and

 (c)  whether  it  is  a  fact  that  petrol
 is  the  highest  taxcd  industrial  pro-
 duct  in  the  country?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE

 (SHRI  SATISH  AGARWAL):  (a)
 The  element  of  Central  Excise  duty
 on  diferent  petroleum  preducts  48

 given  in  the  statement  attached.

 (b)  Details  of  revenue  realised
 from  Customs  and  Central  Excise  duty
 is  given  in  Statements  I  and  Il.

 (c)  No,  Sir.

 Statement
 Element  of  Central  Excise  duty  on  Petroleum  Products.

 Product  Element  of  Central  Excise  duty  337

 Motor  Spirit  (including  Petrol)
 Kerosene

 Refined  Diesel  Oil  (  High  Speed  Disel  Oil)  and  Vap.
 Oil.  हि  ही

 Diesel  Oil,  N.O.S.  (  Light  Diesel  Oil)..
 Furnace  Oil.  +
 Asphalt,  Bitumen  and  Tar

 (i)  Straight  grade  Bitumen/Asphalt
 (a)  Packed  in  drums  ४  नि  है
 (b)  In  bulk

 (ii)  Gutbak  Bitumen/Asphalt
 (a)  Packed  in  drums,  -  es  न
 (०)  In  bulk  तु  मु

 Mineral  Turpentine  Oil  ३
 Liquified  Petroleum  Gas  .  न
 Paraffin  Wax

 .

 Rs.  2°75  per  litre  at  45°C.
 50  paise  per  litre  at  75°C.

 50  paise  per  litre  at  5°C.
 .  7'5  paise  per  litre  at  75°C.

 .  ag?  7  paise  per  litre  at  5°C.

 +  5°755  paise  per  kg.
 II°03  paise  per  kg.

 I5°729  paise  per  kg.
 ‘11° 004  paise  per  kg.
 21%  ad  valorem  plus  42  paise  per  kg.
 40  paise  per  kg.
 ar  %  ad  valorem  plus  53°55  paise

 per  kg.
 Base  mineral  oils  for  use  in  manufacture  of  lubricating

 oils  and  greases  .
 Blended  or  compounded  lubricating  oils  and  greases.

 Calcinced  Petroleum  Coke.

 .  Rs.  3°675  per  kg.
 Nil.

 2i%  ad  valorem.

 Nore  :  Lower  concessional  rates  of<duty  for  some  Petroleum  Products  under  the  above  men-
 tioned  categories  have  been  prescribed  subject  to  fulfilment  of  certain  conditions  if  any
 specified  in  the  relevent  notifications.
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 Statement

 Central  Excise  Revenue  realised  from  Petroleum  Products.

 Central  Excise  Revenue
 (Rs,  Crores)

 Brief  descripti  1077-78  ig
 7e-79

 ief  description  977-7  ret
 Budget

 Estimate

 Motor  Spirit  :  @  मु  444  20  492°  45

 Kerosene.  &  Gi"  52  754.35
 Refined  Desel  Oil  and  Vap.  Oil.  337°  62  363.3
 Diesel  OU  NOS...  ee  24°67  23.30
 Funace  Oi)  wel  40"  gt  98°85,

 Asphalt,  Bitumen  and  Tar.  4  :  WwW  02  75.75
 Petroleum  Products  NOS...  :  @  8r-98  195,30

 Blended  or  compounded  Lubricating  Oils  and  greases.  43°90
 Calcined  Petroleum  Coke.  arg  2°52

 Toran:  =  4453°86  7285 *  62

 Statement

 Statement  showing  Customs  Revenue  from  Petroleum  Products.

 Brief  description

 Custom  Revenue
 (Import  Duty)

 . Motor  Spirit.
 . Kerosene.

 High  Speed  Diesel  Oil  and  Vap.  Oil.

 Industrial  Fuel  Oil.  .

 Lubricating  Oil.  ‘  ‘
 Other  mineral  Fuels,  oils,  Waxes  and  bituminous  substances.  डर
 Petroleum  oilsand  oilsobtained  from  bitumtnous  minerals,  crude.  .

 (Rs.  Crores)
 1977-78  —  1978-7 ह

 Revied udget
 Estimate

 7  *  ह ८ उ  tr°75
 e  Py  60*  7  75°50

 .  .  °  2B+36  ‘5:00
 नि  .  .  5°20  trego

 .  नि  6°93  १4909
 5°90  8350

 r2°Sr  3§°00

 Totan  *  .  .  887935  186-95,
 einer  meant  ee
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 Distribution  of  Pulses  to  Ration  Card
 Holders

 2712.  SHRI  प्र.  G,  HANDE:  Will  the
 Minister  of  COMMERCE,  CIVIL  SUP-
 PLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  pulses
 have  been  stopped  by  Delhi  Adminis-
 tration  for  distribution  to  the  Ration-
 card  holders  through  Fair  Price  Shops
 in  Delhi;  and

 (b)  if  so,  what  are  the  reasons  for
 not  supplying  the  pulses  by  the  Fair
 Price  Shops?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  and  (b).  The  distribu-
 tion  of  pulses  was  taken  up  on  an
 ad  hoc  basis  through  a  network  of
 about  2,200  fair  price  shops  from  Ist
 September,  978  in  order  to  check  the
 rising  trend  in  prices  of  pulses  in  the
 open  market,  Only  a  few  varieties  of
 pulses  namely  Urad  Washed,  Moong
 ‘Washed,  Malka  Masoor,  Gram  Dal  and
 Arhar  Dal  were  distributed  under  the

 Masoor  has  been  discontinued  as  the
 market  prices  have  stabilised  and  the
 Offtake  from  the  fair  price  shops  has
 fallen.  The  supply  of  Arhar  Dal  was
 discontinued  because  the  quantities
 supplied  by  the  National  Cooperative
 Consumers  Federation  were  exhaus-
 ted,  The  remaining  three  varieties
 are  still  being  supplied  through  the
 fair  price  shops,

 Applications  Received  for  Trade  Mark
 from  Companies

 27i3.  SHRI  DHARMASINHBHA]
 PATEL:

 SHRI  SURENDRA  BIKRAM:

 Will  the  DEPUTY  PRME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3704  on  the
 i5th  December,  978  regarding  India-
 nisation  of  foreign  company  and  state
 from  how  many  companies  the  trade
 mark  applications  have  been  received
 and  how  many  have  been  cleared
 and/or  rejected?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  A  statement

 scheme.  The  distribution  of  Malka  giving  the  details  is  attached,

 Statement

 No.  of  applications  No.  of  applications  No.  of  applications  Applications  Balance
 received  by  RBI  under  approved.  rejected.  where  Sec.  28  pending. Section  28(:)(c)  of  of  FERA  not

 FERA.  attracted

 440  64  ३0  248  ir

 Pengion  caSes  of  Retired  Central
 Government  Employees

 27i4.  SHRI  VASANT  SATHE:  Will
 the  DEPUTY  PRIME  MINISTER  AND

 bie
 OF  FINANCE  te  pleased

 ate:

 (a)  what  is  the  total  number  of
 employees,  by  theig  standard  cate
 Bories  wotking  in  various  Central

 Ministries  at  Delhi  who  have  retired
 during  1977-78,  Ministry-wise  and  of

 this  what  is  the  total  number  of  pen-
 sion  cases  of  the  empicyees  finally
 cleared  and  how  does  it  compared
 with  the  pension  cases  cleared  during
 the  corresponding  earlier  period:

 (b)  whether  it  is  a  fact  that  large
 number  of  pension  cases  are  left  pend-
 ing,  the  reasons  thereof;
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 (c)  the  steps  taken/proposed  to
 simplify  and  modify  the  procedure
 firing  the  responsibility  on  the  ad-
 ministration  to  ensure  that  pension  is
 cleared  within  three  months  ०  retire-
 ment;  and

 (d)  what  other  measures/conces-
 sions  have  been  cemaniled/inought  of
 for  the  pensioners?

 THE  Lik
 THE  M
 ZULFIQU:
 The  info  fe)
 will  be  Isid  down  on  the
 House  es  soon  as  it  Seesimes  avyail-
 abe.

 (c)  Rules  and  proceedures  sre  mcdi-
 fied  irem  time  to  time  to  eliminate
 delays  in  settlement  of  pension  cases,
 Effective  from  1-3-76,  a  simplified
 Procedure  has  been  introduced  under
 which,  pension  is  to  be  authorised
 before  the  date  of  retirement  of  a
 Government  servant  on  superannua-
 tion,  A  statement  containing  the
 salient  features  of  that  procedure  is
 laid  on  the  Table  of  the  House.

 (d)  The  main  demands  of  the  pen-
 sioners  relate  to  revisian  of  the
 amount  of  pension,  revision  of  Pen-
 sions  Act,  87l,  revision  of  the  for-
 mula  for  grant  of  relief  to  pensioners,
 medical,  educational,  housing  and
 ether  similar  facilities,  provision  for
 employment  of  thier  children  in  Gov-
 ernment,  payment  of  arrears  of  relief
 due  to  the  pensioners  as  per  tecom-
 mendations  of  the  Third  Pay  Commis-
 sion  from  the  dates  these  became  due,
 restoration  of  commuted  portion  of
 pension  and  grant  of  family  pension
 to  those  who  are  not  in  receipt  of  the
 same  and  appointment  of  a  pension
 Commission.

 As  g  matter  of  policy,  orders  re-
 garding  liberalisation  of  pension  and
 other  retirement  benefits  are  ordinari-
 ly  given  only  prospective  effect.  In
 view  of  this  and  financial  constraints,
 it  hag  not  been  possible  for  Govern-
 ment  to  accept  many  of  the  demands
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 of  pensioners.  However,  graded  re-
 lief  is  being  paiq  to  both+pre-l-l-73
 pensioners  and  post—l-l-73  pensio-
 ners  in  relation  to  the  cost  of  living
 index.  Besides,  ad  hoc  relief  ranging
 from  Rs,  49  to  Rs,  35  per  month  is

 paid  to  pre—l-l-723  pensioners.
 2  pronosais  re  3  to  the  revi- 8

 pension  f  ymula  are  also

 Statement

 With  a  view  to  eliminating  delays
 in  the  payment  of  superannuation
 pension  and  death-cum-retirement
 gratuity,  a  revised  procedure  was
 prescrieed  in  February,  1976,  The
 salient  features  of  the  revised  proce-
 dure  are  as  follows: —

 (l)  Pension  will  be  calculated  on
 the  average  emoluments  of  l0  com-
 plete  months  instead  of  36  months.

 (2)  The  payment  of  superannua-
 tion  pensions  will  commence  in  all
 cases  on  the  first  of  the  month  in
 which  they  are  due.  In  order  to
 ensure  this,  a  strict  time-table  for
 the  work  at  various  stages  has  been
 laid  down  for  the  Heads  of  Offices
 and  those  responsible  for  issuing
 pension  payment  orders  and  firm
 cut-off  dates  have  been  prescribed
 for  each  stage,  This  procedure  hag
 also  been  extended  in  the  case  of
 Government  servants  who  die  while
 in  service,

 (3)  In  the  absence  of  specific  indi-
 cation  to  the  contrary,  interruption.
 in  service  between  two  spells  of
 service  rendered  under  Central  Gov-
 ernment  will  be  treated  as  condon-
 ed  and  pre-interruption  serviee
 counted  for  pension.  Similarly,
 periods  of  extraordinary  leave  which
 are  not  covered  by  specific  entries
 making  them  non-qualifying  will  also
 count  for  pension.

 (4)  The  requirement  of  an  ad-
 ministrative  sanction  to  pension  is
 dispenseq  with.
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 (5)  If  for  any  reasons,  it  is  not

 possible*to  issue  the  Pension  Pay-
 meat  Order  before  one  month  of
 the  date  of  retirement  of  the  Gov-
 ernment  Servant,  provisional  pen-

 sion  and  death-cum-retirement
 gratuity  will  be  sanctioned  and  dis-
 pursed  by  the  Head  of  Office.  The
 provisicaail  pension  wiil  becorne
 final  after  a  period  cf  six  months.

 (6)  In  the  mailer  of  determin-
 ing  the  dues  oulisianding  irom  the
 Governms:  Servant  (other  than

 uing  to  Gevernment  ac-
 CO  aitSdenoni,  gua  Jug?  of  past
 records  will  be  confined  to  a  period
 ci  ६६४०७  years  beftrg  retirement,  at
 the  stage  of  preparation  of  pension
 papers,

 As  regards  dueg  pertaining  to  cccu-
 pation  of  Government  accommodation,
 the  Directorate  of  Estates  is  required
 to  issue  No  Demand  Certificate  eight
 months  before  the  date  of  retirement
 of  a  Government  servant,  The  licence
 fee  for  the  next  eight  months  includ-
 ing  the  permissible  period  for  which
 accommodation  can  be  retained  after
 retirement  will  be  recovered  by  the
 Head  of  Office.  Licence  fee  for  re-
 taining  the  Government  accommoda-
 tion  beyond  the  permissible  pericd
 will  be  recovered  direct  by  the  Direc-
 torate  of  Estates  from  the  allottee,
 and  payment  of  gratuity  will  not  be
 withheld  on  this  account.

 The  reviseg  procedure  prescribed  in
 February,  976  is  reported  to  be
 functioning  satisfactorily.

 Alleged  Racket  Engaged  in  Selling
 Gift  Parcels

 2715.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  DEPUTY  PRIMHB
 MINISTER  AND  MINISTER  OF
 FINANCE  be  pleaseq  to  state:

 (a)  whether  Government  are
 aware  that  Government  of  Tamil  Nadu
 has  unearthed  a  racket  engaged  in
 selling  out  gift  parcels  in  open  market
 received  from  abroad  meant  for  *poc
 peop’e  in  India;
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 (b)  if  so,  whether  Government  are:
 also  aware  that  some  foreign  missions
 have  been  found  to  be  involved  in
 such  anti  social  elements,  and

 (c)  if  so,  what  acticn  is  proposed
 to  be  taken  in  this  regard?

 OF  STATE  IN
 FINANCE

 VAG:  (a)

 milnadu
 rack

 ?
 8  gifts  froma  Gonorg  abrnag  for  pur-

 poses  of  free  distribution  to  the  poor

 (0)  No  Sir,  Tie  Government  has
 not  received  any  report  regarding  the
 involvement  of  any  foreign  mission.

 (c)  Action,  under  the  law,  in  regard
 to  the  goods  in  respect  of  which  abuse
 cf  the  concession  has  been  noticed,
 ana  also  against  the  persons  involved,
 has  been  taken  by  the  Collector  of
 Customs,  Madras.

 एस0के  0  आचार्य  एण्ड  सग्स,  कलकसा  द्वारा,  प्राप-  हर
 का  भुगलाब

 2716.  श्री  सुरेन्द्र  विक्र+,  :  कया  उप  प्रधान  पयंबर,
 :  ००  रेंगे

 Send
 तथा  वित्त  मंत्री  यह  बताने  की  छुपा  करेंगे  कि  :  -

 B  (क)  एस0  के0  प्राचार्य  एण्ड  सन्स ,  £1,.
 बरमल  लोहिया  लेन,  कलकत्ता-7,  द्वपरा  गत  तौब
 ब्षों  के  दोरान  झाय  कर  की  कितनी  राशि  का  भबताब
 किया  मया  झौर  उनके  जाम  ग्राय'कर  की  कितनी
 राशि  धी  बकाया  है;

 °

 (a)  क्‍या  यह  सच  है  कि  उक्त  फर्म  की  वादिक
 दिक्री  80  लाख  रुपये  से  लेकर  एक  करोड़  रुपये
 हक  होती  है  जबकि  झाय  कर  प्रपवंचन  हेतु  उसे
 झ्ाय  कर  विवरणियों  में  i0  लाख  रुपये  से  i2  we
 रुपये  तक  दिखाया  जाता  है  ;

 (ग)  उक्त  स्ट्रोर_  में  कितने  भागीदार  हैं,
 घोर  उनमें  से  प्रत्येक  ने  फर्म  में  कुल  कितनी  पूंजी
 ल्नयाई  झोर  प्रत्येक  मामले  में  वह  किस  किन
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 सारीखों  को  लगायो  गई  तथा  उसके  प्रारम्भ  में  कितनी

 ह
 लगाई  गई  और  इस  समय  कितनी  पूंजी  लगी  है;

 xc

 (a)  क्या  फर्म  के  स्टोरों  में  बड़ी  भाता  में
 ससकरी  का  सामान  बेचा  जाता  है  भौर  यदि  हां,
 सो  क्‍या  सरकार  का  विचार  इस  सम्बन्ध  में  सम्पूर्ण
 सथ्यों  की  जांच  करा  कर  उनके  विरुद्ध  कार्यवाही  करने
 का  है शौर  यदि हां,  तो  कब ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  जुल्फिकार
 अल्लाह)  :  (क)  से  (घ).  सूचना  तत्काल
 उपलब्ध  नहीं  होने  से  एकत्र  की  जा  रही  है  झौर
 बयासम्भव  1.11:  पटल  पर  रख  ढी  जायगी  1

 एच०  पी०  एस०  का  निर्यात

 277.  थी  धर्मलिहू  भाई  पटेल  :  क्या  वाणिज्य
 सागरिक  पूति  तथा  सहकारिता  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  [एच०  पी०  एस०  का
 निर्यात  करने  का  निर्णय  किया  है  ;

 ख)  यदि  हां,  तो  इस  वर्ष  कितने  टन  एच०
 थी०  एस०  का  निर्यात  किया  जायेगा  शौर  इसका
 निर्यात  किसके  द्वारा  किया  जायेगा  ;]

 (ग)  एच०  पी०  एस०  का  निर्यात  किन  किन देशों  को  किया  जायेगा;  और

 (घ)  गुजरात  के  सौराष्ट  क्षेत्र  में  जूनागढ़
 राजकोट,  जामनगर,  भ्मरेली  तथा  भावनगर  प्रादि
 जिलों  में  से  प्रत्येक  में  किसानों  तथा  सहकारी  समितियों
 में  कुल  कितनी  मूंगफली  की  खरीद  की  गई  ?

 चाणिफ्य,  वागरिक  पूर्ति  तथा  सहकारिता  भंत्रा-
 न्लय  में  राज्य  संत्री

 र्  कम
 गोयल)  :

 (क)  तथा  ख)  यह  निर्णय  गया  है  कि
 हाथ से  चुंगी  तथा  छंडी

 स्री
 का  निर्यात पुना आरम्भ  किया  जाए  नेफेड  की  मार्फेत ए 1

 मार्गीकृत  किये  गये  है  भौर  निर्यात  के  लिए  सीमित
 भानक्ता  रिशीज  को  गई  है  भे

 (7)  जो  कोटा  रिलोज  विया  गया  है  उसका
 निर्यात  सभी  भनुमेष  गंतज्य  स्थानों  को  किया  जायेगा।

 (घ)  फरवरी,  979  Bo  we  तक  नेफेड  ने
 मुजरात  राज्य  विपणन  'फेडरेशन  की  मात  स्थानीय
 अहकारी  समितियों  को  शासिले

 केह,
 'उपणकर्ताधों

 “से  द... अ  ‘75,000  “मे0  ठग  खरीदी  थी  t
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 or
 ete  का  ब्यौरा  निम्नोक्‍्त  परकार

 जूनागढ़  5ll0  मे0  ढ्न

 अमरेली  8784  n
 aan  !  40  ७»
 जामनगर  3930  »

 योग  74964  मे0  ढ्न

 कोस्टल  पेपर  लिसिटेड,  राजमुन्दरी  झास्प  प्रदेश )
 द्वारा  उत्पादन  शुल्क,  सीमा  शुल्क  तथा  झ्रायकर

 का  भुगतास

 2719  शी  हुकम  बन्द  कछवाय  :  क्या  बष  प्रधान
 मंत्री  तथा  विस  मत्ती  यह  बताने  की  कपा  करेंगे  कि:

 (=)  कोस्टल  पेपर  लिमिटेड,  राजामुन्दरों
 (प्रांघ  प्रदेश)  द्वाए  गत  तीन  वर्षों  के  दौरान  उत्पादन-
 शुल्क,  सीमा  तथा  ध्ायकर  की  कितनी  राशि  का  भुगतान
 किया  गया  और  उनके  नाम  ग्रायकर  की  कितनी  राशि
 का  भूगतान  किया  गया  और  उनके  नाम  श्रायकर  की
 कितनो  राशि  बकाया  है;  झौर

 (ख)  इस  फर्म  की  स्थापना  से  लेकर  भ्रव  तक
 अर्घवार  इसमें  कितनी  पुजी  लगाई  गई  है  भौर  इसमें
 कितने  भागीदार  हैं  श्रौर  भागीदारों  ने भव  तक  प्रायकर
 की  कितनी  राशि  का

 र
 किया  है  भौर  उत  प्रन्य

 उद्योगों  तथा  व्यवसायों  के  नाम  क्‍या  हैं  जिनमें  वे  भागी-
 दार  हैं  झौर  उनमें  कितनी  पूंजी  लगाई  गई  है  तथा
 उनके  नाम  आय-कर  की  कितनी  राशि  बकाया  है?

 विस  संत्रालय  में  राज्य  मंत्री  (भी  जुश्फिकार
 उल्लाह):  (क)  जहां  तक  कास्टल  पेपर  मिल्स  लिमिटेड
 द्वारा  गत  तीन  वर्षी  में  हें  प्रत्येक  वर्ष  की  गयी  सीसा"
 शुल्क  की  प्रदायगी  के  बारे

 प्
 का  संबंध  हैं,

 उसे  प्रस्तुत  करना  सम्भव  नहों  है  किसी  |भायात- कर्ता।  निर्यातकर्ता  विशेष  द्वारा  भ्रदा  किए  गए  सीमा-
 शुल्क  का  रिकार्ड  वर्षवार  नहीं  रखा  जाता।

 इस  कम्पनी  द्वारा  गत  तीन  वर्षों  में  प्रदा  को

 द
 केन्द्रीय  उत्पादन-शुल्क  की  रकम  ती  से  दिए  प्रमुसर

 I975-76  1976-772  1977-78

 + (0) ©  ह)  he)
 अुछ  नहीं  16,883"  ah  483
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 wer  यें  मांगी  गई  झन्य  इकट्ठी  की  जा

 1
 झौर  बचा  संजव  शीना  सा  पर  रख  दी

 ज्ञाययी  ।

 र  मालूम  है  कि  कोस्टल  पेपर  मिल्स
 किस  रे  1  ५  जो  कम्पनी  प्धिनियम  के
 भरधीन

 ह
 है  भौर  इसलिए  उस  का  कोई  भागीदार

 होने  का  प्रश्न  ही  नहीं  उठता  ।  विधि,  न्याय  और  कम्पनी
 कार्य  मंत्तालम  (कम्पनी  कार्य  विभाग)  के  पास  इस
 समय  उपलब्ध  सूचना  के  झनुसार,  उक्त
 को  पंजीकरणे  को  तारीख  i  पदसम्बर  974  है
 झौर  उसमें  लगायी  गयी  पूंजी  का  वर्ष-वार  व्यौरा  तीचे
 दिए  प्रनुसार  है  —

 निम्नलिखित  को  समाप्त  झवधि
 के  तुलन-पत्  के  प्रनुसार  प्रदत्त पूंजी

 (%.)  लाख

 3-2-1975  3.5

 30-9-1976  3.6

 Payment  of  Excise  Duty,  Custom
 Duty  and  Income-Tax  by  Basant

 Paper  Mills,  Calcutta

 2720.  SHRI  HUKAM  CHAND
 KACHWAI:  Will  the  DEPUTY
 PRIME  MINISTER  AND  MINISTER
 OF  FINANCE  be  pleased  to  state:

 (a)  the  amount  of  excise  duty,  cus-
 tom  duty  and  income  tax  paid  by
 Basant  Paper  Mills,  2nd  floor,  Camac
 Street,  Calcutta-7000l7,  factory  lo-
 cated  at  Basant  Nagar,  P.O.  Ham-
 nagar,  Varanasi  (U.P.)  during  the  last
 three  years  and  the  amount  of  income-
 tax  outstanding  against  them;  and

 (b)  the  amount  invested  so  far  in
 this  firm  since  its  inception,  year-wise
 and  the  number  of  its  partners  and  the
 amount  of  income-tax  paid  by  the
 Partners  80  far  and  the  names  of
 other  industries  and  trades  in  which
 they  are  partners  and  the  amount  in-
 Vested  therein  as  also  the  arrears  of
 income-tax  against  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE

 (SHRI  ZULFIQUARULLAH):  (a)  As
 far  as  information  about  payment  of
 Custom  Duty  by  Basant  Paper  Mills,
 Calcutta  in  each  of  the  last  three
 years  ig  concerned,  the  same  ig  not’
 capable  of  being  furnished,  ag  no  year-
 wise  record  of  the  Custom  Duty  paid
 by  any  particular  importer|exporter
 is  maintained.

 The  amount  of  Central  Excise  Duty
 paid  by  this  Company  during  the  last
 three  years  is  as  under:—

 1975-76,  1976-77,  1997-78,
 (Rs.)  (Rs.)  (Rs.)

 Nil  Nil  7,29,42t

 The  other  information  sought  in  the
 Question  is  being  collected  and  will
 be  laiq  on  the  Table  of  the  House  as
 soon  as  possible.

 (b)  It  is  understood  that  Basant
 Paper  Mills,  is  a  company  registered
 under  Companies  Act  and,  as_  such,
 the  question  of  its  having  partners
 does  not  arise,  According  to  the  in-
 formation  presently  available  with
 the  Ministry  of  Law,  Justice  and
 Company  Affairs  (Department  of
 Company  Affairs),  the  date  of  regis-
 tration  of  the  said  Company  is
 ‘5-4-1974  and  the  year-wise  details  of
 the  capital  invested  in  it  are  as:
 under:

 As  per  balance  sheet  Paid  up  Capital
 for  th:  pcriod  ending  (Rs.)

 30-6-1975,  24.10  lakhs

 गोपाल  पेपर  एण्ड  बोर्ड  सिल्स,  भाजियाबाद  (उत्तर
 प्रदेश)  हारा  उत्पादन  शुल्क,  सीमा  शुटक

 तथा  प्रायकर  का  भुगतान

 272.  भी
 =

 शस्द  कछवाय :  क्‍या  उप

 दूलन
 तथा  मंत्री  यह  बसाने की  कृपा

 कक  :

 (क)  गोपाल  पेपर  एण्ड  बोर्ड  मिल्स,  गाजियाबाक
 (उत्तर  प्रदेश)  द्वारा  गत  तीन  वर्षों  के  दौरान  उत्पादध-
 शुल्क  ,  सीमा-शुल्क  तथा  भायकर  की  कितनी  राधि
 का  भूषतात  किया  गया  भौर  उसके  नाम  भ्रायकर  की
 बकाया  राशि  कितनी  है;  धौर
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 (a)  इस  फर्म  की  स्थापना  से  लेकर  श्र*  तक
 बर्पबार  हसमें  कितनी  पूंजी  लगायी  गयी  है  और  उसके
 आगीदारों  की  सडब्या  कितनी  है  तथा
 भागीदारों  ते  अब  तक  प्रायकर  की  कितनी
 राशि  का  भुगतान  किया  है  तथा  उन  प्रन्य  उद्योगों
 घौर  व्यवसायों  के  नाम  कया  हैं  जिनमें  वे  भागीवार
 हैं  तथा  उन्होंने  उनमें  कितनी  पूजी  लगायो  है  तथा
 उनके  ताम  भायकर  की  कितनी  राशि  बकाया  है  ?

 वित्त  मंद्ालय  में  राज्य  मंत्री  1६  जुल्फिकार
 झहलाह):(क)  तथा  (ख).  जहां  तक  गोपाल  पेपर
 एण्ड  बोई  मिल्स,  गाजियाबाद  द्वारा  उिछले  तोन  वर्षों
 में  से  प्रत्येक  वर्ष  की  गयी  सीमा-शुल्क  की  श्रदायगी  के
 बारे  में  सूचना  का  सम्बंध  है,  उसे  प्रस्तुत  करना।  सभव
 नही  है  क्योकि  किसी  भी  आवातकर्ता  निर्वातिकर्ता
 बिशेष  द्वारा  ह: 0:16  किए  गए  सीमा-शुल्क  का  रिकार्ड
 वर्षवार  नही  रखा  जाता

 wet  में  मांगी  गई  अन्य  सूचरा  एकल  की  जा
 शही  है  और  यवा-समत्र  शीघ्र  सइन  जडत  पर  रख
 दी  जायगी।

 मैलसे  प्रतन  ऐएर  मिस्म  पुप्राइवेस)  नि,  ahs,  ag
 दिल्‍ली  द्वारा  उत्पादन-शुल्क,  सीम/-शल्क्  तथा  प्रोयकर

 का  भुगतान

 2722.  थी  हुकम  चप्  कठबाम  कय  उप त्रघान
 मंत्री  तथा  (बस  जित  मची  यह  बागे  की  कृपा
 करेगे  कि

 (क)  भसिक्र  दराजाद  तति  सेत्र्य  झंतल  पेपर
 मिशस  (प्रा0  अ्रस्॒ल  dt  एण्ड  इग्डस्ट्रीज

 [गरबे लिमिटेड)  ‘115,  werd  भवन,  नई  दिल्‍्लों
 गत  तीन  वर्षों  में  उन्पायिन-पुष्क,  सीमा-शुल्क  तया
 भाषकर  के  रूप  में  कितना  राशि  का  भुगताव  किया

 |  भी
 उत  पर  आय-कर  को  कितनी  राशि  बकाया

 +  अ

 _  (ब)  इस  फर्ष  में  प्रारम्भ  से  अत्र  तक,
 बधवार,  फिसला  पूजों  निवेश  किया  गया  है,  फर्म
 के  भागीदार  फिलने  हैं  भौर  भागीदारी  ने  झत  तक
 प्राय  कर  की  किसी  राधि  का  भुगतान  किया  है  शौर
 मे  प्र्  कित  उद्योगों  तथा  ज्यापरों  में  भागीदार
 हैं  शर  उनमें  उन्होने  कितना  पूजी  निवेश  किया

 कु  हे
 और  उन  पर  भाय  कर  की  कितनी  राशि  बकाया

 जत्लाह)  :
 {)

 तथा  (ख)  जहा  तक  मैसर्स
 कारा  पिछने  तीन  वर्षों  में  से
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 me  है  क्योंकि  कसी  भी  भर्मातकर्ता  t  मियतिकर्ता ्
 दिला  द्वारा  झदा  किये  गये  सीमाशुल्क  का  रिकॉर्ड
 बर्व-वार  नहीं  रखा  जाता  ।

 घ्रषन  में  मागी  गई  अन्य  सूचना  एकल्षित  को
 जा  रही  है  भौर  ययासम्भव  शीघ्र  सदत-पटल  पर
 रख  दी  जायगी  t

 Amount  granted  to  employees  of  AG’s
 Office,  Kerala  under  House  building

 advance  sch¢me

 2723,  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state,

 (a)  whether  it  is  a  fact  that  the
 Government  have  decided  to  decen-
 tralise  the  scheme  of  the  Government
 of  India  for  the  grant  of  House  build-
 ing  advance  to  the  Central  Govern-
 ment  employees,  hitherto  centrally  ad-
 munistered  by  the  Woks  and  Housing
 Ministry;

 (b)  if  so  whether  the  Government
 are  aware  of  the  fact  that  under  the
 new  scheme  the  ott.ce  of  AG  im  Kerela
 which  ds  having  2500  employees  will
 8७६  only  Rs.  3.00  lakhs  where  as  their
 requirements  in  the  year  1978-79  was
 estimated  to  be  38  lakns;

 (c)  what  was  the  amount  under  this
 scheme  granted  to  the  employees  of
 AG's  office,  Kerala  for  the  last  three
 years;  and

 (0)  whether  the  Government  will
 consider  this  case  and  enhance  their
 share  next  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  Yes,  Sir.

 (9)  A.G.'s  office,  Kerala,  had  pro-
 j¢cteg  its  requirements  for  the  grant
 of  house  building  advance  to  staff
 numbering  2,384  in  the  budget  esti-
 mates  for  1978-79  as  Rs,  38  lakhs
 which  has  since  been  reviséd  tp  Rs.
 22.5l  lakhs  in  Revised  Estimates  ‘1978-
 79,  Against  this  requirement,  that
 Office  has  80  far  been  allotted  funds
 totalling  Rs,  3.78  lakhs.

 {ce}  Amounts  disbursed  as  hotwe
 building  advance  to  the  employees  of
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 the  office  of  Accountant  General,  Kerala  during  lest  three  years  were!—

 4975-76

 1976-77
 3977-78  ae

 (d)  On  allocation  of  funds  for  the
 purpose  by  the  Ministry  of  Works  and
 Housing  to  Indian  Audit  and  Accounts
 Department,  the  Comptroller  and
 Auditor  General  of  India  would  deter-
 mine  the  quantum  of  funds  to  be
 allocated  to  the  A,G.’s  office,  Kerala
 on  the  basis  of  requirements  of  that
 office  ang  availability  of  funds.

 कपास  की  गांठों  का  चिर्वात  करने  के  लिये  महाराष्टू
 सरकार  का  श्रनुरोध

 2724  भरी  दया  राम  शाक्ष्य  :
 श्रो  विजय  कुमार  एन०  पाठिल  :

 क्या  बाणिए्य,  नागरिक  पति  ौर  सहकारिता
 ंनी  यह  बताने  को  छुपा  करेगे  कि  :

 (क)  बया  महाराष्ट्र  सरकार  ने  श्रपनी  प्  fe
 कार  कपाय  खरीद  योजना  के  सघीग  40  करोड
 पथ  ry  मूल्य  की  दपास  की  2  जाख  गांठी  का  निर्यात
 करने  की  अनुगति  मांगी  थी;  और

 (ख)  यदिहां,  तो  केन्द्रीय  सरकार  ने  इस  सम्बन्ध
 में  क्या  निर्णय  किया  है  ?

 घाणिष्य,  नागरिक  पूर्ति  श्रौर  सहकारिता  मंत्रालय
 सें  राज्य  बंती  ी  कृष्ण  कुमार  गोयल)  :  (क)
 जीहां।

 ख)  सरकार  ने  हाल में  स्टेपल रुई रूई  की  5
 साख  गांठो  की  भौर  मात्रा  निर्यात  फरने  की  भ्रनुमति
 देने  का  विनिश्चय  किया  है. और  महाराष्ट्र  राज्य
 का  भी  उसमें  हिस्सा  होगा

 Rs.  12  54  lak  hs

 Rs,  25°27  lakhs

 Rs,  23°98  lakhs

 Tea  producing  centres  in  North  East
 Indian  States

 2725,  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  the  details  of  tea  producing
 centres  along  with  their  production
 in  North  East  Indian  States;  and

 (b)  statistics  of  ten  consumption  in
 different  States  in  India  durmg  ‘1976~
 77  to  I977-78,  exports  of  tea  during
 976  to  4978  and  cstimated  number
 of  labourers  employed  in  tea  industry
 during  the  year  ‘1978  in  North  East
 India?  i

 TIE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  CCOOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL);  (a)  Production  of  tea  in
 different  tea  producing  areas  in  North
 East  India  during  977  and  978  are
 given  below  :—

 (Figures  in  M.  Kgs.)

 7977  1978(Provisional)

 Assam  Valley  .  .  .  :
 Qachar  a.  3  +  +  न
 Darjecling  क  5  तर

 Terai,  .  .  6  6

 Bihar  a  .  e

 »  257°64  266-40
 33°77  8173

 नि  3£°59  1R+95
 ‘  703  95  105°82

 15"  77  7१755
 *  4°45  4°62

 (003  0°03
 427°20  43840
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 (b)  Figures  for  comsumption  of  tea
 in  different  States  in  India  are  not
 available.  However  total  consumption
 of  tea  in  India  during  ‘1976-77  and
 1977-78  is  estimated  at  286  m.  kgs.  ang
 300  m.kgs,  respectively.  Total  exports
 of  tea  from  India  during  976  to  978
 are  given  below:—

 Year  (Calender  year)  Exports
 31976,  239  67  m.kgs.

 2  "2a9'  64  m.  kgs.
 7978  .  59°62  m.  kgs.

 Estimated  number  of  labourers  em-
 ployed  in  tea  industry  in  North  East
 India  during  298  are  not  yet  avail-
 able,  However,  number  of  labourers
 for  the  year  976  in  this  region  is
 estimated  at  6.12  lakhs.

 घटिया  फिल्म  के  माल  का  निर्यात  तथा  झायात  करने
 जाले  सार्वजनिक  खपक्षम

 2727.  थी  ढी०  प्रभात  :  क्‍या  वाणिण्य  तथा
 लागरिक  पूति  झौर  सहकारिता  मंत्नी  यह  बताने
 की  कृपा  करेंगे  कि  क्या  i978  में  घटिया  किस्म
 के  माल  का  सिर्यात  भ्रथवा  प्रायात  करने  वाले  प्रतिष्ठानों
 में  सावंजनिक  क्षेत्र  के  उपक्रम  भी  है  ?

 बाणिज्य,  नागरिक  पूति  तथा  सहकारिता  मंत्रालय
 में  रा्य  संती  (थी  कृष्ण  कुमार  गोयल):
 सामग्री  एकल की जा रही की  जा  रही  है।  सभा  पटल  पर  एक
 विवरण  यथा  समय  रख  दिया  जाएगा  ।

 Exemption  from  Import,  Duty  on  Port
 Equipments

 2728,  SHRI  MADHAVRAO  SCIN-
 A:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 PINANCE  be  pleased  to  state:

 (a)  whether  it  is  not  &  fact  that
 countries  world  over,  except  ours,
 exempt  import  duty  on  port  equip-
 ments;

 (b)  if  so,  in  view  of  the  recent  con-
 gestion  st  major  ports  of  the  country,
 whether  Government  propose  to  ex-
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 empt  such  equipments  from  payment.
 of  import  duty;

 (९)  if  so,  when  it  is  expected  to
 grant  exemption  from  payment  of  the:
 duty;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN.
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  Govern~
 ment  is  not  aware  whether  all  the
 countries  in  the  world  exempt  import
 duty  on  port  equipments;

 (9)  to  (a)  In  terms  of  section  2
 of  the  Customs  Act,  1962,  all  goods
 imported  into  India  are  liable  to  cus-
 toms  duty  at  specified  rates.  The
 Central  Government,  however,  consi«
 derg  on  merit  requests  for  exemption
 of  specified  goods  or  class  of  goods
 from  payment  of  customs  duty,  as  and
 when  received.

 Proposal  for  Opening  Offices  of  Con-
 troller  of  Imports

 2729,  SHRI  MADHAVRAO  SCIN«
 DIA:  Will  the  Minister  of  COM-~
 MERCE,  CIVIL  SUPPLIES  AND  CO~
 OPERATION  be  pleased  to  state:

 L
 (a)  whether  a  proposal  for  opening

 of  a  number  of  offices  of  the  Control-
 ler  of  Imports  in  different  parts  of  the
 country  including  one  at  Patna  is
 under  consideration  of  Government;

 (b)  if  so,  places  where  such  offices
 are  likely  to  be  opened;  and

 (c)  expected  time  by  which  these
 are  likely  to  be  set  up?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  Yes,  Sir.

 (b)  and  (c)  Regional  offices  of  the
 Imports  and  Exports  Trade  Controt
 Organisation  have  since  been  opened
 at  Jaipur,  Gauhati,  Patna  ond  Agat-
 tala.  Arrangements  to  set  up  such
 offices  at  Cuttack  and  Chandigarh  are
 well  under  way.
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 2730,  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 FINANCE  be  pleased  to  state:

 (a)  whether  a  proposal  for  setting
 up  a  financial  agency  on  the  lines  of
 Agriculture  Refinance  Development
 Corporation  to  cater  to  the  credit  re-
 quirements  of  smal]  scale  industries  is
 under  consideration  of  Government;

 (b)  if  so,  salient  features  therein;
 and

 (९)  expecteg  time  by  which  it  is  to
 be  set  up?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  to  (ce).
 The  question  of  setting  up  a  separate
 financial  agency  to  meet  the  credit
 requirements  of  small  scale  industries
 is  being  examined  by  Government,

 International  Airport  in  South  Canara

 2731,  SHRI  JANARDHANA  POO-
 JARY;  Will  the  Minster  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  Government  have  taken
 any  steps  to  have  International  Air-
 port  in  South  Canara:

 (b)  if  so,  the  details  in  this  regard;
 and

 (c)  if  reply  to  (a)  above  is  ‘No’, the  reasong  therefor?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  to  (०).
 The  requirement  of  the  national  car-
 riers  for  operation  of  international  air
 Services  ig  an  important  factor  for
 opening  domestic  aerodromeg  to  in-
 ternational  air  services.  As  neither
 Air-India  nor  Indian  Airline;  have
 vinceg  any  interest  in  operating  in-
 ternational  air  services  from  South
 4527  LS

 Canara,  there  are  go  plans  to  have  in-
 ternational  ait  aetvicgs  from  South
 Canara.

 Proposal  for  Amendment  te  5  80  FF
 af  Income-tax  Act

 2782,  SHRI  R.  K,  MHALGI:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:  4

 (a)  whether  it  is  a  fact  that  the
 Government  have  received  a  repre-
 sentation  dated  25th  August,  978
 drom  a  Councillor  of  Dombivali  Mu-
 nicipality  (District  Thana,  Mahara-
 shtra)  with  regard  to  proposal  for
 Amendment  to  §  80FF  of  Income-tax
 Act;

 (9)  what  are  the  submissions  made
 in  the  said  representation;  and

 (c)  what  action  have  Government
 taken  or  propose  to  take  in  near  fu-
 ture  in  respect  of  each  submission  in
 representation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a7  Yes,  Sir.

 (b)  It  has  been  stated  in  the  said
 representation  that  hundreds  of  stu-
 dents  are  taking  higher  education
 while  earning  bread  for  their  families,
 It  has  been  suggested  that  with  a
 view  to  encouraging  citizens  of  India
 to  take  higher  education  so  that  they
 would  be  more  useful  for  achieving
 the  targets  designed  by  the  nation,
 the  existing  deduction  under  section
 80FF  of  Rs,  500  from  the  grosy  total
 income  of  the  citizen  of  India  whose
 dependants  are  taking  higher  educa-
 tion  may  be  extended  to  those  citizens
 who  are  earning  and  taking  bigher
 education  simultaneously.

 (९)  The  representation  ig  under
 consideration  of  the  Government,
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 Persons  engaged  in  tlie  Profession  ef
 Freg  Legs  Export

 2733,  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  COMMERCE,  cIVIL
 SUPPLIES  AND  COOPERATIGN  te
 pleaseg  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  892  on  24th
 November,  978  regarding  firms  en-
 gaged  in  frog  legs  export  and  state:

 (a)  the  number  of  persons  engaged
 in  the  profession  by  various  firms  and
 other  concerns  of  Bombay;  and

 (b)  the  annual  amount  of  payment
 made  on  these  persons?

 THE  MINISTER  OF  STATF  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  and  (b),  There  were
 49  exporters  registered  with  MPEDA
 which  were  exporting  frog  legs  from
 Bombay,  az  On  3l-i2-978  Informa-
 tion  regarding  the  number  of  persons
 employed  by  these  exporters  and  the
 payment  made  to  the  employees  is
 not  available  with  the  Government.

 Victims  of  Emergeucy  in  G.I.C.

 2734.  DR.  BALDEV  PARKASH:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  any  of  victims  of  em-
 ergency  in  G.LC.  and  its  subsidiaries
 went  to  the  Shah  Commission  and
 Shah  Commission  forwarded  their
 complaints  to  the  Finance  Depart-
 ment  for  necessary  action;

 (b)  if  so,  the  number  of  such  cases
 and  action  taken  by  the  Govern-
 ment;

 (c)  whether  any  ad  hoc  financial
 relief  was  given  to  the  officers  of  the
 GLO,  and  its  subsidiaries;  if  sc,  the
 details  thereof  and  the  copy  of  the
 circular,  if  any,  pertaining  to  such
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 reéllef  rity  be  placed  on  the.  Table  ‘of
 the  House;

 (d)  whether  any  case  of  misuse  of
 authority  in  categorisation  by  G.LC.
 and  its  subsidiaries  has  come  to  the
 notice  of  the  Government;  if  80,  the
 number  of  cases  and  the  action  taken
 by  the  Government;  and

 (e)  whether  some  of  the  inspectors
 were  promoted/categorised  to  officers
 rank  ang  vice  versa  during  categori-
 sation  with  retrospective  effect;  if
 so,  the  number  of  such  cases  and
 reasons  for  favouritism  to  some  and
 Punishing  others?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (b).
 Yes,  Sir,  4  complaints  were  receiv-
 éd  from  the  Shah  Commission  reiat-
 ing  to  the  employees  of  the  subsi-
 diaries  of  the  GIC.  Comments  ob-
 tained  from  the  GIC  and  its  subsi-
 charies  were  carefully  examined.  It
 was  found  that  the  action  taken
 against  the  complainants  was  in  ac-
 cordance  with  the  rules,  regulations
 and  established  practice,

 (c)  No,  Sir.

 (ad)  Appellate  Committees  were
 constituted  by  the  Board  of  Directors
 0  each  subsidiary  of  the  GIC  tg  re-
 ccive  and  consider  the  appeals  from
 the  employees  who  were  aggrieved
 against  their  categorisation.  The  vari-
 ous  Committees  carefully  considered
 all  the  appeals  ang  after  close  gcru-
 tiny  and  deliberations,  recategorised
 the  affected  persons,  where  necagsary.

 (e)  The  information  is
 76७  Pod

 ele
 lected  from  GIC  and  Its  sul  es
 and  will  be  laig  on  the  Table  of  the
 House  as  s00n  ag  it  is  received,
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 Allegea  Tax  Evasion  by  M/s  0००
 Foam  Pvi.  Lid.  Kottayam

 2785.  SHRI  ८.  छू,  CHANDRAPPAN:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  could  unearth  some  serious
 cases  of  tax  evasion  in  relation  to  M/s
 Cool  Foam  Pvt.  Ltd,  Kottayam  and
 realise  huge  amount  of  tax  on  the
 basis  of  certain  information  supplied
 by  some  informants;

 (b)  if  so,  what  is  the  tota]  amount
 of  evaded  tax  realised  on  the  basis  of
 the  said  information;

 (c)  what  is  the  reward  given  to  the
 informant  for  supplying  that  infor-
 mation  and  whether  all  his  claims
 have  been  settled:  and

 (d)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULPIQUARULLAH):  (a)  In  pur-
 suance  of  information  given  by  an  in-
 formant  a  search  was  made  in  the  case
 of  M/s.  Kool  Foam  Pvt.  Ltd.,  Kotta-
 yam.  The  maierials  seized  indicated
 substantial  evasion  of  income  tax.

 (b)  No  tax  has  been  realised  in  the
 assessments  relating  to  search  that
 have  been  completed  so  far.

 (c)  ane  (d).  The  informant  has  been
 Biven  an  interim  reward  of  Rs,  5000/-.
 The  claim  wil,  be  finally  settled  when
 all  assessments  relating  to  search  be-
 Come  final  and  taxes  realised.

 Export  Prospects  of  Minerals

 2736,  SHRI  PIUS  TIRKEY,;  Wil  the
 Ministey  of  COMMERCE,  CIVIL  SUP.

 PLIES  AND  COOPERATION  be  pleas,
 ed  to  state:

 (a)  whether  the  Federation  of  the
 Indian  Minera]  Industry  have  recent-
 ly  submitted  a  report  on  the  export
 possibilities  of  Minerals;

 (b)  if  so,  whether  the  Federation
 have  stated  in  their  report  that  there
 is  a  great  possibility  for  exporting  of
 minerals  from  the  country;  and

 (c)  if  so,  what  is  Government  of
 India’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA.
 TION  (SHRI  KRISHNA  KUMAR  GO-
 YAL):  (a)  to  (c).  Federation  of
 Indian  Mineral  Industries.  New  Delhi,
 has  recently  brought  out  a  study-re-
 port  entitleg  “Export  Possibilities  of
 Minerals  (Other  than  Iron,  Manganese,
 Coal  and  Mica)”.  A  copy  of  this
 report  has  been  submitted  to  the  De-
 partment  of  Commerce  for  information
 and  perusal.  The  report  gives  a  broad
 idea  about  the  export  potentialities  of
 some  selecteq  minerals  to  certain
 countries/group  of  countries,  keeping
 in  view  the  future  world  outlook,
 overall  global  availability  geographical
 position  of  India,  etc.  The  study  is
 only  illustrative  and  not  exhaustive.

 The  findings/suggestions  of  this
 study-report  will,  inter  alia,  be  kept
 in  view  while  considering  export  pro-
 grammes  in  respect  of  minerals  and
 ores.

 ससर  प्रदेश  से  नेषाल  को  उर्वरक्ों  की  तस्करों

 2737. भी  फिरंगी  असाव  :  क्या  उप  ATT
 मंत्री  तथा  लिस  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  जुलाई,  978  से  जनवरी,  1979  के
 दौराम  उत्तर  प्रदेश  के  गोरखपुर  भौर  बस्ती  जिलों से
 उर्बरकों  की  नेपाल  को  तस्करी  करते

 के  हुए
 कितने

 व्यक्ति  गिरफ्तार  किये  गसे  ।  उत  फर्मों,  संगढतों
 झादि  के  नाम  क्या  हैं  जिनसे  उन  व्यक्तियों का  सम्बन्ध
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 a)  stort की  किन  मुख्य  किस्मों  को  हस्करी
 के  ह  सामान्यतया  शिकायतें  प्राप्स  होती  हैं

 +  (ग)  तस्करी  करते  हुए  ब  तक  कितनी  माला
 तथा  कितनी  कीमत के  उर्बरक  पकड़े  ग्रये;  धौर

 (घ)  इस  प्रकार  की  तस्करी  और  भोर  बाजारी

 हट,
 रोकने  के  लिए  क्या  कायंबाही  करने  का  प्रस्ताव

 बिस  मंत्रालय में  राज्य  मंत्री  (श्री  सतीश  भ्र्धाल  )  :
 (क)  सरकार  को  मिली  रिपोर्टों  से,  जुलाई,  1978

 से  जनवरी,  1979  तक  की  ध्रवधि  के  दौरान  उत्तर
 प्रदेश  के  गोरखपुर  और  बस्ती  जिलो  से  नेषाल  को
 उर्बरेको  की  तस्करी  से  सम्बन्धित  किसी  मामले  का

 ष्ता  नहीं  चलता  है  ,

 ख)  से  (१).  ये  प्रश्न  नहीं  उठते  हैं।

 फिर  भी,  भारत-नेपाल  सीमा  के  साथ-साथ,  सीमा

 दा
 निवारक  और

 बुवा
 ला  कर्मचारियों  को  सीमा

 झार-पार  तस्करी  के  भी  प्रयत्त  को  विफल
 करने  के  लिए  सतर्क  रखा  जाता  है  at

 Fite  in  the  Godewn  of  MTC  at
 Girdih

 2738.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  a  huge  quantity  of
 Mica  wag  gutted  in  the  godown  of
 MTC  at  Girdih  on  30th  January,  1979;
 and

 (b)  if  so,  the  causes  of  the  fire  and
 quantity  of  mica  destroyed  and  -  its
 value?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR  GO-

 Yay:  (2)  and  (9),  Yes,  Sir,  Ak
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 though  the  caus  of  the  Gre  is  not
 known  yet,  preliminary  nepgtts  of  the
 Deputy  Commissioner  and  the  Factory
 Inspector  at  Giridih  have  attributed
 the  same  to  am  electric  short  circuit.
 Since  police  gnd  independent  surveyors
 appointed  by  Insurance  Company  are
 investigating  the  metter  at  the  cause
 of  the  fire  will  be  known  only  on  re-
 cetpt of  their  finat  reports.  Ay  quantity of  7649]  M/tonnes,  valued  at  Rs.  27.89
 lakhs,  was  destroyed  in  the  fire,

 Allocation  of  Amount  to  LT.D.C,

 2739.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  Planning  Com-
 mission  has  allocated  a  sum  of  Rs.  30
 crores  to  India  Tourism  Development
 Corporation  for  augmenting  hotel
 and  boarding  facilities;  and

 (b)  if  so,  the  number  of  hotels,  etc.
 proposed  to  be  built  with  this  amount
 and  the  proposed  sites  thereof;  the
 expenditure  involved  in  each  case
 and  the  time  by  which  construction
 work  thereof  will  be  completed?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  {SHRI  PURU-
 SHOTAM  KAUSHIK):  ~(al”  The
 Planning  Commission

 2  fe

 approved  8
 tota]  Outlay  of  Rs.

 mats.
 for  the

 Five  Year  Plan  (2978-[g3)  Program-
 mes  of  the  ITDC  including  a  provision
 of  Rs,  23.8i  crores  for  augmenting  ho-
 tel  and  boarding  facilities.~.

 (b)  A  sta

 ode
 tummishing  pece%

 sary  informatiqn  is  attached.  Fy
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 Statrement
 Particulars  of  schemes  of  [TDC  for  augmenting  hotel  and  boarding  facilities  during  the

 Five  Year  Plan  (t978—83)
 (Rs.  in  lakhs)

 Name  of  the  Scheme  Plan  Estimated  Likely  target  date  of  completion  |
 Outlay  cost  remarks

 (197883)

 मर  2  3  4  5

 J.  Spillover  Schemes/Continuing  Schemes

 r,  Expansion  of  Qutab  Hotel  है  t0  00  77  00  Completed  in  January  1978.
 2.  Expansion  of  Travellers  Lodge  at

 Bhubaneshwar.  a  0°00  40  00  December  1979.
 Hotel  Jaipur  Ashok—

 id  पु  है  किक  (23  rooms)
 TI.  Phase  (44  rooms)

 45  00  98  00  I  Phase  commissioned  in  Dec.  78,
 .  Ti  Phase  to  be  completed  by  De-~

 cember  1979
 4.  Land  for  Kovalam,  Aurangabad  &  5  00  The  matter  is  under  correspond.

 Temple  Bay  Mahabalipuram  ence  with  the  State  Govern-
 ments

 Lorat-—I  80  00  ag  00
 Wn  Expansion  Schemes

 Ae  Ashoka  Hotel,  New  Delhi.
 2  Akbar  Hotel,  New  Delhi

 tor  00  tor  oo  December,  1979.
 goo  00  270  00  December  ‘1979.

 3.  Varanasi  Hotel,  Varanasi.  35  00  30  oo  ©Plans  and  cost  estimates  under
 preparation.

 4
 Talithe

 Mahal  Palace  Hotel,  My-  40  00  38  00  December,  1979,

 5  Khajuraho  Hotel,  Khajuraho  30  00  30  00  Plans  and  cost  estimates  under
 preparation.

 6.  Hassan  Hotel,  Hassan  :  0  00  30  60  6March  80.

 4.  Travellers  Lodge,  Madurai  20  00  i9  00  April  80.

 8.  Travellers  Lodge,  Bodhgaya  a  20  00  20  00  March  80.

 9.  Travellers  Lodge,  Konark  30  00  7°50  March  Bo.
 10.

 हि  +  १६  Kan  &  7०  20९00  Schemes  under  formulation.
 ६  7

 eae  z  हर
 Restwurant  at  ; Ashoka  New  Delhi  7  00  Alternative  location  under  con-

 eration.

 Toran—IT  है  587-00  $25" 50
 IIL.  Mew  Schemas

 a

 Hotads
 3.  §-Star  Windsor Plave  Hotel,  New  500  00  00°00  750  rogms  40  be  rezidy
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 I  2  Bows  4  5

 2.  Ashok  Yatri  Niwas,  New  Delhi.  g00:00  =  goo-00  ४00  rooms  to  beready  by  Decem-
 ber  «979.  Balance  rooms  by October  1980.

 3.  Hotel  atAgra  75°90  75°00  Scheme  under  preparation.
 co  Hotel  at  Gulmarg  ‘  t00-00  =  t00°00  Plans  and  cost  estimates  under

 preparation.
 5.  Hotel  at  Goa  75°00  75°00  Scheme  under  preparation.
 6.  Hotel  at  Gauhati  45°00  46:00  December  1980.
 7.  Hotel at  Chandigarh  .  65:00  65:00  December  i98).
 8.  HotelatBombay  .  goo'oo  =  0000  Efforts  being  made  to  select  a

 suitable  site,

 g.  Hotel  at  Ahmedabad  .  ;  75°  00  75  00  Etforts  bsing  made  to  select  a
 suitable  site.

 10.  Hotel  at  Bhopal  75°00  89:00  Scheme  proposed  to  be  taken  in
 coll  tion  with  M.P.  State
 Tourism  Development  Cor-
 poration. ar.  Travellers  Lodges  at  Puri,  Pondi-

 cherry,  Gwalior,  Hampi,  Jaisel-
 mer,  Bikaner  and  2  other  centres.  304°00  too  00)  «Scheme  under  fori  lation.

 ‘1714 00  7776  00

 Grand  Totar—I  to  वा  2381'00,  2456  50

 Norms  for  fixing  of  wages  In  Banks  So  far  as  the  employees  of  the  Posts
 and  LLC.  etc

 2740.  DR.  BAPU  KALDATE.  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  have  de-
 vised  any  rationale  or/norms  for  the
 fixing  of  remuneration  or  wages;  of
 employees  in  Banks,  L.LC,  and  Posts
 and  Telegraphg  and  Railwaymen;  and

 (9)  if  80,  the  details  thereof?

 THr  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  and  (b).
 Presumably  the  Hon’bie  Member  is
 referring  to  the  principles  underlying
 the  determination  of  the  wages  for  the
 non-officer  employees  in  Posts  and
 Telegraphs,  Railways,  L.LC.  and  Banks

 and  Telegraphs  and  the  Railways  are
 concerned,  the  pay  and  allowances
 have  been  decideq  upon  by  the  Gov-
 ernment  On  the  basis  of  the  recommen-
 dations  made  by  the  Third  Pay  Com-
 mission,  The  Pay  Commission  had
 inter  alia  mentioned  the  follwing  prin-
 ciples  as  forming  the  basis  of  the
 Commi:sion’s  recommendations:~-

 (i)  For  the  majority  of  posts,  the
 principle  of  ‘Equal  pay  for  equal
 work’  is  to  be  taken  broadly  to
 cover  the  range  of  a  time  scale.  In
 the  absence  of  any  distinguishing
 features,  employee,  of  the  Central
 Government  in  different  branches  are
 to  be  paid  equally  if  their  work  is
 adjudged  to  be  of  equal  value  ac-
 cording  to  certain  well-establishe?
 criteria.

 (ii)  The  pay  of  a  post  is  to  be  re-
 lated  to  the  duties  and  responsibili-
 ties  attached  to  that  post,  to  fhe

 4
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 difficulty  and  complexity  of  tite  task
 to  be  performed  ta  the  degree  -of
 supervision  exercised  and  to  the
 qualifications  prescribed.

 (iii)  Simplifications  and  rationali-
 sation  of  the  pay  structure  to  the  ex-
 tent  possible.

 So  far  as  L.L.C.  is  concerned  the  pay
 scales  and  Dearness  Allowance  of  the
 Class  III  and  Class  IV  employees  are
 governed  by  wage  settlements.  The
 last  wage  settlements  ‘with  these  classes
 of  employees  expired  on  the  3ist
 March,  ‘1977,

 As  regards  Banks,  Government  have
 not  yet  laid  down  any  norms.  The
 wages  of  the  non-officer  employees  of
 the  banks  are  s@itleg  by  various
 awards  and  bipartite  settlements,  The
 last  settlement  expired  in  December,
 1973,  Negotiations  for  concluding  a
 new  settlement  are  continuing.

 fatal  को  भेजे  गये  प्रतिनिधि  मंडलों  की  संख्या

 274  श्री  हुकम वेब  वारायण  यादव  :  क्‍या
 उप  प्रधान  बंती  तथा  थिस  संत्री  पह  बतरते  को  कृपा
 करेंगे  कि  अप्रैल,  977  से  दिसस्थर,  1978  तक  की
 प्रति  में  विदेशों  को  भेजे  मये  प्रतिनिधि  मण्डलों  की
 विमांगबार  संख्या  कितनी  है,  शौर  उन  पर  कितनी
 धनराशि  शा  की  गई  भौर  इनमें  से  प्रत्येक  प्रतिनिधि
 मण्डल  में  सरकारी  तंथा  गैर-सरकारी  सदस्यों  की
 अलग-भलग  संख्या  कितनी  थी?

 विश  मंजालय  में  राज्य  मंत्री  (श्री  जुल्फिकार
 उतलाह)  भू  सूचना  इकट्ठी की  जा  रही  &  भौर
 यथासंभव  शौध  सभा  पटल  पर  रख  दी  जाएगी।

 ‘ncome-Tax  raid  on  premises  and
 Offices  of  s  film  Producer

 2742,  DR.  BAPU  KALDATE:  Will
 the  DEPUTY  PRIME  MINISTER  AND

 HHNISTER
 OF  FINANCE  be  pleased

 state:

 (a)  whether  it  is  a  fact  that  the

 iene
 office  raided  the

 a of  a  film  producer  in  Bombay,

 i
 in  Dethi  end  Bombay  in  Decem-

 (b)  whether  the  Income-tax  Depart-
 ment  have  recovered  the  Diary  of  one
 producer  Shri  Prakash  Mehra;

 (९)  whether  any  evidence  of  black
 money  was  noticed  in  the  pages  of  the
 diary;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  Yes,  Sir.
 Tt  is  a  fact  that  the  Income-tax  autho-
 rities  searched  the  premises  of  Shri
 Prakash  Mebra  and  his  associates  in
 Bombay  on  the  4th  December,  1978,

 (b)  to  (d).  During  the  course  of  the
 search,  besides  valuables,  a  large
 number  of  books,  of  account,  note
 books  and  diaries  were  seized.  Some
 of  the  seized  documents  indicate  pre-
 sumably,  unaccounted  payments  to
 different  film  artists.  Further  investi-
 gations  are  in  progress.  Action  as
 warranted  by  the  facts  ang  circums-
 tances  of  each  case  wil]  be  taken.

 Export  of  Bengal  peshi  Cotton
 2743,  DR.  BAPU  KALDATE:  Will

 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  it  is  q  fact  that  seven
 parties  have  cornered  entire  Bengal
 deshi  cotton  quota  of  10,000  bales  ear-
 marked  for  export  in  ‘1978-79;  and

 (b)  if  so,  the  details  of  the  export
 licenceg  issued  to  parties  party-wise
 for  export  of  Bengal  Deshi  Cotton  in
 1978-79?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR  GO-
 YAL):  (a)  and  (b).  For  export  of

 is  necessary  as  the  sama  is  allowed
 under  0.G.L,3  subject  to  the  following
 conditions:—

 (i)  Against  allocation  made  by
 Textile  Commissioner.
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 Gi)  Certificate  regarding  quality/
 quantity  of  raw  cotton  intended  for
 export  jasued  by  Textile  Commis-
 sioner’s  Appeal  Committee.

 In  January,  979  the  Government  de-
 cided  to  release  for  exports  an  addi-
 tional  50,000  bales  of  Bengal  Deshi  Cot-
 ton  (including  2,000  bales  of  handgin-
 neq  cotion).  Necessary  guide-lines
 were  given  to  the  Textile  Commission-
 ér  for  aliocation  of  quotas  out  of  the
 above  release.  It  was  stipulated  by
 the  Government  that  20,000  bales  in
 two  lots  of  10,000  bales  each  are  to  be
 allocated  on  high  value  consideration
 and  a  reasonable  time  lag  is  to  be  kept
 between  the  two  releases,  It  was  also
 prescribed  that  of  these  20,000  bales,
 000  bales  were  to  be  hand-ginned  cot_
 ton.  For  releasing  and  allocating
 quotas  out  of  the  first  lot  of  10,000
 bales  which  were  to  be  governed  by
 high  value  consideration,  the  Textile
 Commissioner  invited  applications  in
 January,  79  against  which  40  appli-
 cations  wére  received  by  his  office.
 Since  the  allocation  was  to  be  made
 on  the  basis  of  high  value  considera-
 tion  the  applicant  having  highest  price
 was  given  the  quantity  applied  for  and
 thereafter  the  other  applications  were
 considered  in  the  descending  order  of
 the  highest  prices  quoted.  As  a  result,
 the  full  quantity  of  10,000  bales  was
 covered  by  5  applications  which  wee
 submitted  by  seven  exporters.

 we  976  के  शरार  दिया  फिल्म  को  धस्तुओं फा निर्यात  और  शचास

 2744.  भी  क्बन  सिंह  ह्कुर :.
 की  हो  ०  झावत :

 क्या  आजिक्म  तथर
 कक  हू

 इतर
 सहकारिता  मंत्री  यह  बताने की  कुपा

 ु  ड
 कि बय  7978  के  बौरान

 हक  बे  व  फिल्म  की  मस्तुझों  का  बहुत  बड़ी  माता  में
 लिवेंसि  और  आयात  किया  भंग्रा  भा  हैं?

 (ल)  मदि  हां,  तो  भटिया  किस्म  की  क्र
 निर्यात  किम  किया  यया  और
 संस्याक्रों  के  भाम  ह...  हैं  तथा  किन  कित  देशों  से  कटिया
 किस्म  की  बस्तुधों  का  झापात  किया  द... ह  ?
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 जांरही है

 Security  check-up  of  V.LP,  Passengers

 274%  SHRI  VASANT  SATHE:
 SHRI  ह:  M.  SAYEED:
 SHRI  D.  D.  DESAI:
 SHRI  CHIPTA  BASU:
 SHRI  VIJAY  KUMAR  N.

 PATIL:
 SHRI  M.  V.  CHANDRA.

 SHEKHAR  MURTHY:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state.

 (a)  whether  Government  are  consi-
 dering  a  proposal  for  modifying  the
 rules  for  security  check-up  of  VIP
 passengers;

 (b)  if  so,  furnish  the  details  of
 modification  sought  to  be  carried  out
 and  the  reasons  therefor;

 (९)  whether  Government  have
 received  complaints  from  some  VIPs
 protesting  against  such  checks  furnish
 details  thereof;

 (a)  whether  disciplinary  action
 against  the  staff  memberg  who  insisted
 on  such  checks  has  been  taken  and
 details  thereof;  and

 (९)  any  other  modification  proposed
 to  ensure  greater  safety  and  security
 for  travel  by  air?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  |  PURU?
 SHOTTAM  KAUSHIK):  (a)  to  (०).
 In  view  of  certain  incidents  reported
 in  this  regard,  the  matter  f:  under
 review,

 (ay  No,  Sir.

 (e)  The  detailed  instructiong  are  al-
 Yeedy  in  existence.  °  The  Adivisory
 Comtinittee  for  सला  Aviation  Security
 reviews  these  instructione  from  time
 to  the  and  tend:  decistong  as  vonel-
 dered  necessary.
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 Te.  Ge- Bick.  Gardety  taken  Over  by

 SHRI  BALASAHESR  VIKHE
 PATIL:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  the  names  of  mis-managed  and
 sick  tea  gardeng  taken  over  by  Go-
 vernment  indicating  in  what  way
 these  have  gone  sick  or  mis-manag

 (b)  in  case  of  default  in  payment
 of  wages  or  provident  fuiud  dues,  or
 rent  of  the  land  or  excise  duties,  the
 arrears  in  respect  of  each  item  against
 each  of  the  tea  gardens;  and

 (c)  what  action  Government  have
 taken  to  bring  the  sick  and/or  mis-
 managed  tea  gardens  into  proper
 working  and  how  much  funds  have
 been  sanctioned  initially  by  Govern-
 ment  to  give  financial  assistance  to
 them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR  GO.
 YAL):  (a)  Central  Gove:~ment  took
 over  the  management  of  Pushok  Tea
 Estate  and  Looksan  Tea  Estate
 owned  by  M/s.  Pashok  Tea  Co.
 Ltd.  Calcutta  and  Vah-Tukvar  Tea
 Estate  owned  by  M/s.  Sashitara  Tea
 Co,  (P)  Ltd.,  Calcutta  on  720  Octo-
 ber,  978  in  exercise  of  powers  con-
 ferreq  under  Section  6E(3)(a)  of  Tea
 Act,  1983,  The  Tea  Trading  Corpora-
 tion  of  India  has  been  entrusted  with
 the  management  of  these  3  gardens  as
 “Authorised  Persons”.

 Chargoia  Tea,  Estate  in  Assam  own-
 ed  by  Chargola  Tea  Co,  Ltd,  was  taken
 Over  on  9th  December,  978  under
 Section  6(D)  of  Tea  Act,  953  and
 TROL  ig  managing  the  game.  West
 Ben,

 yl
 Tee  Development  Corporation

 has  entrusteq  with  the  manage-
 ment.  of  Kumai  Tea  Estafe  owned  by
 M/s.  Snowview  Tea  Ce.,  and  teken
 Over  »

 the  l4th  June  i977,  in  exer-
 conferreg  under  Sec-

 tion  16(D),
 (b)  As  the  takeover  of  all  the  above

 Gardeny  have  ‘keen  challengdd:  in  court
 Of  law;  thy  entire  thatter  including  ne-
 ‘ture  and  extent  of  default  in  terms  of

 Tea  (Amendment)  Act  is  presently  sub-
 judice.

 (ec)  The  management  of  these  gar-
 dens  have  been  entrusted  with  TTCI
 and  WBTDC  initially  fer  a  period  of
 five  years,  The  funds  required  for
 managing  including  improving  the
 over-all  condition  of  the  tes  estate  are
 provided  from  the  normal  budgetary
 resources  by  these  Corporations  and
 loan  assistance  from  Central  Govern-
 ment  is  also  made  available  after  due
 examination  of  request  in  this  regard.
 Impact  of  High  Taxation  on  Tractor

 Sales
 2747,  SHRI  BALASAHEB  VIKHE

 PATIL:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  item  titled  “Trac-
 tor  sales  hit:  high  taxation”  publish-
 eq  in  the  Economic  Times  (New
 Delhi  Edition)  dated  the  200  Febru-
 ary,  1979;  and

 (b)  if  so,  whether  Government  are
 considering  to  review  the  tax  struc-
 ture  to  bring  down  the  prices  of  trat-
 tors  with  a  view  that  a  large  num-
 ber  of  farmers  of  smaller  means  in
 the  country  can  have  the  benefits  of
 mechanisation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  Yes,  Sir.

 (b)  As  Honourable  Members  are
 aware,  tractors  of  Draw  Bar  Horse
 Power  2  and  below  have  been  comp-
 letely  exempt  from  payment  of  cen-
 tral  excise  duty  vide  notification  No.
 355/77-Central  Excises,  dated  the  20d
 December,  ‘1977  A  request  for  exten-
 sion  of  the  said  exemption  to  agricul-
 tural  tractors,  irrespective  of  their
 Horse  Power,  was  éxdmined  by  the
 Government;  it  has  thot  teen  possible
 to  accede  to  this  request

 Gall  Smogging
 2748,  SHRI  €,  ४.  VISVANATHAL:

 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  -  be
 pleased.  to  state;

 ta)  the  noniber  of  persons  arrekted:
 tor  vid  smuggling  duting  the  tut
 twelve  months;
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 (b)  the  precise  position  regarding
 the  extent  of  gold  smuggling;  and

 (c)  the  impact  of  smuggling  on  the
 present  high  price  of  gold?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  During
 ‘1978,  58  persons  were  arrested  for
 their  involvement  in  gold  smuggling.

 (b)  and  (c).  According  to  yeports
 received  by  Government  gold  smug-
 giling  continues  to  be  well  under  con-
 trol.  The  high  price  of  gold  prevail-
 ing  in  India  during  the  last  several
 months  1s,  inter  alia,  the  result  of  rise
 in  international  price  of  gold,  the  short
 supply  of  gold  in  the  internal  market
 and  the  stringent  measures  taken  by
 Government  to  curb  smuggling  of  gold
 into  the  country.

 Autonomous  Institute  of  Tourism  and
 Travel  Management

 2749.  SHRI  DURGA  CHAND:
 SHR]  8,  R.  REDDY:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal  under  consideration  to  set  up
 an  autonomous  Institute  of  Tourism
 and  Travel]  Management;

 (b)  if  30,  what  are  the  details  there-
 ‘of;  end

 (९)  where  and  when  the  proposed
 institute  is  to  be  set  up?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL,  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  to  (c).
 The  Institute  of  Tourism  and  Travel
 Management  will  be  set  up  as  an  auto-
 nomous  Institute  under  the  Societies
 Registration  Act  of  i860.  26  begin
 with,  it  will  offer  executive  develop-
 ment  programmes  at  different  centres
 in  the  country  for  personnel  already
 employed  in  various  segments  of  the
 tourlam  industry,  and  will  undertake
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 research  and  documentation  ds  well  ‘ay
 offer  consultancy  sefvices.  Later  it
 will  offer  a  two  year  post-graduate
 course  in  tourism.  The  question  of  lo-
 cating  the  Institute  at  a  particular
 place  will  arise  only  when  the  regular

 =
 year  post-graduate  course  is  offer.

 Rationalisation  of  Income-Tax
 Structure

 2750.  SHRI  P.  RAJAGOPAL  NAI.
 DU;  Will  the  DEPUTY  PRIME  MIN-
 ISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  are  in-
 tending  to  rationalise  Income-tax
 structure;  and

 (b)  whether  any  committee  has
 been  set  up  for  the  purpose?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (b).
 The  Government  had  set  up  a  Commit-
 tee  of  Experts  in  June  ‘1977,  for  inter
 alia,  recommending  measures  to  sim-
 plify  and  rationalise  the  laws  relating
 to  direct  taxes.  The  Direct  Tax  Laws
 Committee  (popularly  known  as  the
 chokshi  Committee)  submitted  its  In-

 terim  Report  in  December,  1977  and
 the  Final  Report  in  October.  1978.  A
 few  of  the  recommendations  made  by
 the  Committee  have  been  implement-
 ed  through  the  Finance  Act,  978  and
 a  few  others  are  being  implemented
 through  the  Finance  Bill,  1979,  The
 remaining  recommendations  mate  by
 the  Committee  are  under  considera-
 tion,

 Increase  in  Percentage  of  Amount
 given  by  Nationalised  Ranks  te

 Baral  Areas

 9751.  SHR]  P.  RAJAGOPAL,  NAI-
 DU:  Will  the  DEPUTY  PRIME  Mi-
 NISTER  AND  MINISTER  OF  पू
 ANCE  be  pleased  to  state:

 (8)  whether  Gavernment  are  है...
 posing  to  increase  the  pereentage  of
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 amount  now  given  to  rural  areas  by
 nationalised  banks;  and

 (b)  if  so,  by  how  much?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (b).
 Public  sector  banks  have  been  advised
 to  ensure  that  60  per  cent  of  their  de-
 posit  resources  mobilised  at  their  rural
 /semi-urban  branches  are  deployed  in
 these  very  areas.  As  at  the  end  of
 June  978  the  percentage  of  such  dep-
 loyment  was  524  in  rural  and  47.4  in
 semi-urban  areas.  ००००

 Purchase  of  F.C.V.  Tobacco  by  Iraq
 2752.  SHRI  P.  RAJAGOPAL  NAI-

 DU:  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  the  Iraq  Government
 has  purchased  F.C.V.  tobacce  from
 India  in  1978;

 (b)  the  parties  from  which  it
 purchased;  and

 (c)  the  reasons  for  not  purchasing
 the  above  tobacco  from  the  State
 Trading  Corporation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR  GO-
 YAL):  (a)  Yes.  Sir.

 (b)  The  Iraq  Government  is  repor-
 ted  to  have  purchased  F.C.V.  tobacco
 from  5  private  exporters—ITC  Ltd.,—
 ILTD  Division,  Sri  Laxmi  Tobacco
 Co.,  Sri  Jayalakshmi  Tobacco  Co.,
 Bommidala  Brothers  Ltd.  and  Sileman
 Khan  Mehboob  Khan,

 (०)  Ag  export  of  tobaceo  is  not  cana-
 lised  through  the  State  Trading  Cor-
 poration,  the  buyer  has  the  choice  to
 select  suppliers  in  India,

 Shortage  of  Rubber

 2788.  SHRI  SHYAM  SUNDAR
 GUPTA:

 SHRI  PIUS  TIRKEY:

 DR.  BIJOY  MONDAL:
 SHRI  SHANKERSINHJE

 VAGHELA:
 SHRI  MUKHTIAR  SINGH

 MALIK:
 SHRI  G,  M.  BANATWALLA:.

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA.
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there.
 is  an  acute  shortage  of  rubber  in  the
 country  at  present  and  if  so,  what  are
 the  reasons  thereof;

 (b)  whether  it  is  also  a  fact  that  a
 large  number  of  factories/small  scala
 units  have  been  affected  badly  and
 are  likely  to  be  closed  for  non-avail-
 ability  of  rubber;  and

 (c)  whether  it  is  also  a  fact  that
 indecision  of  the  Government  ta
 import  rubber  has  led  to  nearly  60
 Per  cent  increase  in  prices  of  rubber
 in  the  country  and  what  are  the  rea-
 sons  for  the  delay  in  arriving  at  a”
 decision  to  import  rubber  to  meet  the
 acute  shortage  of  rubber?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR  GO-
 YAL):  (a)  There  was  a  shortage  of
 natural  rubber  m  the  country  since  the
 early  part  of  the  current  financial  year
 consequent  on  increase  in  demand
 from  the  manufacturing  industry  and
 shortfall  in  production  due  to  adverse
 climatic  conditions  and  strikes  in
 rubber  plantations  of  Kerala.

 (b)  and  (c).  In  July,  7978  Govern-
 ment  had  been  concerned  ebout  the,
 continued  increasing  treng  in  rubber
 prices  and  the  reported  closure  of  va-
 rious  unitg  manufacturing  rubber  goods
 and  particularly  the  small  scale
 units.  With  a  view  to  giving  reliet-
 to  the  industry  and  on  a  review  of  the
 demand  ang  supply  position  of  rubber.
 in  the  country  during  978-79.  Gov-_
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 vernment  announced  its  derision  to  al-
 low  import  of  15,000  tonnes  of  rubber
 on  26th  July  1978,  The  implementa-
 tion  of  this  decision  was,  however,  de-
 ferred  as  xt  was  necessary  to  examine
 the  issue  in  consultation  with  the  con.
 cerned  rubber  producing  State  and
 also  to  provide  ample  opportunity  so
 that  incentive  to  the  growers  was  pro-
 perly  protected.  There  was  also  an
 assurance  from  the  Kerala  Govern-
 ment  that  it  would  bring  down  the
 prices  of  indigenous  rubber  and  ensure
 requisite  supplies  to  the  industry.  Des-
 nite  this,  however,  the  prices  continu-
 ed  to  rule  very  high  and  the  availabi-
 lity  was  also  scarce.  In  view  of  this

 *Government  authorised  STC  on  Ist
 September,  978  to  import  15,000  ton-
 nég  as  earlier  decided  upon.  There
 ‘was  no  appreciable  increase  in  the
 price  of  rubber  in  the  Kottayam  mar-
 ket  during  the  period  26th  July  978
 to  lst  September,  ‘1978.  STC  had  ac-
 tually  imported  14,750  tonnes  in  Sep-
 tember-October,  1978,

 On  a  further  review  Government
 “have  authoriseg  STC  in  December  978

 to  import  an  additional  quantitv  of
 18,000,  tonnes  of  rubber  during  the  year
 ‘1978-79,  Shipments  of  imported  rub-
 ber  are  expected  spon.

 Directions  to  indian  Rapks  in  regard
 ‘to  Rural  Development  Programme

 "SA.  SHRI  SHYAM  SUNDAR
 GUPTA;

 SHRI  PIUS  TIREXY:

 ‘DR.  BUOY  MONDAL:
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 Wi  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state

 (a)  whether  Government  have
 issued  any  directiong  to  all  the  Indian
 banks  to  adopt  some  villages  for
 rural  development  programme;

 (b)  if  so,  what  are  the  details  of
 the  programmes,  bank-wise  and  State-
 wise;  an?

 (९)  the  number  of  villages  selected
 under  these  plans  and  funds  likely  to
 be  spent  thereon  during  the  next  five
 years,  year-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHI
 ZULFIQUARULLAH):  (a)  to  (०).
 The  Village  Adoption  Scheme  is  being
 implemented  by  the  commercial  banks
 with  a  view  to  stepping  ५०  the  in‘egra-
 ted  development  of  the  adopted  villag-
 es.

 A  statement  indicating  the  villages
 adopted,  number  of  accounts  serviced
 and  the  amount  outstanding  as  at  the
 end  of  Deeember  977  is  enclosed.

 Under  the  scheme  banks  endeavour
 to  meet  only  the  chedf  needs  of  the
 villages  for  their  integrated  develap-
 ment.  No  targets  are  usually  fixed
 for  the  numtbey  of  villages  fo  be
 adopted  and  funds  to  be  prowided.
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 Statement

 No.  of  Villages  adopted,  No.  of  Direct  Agricultsral  Loan  Accounts  seroiced  and  the  amount  outstanding @S  भा  BI-I2-I977
 I.  State-wise

 Fg
 Name  of  State/Union  Territory

 vege
 a

 jal  amet

 loan  of  Rupees.):

 these
 villages.

 =  er  _ 3

 t.  Andhra  Pradesh  51333  4517,696.  =  tog
 .Asam  oo...  r,08  13,377,  7  63

 oO  Bihar,  .  2,647  59935  98
 4.  Gujarat.  7  ,833  22,I95  9°47
 5.  Haryana  ,  हे  1,361  25,688  7°64
 6  Himachal  Pradesh  मु  Bar  95953  a)
 7.  Jammu  &  Kashmir.  .  वि  755  4,726  Oat
 8.  Karnataka.  .  ee  »  3,389  98,892  23°90
 g.  Kerala.  .  .  .  845  1,029,028  6:68

 t0.  Maharashtra.  2,703  68,935  26°  9

 i,  Manipur  745  2,396  0°42
 12.  Madhya  Pradesh.  4,182  32,952,  9  63
 TZ.  Meghalaya  94  4,004  0°39

 t4.  Nagaland  नि  नि  24  gi2  Oror

 1S.  Orissa,  .  1,758  77892  7°00
 16.  Punjab,  9,057  98,810  r-08

 ये  Rajasthan.  .  85544  38,165  77"  9g
 Tami}Nadu  ee  2,209  1,178,665,  16-00

 39  Tripura...  99  1,087  37404  boa
 20.  Uttar  Pradesh  5  हे  9,878  1,99,456  27°90
 प्रा,  West  न  नि  नि  91484  2,7०,767  7!  59
 to  Arunachal  Pradesh.  ,  हे  हि  0  20  Negligible
 2g.  Chandigah.  ,  _  4  79  oor

 a  Delhi  ;  &  442  ae  8  0° 6
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 x  2  3  4  5

 85.  Goa,  Daman  &  Diu.  ,  2  2,2I9  oss

 126.  Mizoram  7  t  Negligible

 227.  Pondicherry.  .

 “II.  Bank  Group-wise

 65  45420  0  88

 54,918  1,523,022,  297°25

 Bank  Group  No.of  —  No.  of  Amount
 villages  direct  outstanding agricultural  (Rs.  crores)

 AIC,
 serviced

 State  Bank  of  India  and  Associatione  Banks.

 Nationalised  Banks.  +  .

 Other  Banks.

 ToTar  a.

 21,029,  143854

 3t,582  604427

 299715745730  35  08

 54978  +1§,23,022,

 Master  Plan  for  Tourism  sent  by
 States

 2756.  SHRI  R.  MOHANARANGAM:
 “Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 fay  the  number  of  States  who  have
 .sent  Master  Plans  for  Tourism;

 (b)  the  names  of  such  States  and

 the  allocations  likely  to  be  met  from
 the  Centre;  and

 (c)  the  names  of  those  States  which
 have  not  submitted  their  plans?

 THE  MINISTER  OF  TOURISM  AND
 CIVHL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  to  (c).
 All  the  State  Governments/Union  Ter-

 ritories  were  requested  to  undertake  a
 Tourism  potential  survey  of  their  area
 and  have  a  perspective  plan  prepared
 for  the  development  of  tourist  centres
 of  local,  domestic  and  international
 importance.  Such  perspective  plans
 have  been  received  from  all  States/
 Union  Terriories  other  than  Punjab,
 Tripura,  Arunachal  Pradesh,  Dadra-
 Nagar  Haveli  and  Lakshadweep,

 As  follow  up,  a  Conference  of  all
 the  State  Tourism  Ministers’  was  held
 in  November.  978  in  New  Delhi  where
 State  Governmentz/Union  Territories
 were  requested  to  indicate  two  centres/
 schemes  to  be  taken  up  for  develop-
 ment  in  the  Centra)  Sector.  The  deve-
 lopment  of  the  centres  which  have
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 been  89  recommended  will  be  taken  up
 in  consultation  with  the  State  Govern-
 ment  subject  to  availability  of  funds
 and  inter-se  priorities  during  the  Five
 Year  Plan  period  3978—83.

 World  Bank  Loan  Assistance  for  cresa-
 tion  of  Gedown  Capacity  in  the

 Country

 2757,  SHRI  K.  T.  KOSALRAM:  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 Pleased  to  state:

 (a)  whether  the  National  Coopera-
 tive  Development  Corporation  has
 been  sanctioned  any  loan  assistance
 from  the  World  Bank  for  the  purpose
 of  cteating  godown  capacity  in  the
 country;

 (b)  if  80,  the  quantum  of  loan  and
 the  details  of  projects  for:  which  this
 loan  has  been  specifically  sanctioned;
 ang

 (c)  whether  the  NCDC,  besides  the
 above,  has  undertaken  projects  of
 RZodown  construction  in  Haryana,  U.P.
 and  Orissa  and  if  80,  the  details  of
 these  projects  including  proposed  cost
 of  these  godowns?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  CGMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR  GO.
 YAL):  (a)  Yes,  Sir.

 (9)  and  (e).  The  World  Bank  has
 sanctioned  a  loan  of  30  million  U.S.  $
 (about  Rs.  25.89  crores)  to  the  NCDC
 for  implementing  cooperative  storage
 project  involving  construction  of  8654
 godowns  with  a  storage  capacity  of
 10.93  lakh  tonnes  in  the  State  of  Har-
 yana,  U.P,  ang  Orissa  at  an  estimated
 cost  of  Rs.  54.99  crores.  The  balance
 Cost  of  the  project  will  be  met  by  the
 NCDC,  the  State  Governments  and  the
 Sccietieg  concerned,  Of  these  8654
 Sodowns,  I570  godowns  with  a  storage
 capacity  of  8.39  lukh  tonnes  will  be
 constructed  fn  Haryana,  4685  godowns

 with  a  storage  capacity  of  460  lakh
 tonnes  in  U.P.  and  the  remaining  2448
 godowns  (including  rehabilitation  of
 400  godowns)  with  a  storage  capacity
 of  2.94  lakh  tonneg  in  Orissa.  Finan-
 cial  assistance  for  construction  of  ged-
 cwns  under  the  World  Bank  project
 will  be  provided  to  the  cooperatives
 im  these  3  States  from  ithe  current
 financial  year  i.¢.,  ‘1978-79.

 2.  It  is  envisaged  that  the  fresh  sto-
 rage  programme  in  the  above  three
 States  will  now  be  sanctioned  only
 under  the  World  Bank  Project.  How-
 ever,  till  3ist  March,  1978,  the  NCDC
 approved  a  programme  of  construc-
 tion  of  644  rural  and  27]  marketing
 godowns  with  ॥  capacity  of  2,56i  lakh
 tonnes  in  Haryana,  358]  rural  and  234
 marketing  godowns  with  a  capacity  of
 5.075  lakh  tonnes  in  Uttar  Pradesh  and
 030  rural  and  322  marketing  godowns
 with  a  capacity  of  2.099  lakh  tonnes  in
 Orissa.  The  spill  over  assistance  for
 these  godowns  for  an  amount  of  Re.
 383.609  lakhs  in  UP,  and  Rs.  35.892
 lakhs  in  Orissa  wil]  be  provided  under
 the  normal  storage  programmes  of  the
 National  Cooperative  Development
 Corporation.  There  is  no  spill  over
 assistance  envisaged  for  godowns
 assisted  in  Haryana.

 Collection  of  Excise  and  Custom
 Duties

 2758.  SHRI  VINAYAK  PRASAD
 YADAV:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 (a)  what  was  the  estimated  reve~
 nues  to  be  collected  from  Excise  and
 Custom  duties  in  the  first  Budget  of
 present  Government;

 (b)  how  much  was  collected  from
 excise  and  Custom  duties  and  how
 much  was  the  shortfall;  and

 (९)  who  are  the  main  defaulters?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
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 SATISH  AGARWAL):  fay  to  (c).
 The  actual  realisations  under  Union
 Excise  duties  (ingluding  cesses  in  res-
 pect  of  coal,  galt,  rubber,  iron  ore,
 erude,  limestone  and  dolomite),  and
 Customs  duties  during  the  year  ‘1977-
 78  amounted  to  Rs.  6277.6]  crores
 (met)  or  99.2  per  cent  of  the  com-
 bined  Sanctioned  Budget  E-timates
 of  Rs.  632.68  crores  (net).  The  short-
 fall  of  0.8  per  cent  cannot  be  said
 to  be  significant  considering  the  size
 of  the  total  revenues  collected  and
 the  range  of  goods  involved.

 Exchange  of  goiled  notes  at  Reserve
 Bank  of  india

 2759.  SHRI  K.  A.  RAJAN:  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  the  rules  and  guidelines  for  get-
 ting  torn  and  soileq  notes  exchanged
 at  Reserve  Bank  of  India;

 (b)  whether  his  attention  has  been
 drawn  to  a  write  up  in  the  Times  of
 India  of  (2th  February,  979  regard~
 ing  problem  being  faced  for  getting
 torn  notes  exchanged;  and

 (ec)  Government’s  reaction  to  such
 Problems  faced  by  individuals?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  The  Re-
 seitve  Bank  of  India  (Note  Refund)
 Rules,  975  contaia  the  rules  prescrib-
 ing  the  circumstances  in  and  the  con-
 ditions  and  limitations  subject  to  which
 the  payment  of  soiled  or  mutilated  no-
 tes  can  be  made.

 (b)  Yes.  Sir.  The  defective  note  of
 Rs.  50  tendered  by  Shri  Spence  at  Re-
 serve  Bank’s  New  Delhi  Office  was  not
 exchangeable  under  Reserve  Bank  of
 India  (Note  Refund)  Rules,  975  be-
 cause  it  was  So  torn  tha:  as  required
 under  these  Rules  “a  substantial  por-
 tion  of  each  serial  prefix  and  in  either
 case  g  majority  of  the  digits  in  each
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 ot  the  two  matching  numbers”  could
 mot  be  identified  in  one  undivided
 piece  or  two  undivided  pieces.  The
 position  was  personally  explained  in
 detail  to  the  tenderer,

 (c)  With  a  view  to  mitigating  the
 difficulties  which  appear  to  be  expe-
 rienced  by  the  general  public  despite
 the  issue  of  the  Note  Refund  Rules
 ‘1975,  or  those  arising  from  the  said

 rules,  the  Reserve  Bank  is  examining
 how  best  these  rules  could  be  further
 revised,  simplified  and  liberalised.
 The  question  of,  and  the  extent  to
 which,  the  public  sector  banks  could
 be  authorised  to  accept  in  payment  or
 for  exchange  the  mutilated  notes  is
 also  being  examined  by  the  Reserve
 Bank,

 Payment  of  Tax  py  Foreign  Companies

 2760.  SHRI  0.  ्  ALAGESAN:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  the  total  tax  paid  by  the  foreign
 companies  for  the  last  three  years;

 by  arrears,  if  any,  to  be  collected;
 and

 (c)  the  reasons  for  the  delay?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE  (SHR!
 ZULFIQUARULLAH}:  (aj  According
 to  presently  available  information,  the
 taxes  paid  by  the  foreiga  companies

 td
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 during  the  last  three  financial  yearfsare  gg  under:—

 Financial  Year  Tax  paid  by  foreign  companies

 1975-76  oe  es

 1976-77,
 1977-78

 हु  it
 (Rs.  in  crores)

 47  74

 52°35

 8i-97

 (b)  According  to  presently  available  information,  the  tax  in  arrears  against
 foreign  companies  as  on  31-3-78  is  as  under:—

 Tax  in  arrears  +  Rs.  3°59  crores
 Demands  created  but  not  fallen  due  for  collection  ह: न  23°97  crores

 (c}  Tax  in  arrears  cannot  be  fully
 recovered  at  a  given  point  of  time,
 nter  alta  for  the  following  reasons:

 (i)  amounts  pending  settlement  of
 double  income-tax  relief;

 (ii)  amount  covered  by  protective
 assessments;

 (ii)  amounts  disputed  in  appeals
 ete.

 Depending  on  the  facts  and  circum-
 Stances  of  each  case,  various  siups
 Provided  under  the  Income-tax  Act
 are  being  taken  from  time  to  time  by
 the  Inconje-tax  authorities  concerned
 fo  collect/reduce  these  tax  arreurs.

 Tax  Arrears
 2761,  SHRI  0.  ४.  ALAGESAN:  Will

 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased to  state:

 (a)  the  total  amount  of  arrears  of
 tax  to  be  realised  88  on  3lst  March,
 1978;

 (b)  of  the  above,  how  much
 recovery  is  stayed  by  Courts;

 (c)  the  names  of  the  assesseeg  who
 still  owe  Rs.  3  crore  and  over  of  tax
 payment  together  with  the  particulars
 of  the  year  when  tax  demand  was
 raised;  and

 (a)  the  steps  taken  to  recover  these
 arrears  of  tax?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  The  arreats
 of  income-tax  outstanding  as  on  31-2-78
 were  as  under:

 (i)  Tax  in  Arrears  3
 (ii)  Demand  created  but  not  fallen  due  for  collection

 a  ET

 Rs.  633°53  crores
 | Re.  350°  94  crores

 (by  A  sum  of  Re.  86.35  crores  as  un
 ‘Bist  March,  978  wag  stayed/kept  in
 abeyance  py  the  following  authorities
 including  courts  and  this  ‘amount  is

 45]7  Lg—7

 included  in  the  figures  of  demand  rot

 fallen  due  for  collection  furnished  in
 part  (a)  of  the  question  :—
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 Name  of  the  Authority  Amount  stayed/Kept  in  abeyance

 (In  crores  of  Rs.)

 (a)  By  courts  .  .  22°93
 ७)  Under  section  243  (2)  (applications  to  Settlement (b)

 Commission)
 ae

 7  709

 (c)  By  Tribunal  4°09
 402"  82 (d)  By  Income-tax  Authorities

 a

 (c)  and  (da).  The  requisite  infor-
 mation  ag  on  28-2-79  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House  as  early  as  possible.

 Amount  of  Tax  written  off  by  Income-
 Tax  Department

 2762,  SHRI  O.  V.  ALAGESAN;  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  the  total  amount  of  tax  written
 off  by  the  Income-tax  Department

 during  the  last  three  years,  year-wise;
 and

 (b)  the  names  of  the  parties  (to-
 gether  with  the  amount  written  off)
 whose  arrears  of  ‘tax  were  gbove
 Rs,  60,000/-?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a}  The  amount
 of  tax  written  off  during  the  years
 ‘1975-76,  ‘1976-77  and  ‘1977-78  is  given
 below:

 (Figures  in  crores  of  rupees)

 Year  Income  Wealth-  Gift.  Estate  Total
 tax  tax  tax  Duty

 1979-76  5°92  Not  available  =  5°  ge
 1976-77  979  ०39  Nii  0°05  10°03,
 1977-78  .  04°66  0°  15%  —  Nil*  ri88

 *Figures  provisional,
 **Figure  below  Rs.  50,000  om  itted.

 (b)  The  Commissioners  of  Incorne-
 tax  have  full  powers  to  write  off  arrears
 of  tax  demands.  However,  they  are
 required  to  obtain  prior  approval  of
 the  Central  Board  of  Direct  Taxes  be~
 fore  writing  off  the  demands  involving
 over  Rs.  i0  lakhs  in  the  income-tax

 cases  and  over  Rs.  5  lakhs  in  other
 cases.  Information  in  respect  of  cases
 In  which  prior  administrative  approval
 was  given  during  the  years  I975-78  to
 1977-78  for  write  off  of  tax  demands
 Ig  readily  available  and  ia  given  in  the
 attached  statement.
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 Statement

 “chy  involyin  तु larticulars  ey  a
 arrears  of  Income-tax  amounting  to  over  Rs.  lakhs,  written  off  usth  the

 Wapproval  of  the  EA Board  of  Direct  Taxes.

 $s.  No.  Name  of  the  assessee  Amount
 written  off

 I0
 aI

 Cy

 ows

 hw

 hb

 wo

 मे

 ry

 Ae

 #

 ¢

 8

 M/s.  Commercial  Yarn  Trading  Co.

 Shri  S.T.  Shah

 M/s.  Mathuradas  Ramdas.

 M/s.  Sankalchand  G.  Shah  &  Co.
 Shri  T.M.  Karundio

 M/s.  Parveen  Brothers  (Firm).
 Shri  Bhogi  Lal  Mehta

 M/s.  Chimanlal  Popatlal  Minawala
 Shr  S.  D.  Morarka.
 Shri  Gopal  Narain  Seth
 Shri  Abdul  Razak  Ahmed.

 Torau  For  1975-76.

 Shri  Nagindas  G.  Shah.
 Shri  Jaishankar  Gaurishankar
 Shri  Jivanlal  Lallubhai  (Decd.)
 M/s.  New  Era  Textile  (P)  Ltd.

 M/s.  East  Asia  Trading  Corporation
 Shri  H.H.  Srimat  Sardanandji

 M/s.  Jaipuria  Brothers

 M/s.  Gudrughat  Mines

 Taran  FoR  1976-77

 Shri  Sankalchand  G.  Shah

 Mjs.  Shri  Gopal  Vasdev

 Mfs,  RR.  Agarwal  (P)  Ltd.

 Mis,  R.R.  Loiya  Som  wl

 M/s.  Rarnkrishan  Ramnath  (RF).
 Mjs,  Ramkrishan  Ramnath  (HUF)

 1975-76,

 1976-77

 1977-78

 Rs.

 61,72,250

 31,16,735,
 10,444,019

 93,11,883.
 13,36,741

 17,46,675
 10,74,392
 17,31,847

 का  134

 15,96,568
 1,3,88196-

 2,79,90,440

 13,67,509
 12,62,180

 10,59,412,
 22,62,635
 17,55,982

 25,54,665

 ¥4,24,363
 13,79,392,

 1,38,66,136

 25,42, 737
 19,56,619
 10,47,086
 16,79,/55
 25,98,g22
 45,98,807,
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 SI.  No.  Name  of  the  assessee
 ~——

 Amount written  of

 Shri  Banwarilal  Loiya  (HUF)  845,086
 8  Late  Shri  Radhakrishan  Loiya,  32,7,774
 9  Shri  Pakhar  Singh  ‘  .  +1,83,61,388

 to  Shri  R.P.  Saha  55532433
 77.  Shri  B.P.  Patel  1,57;60,817

 Toran  For  1977-78,  ५  वि  हे  eee,  ro
 ———

 Particulars  of  cases,  involving  arears  of  other  direct  taxes  amounting  to  over  Rs,  5  Lakhs  ,  written  off  with
 the  approval  of  the  Central  Board  of  Direct  Taxes.

 SI.  No.  Name  of  the  assessee  Amount  written  off

 Rs.

 2975°76 i
 1976-7 :  Shri  Abdul  Razak  Ahmed  Saheb.  8,57,862  (Wealth-tax)
 a rey

 Abolition  of  Sales  Tax  in  Dethi

 2763,  SHRI  DURGA  CHAND:  Wl
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased

 to  state:

 (a)  whether  there  is  any  proposal
 to  abolish  gales  tax  in  Delhi  who  have
 agreed  to  its  abolition;

 (b)  if  so,  when  it  will  be  abolished;
 and

 (ec)  if  not,  what  are  the  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  to  (c)  In
 January,  1978,  the  Executive  Council-
 lor  (Lab.),  Delhi  Administration  had
 forwarded  a  resolution  passed  by  the
 Metropolitan  Council  on  28th  December,
 49१  seeking  abolition  of  sales  tax  in
 the  Union  territory  of  Delhi  and  its
 replacement  by  additional  excise  duty.
 Gince  sales  tax  is  a  State  subject  of
 taxation  under  the  Constitution,  the
 abolition  of  sales  tax  and  its  replace-

 ment  by  excise  duty  can  be  achieved
 on  an  all  India  basis  only  with  the
 consent  of  the  State  Governments.  The
 proposal  was,  therefore,  discussed  with
 the  Chief  Ministers  of  States  who  have
 so  far  shown  lack  of  enthusiasm  to  it.
 This  is  a  matter  which  has  to  pe  pursu-
 ed  with  the  States  with  patience  and
 perseverance.  It  will  not  be  possibile
 to  abolish  sales  tax  in  Delhi  alone  and
 replace  it  by  additional  excise  duty  88
 such  a  course  would  lead  to  adminis-
 trative  and  other  complications,

 Simplification  of  procedure  regarding
 joan  from  Banks  and  Financial

 Institutions
 2764,  SHRI  KANWAR  LAL  GUPTA:

 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleaseq  to  state:

 (a)  whether  it  is  a  fact  that  banks
 and  other  financial  institutions  take  &
 long  time  in  sanctioning  benk  Ioan?
 though  Government  has  repeatedly
 declared  that  the  procedure  hag  heet
 simplified;

 {b)  are  Government  aware  of  the
 fact  that  a  lot  of  corruption  ig
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 in  sanctioning  the  bank  loang  and  the
 delay  ig  made  intentionally;

 (९)  is  it  siso  a  fact  that  new  objec-
 tions  are  pointed  out  at  different  times
 and  not  once  when  the  application  for
 Joan  is  submitted;

 (ay  what  specific  steps  Government
 propose  to  take  to  expedite  the  loans
 so  that  the  industrial  and  agricultural
 growth  May  increase;  and

 (e)  the  figures  of  loan  applications
 which  were  made  for  more  than  a
 year,  but  the  loan  has  not  been  sanc-
 tioned?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SIIKI
 ZULFIQUARULLAH):  (a)  to  (e).  The
 performance  of  public  sector  banks  is
 periodically  reviewed  by  the  Govern-
 ment  and  the  Reserve  Bank  of  India
 and  measures  initiated  to  ensure  that
 Joan  applications  particularly  for  the
 small  borrowers,  are  expeditiously  dis-
 posed  of.  Instructions  have  been  issued
 to  the  banks  to  dispose  of  loan  appli-
 cations  upto  Rs.  10,000 /-  within  a
 period  of  8—4  weeks  and  applications
 above  Rs,  10,000/-  within  a  period  of
 3  monthg  from  the  date  of  receipt  of
 such  applications.  Procedures  and
 forms  have  also  been  simplified  for
 loans  to  the  smaller  and  weaker  sec-
 lions  of  the  community.

 Though  the  disposal  of  loan  applica-
 tions  is  kept  under  constant  review  at
 various  levels  by  the  banks,  the  present
 data  reporting  system  does  not  pro-
 vide  for  information  being  collected  in
 this  regard  according  to  the  periods  for
 which  the  loan  applications  are  pendiag,
 Whenever,  specific  instances  of  delay  in
 disposal  of  applications  are  brought  to
 the  notice  of  the  Government  and
 Reserve  Bank  of  India,  the  same  are
 also  investigated  and  corrective  mea-
 Sures  taken.

 TA  flights  from  Dethi  to  Madras,
 Onicntia  and  Bombay

 2765,  Siting  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  TOURISM  AND

 Civil.  AVIATION  be  pleased  to
 state:

 (a)  the  total  number  af  flights  from
 Indian  Airlines  to  and  fro  Dethi
 to  Madras,  Calcutta  and  Bombay  in  a
 day;

 (b)  how  many  flights  were  late  in
 the  last  three  months;

 (c)  how  many  flights  were  cancelled
 in  the  last  three  months;

 (d)  what  was  the  maximum  time  of
 delay  in  any  flight  in  these  4  cities;
 and

 (e)  what  steps  Government  propose
 to  take  to  see  that  the  flights  run  in
 time?

 THE  MINISTER  OF  TOURISAL
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (७)  Indit
 Airlines  operates  the  following  daily
 direct  flights  to  and  from  Delhi  to
 Madras,  Calcutta  and  Bombay:

 Sector  No.  of  flights

 Delhi  /Madras  l
 Madras/'De)hi
 Delhi/Calcutta
 Calcutta/Delhi
 Delhi  ABombay
 Bombay  /  Delhi  aA

 mR
 WH

 (b)  Of  the  services  operated  from
 Delhi  to  Bombay,  Madras  and  Calcutta,
 743  flights  in  November,  ‘1978,  239  In
 December,  98  and  307  in  January,
 4979  were  delayed.

 (ey  Only  one  flight  was  cancelled,

 (d)  The  maximum  delay  to  any
 flight  in  these  4  cities  during  the  period
 November  978  to  January,  979  was
 ३7  hours  20  minu

 ha  0
 flight  No.  EC:

 86  on  Delki/Bom!  sector,  This
 abnormal  delay  was  due  to  the  fact
 that  the  aireraft  schedule  to  operate
 the  service  was  bird-hit  and  had  te  be
 changed.
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 (ey  Every  effort  is  being  made  both
 by  Government  and  the  Corporation
 to  effect  improvement  and  observe
 punctuality.  All  controllable/avoid-
 able  delays  are  regularly  reviewed  for
 remedial  action.  It  is  also  the  con-
 stant  endeavour  of  the  Corporation  to
 minimise  the  delays  while  ensuring
 highest  standard  of  fiight  safety,  Be-
 sides,  [  had  also  series  of  discussions
 with  the  Management  and  Associations
 concerned,  There  hag  been  slight  im-
 provement  in  the  on-time  performance
 and  the  position  ig  likely  to  improve
 further  in  the  months  to  come.

 Supply  of  Urdu,  Hindi  and  other
 Language  papers  in  Air  India  and

 Indian  Airlines  flights

 2766.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 State:

 (a)  ig  Government  aware  of  the
 fact  that  the  services  in  Air  India  and
 Indian  Airlines  have  been  deteriorat-~
 ing  every  day;

 (b)  how  many  complaints  have
 been  received  by  Government  in  the
 last  one  year;

 (c)  give  the  broad  details  of  the
 complaints  and  the  action  taken  on
 them;

 (a)  what  specific  steps  Government
 propose  to  take  to  improve  the  snacks
 and  the  food  supplied  to  the  passen-
 gers;

 (e)  why  no  periodicals  and  maga-
 zines  are  given  to  the  passengers;  and

 (f)  is  it  a  fact  thet  some  Urdu,
 Hindi  and  other  language  paperg  are
 not  supplied  in  the  flight  and  if  yes,

 the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURD-
 SHOTTAM  KAUSHIK):  (a)  to  (c).
 Out  of  9,46,260  (during  January-
 November,  i678)  and  about  5  million
 (in  978)  passengers  who  travelled  by
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 Aiy-India  and  Indian  Airlines  :espeo.
 tively,  there  were  only  का  and  1,009
 domplaints  regarding  services  offered
 by  the  two  Corporations.  Complaints
 generally  are  about  the  following
 items:

 —reservations

 inadequate  airport  handling
 —quantity  and  quality  of  70०१
 -—staff  behaviour
 —mishandling  of  baggage
 -—inflight  service

 —delay  to  flights
 —aircraft  cleanliness
 —hotel  accommodation,  etc.

 Each  complaint  is  investigated  and
 suitable  corrective  action  taken  where-
 ver  necessary.

 (a)  The  following  steps  have  been
 taken  to  improve  the  quality  of  food/

 snacks,  }

 —Contracts  are  awarded  to  the
 caterers  of  repute;  and

 —A  constant  watch  is  kept  on
 supplies  to  gnsure  quality  control.

 (e)  Due  to  short  duration  of  Indian
 Airlines’  flights,  it  is  not  considered
 necessary  to  place  magazines/periodi-
 cals  on  board  the  flights.

 In  Air-India,  during  the  fights.
 magazines/periodicals  are  provided  for
 the  use  of  passengers.

 (0  No,  Sir,  In  addition  to  English
 newspapers  Hindi,  Urdu,  Marethh
 Tamil,  Gujarati  language  papers  f°
 regularly  placed  on  board  the  aireraft
 of  both  the  Airlines,  Indian  Alrlin®
 also  provides  Bengali  newspaper  °°
 thelr  fights.  ae
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 Committe,  on  Airpert  Congestion

 2767,  SHRI  PIUS  TIRKEY:
 SHRI  M,  V.  CHANDRASHE-

 KHARA  MURTHY:
 SHRI  P,  M.  SAYEED:

 Will  the  Minister  of  TOURISM  AND
 CIVIL,  AVIATION  be  pleased  to  state:

 (a)  whether  the  Committee  on  Air-
 port  congestion  headed  by  Shri  P,  ८.
 Lal  has  submitted  its  report  to  Gov-
 ernment;  |

 (b)  if  so,  what  are  the  recommen-
 dations  made  therein;  and

 (९)  what  is  Government's  reaction
 to  those  recommendations?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Yes.  Sir.

 (by  The  main
 the  Committee
 ing:

 recommendations  of
 relate  to  the  follow-

 (i)  Provision  of  an  access  to  the
 domestic  holding  area  from  the  inter-
 national  wing  at  Bombay  airport;

 (ii)  Modification  of  heavy  cargo
 area  in  the  new  cargo  complex  at
 Bombay  airport  for  use  as  domestic
 gulf  passenger  terminal;

 (ili)  Ordering  of  ground  handling
 equipment  for  gulf  terminal  by  Air-
 India;

 (iv)  Removal  of  old  control  tower
 building  and  extension  of  the  inter-
 national  arrival  hall  at  Delhi  airport;

 (v}  Possible  extension  of  main  ior-
 minal  building  at  Delhi  at  both  air
 and  city  side;

 (vi)  Fulj  manning  of  the  immi-
 gration  counters  at  international
 airports;

 (vii)  Repositioning  of  the  officers
 ot  the  Protectorate  of  emigrants  out-
 side  the  terminal  building  for  clear-
 ance  of  passengers  prior  to  their

 purchase  of  tickets;  and

 (viii)  Abolition  of  health-checks
 presently  in  force  for  arriving  pas-
 sengers.

 (c)  Some  of  the  recommendations  of
 the  Committee  are  already  in  the

 process  of  implementation.

 Guidelines  for  investments  by  L.I.C.

 2768.  SHRI  S.  R.  DAMANI:  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  the  guideline,  for  the  «invest-
 ments  by  Life  Insurance  Corporation
 of  India  in  the  undertakings  of  differ-
 ent  sectors;

 (b)  whether  any  percentage  has
 been  allotted  to  each  gector;  if  so,  the
 detail,  thereof;  and

 (०)  the  total  amount  investeq  by
 LIC.  during  the  last  five  years  start~
 ing  from  1973-74,  sector-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  eC  and  ~tbh
 The  pattern  for  investment  of!  the
 agcretions  to  the  controled  fund  of
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 the  Life  Insurance  Corporation  of  India  has  been  laid  down  88  undec:~—

 Socially  Oriented  Sector

 (i)  In  Central  Government  securities,  not  less  than  हे  .  25%

 (ii)  In  Central  Government  securities  and  State  Govt.  securities  including  Govern-
 ment  guaranteed  marketable  securities  Jincluding  (i)  above],  not  less  than  5०%

 (iii)  In  socially  oriented  sector  including  public  sector,  cooperative  sector,  housing
 building  by  policyholders,  Own  Your  Home  Scheme  [including  (ii)  above],
 not  less  than  7  दर  नि  मे  नि  75%

 Other  Investments

 (iv)  In  private  corporate  sector  .  is  मु  .  न  7०%

 (२)  Loans  to  policyholders  पु  है  हे  हर  मै  है  8%

 (vi)  Construction  and  acquisition  of  immoveable  property  2%

 (vii)  Funds  in  pipeline  not  available  for  investment  5%

 Toran  25%
 (c)  A  statement  is  annexed.

 Statement
 The  gross  fresh  investments  of  the  Life  Insurance  Corporation  of  India  during  the  years  1973-74  4

 1977-78

 (in  crores  of  Rupees)

 Sector  Gross  investments  made  during
 1973-74  1974-75,  1975-76  क्या  1977-78

 (i)  Gentral  Government  Securities  lI9'90  44°54)  sTSI*IG—sr7R*Qt  «=  ‘Rig at

 (ii)  State  Government  securities  including Government  guaranteed  marketable
 securities,  :  :  ५  89°66  :20°86  09°9¢  327°3g  aed

 ii)  Other  socially  oriented  investments
 including  loans  for  housing,  electrifica-
 tion,  water  supply  and  sewerage,  conr-  ,
 truction  of  industrial  sheds  and  sugar
 cooperative  societies  195°95,  ATU AS:  768.90  18350,  907-87

 (iv)  Private  corporate  Sesior  20°  6r  44°43,  27° 63  50°08  06

 yy)  Policy  loans  :  हे  15°83  a8+  02  go-  88  8779  £0-73

 (vi)  House  property  and  land  in  India  2°65  an  a  4  979  ,  9९55

 Toran  :  7  5  40460  ‘giz ot  4go ag.  56g°68  5898 44

 Norse  :  The  figures  furnished  in  respect  of  item  Nos.  (wv)  and  (vi)  above  are  net  investments
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 Companies:  who  have  not  oheorved
 Excite  and  Customs  Laws

 2769.  SHRI  S.  R.  DAMANI:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  the  number  of  officials  in  Cus-
 toms  and  Excise  departments  found
 guilty  of  collaborating  with  the  off-
 enders  during  the  current  year  and
 the  action  taken  by  the  respective
 departments  thereof;

 (b)  the  number  of  companies  who
 have  not  observed  the  Excise  and
 Customs  laws  and  were  tried  and  ren-
 alty  imposeg  on  them;  and

 (c)  the  nameg  of  those  companies
 who  have  paid  more  than  rupees  one
 Jakh  penalty  during  the  last  five
 years  and  the  amount  of  penalty  real-
 ised  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL).  (a)  The  infor-
 mation  about  the  number  of  employees
 of  the  Customs  and  Central  Excise
 Department  who  were  found  during  the
 current  year  fe.  between  l-]-79  and
 1-3-79,,  to  have  been  guilty  of  being  con-
 cerned  in  or  having  abetted  the  offences
 agctinst  the  Customs,  Central  Excise,
 Narcotics  and  Gold  Control  laws  or
 having  colluded  with  the  offenders  in
 the  commission  of  such  offences,  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 (b)  and  (c).  The  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Posts  lying  vacant  in  Excise
 Department

 2770.  SHRI  8.  प्.  DAMANI:  Wil
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  the  number  cf  training  Cen-
 tres,  the  period  of  training  and  the
 amount  spent  on  training  purposes  in
 regard  to  the  Excise  Department;

 (b)  what  steps  are  being  taken  to
 bring  efficiency  in  this  department;

 (c)  how  many  officer’s  posts  were
 lying  vacant  in  this  department  as
 on  3ist  December,  1978;  ang

 (d)  the  number  of  officials  provid-
 ed  with  residential  accommodation  in
 all  the  metropolitan  cities,  in  the
 department?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  to  (a).  The
 required  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Interest  earned  on  Foreign  Exchange
 Reserves

 277l.  SHRI  S.  R.  DAMANI:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTRY  OF  FINANCE  be  pleased
 to  state:

 (a)  foreign  exchange  reserves  a8
 on  8ist  December,  1978;

 (b)  the  details  og  the  above  amount
 hele  in  different  currencies;

 (c)  the  amount  of  interest  earned
 on  the  investment  of  foreign  exchange
 during  the  last  year,  ending  on  3ist
 March,  978  and  the  expectation  for
 the  current  year,  ending  on  Sist
 March,  979  and  the  percentage  there-
 of;  and

 (d)  any  appreciation  or  deprecia-
 tion  of  foreign  exchange  reserves,  if
 so,  the  amount  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  As  on  Sint
 December,  1978,  the  foreign  exchange
 reserves  (excluding  gold  and  Speciat
 Drawing  Rights)  amounted  to
 Rs,  4890.35  crores,
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 (b)  In  accordance  with  the  practices
 and  usages  customary  among  the
 Central  banks,  the  information  on  the
 investment  of  foreign  exchange  regzer-
 ves  is  not  divulged  as  it  would  not  be
 in  the  public  interest.

 (e)  The  amounts  of  interest  and  dis-
 count  earned  on  foreign  exchange
 reserves  for  the  Reserve  Bank  of
 India’s  accounting  year  ended  30th
 June,  978  and  the  half  year  ended
 3lst  December,  978  were  Rs,  35.53
 crores  and  Rs.  24.68  crores  respective-
 ly  representing  an  average  rate  of
 earning  per  annum  amounting  to  6.32
 per  cent  and  7.70  per  cent  rekpectively.

 (ay  The  International  monetary
 system  is  characterised  by  floating  of
 the  major  currencies.  As  such  up-
 ward  and  downward  movement  in  the
 value  of  foreign  currencies  and  regult-
 ant  movements  in  the  rupee  value  of

 the  assets  ig  a  continuous  process.  The
 Reserve  Bank  of  India  periodically
 revalues  the  foreigr  exchange  reserves
 i  order  that  the  current  value  of  the
 assets  is  reflected  in  its  books.  It  will
 nol  pe  in  the  pubMc  interest  to  dis-
 close  the  amounts  of  the  appreciation/
 depreciation  resulting  from  such  re-
 valuations.

 Action  taken  on  Suspect  Declarations
 while  tendering  Devalued  High

 Denomination  Currency

 2772,  SHRI  A.  BALA  PAJANOR:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  particulars  of  the  specific  action
 taken  and  punishment  given  in  such
 of  the  cases  as  have  been  finalised  in
 regard  to  suspect  declarations  while
 tendering  devalued  high  denomination
 currency;  and

 (b)  the  reasons  for  the  delay  in
 Rnalising  all  such  cases,  considering
 the  importance  of  expedition  in  such
 matters?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
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 ZULFIQUARULLAH):  {a)  Information
 presently  available  regarding  enquiries
 being  conducted  by  the  Income-tax
 Authorities  indicates:

 Assessments  have  so  far  been  com-
 pleted  in  respect  of  244  declarations
 involving  a  sum  of  Rs.  18.65  lakhs
 resulting  in  tax  effect  of  Rs.  3.02
 lakhs,  Penalty  proceedings  for  con-
 cealment  of  income  have  been  initiated
 wherever  called  for.

 Qt Tt  has  already  been  decided  to
 launch  prosecution  in  five  cases  invelv-
 ing  declaration  of  High  Denomination
 Notes.  Prosecution  potential  in  the
 other  cases  in  which  the  source  of  the
 amount  tendered  is  not  satisfactorily
 explained  is  being  examined.

 3.  To  safeguard  the  interests  of  re-
 venue,  the  amount  tendered  has  been
 attached  by  resort  to  the  provisions  of
 Section  28IB  of  the  Income-tax  Act,
 96  in  appropriate  cases.

 (b)  The  demonetisation  took  place  in
 January,  ‘1978.  Therefore,  depending
 upon  the  accounting  period  of  the
 assessee,  the  source  of  the  amount  ten-
 dered  has  to  be  considered  in  the
 course  of  proceedings  relating  to  ‘1978-
 79  or  1979-80  assessment  year.  The
 said  proceedings  have  to  be  completed
 within  the  limitation  period  stipulated
 in  the  Income-tax  Act.  This  is  ordi-
 narily  two  years  from  the  end  of  the
 relevant  assessment  year.  The  Income-
 tax  Authorities  have  been  advised  to
 process  these  cases  without  any  avoid-
 able  delay.

 International  Congress  on  (fiseeds
 and  Olls  Inaugurated  by  Prime  Minis-

 ter  in  New  Delhi

 2773.  SHRI  DHARAM  vik
 VASISHT:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  the  nature  of  discussion,  ¢bat
 took  place  and  the  positive”  technolo- gical  advances  recordeg  in  the  Intet-
 national  Congresg  on  Oflesedg  and
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 oilg  inaugurate  by  the  Primg  ‘Minis-
 ter  i  New  Delhi  on  9th  February,
 1979;  and

 (b)  the  number  and  names  of  fore-
 ign  and  Indian  delegations  which  took
 part  in  the  deliberations?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  The  International  Con-
 gress  on  Oilseeds  and  Oils,  in  its
 February  979  Session  at  New  Delhi
 is  reported  to  have  discussed  the
 various  aspects  concerning  ‘vegetable
 Oilg  and  fats  including:

 (i)  agronomy  of  oilseeds;
 (ii)  newer  sources  of  oils  and  fats

 and  the  utilisation  and  possibilities
 of  value  added  products;

 (iii)  deep-frying  and  storage
 characteristics  of  edible  oilg  and
 fats  like  cottonseed,  groundnut,  sun-
 flower  seed  oils,  vanaspati  etc.;

 (iv)  analytical  techniques  in  the
 field  of  oils  and  fats  and  quality
 control  aspects;

 (v)  biosynthesis,  matabolism,  nutri-
 tion  and  toxicological  aspects  of
 edible  oils  and  fats;

 (vi)  process  technology  and  pro-
 duct  development;  and

 (vii)  appropriate  technology  for
 developing  countries.

 Besides  presentation  of  50  papers  on
 above  aspects,  4  plenary  lectures  were
 delivered  by  eminent  scientists  and
 managers  from  India  and  abroad,  The
 major  positive  technological  advances
 Tecorded  in  the  Congress,  inter  alia,
 include:

 0)  Demand-supply  studies  for
 vegetable  olle  and  ways  afd  means
 of  redneting  the  gap  between  demand
 and  supply;

 Gil)  Wentifying  the  potential  of  the
 exgloftable  indigenous
 wealth;

 aig

 (iii)  Rationalization  of  the  food
 laws  in  the  context  of  the  constraints
 within  the  country;

 (iv)  Technological  possibilities  of
 newer  and  hitherto  unexploited  oil-
 seeds/cil-bearing  material;

 (v)  Innovation  in  process  develop-
 ment  in  India  ang  abroad;  and

 (vi)  Appropriate  technology  for
 developing  countries.

 (b)  Delegations  from  22  foreign  coun-
 tries,  along  with  representatives  from
 35  categories  of  Indian  institutions  (as
 per  the  enclosed  list),  took  part  in  the
 celiberations  of  the  Congress.

 Statement
 List  of  delegations  that  took  part  in  the

 deleberations
 A.  Foreign

 Australia
 Bangladesh
 Belgium
 Canada
 Chile
 Fiji
 Greece
 Hungary
 Iraq
 Tran
 Italy
 Japan
 Malaysia
 Netherlands
 France

 16.  Poland
 UA  Sweden
 18.  Switzerland
 19,  Turkey

 20.  U.K.
 at.  U.S.A.
 22,  West  Germany
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 Nove:  Representatives  of  each
 foreign  country  has  been  shown  as  one
 delegation.
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 B.  Indian
 Le  State  Trading  Corporation  of

 India.
 2.  Vanaspati  Manufacturers’  Associa-

 tion  of  India.
 3.  Indian  Vanaspati  Producers’  As80-

 ciation
 4,  Bhabha  Atomic  Research  Centre.

 5.  Department  of  Civil  Supplies  &
 Cooperation,  Government  of  India.

 §.  Department  of  Agriculture,  Gov-
 ernment  of  India.

 7.  Directorate  General  of  Technical
 Development.

 8.  Central/State  Health  Laboratories.
 9.  Development  Commissioner.  Small

 Scale  Industries.
 10.  Indian

 Research.
 We  Indian  Agricultural  Research  In-

 stitute,

 Council  of  Agricultural

 12,  Council  for  Scientific  and  Indus-
 trial  Research.

 13.  Regional  Research  Laboratory,
 Hyderabad.

 l4,  Central  Food  Technological  Re-
 search  Institute,  Mysore.

 1.  Oi}  Technological  Research  In-
 stitute,  Anantapur.

 16.  National  Cooperative  Develop-
 ment  Corporation,  New  Delhi.

 i?.  National  Industrial  Development
 Corporation,  New  Delhi.

 18,  Indian  Standards  Institution,  New
 Delhi.

 19.  All  India  Cottonseed  Crushers’
 Association.

 20.  The  Solvent  Extractors’  Associa-
 tion.

 2l.  Minor  Oilseed  Producers’  Asso-
 ciation,  Calcutta.

 22.  Minor  Ofls  and  Oilseed  Proces-
 sors’  Association,  Bombay,

 23,  Soyabean  Processors’  Associa-
 tion  ¢f  India.

 24.  {ndian  Soap  and  Toiletries  Manu-
 facturers’  Association.

 25.  Delhi  Administration.
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 26.  Machinery  Manufacturers/Sup-
 Pliers.

 27.  Cooperative  League  of  U.S.A.
 28.  State  Agncultural  Universities.
 29.  Protein  Foods  and  Nutrition  As-

 Sociation  of  India.
 30.  Indian  Universities.
 3l.  Khadi  and  Village

 Commission.
 32.  Academic  and  Research  Institu-

 tions.
 53.  Non-Edible  Oil  and  Soap  Indus-

 tries’  Association
 34.  Industry.
 35.  Others.

 Industries

 Changing  of  Good  Notes  in  place  of
 Mutilated  Notes

 2774.  SHRI  HALIMUDIN  AHMED:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  officials  of  Reserve
 Bank,  New  Delhi  and  other  branches
 of  R.B.I.  take  long  period  to  change
 goog  notes  in  place  of  mutilated
 notes;

 (b)  if  so,  the  steps  to  be  taken  by
 Government  to  make  the  exchange  of
 notes  easier  in  the  R.B.I.;

 (c)  whether  treasury  officers  will  be
 asked  not  to  delay  exchange  for  more
 than  40  days;  and

 d)  if  not,  the  reasons  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  Ordinarily
 officials  of  the  Reserve  Bank  do  not
 take  long  period  to  exchange  good
 notes  in  place  of  mutilated  ones.  gut
 when  a  number  of  mutilated  notes  are
 received  from  one  individual,  the
 scrutiny  of  all  these  notes  before  dis-
 posing  of  such  ah  individual'y  claim
 may  take  a  long  time.
 there  is  an  unusual  rush  in  the  receipt
 of  mutilated  notes,  a  long  time  may:  be
 taken,
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 (b)  The  arrears  position  is  reviewed
 periodically  and  additional  staff  sanc-
 tioned  whenever  hecessary  for  coping
 up  with  the  receipts  and  their  expedi-
 tious  disposal,

 (0)  and  (d).  Reserve  Bank  of  India
 officers  have  been  instructed  to  ensure
 that  payment  of  mutilated  notes  is
 made  within  a_reasonable  time.  This,
 as  explained  above,  depends  upon  the
 volume  of  work  involved  and  the  staff
 sanctioned.  It,  therefore,  varies  from
 office  to  office  and  from  time  to  time
 in  the  same  office.  Accordingly,  it  may
 not  be  practicable  to  prescribe  a
 particular  time  limit  for  the  disposal
 of  the  claims.

 Flight  connection  sor  Purnea  and
 Saharsa  District  of  Bihar

 2775.  SHRI  HALIMUDIN  AHMED:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whethey  Government  propose
 to  connect  Purnea  and  Saharsa  Dis-
 trict  of  Bihar  with  Indian  Airlines
 Flights  at  least  twice  a  week;  and

 (b)  if  not,  the
 thereof?

 reasons  in  details

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b).
 No,  Sir,  as  all  the  aircraft  in  the
 fleet  of  Indian  Airlines  are  fully  com-
 mitted  to  the  existing  schedule  of
 operations.

 Impact  of  eut-ge  of  technically  quali-
 fled  Personnel  of  LT.D.C.  Hotels

 2776.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  TOURISM

 pi
 CIVIL  AVIATION  be  pleased  to

 State:

 (a)  to  what  extent  most  of  the
 expertise  and  technically  qualified
 Personnel  inthe  ITD  Hotels  being
 taken  away  by  the  private  hotels  in
 higher  emoluments  hes  affected  per-

 _AND  CIVIL  AVIATION

 formance  of  thé  public  sector  hotels:
 ang

 (b)  what  steps  Government  pro-
 Pose  to  stop  this  practicg  and  to  pro-
 vide  better  service  conditions  to  the
 professionally  qualified  personnel  in
 public  gector  hotels?

 .  THE  MINISTER  Or  TOURISM
 HRI  PURU-

 SHOTTAM  KAUSHIK  A  (a)  A  tew
 experieced  and  technically  qualified
 hotel  executives  have  left  the  service
 of  the  LT.D.C.  during  978  to  better
 their  own  prospects.  -@txih  exodus  of
 personnel  is  not  umeommon.  ft  has
 not  affected  the’  performance  of
 LT.D.C.  hetels.

 at  wy

 )  Steps  taken  to  discourage  ex-
 Odus  of  such  personnel  from  I.T.D.C.
 include  progressive  promotian  policy,
 career  development  sei’  training
 schemes,  etc,,  ६2000

 ४,
 हर  Wage  review  committee  is  vlso

 looking  into  the  wage  structure  for
 the  employees  of  the  hotel  and  cater-
 ing  establishments  of  the  I.T.D.C.

 Anomaly  in  Wage  Structure  of  LIC

 2777.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  to  remove  the  anomaly  in
 the  wage  structure  of  the  Life  Insu-
 rance  Corporation  Employees;  and

 (b)  ig  so,  what  are  the  details
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)
 and  (b).  Presumably  the  Hon'ble
 Member  is  referring  to  the  anomalies
 existing  in  the  emoluments  payable  to
 Class  II]  employees  and  Class  I  Of-
 cers  of  the  LIC  on  common  pay  ran-
 ges.  These  anomalies  have  developed
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 mainly  because  of  the  difference  in
 the  DA  formula  applicable  to  them.
 The  basic  solution  to  this  problem
 has,  therefore,  to  be  found  through  8
 revision  in  the  DA  formula  applicable
 to  Class  III  and  IV  employees.

 The  wage  agreement  between  ine
 LIC  Management  and  Class  III  and
 IV.  employees  having  expired  in
 March,  397  negotiations  have  to  be
 eonducted  to  work  out  a  new  wage
 agreement.  Since  removal  of  the  anor
 malies  through  a  wage  settlement  was
 expected  to  take  quite  sometime  Gov-
 ernment  decided  to  grant  interim
 monetary  relief  ranging  between  Rs.
 75/-  and  Rs.  250/-  p.m.  at  various  pay
 levels  to  Officers  of  the  LIC.  Though
 the  ceiling  of  Rs.  2400/-  (Basic  pay  +
 Dearness  allowance  oo  Adjustment
 allowance  -+  Interim  relief)  continues
 to  be  operative,  the  cfficers  stagnating
 at  this  ceiling  have  also  been  granted
 relief  of  Rs.  i00/-  each  pm.  The
 interim  relief  so  given  will  be  set  off
 against  the  future  revision  in  the
 scale  of  pay  and  allowances.

 Following  the  grant  of  interim  re-
 lief,  as  mentioned  above,  Class  I
 Officers  of  the  LIC  have  withdrawn
 their  agitation.

 Export  of  Sub-standard  Quality  of
 Garments  to  Japan

 2778.  SHRI  SUKHDEO  PRASAD
 ‘VERMA:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO.
 OPERATION  be  pleased  to  state:

 (a)  whether  it  hag  come  to  the
 notice  of  Government  that  garments
 exported  to  Japan  are  of  sub-stan-
 dard  quality;  and

 (9)  ig  30,  the  necessary  action  tak-
 सा  against  such  firm,  exporting  sub-
 standard  garments?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  and  (b).  According  to  a  recent
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 Report  brough’  oui  by  the  Trade  De-
 velopment  Aucho-:t‘y  on  the  Contract
 promotion  programme  for  Redédymade
 Garments  in  Japan,  complaints  gene-
 rally  made  abou:  Indian  supplierg  re-~
 late  to  non-adt:erence  to  the  sample
 which  has  been  anproved  and  non-ad-
 herence  to  the  delivery  time.  While
 all  efforts  are  to  be  made  to  maintain
 quality  and  delivery  schedule,  amica-
 ble  settlemeni  has  been  reporteg  in  a
 number  of  cases  between  the  parties
 involved.

 Foreign  Hostesseg  remain  in  LA.  ger-
 vice  even  after  Marriage

 2779,  SHRI  ISHWAR  CHAUDHRY.
 SHRI  DALPAT  SINGH

 PARASTE:
 SHRI  K.  MALLANNA:

 Wil,  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  Fore-
 ign  hoste:  serving  in  Indian  Air
 lines  can  retain  hey  job  even  after  her
 marriage  while  Indian  hostes,g  can
 not  serve  after  her  marriage;  and

 (b)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  an@  (b).
 According  to  the  amended  Regula-
 tions,  any  air  hostess  may  marry  after
 putting  in  four  years’  service.  There
 are  no  foreign  Hostesses  in  the  em-
 ployment  of  Indian  Airlines.

 Assets  of  Foreign  Banks
 2780.  उप्तह्ा  ISHWAR  CHAUDHRY:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  —  b¢
 pleased  to  state:

 (a)  whether  Government  pave  ¢ol-
 lected  information  regardin,

 Seed
 ai

 sets  of  each  of  the  foreign  Banks  op
 erating  in  India;  and
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 jt  80,  the  detaits  regarding  the
 erofitg  earned  by  each  bank  during
 the  last  three  years,  year-wiser

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE

 (SHRI  ZULFIQUARUELAH):  (a)
 and  (b).  A  statement  giving  the  book
 value  of  the  assets  of  all  the  foreign
 banks  operating  in  India  as  on
 3lst  December,  1977,  and  their  pro-
 fits/losses  for  the  years  1975,  976  and
 i977  is  attached.

 Statement
 The  book  value  of  the  assets  of  the  foreign  banks  operating  in  India  as  on  3t-t2-77  and

 their  profits  for  the  years  7975,  7970,  1977.
 nmap

 Bank  value  Published  net  profits  in  lakhs  of S.  No.  Name  of  the  Bank
 ange  Rs  for

 at,
 1975,  =  mm

 I
 Betis  Gerben  mernational  9५  7०  8  10  —20(Lows)

 a.  Algemene  Bank  Nederland  N.  V.  2r°gt  20  32  36

 Be  Bank  of  America  82  74  59  84  30

 4  Bank  of  Tokyo,  :  है  29°98  —29(Loss)  8  32

 §-  Banque  Nationale  de  Paris.  gor  26  ul  70  a

 6.  British  Bank  of  the  Middle  East.  ,  go"  l4  27  43  43

 7.  Charter  dBank  .  ,  169°  48  72  54  64
 8.  Citi  Bank  .  .  गे  :  222°55  03  53  t0

 g.  Grindlays  Bank  Ltd.  .  51196  736  293  26

 10,  Mitsui  Bank  Lid.  668  3  a  8

 th  Mercantile  Bank  Ltd.  i28-7:  43  5t  62

 tg.  ‘Sonali  Bank .  +  ०56  —1(Loss)  I  (Loss)  7

 Ald  from  Britain

 2781,  SHRI  A.  BR  BADRI-
 NARAYAN.

 SHRI  M,  ्य  CHANDRASHE-

 KHARA  MURTHY:
 SHRI  RAJ  NARAIAN;

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state;

 (a)  whether  it  is  a  fact  that  Britain
 will  give  te  Indig  Rupees  232  crores
 as  gid  during  1979-80;

 (b)  ig  8०,  whether  India  hag  signed
 any  agreémen,  with  Britain  in)  this
 regard;

 (c)  if  so,  what  are  the  main  fea-
 turea  of  the  agreement;  and  क

 a)  how  this  aid  is  likely  to  be
 utilised?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  to  @).  Aid
 to  India  for  1979-80.  wiil  be  pledged
 by  U.K.  at  the  next  meeting  of  Aid
 India  Consortium  likely  to  be  held  m
 June,  1979.

 However,  U.K  has  extended  assist-
 ance  of  Rs.  232  crores  for  1978-79.
 agreement  for  which  was  signed  on
 25th  January,  1979,  The  entire  amount
 of  aid  is  in  the  form  of  grants  and
 available  for  financing  imports  of
 gOods  and  services  of  UK  origin.  An
 amount  of  £75  million  is  earmarked
 for  large  value  projects,  while  that  of
 £60  million  is  for  imports  for  main-
 tenance  purposes,  the  balance  of  £0
 million  being  available  for  import  re-
 quirements  of  coal  and  power  sectors.
 Drawals  of  this  aid  will  continue  :n
 1979-80  and  subsequent  years.

 Coordination  between  Commercial
 Ranks  and  term  lending  Institutions

 2782.  SHR)  A.  R.  BADRI.
 NARAYAN:

 SHRI  M.  V.  CHANDRA.
 SHEKHARA  MURTHY:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whethe,  the  Reserve  Bank  of
 India  has  sst  up  a  Committee  to  con-
 sider  issues  relating  to  the  coordina-
 tion  between  commercial  bank,  and

 MARCH  a  7979  Written  Answdt  20

 term  lending  institutions  on  on-# e  De.
 basis;

 bi

 (b)  ig  so,  who  are  its  members;

 (c)  the  main  purpose  of  this  com-
 mitte;  and

 (d)  to  what  extent  its  formation
 will  be  usefu.  for  the  commercial
 benks?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)
 Yes,  Sir.  In  pursuance  of  the  decision
 taken  on  the  recommendation  of  the
 Inter-institutional  Group  on  Co-ordi-
 nation  of  the  Lending  Operations  of
 Term  Lending  Institutions  and  Com-
 mercial  Banks  (The  Bhuchar  Com-
 mittee),  a  Standing  Co-ordinatien
 Committee  has  been  constituted  by  the
 Reserve  Bank.

 (b)  The  names  of  the  Members  of
 the  Committee  are  given  in  the  State-
 ment,

 (०)  and  (d).  The  Committee  will
 provide  a  standing  forum  for  sorting
 out  the  problems  that  may  arise  in
 the  course  of  implementation  of  the
 recommendaticns  of  the  Group.  Be-
 sides,  the  Committee  is  expected  ६०
 look  into  any  other  co-ordination  issue
 as  may  be  referred  to  it  by  Reserve
 Bank  of  India  from  time  to  time.  The
 formation  of  the  Committee  will  820
 cure  better  co-crdination  betwee
 banks  and  term  lending  institutions.
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 Statennent
 Metnbers  of  the  Standi:  nation  Committee  to  consider  imsuss

 Leads dination  between  ‘banks  and  term  lending  institutions  on  an  on-going
 to  co»

 t.  Dr.  K.S.  Krishnaswamy,  Deputy  Governor,  Reserve  Bank  of  India

 Economic  Affairs,  (Banking  Divisian),  New  Delhi

 g.  Shri  G.  द  Rama  Krishna,  Additional  Secretary,  Ministry  of  Industry,  New  Delhi

 ry
 =

 R.  B.  Punja,  Executive  Director,  Industrial  Development  Bank  of  India,
 .

 .  Chairman
 a.  Shri  M.  R.  Shroff,  Additional  Secretary,  Ministry  of  Finance,  Department  of

 M

 5  ShriP.  0.  0.  Nambiar,  Chairman,  State  Bank  of  India,  Bombay  .  »
 6.  ShriR.  G  Shah,  Chaisman,  Bank  ofBaroda,Bombay  .  .  .»  e«  oe  ”
 7.  Shri.  E.  Kamath,  Chairman,  Canara Bank,  Bangalore  /_  @  ©  2  ”

 8.
 oath  Kemi,

 Chairman,  Industrial  Reconstructon  Corporation  of  India,

 >  ShriS.K.  Datta,  Chairman,  West  Bengal  Financia!  Corporation,  Calcutta  .
 to.  ShriA.  K.Bhuchar,  Chief  Officer,  Department  of  Banking  Operations  &  Devel

 ment,  Reserve  Bank  of  India,  Bom  "s  Ope
 oP

 33..  Kum.  N.  K.  Ambegaokar,  Adviser,  Credit  Planning  &  Banking  Development  Gell,
 Reserve  Bank  of  Incia, Bocbey.  ae;  :  ne

 Dr.  N.  A.  Majumdar,  Adviser,  Deppartment,  Reserve  Bank  of  Indi
 Bombay:

 :
 *  * .  .  .  .  .

 Ak  ‘AR

 tg.  Shri  K.  8,  Chore,  Additional  Chief  Officer,  Department  of  Banking  Operations
 ”»

 &  Development,  Reserve  Bank  of  India,  Bombay.

 Committee  for  Asia  for  Development
 ef  Civil  Aviation  and  Airport  Oevea-

 traction

 2783.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  ICAA

 (International  Civil  Air  Ports  Asso-
 ciation)  is  considering  a  proposal  to
 set  up  a  new  Committee  for  Asia
 under  the  Chairmanship  of  India
 (IAAI-International  Airports  Autho-

 tity  of  India)  for  development  of
 civil  aviation  and  air  port  construc-
 tion;

 (b)  whether  such  a  resolution  was
 passed  in  the  i8th  Annual  Congress
 of  ICAA  in  South  America  during
 November,  978  (last  week);  and

 (९)  if  so,  the  deelsion  taken  by,
 IAAI  in  this  regpect  and  the  ह...
 tives  to  be  served  thereby?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  Inter-
 national  Civil  Airports  Association  has
 a  proposal  under  consideration  to  set
 up  an  Asian  Regional  office  with  ite
 Headquarters  in  New  Delhi,

 (b)  No,  Sar.

 (c)  Doeg  not  arise.
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 Promotion  to  the  Cadre  of  Head
 Clerks  from  ‘Tax  Assistants  in  Income

 Tax  Department

 2784,  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  DEPUTY  PRIME  MIN-
 ISTER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Tax
 Assistants’  Cadre  on  the  recommen-
 dations  of  the  Wanchoo  Committee
 has  been  created  in  the  Income  Tax
 Department;  ,

 (9)  whether  it  ‘is  also  a  fact  that
 the  Cadre  of  Tax  Assistants  ig  an
 intermediaory  cadre  between  thse
 of  U.  D.  Cs.  and  Head  Clerks;

 (c)  whether  the  Tax  Assistant's
 post  carries  higher  duties  and  7९४८
 ponsibilities  than  those  entrusted  to
 UDCs;

 (d)  whether  the  promotion  to  the
 Cadre  of  Head  Clerks  igs  being  made
 from  Tax  Assistants  Cadre;  and

 (6)  if  not,  what  are  the  reasons

 ५  therefor?

 THE  ‘MINISTER  OF  STATE  IN
 “THE  MINISTRY  OF  FINANCE
 “(SHRI  ZULFIQUARULLAH):  W)

 te  (ec).  Yes,  Sir.

 (d)  and  (e).  Promotion  to  the  cade
 of  Head  Clerk  is  made  from  UDC’s
 eadre  and  Tax  Assistants  are  also
 considered  by  virtue  of  their  seniority
 in  the  basic  cadre  ie.  UDC.  The
 matter  will  be  reviewed  when  posts
 of  Tax  Assistants  are  made  perma:

 nent.  7
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 ह... उ  o¢  sub-standard  Geeds

 2785,  DR.  VASANT  KUMAR  PAN.
 DIT:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  the  total  number  of  complaints
 received  regarding  export  of  sub
 standard  goods  from  India  during
 977  and  978  and  from  which  coun-
 try;

 (b)  whether  the  Current  system
 of  self-certification  ig  working  well;
 and

 (c)  whether  Government  are  con-

 sidering  to  introduce  a  bill  provid-
 ing  rigoroug  punishment  for  exporters
 guilty  of  sub-standard  goods?

 THE  MINISTER  OF  STATE  IN  THE
 "MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  A  statement  indicating  the  num-
 ber  of  quality  complaints  received
 during  the  year  ‘1977-78  and  April,
 3978  to  October,  4978  is  enclosed.

 (b)  At  present,  two  systems  of  ins-
 pection  viz.  consignment-wise  inspec-
 tion  and  in-process  quality  control  are
 in  force.  Besides,  a  self-certification
 scheme  under  the  provisions  of  the
 Export  (Quauty  Control  and  Inspec-
 tion)  Act,  963  is  under  examination
 in  consultation  with  the  Ministry  of
 Law.

 (c)  With  a  view  to  provide  effective
 deterrents  to  export  of  sub  standard
 goods,  it  is  proposed  to  amend  the
 Export  (Quality  Control  and  Inapec-
 tion)  Act,  1968.  te
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 Statement

 Number  of  Quality  Complaints  received  during  the  year  977-78  and  from  April  1978  to  October,  7990
 No.  of  Quality  Complaints

 Country  From  April  1978 977°78
 to  October,  1978.

 ‘West  Germany
 Bangladesh
 U.K,
 Hongkong  +  +
 Singapore  .
 Belgium Mauritius
 Nepal Canada
 Sri  Lanka
 U.S.A
 Kenya  ‘
 japan
 New  Zealand
 Switzerland
 heland
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 om
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 urs  do  not  includ Th  ¢  above
 Products  by  US tions  of  ्
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 Stepg  Taken  to  meet  Shortage  of
 Newsprint

 i
 «783.  DR,  VASANT  KUMAR  PAN-

 Dif:  Will  the  Minister  of  COM-
 MERC a  CIVIL

 pect
 IES  AND  CO-

 to  state:
 p  ERATION

 be

 (b)  whether  India  needs  over  2
 lakhs  metric  tonnes  of  imported
 newsprint;  ‘i

 (e)  whether  the  State  Trading
 Corporation  hag  made  arrangements
 Zor  sufficient  import  of  newsprint  at
 reasonable  price;  and

 (d)  what  steps  have  Government
 taken  to  meet  the  shortage  and  the
 price-rise  in  the  import  of  newsprint
 required  by  India?

 THE  MINISTER  OF  STATE  IN  ‘THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  According  to  the  market  reports
 available  with  the  STC  there  is  no  ins
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 print  at  present.
 (b)  Yes,  Sir.

 (c)  and  (d).  Yes,  Sir.  S.T.C.  has  en-
 tered  into  long  term  contracts  for  im-
 port  of  newsprint  at  reasonable  pn-
 ees.  These  contracts  cover  country’s
 requirement  of  the  newsprint  for  the
 next  4-5  years.

 However,  in  cases  of  any  limited
 shortfall  due  to  unforeseen  demand  or
 delay,  the  S.T.C.  arranges  to  make
 spot  purchases  of  newsprint  at  com-
 petitive  prices.  S.T.C.  also  maintains
 adequate  buffer  stock  to  meet  any
 contingency  of  sudden  delay  or  short-
 fall.

 सलेकित  ग्रासीण  विकास  के  लिये  जिकास  बप्दों  का
 बन

 2787.  भी  युवराज  :  क्‍या  उप  प्रधान  संत्री  तथा
 जिस  मंत्री  मह  बताने  को  कृपा  करेंग  कि  :

 (क)  क्या  देश  में  2000  विकास  खण्डों  को
 आलू  वर्ष  में  समेकित  ग्रामीण  जिकास  के  लिये  चुना  गया
 है;

 (व)
 कया  बैंकों  को,  कहा  गया  है  कि  ब्याज  की

 भिन्न  दरों  वाली  योजना  का  विस्तार  करें  ौर
 इस  के  भ्न्तंत  ऋण  दें;  शौर

 (ग)  यदि  हां,  तो  बिहार  के  उन  शाण्ढों  को
 ंख्या  कितती  है  जित  में  यह  योजना  लागू  की  जायेगी
 शर  किसानों  को

 शोल,
 देने  के

 दे
 उन  को  ऋण

 x ्  खह्ायता कब तह न  त्  दी  जायेगी  भौर  यदि  नहीं  तो
 we  के  क्‍या  कारण  हैं  ?

 (5)  जो  ह।  शाप
 श

 ी
 ुरमगर सलाह]:  iJ  +  साथ  ही  प्ंचनर्धीत

 दा  200  भतिडिक्त  ब्लाकों  में  इस  1... ड
 को  शामू  करने  का  प्रस्ताव  है

 |
 विश्लेदी  ब्याज  दर  मोजना  को  सौर  उदार

 कता  |... उ  |.  है  का  गाथिज्यिक बैंकों  से  कहा  गया कहा
 है  कि  इस  भ्ोजना  के  झन्तगंत  हमे  जाते  बाले  ऋणों  को
 बढ़ायें तथा  बलम  स्यूनतम  i]  2  प्रतिशत  को  बढ़ा  कर
 अपने कुल  ऋणों  का  प्रतिशत कर  लें  ।

 क्ब  दपये  की  राधि,
 धूप

 के  रूप  में  राज्य
 खरकार  को  दे  दी  गयी  aH
 जब्त  का  गहने  हो  इस्तेमाल  किया  सा  चुरा  है  a
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 भारतीय  we  ।बचल्या

 2788.  श्री  2  क्‍या  उप  अक्षान  बंती
 तथा  बिस  मंत्री  यह  बताने  की  कृपः  करेंगे  कि  :

 (क)  या  देश  की  भ्र्थ  व्यवस्था  निरन्तर  अधिक
 खर्चोली  होतो  जा  रही  है;

 (ख)  बया  बही  ज्र्थ  ब्यवस्था  सब  से  उत्तम
 मानी  जाती  है  जो  संसाधनों/सम्पदा  के  झचिकतम
 उपयोग  में  सहायक  होती  है;

 (ग)  यदि  हां,  तो  भारतीय  त्रर्थ  व्यवस्था  को
 कम  खर्चीली  बनाने  के  लिये  सरकार  का  वित्षार  क्‍या
 सपाय  करने  का  है;  और

 (घ)  यदि  नहीं,  तो  इस  के  क्या  कारण  हैं  ?

 विसभंतांलय में  राज्य  मंत्री
 रि

 झन्नवाल)  :
 *)  से

 हू  हि#+-
 वे

 का
 एक  ों

 हमारे  देश  में  कारगर  ढूंभ से  मुद्रा स्फीति की  रोकभाम  7
 की  है  शायद  उस  जख  से  1...  की  रोकथाम  करने का  दावा  विश्व  के  बहुत  भोड़े  देश  ही  कर  सकेंगे  ।  इस

 ज्
 से  देखे  आने  पर  हम  प्रषनी  झयंव्यवस्था

 मंहगी  प्रव्यवस्था  नहीं  मान  सकते  हैं।  तथापि  देश
 के  उपलब्ध  साधनों  को  इस्तेमाल में  लाकर  रास  तौर  से
 उपलब्ध  भ्रम  के  साधन  का,  ऐसे  क्षेत्रों  में  जैसे  कि  कृषि
 और  सम्बद्ध  क्रियाकलाप  और

 के  न
 ग्राम  उल्योग

 झादि  में  जो  कि  देश  की  जनता  के  याषद के  लिए

 शत्योद य  कार्यक्रम  के  लिप  बैकों  हरा  ऋण  पिया
 जाता

 2789.  ओ  युवराज  :  क्या  उप  प्रशान  wat
 तथा  जिस  मंत्री  यह  बताने  की  कपा  करेंगे कि  :

 क)  विहार  में  पन्मोदय  कार्यकस  के  झभीने
 अब  (ु  कितने  हग  को  रथ मियोजन  के  चिंे
 बैंकों  ने  ऋण  दिये  हैं  ;

 कि
 क्या  बिहार  के  कुछ  ाण्यों में इंस करमेकर्म में  इस  बॉकर्म

 के  ह  बार  प्  1]  द्  जाकी:  भौर

 द ड  यदि  हा  सो  क्या  wee  dee  re

 papper ahainy क  oe  ae  नि
 wan  दिये

 1
 £  wee  मिलते  व्यक्तियों  et,

 शूज!
 हीं  दिये  ये  2  Ss  a
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 fem  संज्ञालम  में  शक्य  मंत्री दी  भुत्फिकार
 उल्लाह)  :  (क)से  (य):  विहार  सरकार  ने  ्

 कि  ब्लाक वार  सुचना  सुरन्त  उपलब्ध नही  है।  भ्रलबत्ता,
 सूचना  मिली  है  कि  अंत्योदय  कार्यक्रम  के  झधीन
 व्याप्त  37,298  परिवारों  को  28  फरवरी,  979
 तक  3,i6  करोड़  रुपये  के  कण  स्वीकृत  किये  हैं  ।

 Financial  Assistance  from  Public
 Sector  Finaticial  Institutions

 2790.  SHR]  KUMARI  ANANTHAN:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  he
 queased  to  state:

 (a)  the  new  norms  on  promoters’
 contribution  that  have  been  announc-

 >  ed  by  the  Government  with  respect
 to  financial  assistance  from  the  pub-
 lic  sector  financial  institutions;

 (bd)  the  quantum  of  increase  in  in-
 vestment  of  large  houses  promoting
 new  industrial  projects  or  expansion
 schemes,  in  consequence  of  the  im-
 plementation  of  the  above  norms;
 and

 (c)  the  extent  of  financial  agsis-
 tance  given  by  the  public  sector
 financial  institutions  to  capital  inten-
 sive  industries  in  the  light  of  new
 guidelines  given  to  them  by  the  Gev-
 ernment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)
 Presumably,  the  veference  is  to  the
 Yevised  nofms  on  prometers’  contribu-
 tion  and  debt  equity  ratio  in  resvect
 0  projects  promoted  by  Larze  Hous-
 88,  which  were  nid  down  by  Govern-
 Ment  in  July,  ‘1978.  In  terms  of  these
 Suidelines  the  public  Anancial  institu-
 tions  ४४०७6  been  advised  to  maximise
 the  level  #f  contribution  Ky  dfermibters, in  determining  the  finaneial  pattern  of
 new  or  expansion  projects  promoted
 by  Large  Houses.  These  gutdélines
 also  panyide.that  the  debt  equity  ratio
 >  reappetof  such  projecta  shouki  be
 less

 faveugabhe  shan  for  gpoiecte  peo

 moted  by  other  entrepreneurs,  except
 in  capital  intensive  industries  requir
 ing  large  investment.  Besides  pro-
 moters’  contribution  in  the  case  of
 non-MRTP  companies  entering  fielris
 specified  in  appendix  I  of  the  Indus-
 trial  Policy  statement  issued  by  Gov-
 ernment  on  2nd  February,  973  has
 been  reduced  from  20  per  cent  to  40
 per  cent  for  the  first  Rs.  25  crores  of
 the  project.

 (b)  After  the  issue  of  guidelines,
 All-India  term  lending  institutions  viz.
 Industrial  Development  Bank  of  India,
 Industrial  Finance  Corporation  of
 India  and  Industrial  Credit  and  In-
 vestment  Corporation  of  India  have
 sanctioned  Rs.  24.88  crores  to  new  in-
 dustries/expansion  projects  (excluding
 capital  intensive  projects)  promoted  by
 large  houses.

 (c)  The  financial  assistance  sane-
 tioned  after  the  issue  of  guidelines  by
 Industrial  Development  Bank  of  India,
 Industrial  Finance  Corporation  of
 India  and  Industrial  Credit  and  [n-
 vestment  Corporation  of  India  to  capi~
 tal  intensive  industries  where  invest-
 ment  exceeds  Rs.  0  crores  amounls
 to  Rs.  57.49  crores.

 Re-Negotiation  of  International  Coffee
 Agreement

 ‘2791.  SHRI  KUMARI  ANANTHAN:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA.-
 TION  be  pleased  te  state:

 (a)  whether  the  coffee-producing
 countries  have  adopted  a  unified  stra-
 tegy  for  the  re-negotiation  of  Inter-
 national  Coffee  Agreement;  and

 (9)  if  80,  the  present  position  of  the
 International  Coffee  Agreement?

 THE  MINISTER  OF  STATE  IN  THE

 aa  Y.OF  Nas
 VIL

 KRISHNA:  KUMAR  GOYAL)
 (a)  and  (०),  40  producing  and  28  irn-

 porting  ‘coun!  are  signatéries  td  thé
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 International  Coffee  Agreement,  which
 was  signed  in  October,  1976.  This  is
 to  be  renegotiated  in  September,  1979.
 The  Government  of  India  is  actively
 concerned  about  enlisting  action  in
 concert  with  the  other  bulk  produc-
 ing  countries.

 978  में  दक्षिण  दिल्‍लो  में  आयकर  के  छोपे

 2792.  श्री  नवाब  सिह  चौहान  :  क्या  उप  प्रधान
 मंत्री  तथा  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  i978  में  आयकर  विभाग  ने  दक्षिण
 दिल्‍ली  में  कुछ  अ्रहातों  पर  छापे  मारे  थे;  और

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्‍या  है
 झौर  किन  फर्मों  को  दोषी  पाया  गया  और  किन  फर्मों
 के  विरुद्ध  कार्यवाही  की  जा  रही  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  जुल्फिकार
 उललाह)  :  (क)  जी,  हां  ।

 (ख)  कम्पनियों  सहित  20  फर्मों  के  व्यापारिक
 परिसरों,  उन  से  सम्बन्धित  व्यक्तियों  के  रिहायशी
 परिसरों  और  कुछ  बैंक-लाकरों  की  तलाशियां  ली  गई
 थीं  ।  पकड़े  गए  माल  में,  अन्य  वस्तुओं  के  साथ  साथ,
 2.  37  लाख  रुपये  की  नकद  रकम  और  0.  39  लाख

 रुपये  के  अनुमानित  मूल्य  के  जवाहरात  शामिल  थे  ।
 लेखा  बहियों  और  पकड़ी  गई  सामग्री  की  जांच  पड़ताल
 तथा  छानबीन  जारी  है  ।  जांच  पड़ताल  के  परिणामों
 के  आधार  पर  यथा  आवश्यक  कार्यवाही  की  जाएगी

 दिल्‍ली  में  सुपर  बाजारों  का  कार्यकरण

 2793.  श्री  नवाब  सिह  चोहान  :  क्‍या  वाणिज्य
 तथा  नागरिक  प्रति  शौर  सहकारिता  मंत्री  यह  बताने
 कृपा  करेंगे  कि  :

 (क)  दिल्‍ली  राज्य  में  कितने  सुपर  बाजार  कार्य
 कर  रहे  हैं  और  उन  में  से  प्रत्येक  ने  977-78  म
 कितना  लाभ  कमाया;

 (ख)  क्या  यह  सच  है  कि  गत  वर्ष  कनाट  प्लेस
 सुपर  बाजार  में  आन्दोलन  किया  गया  था  ;

 (ग)  यदि  हां,  तो  इस  के  क्‍या  कारण  थे,  और
 सरकार  ने  क्‍या  कार्यवाही  की;  और

 (घ)  इस  सुपर  बाजार  के  कार्यकरण  में  सुधार
 करने  के  लिये  सरकार  ने  क्या  कार्यवाही  की  है  ?

 वाणिज्य,  नागरिक  पूति  तथा  सहकारिता  मंत्रालय  में
 राज्य  मंत्री  (श्री  कृष्ण  कुमार  गोयल)  :  (क)
 सुपर  बाजार  कोआपरेटिव  स्टोर  लि0,  कनाट  सरकस,
 तीन  बड़े  बहु-विभागी  भंडार  तथा  40  लघ  शाखायें
 चला  रहा  है  |  सुपर  बाजार  द्वारा  शाखावार  लेखा  नहीं
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 रखा  जा  रहा  है  ।  इस  के  i977-785  लेखाओं  की
 लखा  परीक्षा  की  जा  रही  है  व्यय  की  ब्ंतिम  स्थिति  का
 पता  लखा  परीक्षा  पूरी  होने  क  बाद  चलगा।

 (ख)  जी  हां  ।

 (ग)  कर्मचारियों  की  मुख्य  शिकायतें  ये  थीं-
 कर्मचारियों  की  सेवाओं  की  समाप्ति,  उच्च  पदों  पर
 नये  व्यक्तियों  की  नियुक्ति  और  बवेजा  अवार्ड  को
 लागू  करने  क  लिये  कमचारियों  की  मांग  ।  प्रब  धकों  द्वारा
 सेवा  समाप्ति  क  आदेश  वापिस  ले  लिये  गये  थे  प्रौर  अधिक-
 तर  मांगें  परस्पर  निपटा  ली  गईं  थीं  ।  सरकार  ने  कर्म-
 चारियों  को  आश्वासन  दिया  है  कि  सुपर  बाजार  के  कार्य-
 करण  को  पुनव्य॑वस्थित  करने  तथा  सुप्रवाही  बनाते  समय
 उन  के  साथ  कोई  अन्याय  नहीं  किया  जायेगा  ।

 (घ)  सरकार  ने  सुपर  बाजार  की  प्रबंध  समित्ति
 का  पनर्गंठन  किया  है  और  कोग्रापरेटिव  स्टोर  के  प्रबंधक
 इस  की  बिक्री  बढ़ाने,  अतिरिक्त  फुटकर  बिक्री  केन्द्र
 खोलने,  इस  की  कार्य  तथा  व्यापारिक  क्रियाविधियों
 को  युक्तियुक्त  बनाने  और  साथ  ही  कुल  खर्चे,  जिस  में
 स्थापना  तथा  ब्याज  संबंधी  व्यय  भी  शामिल  है,  को  कम
 करने  के  लिये  कदम  उठा  रहे  हैं  1

 नेशनल  कन्ज्यूमस  कोश्ापरेटिव  फैडेरेशन  लिमिटेड
 के  श्रध्यक्ष  के  चुनाव  में  अपनायी  जाने  वाली  प्रक्रिया

 2794,  श्री  नवाब  सिह  चौहन  :  क्‍या  वाणिज्य
 तथा  नागरिक  पूर्ति  और  सहकारिता  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :  i

 (क)  नेशनल  कंज्यूमस  कोझापरेटिव  लिमिटेड
 के  अध्यक्ष  क  चुनाव  में  अपनाई  जाने  वाली  प्रक्रिया
 क्या  है  श्रौर  उस  की  कालावधि  कितनी  है;

 (ख)  इस  विभाग  में  प्रतिनियुक्ति  पर  आने  वाले
 तथा  स्वयं  इस  विभाग  के  अधिकारियों  के  नाम  क्या  हैं;

 (ग)  इस  संस्थान  के  कृत्य  क्या  हैं श्र  978  भें
 इस  की  क्‍या  उपलब्धियां  हैं  ;  और

 (घ)  इस  संस्थान  की  देश  के  किन  स्थानों  पर
 अपनी  शाखायें  हैं  ?

 वाणिज्य,  नागरिक  पूर्ति  श्रौर  सहकारिता  मंत्रालय
 में  राज्य  मंत्री  (श्री  कृष्ण  कुमार  गोयल  )  :  (क)  राष्ट्रीय
 सहकारी  उपभोक्ता  संघ  के  बो  के  निर्वाचित  निदेशक
 अपने  में  से  अध्यक्ष  निर्वाचित  करते  हैं।  ग्रध्यक्ष  का  कार्ये-
 काल  निदेशक  मंडल  के  कार्यकाल  के  साथ  समाप्त  होता

 है,  जो  तीन  वर्ष  है  ॥

 (ख)  संघ  में  प्रतिनियुक्ति  पर  आये  अधिकारियों
 के  नामों  की  सूची  विभागीय  अधिकारियों  के  साथ
 विवरण  को  मेंदी  गई  है  i  जो  सभा  पटल  पर  रखा  गया  है।
 पग्रिन्थालय  द. ह  रखा  गया  ।  दखिय  संख्या  एल.  टी  .-
 4075/79]

 (ग)  संघ  के  कार्य  (उद्देश्य)विवरण  (ख)  में
 दिये  गये  हैं  ,  जो  सभा  पटल  पर  रख  दिया  गया  है  +
 [णिन्थालय  में  रखा  गया  |  दखियें  संख्या  एल.  टी.-
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 4075/79]  |  30  जून,  978  को  समाप्त  हुए
 वर्ष  की  संघ  की  उपलब्धियां  संक्षेप  में  नीचे  दी  गयी

 लाख  रुपये

 कुल  बित्री  9104,  88
 सदस्य  संस्थाओं  को  संरक्षण  60.00
 कटौती

 हिस्सेदारों  को  लाभांश  0.0
 आयकर  (श्रनन्तिम )  9.80

 संघ  की  कुछ  महत्वपूर्ण  उपलब्धियां  विवरण  ग
 में  दी  गई  हैं  :  जो सभा  पटल  पर  रखा  गया  है।  [ग्रन्यालय
 में  रखा  गया  ।  देखिए  संख्या  एल.  टी.-4075/79]

 (घ)  संघ  की  शाखायें  बंबई,  मद्रास,  कलकत्ता,
 श्रहमदाबाद,  नागपुर,  कटक,  गोहाटी,  पटना,  हिसार,
 चंडीगढ़  और  भिवानी  में  हैं  |

 शिक्षित  बेरोजगारों  को  बेंकों  से  ऋण

 2795  श्री  हरगोबिन्द  बर्मा  :  क्‍या  उप  प्रधान
 मंत्री  तथा  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  स्वतः  नियोजन
 योजना  के  अन्तगंत  शिक्षित  बेरोजगारों  को  बैंकों  के
 माध्यम  से  ऋण  देने  का  है;

 (ख)  यदि  हां,  तो  प्रति  वर्ष  कितने  व्यक्तियों  को
 ऋण  देने  का  प्रस्ताव  है  और  प्रत्येक  व्यक्ति  को  कितना
 ऋण  दिया  जायेगा;  और

 (ग)  ऋण  देने  संबंधी  निमम  क्‍या  हैं  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  जुल्फिकार
 उललाह)  :  (क)  से  (ग)  स्वयं  नियोजित  और  शिक्षित
 बेरोजगार  व्यक्ति  प्राथमिकता  प्राप्त  क्षेत्र  का  महत्वपूर्ण
 अंग  हैं  और  बैंक  उन  के  अर्थक्षम  प्रस्तावों  के  लिये  ब्याज
 की  रियायती  दरों  पर  ऋण  प्रदान  करते  हैं  ।  इस  श्रेणी
 के  ऋणों  को  भारतीय  रिजर्व  बेंक  द्वारा  निर्धारित  की  गई
 ब्याज  की  न्यूनतम  i24  प्रतिशत  की  दर  से  भी  छूट
 प्राप्त  है  ।

 भारतीय  रिजर्व  बैंक  द्वारा  i2  दिसम्बर,  978
 को  जारी  किये  गये  मार्गदर्शी  सिद्धान्तों  में  बैंकों  से
 झौर  आग्रह  किया  है  कि  वे  समग्रत:  वाषिक  आधार  पर
 श्रति  मास  प्रति  शाखा  कम  से  कम  दो  अ्रतिरिक्त  ऋण
 कर्ताओं  की  ऋण  प्रदान  करने  का  लक्ष्य  रखें

 'छःवोइंग  737  विमान  खरीदने  की  स्वीकृति

 2798  श्री  श्नग्त  राम  जायसवाल  :  क्‍या  पर्यटन
 झोर  तागर  विमानन  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि।॥

 (क)  क्या  उन  के  मंत्रानय  का  विवार  a
 बोइंग-737  विमानों  को  खरोद  को  स्वीकृति  देते  5
 है  ;

 (ख)  यदि  हां,  तो  प्रत्येक  विमान  की  लागत
 क्‍या  है;

 (ग)  क्या  इन  विमानों  की  खरीद  #  लिए
 सरकार  किसी  विदेशी  वित्तीय  एजेंती  से  ऋण  प्राप्त
 करेगी  ;  और

 (घ)  यदि  हां,  तो  एजेंसी  का  नाम  क्या  है,
 ऋण  की  अदायगी  को  शर्ते  क्या  हैं  और  उसकी  व्याज
 दर  क्‍या  है?

 पर्यटन  और  नागर  विमानन  मंत्रों  (श्री  पुरुषोत्तम  tj.
 कौशिक)  :  (क)  और  (ख).  इंडियन  एयरलाइन्स
 के  9.  60  करोड़  रुपये  प्रति  विमान  की  अनुमानित
 लागत  से  दो  बोइंग  737  विमानों  की,  जिनकी  डिलोवरी
 l980-8I  में  होगी,  तथा  i0.  45  करोड़  रुपये  प्रति

 विमान  की  झतुमानित  लागत  से  4  बोइंग  737  विमानों
 की,  जिनको  डिलोबवरी  i98I-82  में  होगी.  खरीद
 क  प्रस्ताव  पर  सरकार  विचार  कर  रही  है।

 (ग)  और  (घ)  प्रस्ताव  के  अनुमोदित  हो  जाने
 के  बाद  इन  विमानों  के  लिये  कीं  जाने  वाली  वित्त
 व्यवस्था  को  अंतिम  रूप  दिया  जायेगा।

 अक्तूबर  से  विसम्बर,  i978  तक  को  अवधि  में
 उड़ानों  में  विलस्व  के  कारण  यात्रियों  को  म्सु  विधा

 2799.  श्री  अनन्त  राम  जायसवाल  :  क्‍या  पर्षदन
 और  नागर  विमानन  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि:

 (क)  क्‍या  उड़ानों  में  ग्रत्यधिक  विलम्ब  होने
 के  कारण  यात्रियों  को  बड़ी  असुविधा  होती  है;

 (ख)  यदि  हां,  तो  इंडियन  एयरलाइन्स  की
 उड़ानों  में  विलम्ब  के  क्या  कारण  हैं  और  उसकी  सेवाओं
 में  सुधार  करने  क़े  लिये  क्‍या  कदम  उठाये  जा  रहे  है  ;

 _ (7)  अक्तूबर,  से  दिसम्बर,  978  तक  की  अवधि
 में  i977  की  इसी  अवधि  की  अपेक्षा  इंडियन  एयर-
 लाइन्स  की  कितनी  उड़ानों  में  विलम्ब  हुआ ;  और

 (घ)  प्रत्येक  मामले  में  हवाई  जहाजों  में  तक-
 नीकी  खराबी,  मौसम  की  गड़बड़ी  तथा  स्टाफ  (क्रय)
 के  ड्यूटी  पर  हाजिर  न  होने  के  कारण  कितनी  उड़ानों
 में  विलम्ब  हमा?

 पयंटन  झौर  नागर  विमानन  संत्री  (  थी  पुरुषोलछ
 कौशिक)  :  (क)  जी  हां  ।  उड़ानों  में  देरी  के  कारण
 यात्रियों  को  निःसंदेह  असुविष्ता  होती  है।

 (ख)  इन  देरियों  का  मूल  कारण  मुख्यतः  या
 तो  प्रस्थान  करने  के  स्टेशन  पर  या  मध्यवर्तोी  स्थान  पर

 कट
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 भ्रयवा  गन्तव्य  स्थान  पर  खराब  मौप्तम  का  होना
 है।  क्योंकि  अधिकांश  विमात  कई  सैक्टरों  पर  परि-
 चालन  करते  हैं,  ्रतः  एक  स्थात  पर  देरी  होने  से  सभी
 स्थानों  पर  देरी  होतो  जातो  है।  इंडियत  एयरलाइंस
 का  एक  बोइंग-737  विमान  i7  दिसम्बर,  978
 को  नष्ट  हो  गया  था,  परन्तु  इसके  बावजूद  भी  उसने
 सेवात्रों  का  अपना  वही  स्तर  बनाए  रखा  है।
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 सरकार  तथा  इंडियन  एयरलाइन्स  दोनों  हो
 स्थिति  में  सुधार  करने  तथा  ठीक  समय-पालन  करने
 का  हर  संभव  प्रयत्न  कर  रही  हैं।  इस  संबंध  में  प्रबन्धवर्ग
 तथा  संबंधित  एसोसिएशनों  के  साथ  मेंने  अनेक  बार
 चर्चा  भी  की  है।

 (ग)  और  (घ).  निम्नलिखित  तालिका  में
 इंडियन  एयरलाइन्स  में  हुई  देरियों  का  “कारण-वार”
 विश्लेषण  दिया  गया  है  ao

 अक्तूबर  प्रतिशत  अक्तूबर  प्रतिशत
 से  दिसंबर  से  दिसम्बर

 978  4977

 बया  समय  उड़ानें  23376  2i74I

 विलंब  से  की  गयी  कुल  उड़ानें  770  50.35%  836  54.44%
 तकनीकी  दोषों  के  कारण  445  1.90%  356  1.64%
 खराब  मौसम  के  कारण  529  2.26%  543  2.50%
 विमान  कार्मिकों  की  समस्याओं  के  कारण
 (देर  से  आना,  बीमारी,  एफण०्डी०
 टी०एल०  इत्यादि)  32  0.14%  32  0.15%
 झन्य  कारणों  (परिणामी  देरियों)  के

 कारण  0764  46.05%  0905  50.18%

 C.BI.  Enquiry  against  Shri  I.  P.
 Gupta,  Member,  Central  Board

 of  Direct  Taxes

 2800.  SHRI  VASANT  SATHE:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to.  state:

 (a)  is  it  a  fact  that  the  Central

 Vigilance  Commissioner  has  recom-
 mended  that  departmental  proceed-
 ings  be  initiated  for  imposition  of
 major  penalty  against  Shri  I.  P.Gupta
 Member,  Central  Board  of  Direct

 Taxes;

 (b)  the  gate  on  which  this  recom-
 mendation  was  received  by  the  Minis-

 try  of  Finance  and  the  action  thereon,
 if  no  action  has  so  far  been  taken,  the
 reasons  for  the  delay  may  please  be
 indicated;

 (c)  is  it  a  fact  that  the  secret  en-
 quiries  were  made  by  the  C.  B.  I.

 against  Shri  I.  P.  Gupta  at  any  point
 of  time  and  what  was  their  report;

 (d)  is  it  necessary  that  a  formal  case
 must  be  registered  before  the  C.B.I.
 could  undertake  an  enquiry  against  a
 Government  official;  and

 (e)  whether  in  the  case  of  Shri
 I,  P.  Gupta,  the  C.B.I.  had  registered
 a  case  for  enquiry  or  is  conducted  the
 enquiries  without  registering  the
 case?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH).  (a)
 and  (b).  Certain  allegations  against
 Shri  I.  P.  Gupta,  Member,  Ceniral
 Board  of  Direct  Taxes  are  the  subject
 matter  of  correspondence  with  the
 Central  Vigilance  Commission.  A  final
 view  is,  however,  yet  to  be  taken.  It
 will,  therefore,  not  be  in  public  inter-
 est  to  disclose  at  this  stage,  details  in
 regard  to  the  case.

 (c)  to  (e).  After  making  confiden-
 tial  verification,  the  C.B.I.  did  not  re-
 gister  any  case  against  Shri  Gupta
 fer  formal  inquiry  or  investigation. ©
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 Statement  correcting  the  reply  to  Un-
 starred  Question  No.  2844  dniod

 ‘eid  978  re.  New  Places  on  Air  Map.
 of  India

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  In  the  re-
 ply  to  Unstarred  Question  No.  2844
 answered  in  the  Lok  Sabha  on  the
 8th  December,  3978  for  the  ‘words
 please  read  “Purnea  is  not  one  of  the
 50  centres”  in  place  of  ““Purnea  is  one
 of  the  50  centres”,  a  typcegraphical
 error  occurring  in  the  7th  line  of  the
 reply.

 Thig  error  did  not  immediately
 come  to  the  notice  of  the  Ministry  of
 Tourism  and  Civil  Aviation,  As  soon
 as  the  error  was  detected,  the  action
 was  initiated.

 22.00  hrs,

 PAPERS  LAID  ON  THE  TABLE

 REPORT  ON  THE  WORKING  OF  THE  CoM-
 MISSION  OF  RaiLway  SAFETY  FoR  ‘1975-76

 THE  MINISTER  OF  TOURISM
 AND  CIVIL,  AVIATION  (SHRI  असा-
 RUSHOTTAM  KAUSHIK):  I  beg  40
 lay  on  the  Table  a  copy  of  the  Report
 (Hindi  and  English  versions)  on  the
 working  of  the  Commussion  of  Rail-
 way  Safety  for  the  year  ‘197576,

 Annuan  Reports  oF  Inpian  FARMERS
 Fearmizers  CoRPORATION  Lp.  NEw
 Dewar  ror  ‘1976-77,  ann  1977-78  AND
 Cranerp  Accounts  axp  हैएक  Rerort

 OF  Carpomom  Boar  CocsIn  FOR
 1977-98,  ह'.....: उ  Campamom  Act,  1965.

 Papers  Laid  aga

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL).  I  beg  to  lay  on  the  Table:—

 qQ  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Indian  Farmers  Fertiliser  Coonera-
 tive  Limited,  New  Delhi,  for  the
 year  ‘1976-77  along  with  the  Audited
 Accounts,

 (2)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Indian  Farmers  Fertiliser  Coopera«
 tive  Limited,  New  Delhi,  for  the
 year  (1977-78  along  with  the  Audited
 Accounts,

 (3)  A  copy  of  the  Certified  Ac-
 counts  (Hind:  and  English  versions)
 of  the  Cardamom  Board,  Cochin,
 fer  the  year  ‘1977-78  and  the  Audit
 Report  thereon,  under  sub-section
 (4)  of  section  9  of  the  Cardamom
 Act,  1965,

 REVITW  ON  AND  REPORT  OF  INDIAN  INST
 TUTE  OF  PACKAGING  BOMBAY  FOR

 ‘1977-78.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  I  beg  (०
 lay  on  the  Table:—

 qt)  A  copy  of  the  Annual  Report
 of  the  Indian  Institute  of  Packag-
 ing,  Bombay,  for  the  year  977.78
 along  with  the  Audited  Accounts
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 (2)  A  copy  of  the  Review  by  the
 Government  on  the  working  of  the
 Indian  Institute  of  Packaging,  for
 the  year  ‘1977-78.

 32.0l  brs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY  Sir,  I  have  to  report
 the  following  message  received  from
 the  Secretary-General  of  Rajya
 Sabha:—

 “In  accordance  with  the  provisions
 of  rule  li]  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  en-
 close  a  copy  of  the  Aligarh  Muslim
 University  (Amendment)  Bill,  1979,
 by  Shri  Trloki  Singh,  which  has
 been  passed  by  the  Rajya  Sabha  at
 its  sitting  held  on  the  2nd  March,
 1979."

 ALIGARH  MUSLIM  UNIVERSITY
 (AMENDMENT)  BILL

 AS  PASStp  BY  RasvA  SaBsya

 SECRETARY:  Sir,  I  lay  on  the  Table
 of  the  House  the  Aligarh  Muslim  Uni-
 versity  (Amendment)  Sill,  i979  oy
 Bari  Triloki  Singh,  as  passed  by  Rajya
 Gabha  ’
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 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  With
 your  permission,  Sir,  I  rise  to  an-
 ounce  that  Government  Business  in
 this  Hovse  dumng  the  week  commenc-
 ing  2th  March,  ‘1979,  will  consist
 of:—

 (l)  Consideration  of  any  item  of
 Government  Business  carried  over
 from  today’s  Order  Paper

 (2)  Submission  to  the  vote  of  the
 House  of  Demands  fer  Grants  on
 Account  (General)  for  1979-80.

 (3)  Dascussion  and  voting  on:

 (a)  Demands  for  Grants  (Rail-
 ways)  for  ‘1979-80

 (b)  Supplementary  Demands  for
 Grants  (Railways)  for  i978-79.

 (4)  Discusmon  on  the  Resolution
 regarding  recommendations  of  the
 Railway  Convention  Committee.

 (5)  Discussion  and  voting  on:

 (a)  Supplementary  Detnends  fot
 Grants  (General)  for  197879,

 (b)  Demands  for  Excesg  Grants
 (General)  for  1976-77,
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 4.08  hrs,

 MATTER  UNDER  RULE  377

 Murder  of  a  Jesuit  Priest  at  Mokameh
 in  Bihar

 SHRI  A.  C.  GEORGE  (Mukanda-
 puram):  Sir,  under  rule  377  may  I
 bring  to  the  notice  of  the  House  a
 very  sad  and  shocking  news?  The
 shocking  and  gruesome  cold-blooded
 murder  or  a  highly  respected  Jesuit

 Priest  Fr,  Francis  Martinsek  at
 Mokameh  in  Bihar  has  been  widely  re-
 ported  in  the  Patna  newspapers  yes-
 terday.  Even  today  some  of  our  na-
 tional  newspapers  have  carried  full
 details  of  what  was  happening  in

 that  area.  Fr.  Thomas  who  was  along
 with  him  in  the  dining  room  when
 the  assailants  numbering  25  barged
 in  was  shot  at  and  is  still  in  hospital
 with  serious  injuries,  More  than  4000
 members  of  the  Christian  community
 from  different  parts  of  the  States
 marched  in  silent  protest  to  the  Patna
 Secretariat  day  before  yesterday
 against  the  rising  incidents  of  such
 crimes  against  minorities,  especially

 the  Christian  institutions.  Also  it  is
 reported  that  Fr.  Felix  Farrel  another
 Revered  Pries;  was  tied  up,  beaten

 and  the  mission  property  wae  looted
 at  Amawaliva.  Father  Welzimiller
 was  attacked  at  Sasaram  and  Father
 Mann  was  shot  at  and  injured,  At
 Mokameh  Catholic  Church,  nung  had
 been  target  of  attack.  The  convent
 was  looted,  Other  cases  took  place  at
 Basauni  (Monghyr),  Birlepur  and
 Jehanabad.  These  are  the  devoted  peo-

 Ple  who  ere  ruvining  highly  respect-
 ed  hospitals  and  homaniterian  ingti-
 tutions,  3t  is  widely  complained  that

 ar
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 the  concerned  district  authorities  of
 the  State  Government  have  not  taken
 any  prompt  action  against  the  cul-
 prits  of  these  heinous  ‘crimes,  The
 murder  of  Fr.  Rancis  occurred  on
 24th  February  and  in  today’s  news-
 papers  it  is  found  that  the  police  are
 still  in  confusion  as  to  who  exactly
 are  the  culprits  and  what  exactly  are
 the  reasons,  The  feeling  is  fas,  spread-
 ing  that  the  Christian  priésts,  nuns
 and  institutions  are  being  systemati;
 cally  attacked,  I  request  the  Heme
 Minister  to  take  serious  note  and  ask.
 for  immediate  judicial  inquiry  and
 serious  action  from  the  State  Govern-

 ment  of  Bihar.  as  was  requesteq  by
 the  silent  demonstration  ang  proces-
 sion  to  the  Patna  Secretariat.  The
 State  Government  of  Bihar  may  be
 alerted  about  this.

 I  am  glad  to  note,  Sir,  that  you  are
 also  a  product  of  a  Jesuit  college,  In
 that  context,  may  I  request  you  hum-
 bly  to  immediately  form  and  de~

 pute  a  cosmopolitan  delegation  of
 Members  of  Parliament  to  visit  these
 districts  in  Bihar  so  that  those  run-

 ning  these  institutions,  the  minority
 community,  especially  the  Chrisstians,
 will  regain  a  feeling  of  confidence  and

 security  that  the  supreme  Parliament
 of  this  country  is  concerned  about
 their  welfare.  There  is  a  wild  alle~-
 gation  thet  the  RSS  is  involved;  I  de

 not  know.  Only  aiter  the  Home
 Minister  has  enquired  about  that  and!
 after  you  have  kindly  thought  of
 sending  a  Parliamentary  Delegetion
 te  this  district  we  will  go  into  the

 details  of  that,
 stetfeenemenrah
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 SPECIAL  COURTS  BILL—Coutd.
 MR.  SPEAKER:  We  will  now

 take  up  further  clause  by  clause  con-
 sideration  of  the  Special  Courts  Bill.

 SHRI  HARI  VISHNU  KAMATH
 {Hoshangabad):  Sir,  I  have  already
 moved  my  amendment  Nos,  45  to  ‘51,
 list  No.  9.  By  your  leave,  I  will  speak

 on  all  of  them,  one  by  one.

 Coming  to  my  amendment  No,  45,
 the  first  para  of  the  Preamble  reads:

 on  offences  committed  by  per-
 sons  who  have  held  high  public  or
 political  offices  in  the  country”
 Here  I  want  to  omit  the  word

 “have”.  I  am  not  a  stickler  for  words.

 MR,  SPEAKER:  But  a  purist,

 SHRI  jHARI  VISHNU  KAMATH:
 But,  as  I  said  yesterday,  I  want  the
 proper  word  in  the  proper  place.  One

 of  the  greatest  books  in  English  lite-
 rature,  perhaps  world  literature,  The

 ‘Bitly,  begins  with  the  sentence;  In
 the  beginning  was  the  ‘Word’,  and
 the  word  was  with  God  and  the  word
 wag  ‘God’.  Why  go  so  far?  Even  in
 our  Sanskrit,  we  have  got  a  very  ex-
 pressive  word,  a  meaningful  word,
 Shabdha  Brahma,  to  describe  the
 Veda,  So  Shabdha  is  important.  That
 is  why  I  am  empl  isising  this.

 MR,  SPEAKER  You  say  it  is  a
 superfluous  word

 SHRI  HARI  VISHNU  KAMATH:  It
 should  be  read  with  the  next  part  of
 the  sentence  “during  the  operation  of
 the  Proclamation  of  Emergency”,  You
 do  not  say  in  English  “who  have  held
 office  in  the  past”;  either  you  say

 “theld,  office’  or  “had  held  office”.  Be-
 cause,  if  you  kindly  see  clause  5  of
 the  Bill,  there  the  simple  past  tense
 hag  been  used  in  clause  5(t)  it  is
 said  “by  8  parson  who  held  high  pub-

 lie  of  political  office  in  India”;  the
 word  “have”  js  not  there.  “Therefore,
 I  think  १६  is  more  appropriate  if  the
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 word  “have”  is  deleted,  It  would  read
 better  if  you  say  “who  held  high  pub- lic  or  political  offices  in  the  country", I  hope  the  Home  Minister  will  have
 no  difficulty,  will  have  no  hesitation, in  accepting  this  simple  amendment.

 Then  I  come  to  my  amendment  No.
 46,  which  suggests  the  substitution  of
 the  word  “withdrawn”  by  “curtailed”,
 Sir,  you  were  a  Judge  and  you  have
 judicial  wisdom;  you  can  decide  this
 point  yourself,  whether  the  liberties
 were  “withdrawn”  or  “curtailed”,
 Withdrawal  of  the  liberty,  I  do  not
 think  is  a  correct  expression;  it  does

 jar  on  one’s  ears.  My  ears  may  not  be
 be  perfect,  but  it  does  jar  on  my  ears.
 I  think  the  word  “curtailed”  would  be
 better.  If  you  all  agree—the  opposi-
 tion  also  agree;  they  are  all  nodding
 their  heads;  I  am  happy  ‘o  see  that...

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  H,  M.  PATEL):  They
 are  nodding  their  heads  to  confirm
 your  ears  are  alright.

 SHRI  HARI  VISHNU  KAMA:
 You  are  perhaps  judgmg  them  7६९7०
 than  I  do,  So  I  do  not  want  to  waste
 the  time  of  the  House.  All  members,

 right,  left  and  centre,  seem  to  agree
 with  this  amendment,

 Then  J  come  to  my  amendment  No.
 47,  I  think  what  has  bedevilled  the
 drafting  of  the  preamble  is  the
 Emergency  Courts  Bill  of  my  hon.

 friend  ang  colleague.  Shri  Ram  Je-
 thmalani,  who  is  not  here.

 The  draftamen  seem  to  have  just
 mechanically  copied  whatever  was

 there,  perhaps  fearing  that  any  change
 made  even  in  the  drafting  might  80
 against  the  directive  given  by  the

 Supreme  Court  while  considering  the
 reference  by  the  Goverment,  rt  sup-
 pose’the  Supreme  Court  did  not.  bo-
 ther  abou,  the  drafting,  but  only

 into  thg  content.  Of  course,
 a

 fhents.  ae
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 Tf  you  kindly  see  the  Preamable  as

 it.is  before  the  House,  it  reads:  “strict
 censorship  on  the  presg  was  placed”.
 This  is  somewhat  poetic,  or  prose  run
 mad,  Sometimes  the  poetry  of  a  poet~
 aster  is  said  to  be  prose  run  mad.  In-
 stead  of  that,  we  can  say  “strict  cen-
 sorship  was  placed  on  the  press”,  You
 could  also  have  said,  “judicial  powers
 to  a  large  extent  were  crippled”,  but
 there  it  is  “judicial  powers  were
 crippled  to  a  large  extent.”  Therefore,
 my  amendment,  if  it  is  acceptable  to
 the  House  will  make  it,  “strict  cen-
 sorship  was  imposed  on  the  press”,  I

 do  not  know  whether  “placed”  is
 correct.  It  should  better  be  “imposed
 on  the  press”,  not  merely  “placed  o
 the  press”.  I  see  you  are  nodding,  |
 am  sure  you  are  agreeing  and  so  also
 the  House  and  the  Minister.

 MR,  SPEAKER:  That  I  do  not
 know,  At  present  I  seem  to  agree
 with  you.

 SHRI  HARI  VISHNU  KAMATH:
 Thank  you  very  much  for  your  ap-
 preciation.  That  will  go  u  long  away
 in  securing  acceptance  by  the  Minis-
 ter  and  the  House,

 Then  I  come  to  Amendment  No,  49.
 The  dreft  says:  “judicial  powers  were
 crippled  to  a  large  extent”.  The
 phrase  “to  a  large  extent”  had  been
 used  akteady  with  regard  to  civil  l-
 berties,  Instead  of  “large”,  it  is  “great”
 there.  Already,  it  has  been  stated

 earlier  “civil  liberties  were  withdrawn
 to  a  great  extent”,  I  think  we  should

 have  some  change.  A  little  change  is
 better,  Therefore,  I  would  like  to
 amend  it  by  sayin

 eee
 powers

 were  severally  crippled”,  I  think  this

 ‘Then  I  come  to  Amendments  48  and
 80,  Phe  first  one  takes  care  of  punc-
 tuation  algo,  In  line  I5,  after  “was
 Placed”  {want  to  insert  a  comma,  attd

 went  the  word  “and”  after  that  to
 be  Sommitted,  and  then  in  line  16,

 after  the  words  “judicial  powers  were
 severely  crippled”,  I  wan,  to  add:
 “and  the  parliamentary  democratic
 system  was  emasculated.”  because
 that  is  the  core  of  what  happened
 during  the  emergency,

 If  all  the  amendments  are  accepted’
 the  para  will  read  as  follows:

 “AND  WHEREAS  the  offences
 referred  to  in  the  recitals  aforesaid
 were  committed  during  the  opera-
 tion  of  the  said  Proclamation  of
 Emergency  dated  25th  June,  ‘1975,
 during  which  a  grave  Emergency was  clamped  on  the  whole  country,
 Civil  liberties  were  curtailed  to  a

 great  extent.  important  fundamental
 rights  of  the  people  were  suspend-
 ed,  strict  censorship  was  imposed
 on  the  97688,  judicial  powers  were
 severely  crippeld  and  the  parlia-
 mentary  democratic  system  was
 emasculated;”

 That  is  how  it  will  read.  If  my  pac-
 kage  deal  commends  itself  to  the:
 House,  I  will  be  very  happy,  These
 four  paragraphs  will  be  changed  as
 sought  to  be  amended  by  me.

 One  last  amendment  remains,  that
 is,  amendment  No,  Bl...

 MR.  SPEAKER:  Not  one;  there:
 are  four  more,  Amendment  Nos,  $1,

 52,  88  and  a

 SHRI  HARI  VISHNU  KAMATE:
 The  last  three  are  over.  One  of  them

 was  accepted  yesterday  ang  two  were-
 reluctantly  rejected,  I  think,  not  wil-
 lingly  but  somewhat  willy-nilly,
 more  willy  than  nilly.

 Only  ome  amendment  remains  and
 that  is  Amendment  No.  61.  I  would’
 like  to  make  a  point  of  substance
 there  though  it  ig  a  verbal  amend-
 ment.  In  paragraph  ca  p.  2,  line  4  the
 clause  before  the  House  reads  aa
 follows:—

 “AND  WHEREAS  १६  is  imperative
 for  the  oming  of  parliamentary Sy

 deémocracy......."
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 Please  turn  your  attention  for  a
 second  tp  the  statement  of  Objects
 and  Reasons,  It  reads:

 “Yor  ensuring  the  healthy  june-
 tioning  of  the  institutions  of  parlia-
 mentary  democracy.  ”

 Unfortunately,  Shri  Ram  Jethmalani,
 in  his  Bill,  did  not  use  any  adjective.
 So,  mechanically  the  draftman  copied
 it  though  the  statement  of  Objects  and
 Reasons  says,  “healthy  functioning”.

 Just  as  “living”  and  “healthy  liv-
 ing”  makes  all  the  difference—you

 ‘can  live  on  artificial  respiration;  you
 can  live  On  blood  transfusion;  you
 are  living,  but  what  is  that  living?

 So,  mechanicaly,  the  draftman  copied
 living,  healthy  functioning,  effective
 functioning.

 MR,  SPEAKER:  You  seem  to  have
 done  more  efficient  work  than  the
 Draftsman,

 SHRI  HARI  VISHNU  KAMATH:  I
 would  prefer  the  word  “efficient”,
 efficient  functioning.  But  if  the  Minis-
 ter  wants  to  stick  to  his  guns  and  use
 the  word  which  has  been  used  in  the
 Statement  of  Objects  and  Reasons,  I
 do  not  mind—that  is,  healthy  fune-
 tioning.  But  it  should  be  changed,  It

 ‘should  not  be  mere  “functioning”  it
 should  be  healthy  efficient,  dynamic,
 functioning,  whatever  word  you  may
 use.

 With  these  words,  [  commend  them
 all  to  the  wholehearted  acceptance  of
 the  House,

 MR.  SPEAKER:  Shrimati  Perva-
 thi  Krishnan;  your  amendments  are
 Amendment,  Nos.  61,  62,  63  and  64,

 STRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  Also  Amend
 tnent  No,  123,  They  all  go  together.
 They  are  all  to  the  Preamable;  one
 follows  from  the  others,

 The  purpose  of  my  amendments  is
 really  te  make  this  Bill  9  stronger
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 weapon  or  instrument  by  etrengthen-
 ing  the  whole  spirit  of  parliamentary
 functionining  and  parliamentary  de-

 mocracy,  in  order  to  take  forward  the
 whole  process  on  accountability  of
 those  who  are  in  high  public  places,
 As  the  Bill  stands  today,  it  is  confine
 ed  only  to  one  particular  period,  the
 period  of  the  Emergency  and  it  is  as
 though  only  out  of  Emergency  those
 excesses  arose  and  offences  that  took
 place.

 No  doubt  they  were  accentuated
 during  the  period  of  Emergency,  But
 during  the  last  32  years  since  inde-
 pendence,  we  have  seen  more  than
 one  Commission  appointed  under  the
 Commission  of  Inquiry  Act  to  go

 into  the  various  charges  against  peo-
 ple  who  were  holding  high  public
 offices,  and  those  Commissions  of
 Inquiry  have  come  out  with  their
 strictures  on  these  individuals.  Today

 I  am  not  going  into  the  past.  But
 some  of  the  past  has  become  present
 also—one  or  two  Ministers,  one  or
 two  Chief  Ministers,  and  so  on.  Any=
 way,  I  am  not  going  into  that  now,
 But  the  reason  why  my  Party  sup-
 ports  this  Bill  is  because  we  sup-
 port  this  principle  of  accountability
 of  those  in  public  office  and  spesdy
 justice  on  the  issues  that  come  «up
 when  these  Comimssions  are  appoint-
 ed,

 The  Supreme  Court  have  als»  said,
 ‘Sf  it  be  true~—and  we  have  to  as-
 sume  it  to  be  true-—that  offences
 were  committed  by  persons  holding
 public  or  political  offices  in  india
 under  cover  of  the  declaration  of
 Emergency  and  in  the  name  of  demo-
 cracy,  there  can  be  no  doubt.  that  the
 trial  of  such  persons  mist  be  eon-
 eluded  with  the  utmost  despatch  in
 the  interest  of  the  functionin
 democracy  in  our  country  and  institu
 tions  created  by  our  Canstitytion”.
 They  referred

 eee
 to

 ba  se gency  becatise  ‘  that  was
 corifinad  to,  that
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 does  apply  also  to  others  who  hold
 public  offices,  If  such  an  enactment

 had  been  there  earlier  and  the  Spe-
 cial  Courts  had  been  there,  today  cer-
 tainly  we  might  not  see  certain  peo-
 ple  in  public  offices  if  the  trial  of
 such  persons  had  been  concluded
 ‘with  the  utmost  despatch  in  the  in-
 terest  of  the  functioning  of  democracy
 in  our  country  and  the  institutions
 created  by  our  Constitution’.

 Already  one  of  the  members  of
 the  Janata  Party  has  publicly  de-
 manded  institution  of  an  inquiry  into
 one  of  the  members  of  the  present
 Government.  I  do  not  know  where
 that  is  going  to  end.  But  let  us  also
 be  prepared  for  the  worst,  Similarly,
 as  I  referred  earlier  also,  there  are
 things  abou,  the  Chief  Minister  of
 Andhra  Pradesh,  Chief  Mimster  cf
 Bihar  and  many  other  individuals,  I
 do  not  want  to  go  into  each  in  detail.
 But  action,  to  be  effective,  must  be
 directed  to  clearly  conceived  ends.

 ‘What  are  the  ‘clearly  conceived
 ends’?  Here  we  have  in  this  Bill

 a  jumbling  up  of  the  Statement  of
 Objecta  and  Reasons  in  the  Pream-
 able,  I  could  understand  if  clearly
 the  Statement  of  Objects  and  Rea-
 sons  had  told  ug  what  is  the  end  that
 is  conceived  in  this  Bill,  The  end  is
 only  the  preamble.  All  that  is  made
 is  more  paper,  more  printing  ink,
 more  time  for  ys  to  read  because  you
 Tead  the  Statement  of  Objects  and
 Reasons  and  then  come  to  the  Pream-
 able  and  find  the  same  thing  all
 sted  over  again.  This  igs  or  the

 frst  time  ever  that  it  has  happened
 with  any  plece  of  legislation  in  this
 fountry,  But  the  Home  Minister  s
 Such  a  wise  person;  even  while  ans-
 Wering  amendments,  he  has  accused
 those  in  the  Opposition  of  being  selec-
 live  in  their  reading,  He  has  been
 70  lese  selective  tn  his  reading  back
 to  us.  The  only  thing  is  he  seerned
 to  be  reading  it  for  the  first  time
 and  we  may  have  been  reading  4  for
 the  second  or  for  the  third  time.  That
 $  all  the  difference,  rn

 My  amendmert  is  a  very  simple,
 very  straight  forward  and  very  ho-
 nest  one,  I  am  not  covering  up  any-
 thing.  It  is  not  directed  only  to  the

 period  of  Emergency—-that  such  Spe-
 cial  Courts  should  9०  set  up  only  for
 those  who  commit  offences  under  per-
 jods  of  Emergency,  I  have  said  that
 this  should  apply  whether  there  is  a
 proclamation  of  Emergency  or  nok
 The  immediate  concern  of  the  House
 and  with  which  it  is  now  dealing  is
 what  happened  during  the  period  of
 Emergency  where  such  offences  reach-
 ed  their  climax  and  height,  Therefore,
 it  is  necessary  that  the  legislation
 should  come  up.  But  it  should  not  be
 limited  only  to  the  period  of  Eemer-
 gency.  This  is  really  the  purpose  he-
 hind  my  amendment.

 Let  us  create  a  powerful  new  pre-
 cedent  for  checking  the  misuse  of
 power  by  any  one  in  the  future,  hy
 any  One  who  may  hold  public  office,
 I  know  the  Minister  is  very  very  al-

 lergic  to  amendments  and  earlier  he
 said....

 MR,  SPEAKER:  You  have  made
 your  point  forcefully.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Earlier  he  has  said.  ‘We  will
 have  to  examine  this  deeply.’  He  has
 had  so  many  days  to  examine  it.  We
 gave  him  a  holiday  while  we  were  dis-
 cussing  the  Railway  Budget  and  I  hope
 he  wag  serious  enough  to  lend  thought
 to  it  because  it  was  not  a  very  basic
 and  very  fundamental  legal  point,  but
 it  ig  a  very  basic  and  a  very  funda-

 mental  political  point  and  the  bona
 fides  of  the  Government,  the  bona
 fides  of  the  Parhament  are  now  on
 test  before  the  people  to  be  judged,
 Thase  bona  fides  have  to  be  reflected
 in  this  Bill  and  it  is  for  that  purpose
 that  this  amendment  is  there,  to  tell
 the  people,  the  country  and  the  world

 that  our  bona  fides  are  unquestion-
 able  and  above  suspicion.

 And,  in  concluding,  I  would  just
 quote  to  the  hon,  Finance  ‘Minister.  ,

 AN  HON,  MEMBER:  Horne  Minis-
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 SHRIMATI  PARVATH]  XRISH-
 NAN:  Yes,..the  hon.  ex-Finance  Mi-
 nister  and  present  Home  Minister....

 ture  Railway  Minister
 SHRIMATI  PARVATH]  KRISH-

 NAN....who  might  have  or  might  not
 have  read  that  in  his  youth  or  in  his
 student  days,...

 PROF.  P.  ७  MAVALANKAR
 (Gandhinagar):  He  is  a  well-read
 man  generally,

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  would  like  to  quote  to  him
 none  other  than  John  Ruskin  who  gaid:

 “Quality  is  never  an  accident,  It
 is  always  a  result  of  an  intelligent
 effort.  There  must  be  the  will  to
 produce  a  superior  thing.”
 I  hope  he  will  now  show  his  will

 te  produce  a  superior  thing  and  shows
 us  that  he  is  capable  of  intelligent
 effort  by  accepting  my  amendment.

 MR,  SPEAKER:  Shri  B.  C.  Kamble
 not  here.

 Shri  B  Shankaranand.
 SHRI  B.  SHANKARANAND  (Chik-

 kedi):  Mr,  Speaker,  I  have  moved
 amendment  Nos.  89,  90,  9  and  92  to
 the  Preamable  of  the  Bill  Amendment
 No.
 No.  30

 refers  te  the  omigsion  of  the
 word....

 22.28  hrs,

 (Sbrimat:  Parvethi  Krishnan  in  the
 Chair.)

 SHRI  R.  VENKATARAMAN  (Mad-
 Tas  South):  You  deserve  it.

 AN,  HON,  MEMBER:  Immediate
 reward.

 SHRI  O.  ्  ALAGESAN  (Arko-
 nam):  Y  am  afraid,  Sir,  when  she
 hag  taken  the  seat....

 MR  CHAIRMAN:  I  will  show  intel-
 ligent  effort  here.  Don’t  be  afraid,

 SHRI  8,  SHANKARANAND:;  Ma-
 dam  Chairman...  .

 MARCH  9,  799  Speclat  Courts  BAR  ag

 MR,  CHAIRMAN:  Carry  on,  Me,
 Shankaranand,

 SHRI  8.  SHANKARANAND:  I  am
 referring  to  my  amendment  No,  89
 which  is  concerend  with  the  first
 paragraph  of  the  Preamble.  Madam,
 ‘Chairman,  I  am  just  now  going  to
 support  you  when  you  were  here
 speaking  on  the  Bill.  You  wanted
 that  the  law  should  be  equally  appli-
 cable  to  persons  involved  in  all  the
 Commissions  of  Inquiry  along  with
 the  Shah  Commission  of  Inquiry.  That
 is  why  I  have  said  that  the  words
 ‘during  the  operation  of  the  Procla-
 mation  of  Emergency  dated  25th  June
 975  issued  under  Clause  (l)  of  Art.
 352  of  the  Constitution’  be  omitted,  I
 need  not  again  re-emphasize  what
 you  have  said  when  you  were  sitting
 with  us....

 MR.  CHAIRMAN:  I  shall  be  back.
 Don’t  worry,

 SHRI  B.  SHANKARANAND:  Why
 I  say  this  thing  is,  this  paragraph  mm
 the  Preamble  refers  to  the  persons
 who  held  high  political  and  public
 offices  and  others  who  have  not  held.
 Tt  reads  like  this:

 “WHEREAS  Commissions  of  In-
 quiry,  appointed  under  the  Cemmis-

 I  haye  been  peraistently  again  and
 again  telling  this  House  that  the  Gov-
 ernment  ia  their  wiedom--I  do  not:
 know  why—have  omitted  the  ward,
 Jothers’  from  clause  §  of  the  Bi
 which  empowers  the  government

 on
 bd

 make  a  declaration.  Is  it  the  Intentior
 of  the  government.  tp  Jeave  thet
 gather  person  who  have  not  held  hiv"
 public  or  political  offices  to  wse  the? as  a  totel  against  the  sgsin  pers

 Madem,
 4  Seam  फ्

 draw
 year

 petetiian  |

 Clause  9  छ  wilerelx
 .

 Moe
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 is  said:  “tender  a  parton  to  such  per-
 #n....”  So.  the  Government  wants

 %©  ule  such  other  persons  who  have
 not  held  high  public  or  political  offi-
 ces

 4  ary
 the  main  accused  person

 to  the  confessional  statements.
 The  object  is.  “You  help  us  we  help
 you”,  If  ag  stated  in  the  Preamable
 that  this  Bill  is  intended  for  a  fair
 and  speedy  trial  why  don’t  they  in-
 clude  all  other  persons  and  also  all
 those  persons  who  held  High  public
 or  political  office  and  found  guilty
 by  other  commissions  of  enquiry?  So,
 madam,  my  amendment  suggest  that

 that  the  words  which  refer  to  only
 Shah  Commission  should  be  omitted
 otherwise  it  will  be  discriminatory.
 While  the  first  line  mentions—and  I
 quote:  .

 “Whereas  commissions  of  Inquiry
 appointed  under  the  Commissions  of
 Inquiry  Act,  954  have  rendered  re-
 ports  disclosing  the  existence  of
 prima  facie  evidence  of  offences
 committed  by  persons  who  have
 held  high  public  or  political  offi-
 ces....”

 This  refers  to  the  Commissions  of
 Inquiry  but  the  government  is  pick-
 ing  up  only  one  commission  and,  that
 is,  Shah  Commission,  Instead  of  nam-
 ing  the  Shah  Commission  they  have
 clothed  their  idea  in  these  words:

 “.,..@ffences  during  the  operation
 of  tha  Proclamation  of  Emergency,
 dated  the  25th  June,  1975,  issued
 under  clause  aw  of  article  352  of

 the  Constitution”;

 They  are  picking  up  only  one  Com-
 mission,  I  de  70६  kniow  how  this  gov-
 ernment  is  trying  to  protect  the  par-
 hamentery  functioning  of  the  demo-
 Cracy  in  thiy  country  by  punishing
 Only  those  who  were  involved  in
 the  Shah  Commission  leaving  all  those

 high  public  Agures  who  were  involv-
 ed  in  other’  Commissions  of  Inquiry.

 Madam,  t  want  this  House  to  think
 seriously  on  this  paint  whether  this

 sions  of  Inquiry  is  discriminatory  or
 not,  is  arbitrary  or  not,  And  what  is
 the  intention  of  the  government?
 whether  dealing  with  the  persons  in-

 volved  in  the  Commission  of  Inquiry
 will  help  in  protecting  the  functioning
 of  the  parliamentary  democracy  in
 this  country?  I  have  said  it  time  and
 again  why  don’t  you  say  frankly  that
 you  want  to  convict  Mrs.  Gandhi  only
 and  that  is  why  you  have  brought  it,
 Although  the  Home  Minister  does  not
 say  so  but  the  other  Members  of  the

 Janata  Party  have  said  so.  (Interrup-
 tions).

 This  Bill,  if  enacted,  can  be  very
 well  be  used  against  you  friends  also.
 Do  not  think  you  are  going  to  con-
 tinue  here  for  ever,  Change  will  take
 place  and  the  time  has  come  very

 near,  Thereare  many  Members  sit-
 ting  on  the  Treasury  Benches  today
 who  were  involved  in  many  Com-
 mission  of  Inquiry,  So.  don’t  think
 it  applies  to  Congress  only  and  you
 will  remain  permanently  there.  (In-
 terruptions)  Mr.  Jyotirmoy  Bosu,  my
 friend,  from  CPI  (M).....  »+8

 MR,  CHAIRMAN:  Mr.  Shankara-
 nand,  we  have  to  allow  Mr.  Jyotirmoy
 Bosu.  to  let  off  steam  from  time  to
 time!  You  please  carry  on.

 SHRI  B,  SHANKARANAND:  That
 steam  only  warms  ‘the  Janata  party!

 Madam,  my  Amendment,—Amend-
 ment  No.  90  deals  with  this.  It  says:

 Page  l,  line  9  and  0,—
 Omit  ‘committed  during  the

 period  aforesaid’

 Now,  I  come  to  Amendment  No.  91.
 It  ig  8  very  important  thing.  I  have
 suggested  something  very  important.
 It  reads....

 MR.  CHAIRMAN:  Amendment  1

 dunit  lines  ]  fo  16,

 SHRI  B  SHANKARANAND,  What
 does  these  lines  say?  I  quote:
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 ‘Whereas  the  offences  referred  to
 in  the  recitals  aforesaid  were  com-
 mitted  during  the  operation  of  the
 said  Proclamation  of  Emergency.  .’

 MR.  CHAIRMAN:  Mr.  Kamath
 read  it  also,  It  is  the  same.  It  has
 been  read  out.

 SHRI  8.  SHANKARANAND:  I
 want  to  read  it  again.  I  quote:

 The  tines  to  be  omitted  are  these:

 “And  whereas  the  offences  rererr-
 ed  to  in  the  recitals  aforesaid  were
 committed  during  the  operation  of
 the  saiq  proclamation  of  Emergency
 during  which  a  grave  emergency
 was  clamped  on  the  whole  country,
 civil  liberties  were  withdrawn  to  a
 great  extent,  important  fundamen-
 tal  rights  of  the  people  were  sus-
 pended.  strict  censorship  on  the
 press  was  placed  and  judicial
 powers  were  crippled  to  a  large  ex-
 tent....”
 Madam,  the  Preamble,  as  it  stands,

 includes  this  para  which  refers  mainly
 to  the  emergency.

 Now  I  wish  to  bring  your  notice
 and  the  notice  of  the  House  the  pro-
 visions  contained  in  the  Constitu-
 tion  of  India,  in  Articles  352  to  360.
 Part  XVIII  of  the  Constitution
 which  deals  with  the  emergency  pro-
 visions,  Now,  the  question  before  us
 is  this:  Was  the  emergency  declared
 legally?  Was  the  emergency  declared
 constitutionally?  Was  it  in  con-
 sonance  with  all  the  provisions  con-
 tained  in  Part  XVIIT  of  the  Constitu-
 tion?  Were  those  provisions
 feliowed  or  not?  Then  why  do  you
 say  about  civil  liberties,  fundamental
 rights  etc.  as  is  stated  here,  in  the
 third  paragraph  of  the  preamble?  If
 that  was  legally  done  by  this  Parlia-
 ment,  by  this  very  House,  why  should
 you  have  this  here?  May  be  that  so
 many  Members  of  Parliament  are
 different  now.  But  what  was  done
 ‘was  constitutionally  done,  legally
 done.  It  does  not  lie  in  the  mouth  of
 anybody  in  the  House  or  on  the  part
 of  the  Central  Government  te  say

 r
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 that  what  was  done  wag  illegal  or
 unconstifutional,  Nobedy  can  say  by
 any  stretch  of  imagination  that  what
 ‘was  done  was  unconstitutional  or
 itegal,

 MR.  CHAIRMAN:  |  dont  think  it  is
 ‘emergency'  as  such  which  is  being
 questioned  here.  It  is  relating  to
 ‘Offences’  committed  during  the
 operaion  of  the  ‘Emergency.’

 SHRI  B.  SHANKARANAND:  What
 was  done  during  the  emergency  was
 done  under  the  Constitutional  pro-
 visions,  and  it  was  done  legally.  It
 was  done  constitutionally.

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour):  Quite  right!

 SHRI  B.  SHANKARANAND:  Let
 not  my  friend  speak  about  the  Con-
 stitution.

 MR.  CHAIRMAN:  Mr.  Shankara-
 nand,  please  conclude.  There  are
 still  three  or  four  hon.  Members  who
 want  to  speak.  Please  try  to  conclude
 now.

 SHRI  8.  SHANKARANAND:  What
 is  the  effect  of  the  declaration  of
 emergency?  Articles  353  of  the  Con-
 stitution  deals  with  that.  Is  it  the
 contention  of  the  Home  Minister  that
 the  effect  of  the  declaration  of  emer-
 gency  was  not  what  it  should  be  or
 what  it  ought  to  be.  Is  it  his  con-
 tention?  No,  Wes  not  suspension  of
 provision  of  article  1  during  the
 emergency  done  under  article  358  of
 the  Constitution?  What  have  they  8
 to  say?  But  they  are  writing  here  that
 civil  rights  were  curtailed.

 MR.  CHAIRMAN:  You  want  this
 to  be  omitted?

 SHRI  B.  SHANKARANAND:  !
 want  this  to  be  omitted.
 '

 ‘wR,  CHAIRMAN:  Please  come
 your  next  amendment,  .e

 In SHRI  B,  SHANKARANAND:  © amendment  Mo.  2  T-wsek  to  oonit
 a  tt following  Hanes,  "Westies

 the  const
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 tutional  legal  and  moral  obligation  of
 the  state  is  to  prosecute  persons  in-
 volved  in  the  said  offences......”
 What  is  a  state  ?  Article  2  of  the
 Constitution  defines  what  is  a  State.
 "MR.  CHAIRMAN:  Will  you  please

 try  to  conclude?  There  are  four  more
 persons  to  speak.

 HRI  B.  SHANKARANAND:  You
 want  to  hustle  the  Bill?

 MR.  CHAIRMAN:  I  do  no!  want  to
 do  so,  but  I  would  like  those  four  also
 to  get  an  opportunity.

 SHRI  B.  SHANKARANAND:  |  I
 must  at  least  try  to  convince  you.

 MR.  CHAIRMAN:  I  am  convinced;  I
 assute  you.  You  are  taking  much  time
 in  this  manner.

 SHRI  B.  SHANKARANAND:  Arti-
 ele  2  defines  the  state:  “In  this  part
 unless  the  context  otherwise  requires,
 State  includes  the  government,  the
 Pathameat  cf  Inéia  and  the  govern-
 ment  and  the  legislatures  of  State
 and  of  local  or  other  authorities
 within  the  territory  of  India  or  under
 the  control  of  the  Government  of
 India.”  State  include  government
 also.  What  is  the  moral  duty  of  this
 government?  To  punish  Mrs.  Gandhi?
 What  ts  the  moral  duty  of  this  gov-
 ernment?  To  sell  all  the  gold  reserves.
 What  is  the  moral  duty  of  this  gov-
 ernment?  १0  put  such  huge  tax  on
 the  middle  class  people?  These  are
 the  moral  duties,  they  are  accepting
 it  and  they  are  doing  it.  What  is

 ‘their  moral  duty?  To  enact  such
 jaws  and  889  it  is  their  moral  duty.
 They  cannot  equate  themselves  to
 the  word  State  as  defined  in  the
 Constitution.  The  moral  duty  of  this
 £0vernment  whould  have  been  different
 from  what  they  are  doing  now.  They
 Cught  to  be  more  purposefal  and  they
 should  work  honestly  for  the  weifare
 pi

 the  poor.  ‘Their  mata)  duty  should
 ave  been  t>  sew  that  this  country

 Marches  on  the  road  to  socialism  and
 the  ‘eran,  They  aid  not  think  of

 ose  moral  remponaibllities.  Their
 thew

 duty  showd  ave  referred  to
 preamble  of  the  Constitution.

 ¥
 cannot  put  a  preamble  of  thar

 own  in  this  Bill  and  say  that  it  is:
 their  moral  duty  to  punish  Mrs.
 Gandhi.  What  is  the  moral  duty?
 Till  the  other  day  the  Prime  Minister
 and  the  two  Deputy  Prime  Ministers
 were  fighting  for  seats,  there  was
 collision  in  the  Cabinet.  We  thought
 that  they  were  fighting  and  they
 were  going  to  come  to  blows  the  next
 day.  (Interruptions).  Is  it  their
 moral  duty  to  enact  this  Bill?  What
 is  their  moral  duty?  To  make  some
 people  sit  in  judgement..(Interrup-
 tions).

 MR.  CHAIRMAN:  Kindly  do  not
 help  him  to  take  more  time.

 SHRI  B.  SHANKARANAND:  I
 scanned  the  entire  Constitution  to
 find  if  there  is  anything  about  the
 moral  duty  in  the  Constitution......
 (Interruptions).

 MR.  CHAIRMAN:  I  would  request
 the  hon.  Members  to  cooperate  with
 the  Chair  and  let  him  finish  as  early
 as  possible  and  not  to  co-operate  with
 Mr.  Shankaranand  to  take  more  time.

 SHRI  8.  SHANKARANAND:  I
 seanned  the  entire  provisions  of  the
 Constitution  and  I  did  not  find  a
 single  line  which  speaks  about  the
 moral  duty  of  the  State.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.

 MR.  CHAIRMAN:  Which  rule?
 SHR]  JYOTIRMOY  ‘BOSU:  Rule

 376.  I  was  feeling  a  little  sleepy.  I
 am  not  quite  sure  whether  he  is
 speaking  on  the  first  reading  or  on
 the  amendment.

 MR.  CHAIRMAN:  There  is  no  point
 of  order.  Mr.  Bosu,  it  is  a  very
 serious  measure....

 SHRI  JYOTIRMOY  BOSU:  Today
 there  is  Private  Members’  business
 also  and  we  propose  to  finish  the  Bill
 before  that.

 MR.  CHAIRMAN:  We  are  aware  of
 it.  Mr.  Shankaranand,  kindly  con
 clude.

 SHRI  B.  SHANKARANAND:  One
 word  about  my  friend,  Shri  Jyotirmoy
 Bosu.
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 MR.  CHAIRMAN:  Speak  to  your
 amendment,  Mr,  Bosu  cannot  be
 amended!

 SHRI  B.  SHANKARANAND:  I  say
 in  all  seriousness  that  the  moral  duty
 of  the  State  has  not  been  codified  as
 yet.  Unless  it  is  codified  and  unless
 it  has  some  basis  on  legal  foundation,
 how  can  the  courts  interpret  this
 provision?  Courts  cannot  lay  their
 hands  on  any  law  and  say  that  this  is
 the  moral  duty  of  the  State.  Perhaps
 they  are  speaking  of  the  moral  duty
 of  the  Janata  Government  and  they
 are  identifying  themselves  with  the
 State.  The  Government  cannot  be
 indentified  with  the  State.  Therefore,
 I  think  that  these  lines  should  be
 deleted.

 They  have  referred  to  the  preamble
 in  clause  5,  I  am  yet  to  find  any  law
 which  refers  to  the  preamble  in  any
 section.

 MR.  CHAIRMAN:  This  discussion
 took  place  at  that  time  and  you  made
 that  point.  It  hag  already  been  put
 to  vote.  Don’t  try  the  patience  of  the
 members  by  repeating  what  you  said
 earlier,

 SHRI  3.  SHANKARANAND:  Don’t
 you  see  that  my  amendmentg  are
 reasonable?

 MR.  CHAIRMAN:  Yes,  kindly  re-
 sume  your  seat.  Mr,  Venkataraman.

 SHRI  B.  SHANKARANAND:  ‘You
 should  help  in  making  the  Home
 Minister  accept  my  amendment,

 SHRI  R.  VENKATARAMAN
 (Madras  South):  My  amendment  is
 comprehensive.  It  does  not  deal  with
 any  declaration  of  emergency  nor
 does  it  deal  with  any  particular  com-
 mission  of  inquiry.  It  deals  with  com-
 mission  of  offences  by  men  in  public
 office  and  in  public  life.  I  would  for
 the  benefit  of  the  House  read  this  par-
 ticular  portion:

 “where  prima  facie  evidence
 exists  of  offences  committed  by
 persons  who  have  held  high  public
 or  political  offices  in  the  country”.
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 This  will  exclude  all  controversial
 aspects  as  to  whether  a  particular
 offence  has  been  committed  during  the
 emergency  or  whether  it  was  in  785
 lation  to  any  particular  commission
 of  inquiry,  It  wil]  deal  with  a
 matter  with  which  the  whole  country
 is  concerned.  It  is  well  known  that
 offences  have  been  committed  in  the
 past  by  men  in  public  offices  and
 public  life.  It  is  also  common  know-~
 ledge  that  people  now  in  public  offices
 and  public  life  do  commit  and  are
 committing  these  offences.  There  is
 no  doubt  that  in  future  persons
 holding  these  public  offices  and  in
 public  life  will  commit  these  offences.
 Therefore,  if  you  want  that  the  purity
 of  public  life  should  be  maintained,
 that  the  integrity  in  public  life  shoul:
 be  restored,  then  it  is  necessary  that
 you  should  have  a  law  which  will
 take  note  of  offences  committed  by
 people  in  public  offices  and  in  public
 life,  whether  in  the  past,  presexft  of
 future.  Therefore,  my  suggestion  is
 if  prima  facie  evidence  shows—and
 prima  facie  evidence  is  always  estab-
 lished  by  investigation—that  suck
 offences  have  been  committed  than
 irrespective  of  time  and  irrespective
 of  the  selective  nature  of  the  persor
 chosen,  any  person  who  is  guilty  ©
 such  offences,  who  is  accused,  of  suct
 offences,  must  be  tried.  That  is  tht
 kind  of  law  we  would  like  to  have.

 Than  there  is  a  slight  confusion  ii
 the  present  Preamble.  As  Shit
 Shankaranand  has  pointed  out,  evel
 “others  connected  with  the  cammls
 sion  of  the  offence”  could  be  brough
 in,  to  what  extent  it  is  not  clear.  M!
 point  is  that  only  persons  in  publi
 offices  and  in  public  Hfe,  should
 tried  by  Special  Courts  and  other
 must  be  tried  by  ordinary

 pag
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 therefore,  he  is  unable  to  make  any
 change.  You  may  remember  that  I
 moved  an  amendment,  which  even  the
 Speaker  said  looks  reasonable.  The
 hon.  Home  Minister  said  that  he
 would  not  like  to  change  the  phraseo-
 Yogy,  because  the  Bill  has  been  ap-
 proved  by  the  Supreme  Court  What
 the  Supreme  Court  has  decided  in
 its  advisary  opinion  is  the  legality  of
 the  measure  before  it;  it  has  not  de-
 cided  on  the  propriety  of  it,  it  has
 not  decided  on  the  morality  of  it.
 Therefore,  to  plead  that  he  would
 not  make  any  change,  because  the
 Supreme  Court  has  approved  the
 draft  Bill  is  to  deny  to  Parliament
 the  right  to  make  changes  on  the  pro-
 priety  of  the  legislation.  In  fact,  it
 appears  to  me  that  we  should  be
 very  careful  and  we  should  per-
 haps  take  very  strong  exception  to
 referring  Bills  to  the  Supreme  Court
 for  advisory  opinion,  because  then  it
 becomes  an  easy  excuse  for  the  Gov-
 ernment  to  push  through  the  Bill,
 even  in  respect  of  matters  in  which
 Parhament  has  competence  the
 authority  to  decide.  In  this  very
 case,  the  Supreme  Court  has  not  said,
 nor  has  it  the  authority  to  say,
 whether  this  particular  legislation
 is  proper.  In  fact,  how  can  anybody
 go  and  justify  it?  Well,  on  the  face
 of  this  legislation,  it  is  clear  that  it
 is  directed  against  one  single  indivi-
 dual,  that  a  legislation  of  this  kind
 can  be  put  on  the  statute-book  ex-
 cluding  others  who  are  falling  in  the
 same  category,  people  who  have  com-
 mitted  offences  not  only  during  the
 emergency,  but  even  before.

 Tf  you  look  at  it-from  the  angle  of
 propriety,  then  there  is  no  reason
 whya  man  in  public  offite  or  public
 life  wha  ‘has’  committed  an  office
 either  befare.or  during  the  emergency
 should  ‘be  excluded  from  this  Bill.
 There  is  no  rewon  why  a  person  in
 Buble  fife,  who-ig  holding  a  public
 Office  and.  yet  committing  offences,
 showlyba: ia  eloheded  from  this.  .  Mer
 is  thevte  day.  feevon:  why  ®  person
 who  ty  galing  to  hoki  cifees  in  future,

 if  he  commits  these  offiences,  should
 be  excluded  from  this  Bill,

 Have  we  referred  this  question  to
 the  Supreme  Court  for  their  opinion?
 Can  the  Supereme  Court  give  its  opi-
 nion  on  thig  matter.  Al)  that  the
 Supreme  Court  has  said  is  that  the
 Bill,  as  it  is  framed,  falls  within  the
 classification  covered  by  article  14
 and  therefore  the  Bill  is  legal.  Clause
 5(2)  says  “such  declaration  shall  not
 be  called  in  question  in  any  court”
 Whichever  Government  comes  to
 power,  the  first  casualty  will  be  the
 authority  of  courts,  and  the  very
 people  who  very  strongly  objected  to
 this  clause  in  the  previous  amendment
 of  the  Constitution  and  so  on,  are
 the  very  persons  now  coming  for-
 ward  and  putting  the  same  clause
 word  for  word,  without  a  change  of
 a  comma  or  a  colon.  Even  on  this,
 the  Supreme  Court  has  said  that  it  is
 not  for  them  to  go  into  the  propriety
 of  this  legislation,  but  that  they  are
 sure  that  the  courts,  m  spite  of  this
 clause,  will  have  the  authority  to
 look  into  its  validity.

 Therefore,  my  point  is  that  this  Bill,
 as  it  is  framed,  is  directed  against  one
 person  and  it  takes  awey  the  very
 purpose,  the  very  laudable  object,  of
 trying  to  establish  integrity  in  public
 life.  If  my  amendment  is  accepted,
 namely  that  persons  who  have  held
 high  public  office  and  who  are  in  pub-
 lie  life  should  be  tried  by  a  special
 court,  then  the  objection  which  is
 raised  with  regard  to  the  selective
 character  of  the  accused,  the  selec-
 tive  character  of  the  offence  etc.,  all
 that  will  be  wiped  out,  and  it  would
 be  open  to  the  Supreme  Court  or  the
 High  Court  or  the  Special  Court  to
 look  into  only  two  questions:  firstly,
 whether  the  person  has  held  a  high
 public  office  and  whether  he  was  in
 public  itfe  otherwise,  he  cannot  be

 Speciel  Court;  deconttty

 ment  which  I  have  moved,  they
 should  not  refer  this  matter  to  the
 Special  Court  except  in  cases  where
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 tion  of  work  or  other  reasons,  cannot
 reasonably  be  expected  to  deal  with
 them  expeditiously.

 The  only  reason  for  referring  to  8
 special  court  must  be  that  ordinary
 courts  are  not  able  to  dispose  of  the
 case  because  of  pressure  of  work  for
 because  of  any  other  reason.  There-
 fore,  this  will  take  away  the  sting
 that  is  directed  against  a  person.  My
 amendment  will  make  it  universal,  it
 will  apply  to  all  politicians,  all  men
 in  public  life,  present,  past  and
 future.  If  they  are  really  interested
 in  improving  the  public  life,  in
 maintaining  the  integrity  in  public
 life,  this  is  the  amendment  which  I
 commend  to  them  for  their  acceptance,

 MR.  CHAIRMAN:  The  House
 stands  adjourned  till  2  O’Clock,

 13.00  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock,

 The  Lok  Sabha  adjourned  for  Lunch
 Lunch  at  five  minutes  past  Fourteen

 of  the  Clock

 (Mr.  Speaker  in  the  Chair)

 SPECIAL  COURTS  BILL—Contd.
 MR.  SPEAKER:  Shri  Alagesan.
 SHRI  EDUARDO  FALEIRO  (Mor-

 mugaon):  My  name  is  also  there,  Sir.

 MR.  SPEAKER:  Your  name  is  not
 there.  You  have  nct  moved  the  am-
 endment.

 SHRI  EDUARDO  FALEIRO:  I  have
 not  moved  but  my  amendment  is  the
 same.

 MR.  SPEAKER:  That  does  not  mat-
 ter.

 Shri  Alagesan.
 SHRI  O.  द  ALAGESAN  (Arko-

 nam):  I  will  not  be  as  lucky  as  my
 friend,  Mr.  Kamath....

 AN  HON.  MEMBER:  Yor  what?

 ह... अ  0.  V.  ALAGESAN:  I  find,  Sir,
 fie  flair  for  amendments  hes  not
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 lessened  with  the  patizage  of  yea
 slate his  persuasive  powers  have  dim

 ed.  By  his  new  clause  which  hak
 been  accepted  by  the  Government  ihe
 number  of  clause  has  become  Thir-~
 teen  So,  I  am  afraid  your  Bill  has
 become  scmewhat  unlucky....

 SHRI  HARI  VISHNU  KAMATH:
 Thirteen  25  unlucky  for  Christians
 only.

 SHRI  0.  द त  ALAGESAN:  I  do  not
 know  what  sort  of  career  your  Bill
 wil  have.

 Now,  the  Preamble  is  absolutely  ४
 new  innovation.  We  have  not  seen
 such  a  long-winding  Preamble  in  any
 Other  Bill—at  any  rate,  I  have  not
 seen-~that  has  been  brought  before
 the  Heuse.  A  fear  was  expressed  on
 the  floor  of  the  House  that  this
 Preamble  itself  will  get  the  Govern-~
 ment  into  difficulties  in  courts.  But  I
 think  the  Government  has  woken  up
 to  its  earlier  bunglings  and  mistakes
 and  it  has  tried  to  plug  all  the  loop-
 holes.  It  was  said  on  the  floor  of  the
 House  that  by  taking  this  measure  be-
 fore  the  Supreme  Court,  the  Govern-
 ment  is  effectively  preventing  such  a
 endments  or  improvements  as  Parlia-
 ment  coulg  make  in  the  Bill.  But  then
 the  Government  has  become  too  cir-
 cumspect  that  they  want  to  do  every~
 thing  in  a  perfect  way.  If  they  had
 not  gone  to  the  Supreme  Court  and
 had  brought  this  Bill  straightaway  into
 thig  House,  people  might  have  argued,
 “Have  you  tested  the  legality  of  ‘this
 Bill?”  Se  anticipating  some  such  ob-
 jections  the  Government  was
 enough  to  gO  to  the  Suprenmie  Court
 and  had  got  a  verdict  from  the  Sup-
 reme  Court  as  to  the....

 AN  HON.  MEMBER:  A  camoufiage,

 SHAI  a  द  ALAGESAN:  ....dega-
 lity  of  the  Bil.  Now,  this  Bill  was  830
 carefully  drafted.  My  friend,  Mfr.
 Kemath  wanted  to  improve  cleus 3  of

 and  he  claims  to  be  It  has,  heen
 peiuted  ot  in  the  advlsery.  opinion
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 been  Hfted  bodily  from  the  judgment
 of  Mr.  Justice  Fazal  Ali  in'  the  State
 of  Rajasthan  and  others  vs.  Union  of
 India.  I  need  not  go  through  it.  Vari-
 cus  things  have  been  stated.

 :  i

 Now,  I  am  on  this  point.  My  am-
 endment  wants  to  create  two  catego-
 ries  of  prosecutions.  As  far  as  the
 first  category,  namely,  such  of  the
 cases  which  have  already  gone  before
 the  Shah  Commission,  they  can  cer-
 tainly  go  before  the  Special  Courts,
 because  they  have  had  one  vetting,  at
 any  rate,  have  gene  through  the  mull.
 But  such  of  the  prosecutions  which
 will  be  as  a  resuit  of  investigations
 conducted  by  the  Government  through
 its  agencies,  for  those  prosecutions
 there  need  not  be  any  declaration  and
 they  may  be  processed  through  the
 ordinary  courts  of  law.  That  is  what
 my  amendment  seeks  to  do.  If  this
 amendment  is  not  there,  perhaps  the
 Government  may  not  be  enabled  to
 exclude  the  second  category  of  cases
 and  they  will  have  to  issue  a  declara-
 tion  in  every  case.  If  this  amendment
 is  accepted,  they  can  completely  ex-
 clude  this  category  of  cases  and  they
 can  allow  them  to  go  to  the  ordinary
 courts  of  law  in  the  ceuntry  and  only
 put  up  such  cases  which  have  been
 vetted  through  Commissions,  like  the
 Shah  Commission,  before  the  Special
 Courts,

 on  these,  My  amendment  No,  Bi  cen
 cerns  the  deletion  of  the  followhig
 words:

 “AND  WHEREAS  investigatiéns
 conducted  by  the  Government
 through  its  agencies  have  also
 disclosed  similar  offences  committed
 during  the  period  aforesaid;”

 According  to  me  it  will  serve  my
 pelitical  purpose  if  this  is  there  be-
 cause  this  gives  me  ground  possibly
 for  a  writ  of  mandamus  for  launch-
 ing  of  the  prosecution  against  cer
 tain  persong  but  what  I  want  to  high-
 light  is  that  the  Government  seems
 to  take  this  House  for  granted.  Here
 is  an  assertion  that  the  investigation
 conducted  by  the  Government  through
 its  agencies  have  alsc  disclosed  simi-
 lar  offences  committed  during  the
 period  aforesaid.  Has  the  House  been
 told  anything  about  this?  How  mauy
 offences  have  been  disclosed?  What
 are  the  cases.  We  are  now  subscrib-
 ing  to  a  statement  of  facts  that  Gov-
 ernment  conducted  investigations  and
 as  a  result  of  these  investigations
 something  prima  facie  has  come  and
 that  a  Bill  is  being  framed  on  the
 basis  of  that.  Is  it  not  fair  and  just
 to  the  Parliament  that  they  tell  us,
 I  do  not  want  them  to  tell  who  the
 accused  are  but  something  there  must
 be.  There  is  absolutely  nothing  at
 all.  Is  it  fair  to  this  Parliament,  I  am
 asking?  The  House  is  being  taken  for
 granted.

 Secondly,  Sir,  this  is  an  adopted  Bill.
 A  Bill  moved  by  a  private  Member
 is  being  adopted  by  the  Government.
 I  am  asking:  How  is  it  Mr.  Jethmala-
 ni  who  moved  this  Bill  came  to  know
 there  and  prima  facie  case  wag  establi-
 gations,  prima  facie  evidence  was
 there  and  prima  facie  cas  was  extablie
 shed?  How  is  it  that  Mr.  Jethma.
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 the  rest  of  us,  on  a  plane  higher  than
 the  rest  of  us?  Mr.  Jethmalani  brings
 forth  the  Bilt  telling  that  the  Govern-
 ment  made  investigations  and  Gov-
 ernment  came  to  the  conclusion  and,
 therefore,  he  has  brought  forward  ihe
 Bil.  The  Government  comes  forward
 and  adopts  the  Bill  Government
 does  not  tell  the  basis  of  this  asser-
 tion  and  this  House  has  to  pass  this
 Bill  without  knowing  about  the  de-
 tails  of  any  of  these  investigations.
 Something,  at  least  for  formality’s
 sake  there  must  be  as  to  what  do  you
 mean  by  this  assertion.  Whether  that
 is  correct  or  not  {s  a  different  matter
 but  do  you  not  owe  it  to  the  House
 to  the  tell  as  to  what  these  investiga-
 tions  are  ang  what  are  the  offences.
 You  speak  about  similar  offences.
 What  do  you  mean  by  similar  offen-
 ces?  Does  it  mean  the  same  offences
 as  found  out  by  the  Shah  Commis-
 Sion  or  offences  different  from  that?
 What  exactly  are  the  offences?  I
 would  call  upon  the  Government  to
 teil  us  what  they  mean  by  similar
 offences—whether  offences  distinct
 from  the  offences  found  out  from  Shah
 Commission.  You  must  tell  us.  How
 many  cases  have  you  investigated?
 How  many  are  different  from  the
 Shah  Commission’s?  [f  you  are  in  a
 position  to  say,  you  must  tell  us
 about  this,  before  you  ask  us  to  subs-
 cribe  to  this  sort  of  assertion.  This  is
 my  submission.  The  Government
 must  not  take  the  Parliament  for
 granted.  The  Government  must  not
 take  the  legislative  authority  of  this
 Parliament  for  a  ride.  Government
 hag  committed  a  gross  act  of  impro-
 riety  in  pagsing  on  this  information
 to  Mr.  Jethmalani  and  in  keeping
 that  information  away  from  the  rest
 of  us  This  is  a  very  serious  miatter.
 I  wanted  to  highlight  this  matter.
 That  is  why  I  have  given  netice  of
 this  arhéntiment.

 Coming  now  to  the  other  thing,  Sir,
 my  friend  Mr.  Kamath  has  talked  in
 gtent  detail:  about  it,  Other  hon,
 Members  ‘have  talked  in  great  detail
 about  if.  There  mart  be  same  felicity
 of  Jangoage  and  ‘phrasing

 of  any  lew
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 that  we  pass.  Does  it  fit  into  the  con-
 cept  of  a  legislative  enact
 ment  that  we  are  accustomed  fo?
 When  you  make  this  sort  of
 assertion  bere,  is  it  really  a  state-
 ment  of  fact  or  of  law?  That  is  what
 I  am  asking.  Mr.  Fazal  Ali,  in  his
 judgment  made  certain  observations,
 Thig  has  been  mentioned  in  the  Sup-
 reme  Court  judgment.  J]  have  got
 Mr.  Fazal  Ali’s  judgment  before  me.
 He  has  mentioned  all  this,  not  by
 way  of  describing  what  exactly  was
 done  during  the  period  of  the  emer.
 gency  at  all.  He  has  summed  up  the
 whole  thing  and  he  has  said  these
 things  happened.  He  has  Said  this:
 It  is  one  thing  for  the  judgment  to
 give  the  descriptive  statement  of
 certain  things  that  had  happened  and
 it  is  another  thing  putting  it  inte  vhe
 preamble  of  a  legislation.  I  just  can-
 not  understand  this.  ‘You  say,  ‘Civil
 liberties  were  withdrawn’.  What  s
 this?  3  just  cannot  understand  tow
 ‘civil  liberties’  can  be  withdrawn.
 Civi]  liberties  can  be  curtaiied.  Civil
 liberties  can  be  suppressed.  Civil
 liberties  can  be  circumscribed.  Where
 is  the  question  of  ‘withdrawal  of
 civil  liberties’?  What  is  the  civil  L-
 berty  as  distinct  from  the  fundamen-
 tal  right?  Civil  liberty  is  spelt  out
 in  the  Preamble  of  the  Constitution.
 Civil  liberty  is  a  natural  liberty  and
 as  a  natural  right  of  the  citizen,  as
 per  the  judgment  of  the  Supreme
 Court.  They  got  merged  in  the  fun-
 damental  right.  This  is  what  the
 Supreme  Court  has  said,  What  is  it
 that  you  say  here  as  fundgmentil
 right  here?  Do  you  mean  this  38
 different  from  that  fundaniental
 right?  What  do  you  mean  ‘by  saying
 ‘withdrawal  of  civil  Hberties't  And
 once  you  withdraw  it,  whe  gives
 back?  ‘You  say!

 bar  brid
 withdraws

 it.  Who  is  giving  it  ‘¢iattiertup-
 tions)  You  may  put  anything  here  as
 yott  like,  I  ‘4m  not  bothered  abcat  it.
 But  thig  is  net  the  way  ef  doing  it.
 That  is  what  I  say.  And  then  you  ४०२
 ‘Fundamental  rights  of  the  people
 were  suspended’  Well,  the,  peaition in  lew  is,  only  the  right  ie.  move

 the
 cbutt  for  the  enforcement  ‘of  ह उ  fund
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 damental  right  is  not  suspended  at
 all,  except  for  Article  19.  And  that
 only,  for  the  purpose  of  legislative
 enactment,  not  otherwise.  Your  right
 to  enforce  fundamental  right  by  a
 judicial  process  gets  suspended  by  a
 Presidential  Proclamation.  Funda-
 mental  rights  are  never  suspended.
 Enforcement  of  fundamental  right
 alone  is  suspended.  Here  in  the  law
 you  are  saymg  ‘Fundamental  rights
 were,  suspended’.  Could  you  net  be
 more  precise?  Could  you  not  be
 more  practical  and  correct  in  the
 assertion  of  the  consequences  of  this
 thing?  This  is  just  what  I  am  858
 ing  you.  Then  you  say:  ‘Judical
 powers  were  crippled  to  a  large  ex-
 tent!  What  do  you  mean  by  this,  vy
 saying,  ‘Judical  powers  ‘were  crippl-
 ed’?  Was  it  that  by  some  enactment
 the  judicial  powers  were  curtailed?
 Or,  33  it  by  arm-twisting,  the  judi-
 ciary  was  forced  to  write  some  judg-
 ment?  What  exactly  is  it  that  you
 are  meaning?  If  it  is  as  suggested
 by  Mr.  Jethmalani  when  he  made  a
 speéch  that  by  arm-twisting  judicial
 authorities  were  made  to  write  such
 and  such  judgments  if  that  is  what
 you  mean,  then,  you  are  giving  cre-
 dence  to  the  position  that  the  judi-
 ¢eiary  in  this  country  is  liable  to  ve
 arm-twisted,  If  on  the  other  hand  by
 certain  enactment  some  laws  were
 held  to  be  beyond  the  reach  of
 the  judiciary,  are  you  not  doing  the

 $aitte  thing  by  the  same  Act?  Here  you
 say,  @  particular  declaration  shall  ०९
 beyond  attack  by  the  judiciary.  We
 have  mioved  an  amendment  against
 it.  ‘You  ave  asserting  that  the  judi-

 shall  not  come  in  the  way  of
 invalidating  your  declaration.  The
 Stipreme  Court  warned  you  that  this

 is  absolutely  infructuous,  that  the
 court  will  extend  its  arm  to  any
 declatation,  if  it  is  done  arbitrarily.

 you  have  written  this
 into  the  law.  And  you  say  that  the
 judiciary  is  crippled.  If  it  is  arm-twist-
 ing,

 Bhushtin  mentioned  a  particular  case here  about  the  promotion  of  Mr.  Vohra and  all  thet,
 MR.  SPEAKER:  Let  us  not  go  on

 from  one  to  the  other,
 SHRI  C.  M.  STEPHEN:  That  is  ne-

 cessary,  Sir.  These  are  statements
 before  the  House.  I  am  not  sayii
 anything  beyond  that.

 Said
 What  he  said

 was  this.  A  decision  was  taken,  The
 decision  was  withheld.  Why?  Be-
 cause,  the  trial  in  the  Kissa  Kursi case  was  in  an  advanced  stage.  Was that  the  only  case  at  an  advanced
 stage?  Were  there  not  other  cases  at an  advanceg  stage?  If  there  were  other
 cases  in  an  advanced  stage,  would  they not  be  a  bar  for  promotion?  Why  ad-
 vanced  stage  in  this  case  alone  must be  a  bar  to  promotion?  Therefore,  you are  taking  one  case  apart.  You  are
 discussig  with  the  Chief  Justice  of
 Delhi  saying,  this  case  is  in  an  ad-
 vanced  stage;  if  pvcmotion  takes  place, it  will  bar  it.  The  result  is:  You  tell
 the  magistrate  or  judge.  whoever  it  is, here  is  a  promotion  order  taken,  the
 order  will  be  pronounced  only  after
 the  judgment  is  given.  Therefore, two  things  are  incorporated  there:
 hurry  the  judgment  so  that  you  may
 get  promotion  early  and  hustle  the
 trial  through  and  give  the  order  im-
 mediately.  Because  here  is  a  decision
 taken;  you  are  a  marginal  case;  20
 persons  are  taken;  one  has  to  be  from
 the  judiciary.  Are  we  not  intefering
 with  the  judiciary  really,  interfering
 in  the  promotion  of  the  judiciary?
 This  is  what  ig  happening.

 I  am  only  saying  that  when  there  is
 an  emergency  proclamation,  certaity
 constitutional  consequences  foliow,
 article  9  is  suspended,  Presidentist
 declaration  follows  suspending  the
 judicial  remedy  with  respect  to  cer-
 tain  fundamental  rights;  ail  these

 necessarily  follow.  But  you  say  tienes
 Yore  emeérgency  was  clamped  on  the
 whole  country.  I  cannot  uderstand
 it.  Tt  is  because

 of  ‘a
 existence  of

 the  emergency  a!  proclamation
 takes  place  it  is  not

 gd
 after  the

 proclamation  emergency  damped.
 Emergency  exist  and  pro-
 elamnation  is  issued.  When  proclema-
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 tion  is  issued,  legal  consequences  fol-
 low.  Conditions  of  emergency  were
 clamped  not  only  by  the  proclamation
 of  emergency  but  by  certain  agitations
 which  took  place  prior  to  the  emer-
 gency.  Emergency  conditions  were
 clamped  on  the  country  not  by  the
 President  of  India,  not  by  the  Gov-
 ernment  but  by  the  gentlemen  sitting
 on  that  side.  You  clamped  emergency
 on  this  country;  it  is  a  fact.

 MR.  SPEAKER:  You  have  dealt
 with  that  argument.

 SHRI  C.  M.  STEPHEN:  Therefore,
 I  am  only  saying  that  these  are  fac.
 tual  misstatements  which  are  abso-
 lutely  unnecessary  for  the  purpose  of
 this  law.  It  would  have  been  enough
 if  you  say.  during  the  period  of  emer~-
 gency  offences  were  committed.  The
 descriptive  things  are  factually  in-
 correct  and  legally  meaningless  as-
 sertions  and  they  have  completely
 disfigured  this  law.  My  pleadings  will
 be  of  no  avail  because  there  is  a
 cyclostyled  answer  to  everythig  that
 ‘was  said:  no,  no,  no.  I  am  prepared
 to  receive  that  cyclostyled  answer,
 but  let  me  go  on  record  that  in  this
 act  of  disfiguring  the  statute  book  of
 this  country,  in  this  act  of  disfiguring
 this  particular  law—we  are  not  a  party
 to  that  at  all—we  have  pointed  out  to
 you  that  you  ghould  correct  it,  It  is
 absolutely  incosequential  whether  you
 accept  our  plea.  Let  it  not  be  said
 that  it  was  not  pointed  out  to  you;  it
 ig  pointed  out  to  you  not  by  me  only
 but  by  Mr.  Kamath  piso  that  you
 should  correct  it;  you  can  see.  It  is

 even

 is  now
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 conduct  and  so  I  moved  thee
 amendments  and  press  them.

 THE  MINISTER  OF  HOME  AF.
 FAIRS  (SHRI  मं,  M.  "ATEL):  I  am
 sorry  that  inspite  of  Mr.  Stephen's.
 desire  that  I  should  be  different  from
 what  I  am,  I  propese  to  deal  with
 each  matter  on  its  merits  and  not
 just  oppose  or  accept  anything  for
 its  own  sake,  I  do  appreciate  Mrs.
 Parvathi  Kuishnan’s  great  desire
 that  I  should  so  function......
 (Interruptions)

 MR.  SPEAKER:  Mr.  Sathe,  we  had
 a  quiet  time  in  the  morning.

 SHRI  VASANT  SATHE
 I  lke  him.

 SHRI  H.  M.  PATEL:  I  am  80  glad
 Mr.  Sathe  says  he  likes  me.  I  would
 be  grateful  38  he  will  demonstrate  his
 liking  for  me  by  keeping  absolutely
 quiet.

 MR.  SPEAKER  You  are  asking  fur
 the  impossible!

 SHRI  H.  M.  PATEL:  I  am  unavle
 to  accept  the  amendment  3—7  moved
 by  Shri  Narasimha  Reddy.  (Inter-
 ruptions),  Unlike  my  other  friends
 like  Shri  Shankaranand,  I  try  to  be
 as  brief  ag  possible.  If  you  want
 elaborate  reasons  and  the  kind  of
 language  Mr.  Shankaranand  used,  I
 can  also  do  it,  but  is  it  nevessary  for
 me  to  imitate  those  things?  Where
 there  has  been  a  real  and  honest
 research  done,  I  am  willing  to  consi-

 (Akola):

 carry  the  proper  significance.
 ihe  has  taken  all  that
 found  that  in  some  places  we  have
 erred,  that  is  to  say,  the:  words  we
 have  used  have  not  carried  the  megn+
 ing  that  they  were  intended  to  carry,
 T  am  prepared  to  acrept  his  amend-
 ments,  For  instance,  in
 No,  45,  he  says,  fine  %
 omit  ‘Have’  *,

 substitute  “curtailed.”
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 No,  47,  he  hays,  “Page  I,  line  th  for
 ‘on  the  presa  Was  paced’  substitute

 ‘was  imposed  on  the  press’.”  It  is
 obviously  a  clear  imprevement  and

 I  accept  it.  He  then  goes  on  to  say
 in  amendment  No.  48,  “Page  i,  line
 15,  oy  after  ‘placed’  insert  “wn  and
 (i)  omit  ‘and’”.  This  is  linked  with
 amendment  No.  50  and  I  accept  it.
 Then  he  says  in  amendment  No,  49,
 “Page  l,  line  16,  for  ‘crippled  to  a
 large  extent?  substitute  ‘severely
 crippled’”.  It  is  a  clear  improve-
 ment,  particularly  when  two  lines
 ahead  it  is  said  ‘to  a  great  extent’.
 Therefore,  it  is  definitely  an  am.
 provement,  [I  accept  it,  Amendments
 48  and  50  go  together  because  the
 cerrections  are  made  in  that  way.
 In  amendment  No.  50  he  says,  ‘“‘Page
 l,  line  16,  after  ‘extent’  insert  ‘and
 the  parliamentary  democratic  system

 was  emasculated’.”  Certainly  that
 makes  things  clearer  and  much  more
 positive.  So,  I  accept  that.

 SHRI  VASANT  SATHE:  The  old
 ICS  has  prevailed!

 SHRI  H.  M.  PATEL:  Mr.  Sathe
 was  quiet  until  now.  Now  when  he
 has  broken  his  quietude,  he  has
 done  the  right  thing.  He  says  that
 the  birds  of  a  feather  flock  together.
 Certainly  birds  of  a  feather  do  flock
 together  and  you  remain  there  also
 because  of  that  reason!  In  amend-
 ment  No  5l,  Mr.  Kamath  =  says,
 “Page”  2,  line  i,  after  ‘the’  insert
 ‘eficient’’  As  it  is,  it  reads  “And
 whereas  it  is  imperative  for  the
 fynetioning  of  parliamentary  demo-
 eracy’  Quite  obviously,  what  we
 thean  is,  it  is  imperative  for  efficient
 amd  healthy  functioning.  I  prefer

 the  word  ‘efficient’  rather  than
 ‘healthy’.  89  I  accent  the  amend-
 ment  and  use  the  word  ‘efficient’.

 @hrimeti  Parvathi  Krishnan  was
 very  eloquent,  I  think,  understand
 ably  @loygent  Gecause  you  ate  elo.
 quent  when  you  do  not  bave  muck:
 of  substance  to  urge.

 MR,  SPEAKER:  Not  always.

 SHRI  प्र.  M.  PATEL:  I  say  ths
 because  she  did  want  me  to  say  that.
 I  will  produce  the  superlative  thing.
 T  think,  she  quoted  from  Ruskin.
 Although  I  have  read  Ruskin  in  my
 young  days,  unfortunately,  I  do  not
 recollect.  I  did  not  have  the  oppor-
 tunity  of  checking  this  particular:
 thing.  But  I  agree  that  everything
 she  said  in  that  quotation  is  what  I
 endeavour  to  do,  that  is  to  say,  I
 produce  something  that  really  is  a
 good  thing.  She  chose  the  word
 ‘super  thing’.

 MR.  SPEAKER:  That  means  you
 accept  the  quotafion  but  not  the
 amendment.

 SHRI  H.  M.  PATEL:  I  aecept  the:
 quotation  and  not  the  amendment.

 I  would  like  to  compliment  Mr.
 Shankaranand  for  having  taken  the
 longest  to  say  the  least.  He  is  a  very
 able  lawyer  but  when  he  has  nothing
 to  plead,  then  undoubtedly,  it  be-

 comes  difficult.
 MR.  SPEAKER:  By  implication

 you  mean  to  say  that  an  able  lawyer
 says  nothing?

 SHRI  H.  M.  PATEL:  I  am  afraid,
 with  reference  to  context  and  no.
 further.

 My  hon.  friend  referred  very  elo-
 quently  to  certain  expressions  in  the
 Preamble.  He  referred  to  the  words
 ‘grave  emergency  was  clamped  on  the
 whole  country,  civil  liberties  were
 withdrawn  to  a  great  extent’  and  s0
 on,  He  considered  that  there  were
 not  the  proper  things  to  do.  Mr,
 Stephen  also  said  the  same  thing  and
 he  said,  gethaps,  I  will  refer  to  the-
 same.  I  will  certainly  do  what  he
 wanted  me  ta  do.

 In  its  advice  the  gupreme  Court  har
 said.

 “On  January,  8,  1976,  a  Presiden«
 Wal  order  wes  issued  under -  Article
 888(l)  wudpending  the  right  to  more
 ary  court  for  the  enforcement  of
 the  Pusdéinentat  Rights  confeeredt
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 These  and  other  measures  taken
 during  the  perfod  of  Emergency  have
 been  summarised  by  one  of  us,  Fasal
 Ali,  Justice,  in  the  State  of  Rajas-

 “than  ang  others  Vs.  Union  of  India
 thus;

 ay  &  grave  emergency  was
 clamped  in  the  whole  of  the  coun-

 try;

 (2)  Civil  liberties  were  with-
 drawn  to  a  great  extent;

 (3)  Important  fundamenta)
 tights  of  the  people  were  suspend-
 ed:

 (4)  Strict  censorship  on  the
 press  was  placed;  and

 (5)  the  judiciary  powerg  were
 crippled  to  a  large  extent.”

 ‘This  is  how  the  various  measures
 taken  during  the  Emergency  were
 summarised  and  we  have  taken  it  from
 that.  The  whole  point  that  has  been
 forgotten  by  the  hon.  Members  on  the
 other  gide  is  that  this  particular  Bill
 is  designeg  only  to  deal  with  certain
 types  of  cases  or  offences  committed
 during  a  certain  period.  There  is  a
 definite  reason  for  it...

 SHRI  VASANT  SATHE:  In  a  most
 arbitrary  and  vindictive  manner.

 SHRI  H.  M.  PATEL:  I  know  how
 difficult  it  is  for  Shri  Sathe  to  restrain
 himeelf.

 These  crimes  are  of  a  basically  differ-
 rent  kind  and  for  a  different  motiva-
 ‘tion,  committed  during  the  emergency,
 of  a  certain  kind,  by  certain  people,

 “crimes  which  are  alleged  to  have  been
 committed  during  the  extraordinary
 period  of  emengency  and  to  that

 extent,  there  is  selectivity.  I  regret,  J
 -am  not  able  to  accept  any  of  thos@
 “amendments.

 MR.'SPHAKER:  I  will  ह...  put  the
 ‘amendments  to  the  vote.  First  I  will
 put  amendments  Nos.  a  4,  k  6  and

 क उ  by  Shri  G.  Narsimka  Réddy  to  the
 vote  of  the  House.

 MARCH  a  है... |
 us

 Special  Courts  Bik  =  e '
 Amerniiments  Now.  8,  4,  5,  6  and  7  were

 put  and  negatived.
 MR.  SPEAKER:  I  will  now  put

 amendments  Nos.  45  to  5l  by  Shri
 Hari  Vishny  Kamath,  which  have  been
 ascepted  by  the  Government,  to  the
 vote  of  the  House.

 The  question  is:

 ‘Page  i,  line  3,~
 omit  “have”  (45).

 Page  l,  line  4,~—-
 for  “withdrawn”  substitute  “cum

 tailed”  (46).

 Page  I,  line  1
 for  “on  the  press  was  placed”

 substitute  “was  imposed  on  the
 press”  (47).

 Page  ,  line  5,—
 a)  after  “placed”  insert  “.’

 (ii)  omit  “and”  (48).

 Page  1  line  16
 for  “crnppled

 substitute—
 to  a  latge  extent”

 “severely  crippled”  (49).

 Page  i,  line  6,—
 after  “extent”  msert  “and  the

 parliamentary  democratic  system
 was  emasculated;”  (50).

 Page  2,  line  i,—
 after  “the”  dnsert  “efficient”  ’  51),

 The  motion  was  adopted,
 MR.  SPEAKER:  3  will  now  put

 amendments  Nas.  55  ang  की  by  Shtt
 M.  Kalyanasundaram  to  the  vote  of  tha
 House,

 Ameniments  Nos,  55  and  56  were
 gut  ang  negatived.

 MR.  SPEAKER:  I  will
 eaten

 t
 amendment  No.  6]  moved  by
 Parvathi  Krishnan  te  the  vote  of  the
 House.  ‘The  question  is:  -

 “Page  i—
 .

 after  Une  16,  inverter,  .  7.
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 “AND  WHEREAS  the  commis
 sion  of  such  offences  ag  have  been
 brought  to  light  by  the  varipus
 Commissions  appointed  under  the
 Commissions  of  Inquiry  Act,  952
 as  aforesaid  may  also  be  commit-
 ed  in  future,  with  or  without  any
 Proclamation  of  Emergency.”  (81).

 The  Lok  Sebha  divided:

 Division  No.  5]  [1444  hrs.

 AYES

 Balakrishniah,  Shri  T,
 Bhakta,  Shr:  Manoranjan
 Bonde,  Shri  Nanasahib
 Chandrappan,  Shri  C.  क्
 Chettri,  Shri  K.  B.
 Dhondge,  Shri  Keshavrao
 Doley,  Shri  L.  K.
 Engti,  Shri  Biren
 Faleiro,  Shri  Eduardo
 Gogoi,  Shri  Tarun
 Gotkhinde,  Shri  Annasaheb
 Jeyalakshmi,  Shrimati  फ
 Kidwai,  Shrimati  Mohsina
 Krishnan,  Shrimati  Parvathi
 Kunhambu,  Shri  K.
 Lakkappa,  Shri  K.
 Mallanna,  Shri  K.
 Maliikarjun,  Shri
 Mane,  Shri  Rajaram  Shankarrao
 Mirdha,  Shri  Nathu  Ram
 Mohsin,  Shri  F.  H.
 Naidu,  Shri  P.  Rajagopal
 Nair,  Shri  B.  छू,
 Nair,  Shri  M.  N,  Govindan
 Narayana,  Shri  K.  Ss.
 Pajanor,  Shri  A.  Bala
 Patel,  Shri  Ahmed  MM.
 Patil,  Shri  8.  B.
 Pail,  Stiri  Vijeykumar  N.
 Poojary,  Shri  Janardhana

 Pradhani,  Shri  K.
 Rajan,  Shri  K.  A.
 Ramalingam,  Shri  N,  Kudantha)
 Rao,  Shri  Jalagam  Kondala
 Rao,  Shri  Pattabhai  Rama
 Rath,  Shri  Ramachandra
 Ravi,  Shri  Vayalar
 Reddi,  Shri  G.  S.
 Reddy,  Shri  K.  Vijaya  Bhaskara
 Sangma,  Shri  है:  A.
 Sathe,  Shri  Vasant
 Shankaranand,  Shri  B.
 Shinde,  Shri  Annasaheb  P.
 Shive  Shankar,  Shri  P.
 Shrangare,  Shri  T.  S.
 Stephen,  Shri  C.  M.
 Sudheeran,  Shri  V.  M.
 Sunna  Sahib,  Shri  A.
 Thakur,  Shri  Krishnarao
 Thorat,  Shri  Bhausaheb
 Tulsiram,  Shri  V.
 Venkataraman,  Shri  R.
 Venkatasubbaiah,  Shri  P.

 NOES

 Abdul  Lateef,  Shri
 Agrawal,  Shri  Satish
 Ahuja,  Shri  Subhash
 Alhaj,  Shri  M.  A.  Hannan
 Amat,  Shri  D.
 Amum,  Prof.  है.  K.
 Asaithambi,  Shri  A.  दी  P.
 Bahuguna,  Shri  H.  N.
 Bahuguna,  Shrimati  Karnala
 Balak  Ram,  Shri
 Balbir  Singh,  Chowdhry
 Baldev  Prakash,  Dr.
 Bateshwar  Hemram,  Shri
 Berwa,  Shti  Ram  Kanwar
 Bhagat  Ram,  Shri
 Bhanwar,  Shri  Bhagirath
 Bharat  Bhushan,  Shri
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 Bhattacharya,  Shri  Dinen
 Borole,  Shri  Yashwant
 Bosu,  Shri  Jyotirmoy
 Burande,  Shri  Gangadhar  Appa

 ‘Chand  Ram,  Shri
 Chandan  Singh,  Shri
 Chandra  Pal  Singh,  Shri
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhury,  Shri  Rudra  Sen

 ‘Chauhan,  Shri  Nawab  Singh
 Chavda,  Shri  K.  5.
 Chhetri,  Shri  Chhatra  Bahadur
 Dandavate,  Prof.  Madhu
 Dave,  Shri  Anant
 Desai,  Shri  Morarji
 Deshmukh,  Shri  Ram  Prasad
 Dhara,  Shri  Sushil  Kumar
 Dhillon,  Shri  Iqbal  Singh
 Dhurve,  Shri  Shyamlal
 Digvijoy  Narain  Singh,  Shri
 Fernandes,  Shri  George

 -Ganga  Bhakt  Singh,  Shri
 Ganga  Singh,  Shri

 *Gattani,  Shri  हे.  D.
 ‘Ghosal,  Shri  Sudhir
 ‘Godara,  Ch.  Hari  Ram  Makkasar
 ‘Gore,  Shrimati  Mrinal
 Goyal,  Shri  Krishna  Kumar
 Guha,  Prof.  Samar
 Gulshan,  Shri  Dhanna  Singh
 Gupta,  Shri  Shyam  Sunder
 Halder,  Shri  Krishna  Chandra
 Harikesh  Bahadur,  Shri
 Heera  Bhai,  Shri
 Jaiswa},  Shri  Anant  Ram
 Kamath,  Shri  Hari  Vishnu
 Kar,  Shri  Sarat
 Kisku,  Shri  Jadunath
 Kundu,  Shri  Samarendra
 Kureel,  Shri  Jwala  Prasad
 Kushwaha.  Shri  Ram  Naresh
 Lal,  Shri  S.  S.
 Machhand,  Shri  Raghubir  Singh
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 Mahala,  Shri  है,  L.
 Mahi  Lal,  Shri
 Maiti,  Shrimati  Abha
 Malik,  Shri  Mukhtiar  Singh
 Mandal,  Shri  Dhanik  Lal

 Mangal  Deo,  Shri
 Mankar,  Shri  Laxman  Rao
 Mehta,  Shri  Prasannbhai
 Modak,  Shri  Bijoy
 Mritunjay  Prasad,  Shri
 Mukherjee,  Shri  Samar
 **Naik,  Shri  S.  H,
 Nathu  Singh,  Shri
 Nathwani,  Shri  Narendra  ».
 Negi,  Shri  T.  8.
 Pandeya,  Dr.  Laxminarayan
 Pandit,  Dr.  Vasant  Kumar
 Parmer,  Shri  Natwarlal  B.
 Parulekar,  Shri  Bapusaheb
 Patel,  Shri  H.  M.
 Patel,  Shri  Meetha  Lal
 Patel,  Shri  Nanubhai  N.
 Patidar,  Shri  Rameshwar
 Patil,  Shri  Chandrakant
 Patnaik,  Shri  Biju
 Pipil,  Shri  Mohan  Lai
 Pradhan,  Shri  Amar  Roy
 Raghavendra  Singh,  Shri
 Rai,  Shri  Gauri  Shankar

 Rai,  Shri  Narmada  Prasad
 Rai,  Shri  Shiv  Ram
 Rakesh,  Shri  R.  N.
 Ram,  Shri  R.  D.
 Ram  Dhan,  Shri
 Ram  Kinkar,  Shri
 Ram  Kishan,  Shri
 Ramachandra,  Shri  P.
 Ramji  Singh,  Dr.
 Rao,  Shri  Jagannath
 Rathor,  Dr.  Bhagwan  Dass
 Rodrigues,  Shri  Rudolph
 Saha,  Shri  A.  XK.
 Sai,  Shri  Larang
 Saini,  Shri  Manohar  Lal  yi

 **wrongly  voted  for  NOES.
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 Samantasinhera,  Shri  Pedmacharan
 {Garan,  Shri  Daulet  Ram
 Sarda,  Shri  s.  K.
 Batapathy,  Shri  Devendra
 Satya  Deo  Singh,  Shri
 Sen,  Shri  Robin
 ‘Shakya,  Dr.  Mahadeepak  Singh
 Shastri,  Shri  Y.  P.
 Shejwalkar,  Shri  N.  K.
 Sheo  Narain,  Shri
 Sher  Singh,  Prof
 Sheth,  Shri  Vinodbhai  B.
 Shiv  Sampati  Ram,  Shri
 Shukla,  Shri  Chimanbhai  H.
 Shukla,  Shri  Madan  Lal
 Sikander  Bakhat,  Shri
 Sinha,  Shri  Purnanrayan
 Sinha,  Shri  Satyendra  Narayan
 Somani,  Shri  Roop  Lal
 Suman,  Shrj  Ramji  Lal
 Suraj  Bhan,  Shri
 Tirkey,  Shri  Pius
 Tiwari,  Shri  Brij  Bhushan
 Tripathi,  Shri  Madhav  Prasad
 Tyagi,  Shri  Om  Prakash
 Vajpayee,  Shri  Atal  Bihari
 Varma,  Shri  Ravindra
 Verma,  Shri  Brij  Lal
 Verma,  Shri  Chandradeo  Prasad
 Verma,  Shri  Raghunath  Singh
 Yadav,  Shri  Ramiilal
 Yadav,  Shri  Vinayak  Prasad
 Yadav,  Shri  Roop  Nath  Singh

 MR.  SPEAKER:  Subject  to  correc-
 tion,  the  result"*  of  the  division  is:
 Ayes  88,  Noes  188.

 The  motion  was  negatived,

 MR.  SPEAKER:  I  take  it  that  you
 are  not  pressing  your  other  amend-
 ments.

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  No,  because
 they  are  only  consequential,

 MR.  SPEAKER:  Hus  the  hon.
 Member  the  leave  of  the  House  to
 withdraw  her  Amendment  Nos.  62,  63
 64  and  1237,

 SEVERAL  HON.  MEMBERS:  Yes.

 Amendments  Nos,  62,  63,  64  and  423
 were,  by  leave,  withdrawn.

 MR.  SPEAKER:  Now  I  come  te
 Mr,  Kambie's  amendments,

 SHRI  B.  con  KAMBLE  (Bombay
 South-Central):  I  am  not  pressing
 them.

 MR.  SPEAKER:  Has  the  hon.  Mem-
 ber  the  Jeave  of  the  House  to  with-
 draw  his  Amendments  Nos.  73,  74,  76,
 77  and  78?

 SEVERAL  HON.  MEMBERS:  Yes.

 Amendments  Nos,  73,  74,  76,  77  and  °

 were,  by  leave,  withdrawn,

 MR.  SPEAKER:  Now  I  will  put  Mr.
 Shankaranand’s  amendments  Nos,  89,
 90  and  92  to  the  vote  of  the  House.
 Amendments  Nos.  89,  90  and  92  were

 put  and  negatived,
 MR.  SPEAKER:  New,  I  will  put

 Mr.  Venkataraman’s  amendments  Nos.
 09  and  i0  to  the  vote  of  the  House,

 Amendments  Nos,  309  and  II0  were
 put  and  negated.

 MR.  SPEAKER:  Now,  i  wili  put
 Mr.  Alagesen’s  amendment  No.  29  to
 the  vote  of  the  House.
 Amendment  No,  29  was  put  and

 negatived.
 MR.  SPEAKER:  Now,  I  will  put

 Mr,  Stephen’s  amendments  Nos.  7350
 and  33l  to  the  vote  of  the  House.

 emcee  Tana
 77 कप following  Member,  aloo  recorded  thelr  Votes:

 AYES;  Shri  G.  Mallikatjuna  Rao,  Shri  M.  Bheeshma  Dev,  Shri  S.  H.

 NOMS  Ghri  K.  Prakash,
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 Amendments  Nos,  80  and  i8i  were
 put  and  negatived,

 MR,  SPEAKER:  The  question  is:
 “That  the  Preamble,  as  amended,

 stand  part  of  the  Bill.”
 The  motion  wags  adopted.

 The  Preamble,  as  amended,  was  added
 to  the  Bill.

 MR.  SPEAKER:  The  question  is:

 hae
 the  Title  stand  part  of  the

 Bull.”
 The  motion  was  adopted,

 The  Title  was  added  to  the  Bill.
 THE  MINISTER  OF  HOME  AFF-

 AIRS  (SHRI  H.  M.  PATEL):  I  beg
 to  move:

 “That  the  Bill,  as  amended,  be
 passed,”
 MR.  SPEAKER:  We  have  taken  a

 good  deal  of  time.  Therefore,  I  am
 restricting  the  third  reading  speeches
 to  five  minutes.

 Motion  moved:
 “That  the  Bill,  as  amended,  be

 Passed.”
 SHRI  C.  M.  STEPHEN  (Idukki):

 I  rise  to  oppose  this  motion,  and  to
 plead  with  the  House  that  the  Bill
 May  not  be  passed.

 I  have  got  seven  reasons  to  oppose
 this  Bill,  One  is  that  the  Bill  was
 in  castuous  in  its  conception,  hybrid
 in  its  incubation,  and  rather  grotes-
 que  in  its  consummation.  It  has  taken
 a  course  which  this  House  is  practi-
 cally  unfamiliar  with,  A  very  im-
 portant  Bill  like  this,  ag  I  mentioned
 in  my  speech  in  the  first  instance,
 ‘was  brought  to  the  House  by  a  pri-
 vate  Member.  This  ig  a  matter  in
 which  policy  questions  were  involved.
 The  Shah  Commission  was  appointed,
 and  its  report  was  placed  on  the  Table
 of  the  House.  Declarations  were
 being  made  from  time  to  time  that
 action  would  be  taken  in  the  light  of
 the  report  of  the  Commission,  There
 was  nothing  forbidding  Government
 from  coming  forward  with  a  legisla-
 tive  measure,  but  it  was  left  to  a  pri-
 vate  Member  who,  unfortunately,  had
 earned,  I  should  say  the  reputation,
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 I  sbell  not  use  the  word  notoriety,
 of  a  vindictive  stand  against  certain
 persons,  and  who  was  carrying  pro-
 fessional  activity  as  an  advocate  with
 regard  to  this  in  the  different  courts.
 It  was  unfortunate  that  such  a  person
 came  to  this  House  in  pursuit  of  his
 professional  activity  if  I  ma  say  so,
 with  a  Bill,  rather  than  the  Govern-
 ment.  ‘So,  at  the  very  beginning  the
 Bill  was  vitiated  in  this  manner.  It
 was  not  a  straightforward  Bill  that
 came  up,

 Even  if  the  Government  accepted
 the  spirit  of  the  Bill,  they  should
 have  put  their  law  department  to
 action.  They  should  have  framed  a
 preper  Bill,  properly  phrased,  and
 our  legisiative  department  is  sot
 inefficient  in  that  respect.  They  are
 framing  perfectly  good  laws,  they  are
 using  precise  phrases,  It  is  the
 Parliament  of  India  which  is  passing
 a  Bill,  and  it  is  taking  a  place  in  the
 statute-book.  As  was  mentioned  by
 everybody,  cutting  across  party
 labels,  this  is  a  clumsily  phrased
 Bill,  shabbily  drawn  up,  a  Bill  which
 any  legislative  forum  will  be  ashamed
 of  owning.  I  am  not  speaking  of  the
 contents  of  the  Bill,  but  of  the  phras-
 ing,  the  language  cf  the  Bill,  the  way
 in  which  it  has  been  drawn  up.

 SHRI  JYOTIRMOY  BOSU  (Dia
 mond  Harbour):  What  about  the
 Thirtyninth  amendment?

 SHRI  C.  M.  STEPHEN:  The  Legis
 lative  Department  was  kept  awe.

 Thirdly,  it  took  a  very  ususual
 course  of  a  reference  to  the  Supreme
 Court.  I  expressed  my  apprehension
 at  that  time  by  a  letter  to  you
 saying  that  it  was  interference  with
 the  legislative  functioning  of  the
 Members  of  Parliament.  You,  in
 your  wisdom,  ruled  it  out  saying  that
 under  article  43  the  President  bas
 the  power,  and  that  it  does  mag  come
 in  the  way.  But  how  has  it  Rappes-
 ad  ultimately?  ‘The  Supreme  Cpurt
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 wen't  change  anything  in  the  law  be
 cause  that  has  passed  muster  in
 the  hands  of  the  Supreme  Ccurt,
 “We  have  been  taken  as  a  sort  of
 rubber  stamp.”  The  Supreme  Court’
 became  the  Legislative  Chamber  and
 we  became  the  approving  Chamber
 and  this  impression  of  the  Supreme
 Court  having  expressed  the  opinion
 has  been  Hanging  on  the  head  of  the
 Members  of  Parliament,  when  they
 were  legislating,  9०  much  so  that  the
 constitutionality  was  net  gone  into
 freely,  the  phrases  were  not  discuss-
 ed  freely  and  the  Government  did
 not  keep  its  mind  open  freely  say-

 ing  that  the  Supreme  Court  has  said
 about  it,  nothing  more  is  to  be  sald
 about  it.  This  is  the  third  matter  on
 which  I  have  got  serious  objection.
 The  legislative  precess  was  very
 wrongly  conducted  and  there  was
 absolutely  no  reason  for  referring
 this  matter  to  the  Supreme  Court
 and  if  they  made  it,  the  fact  that  out
 of  the  seven  Judges  who  gave  the
 judgement,  two  Judges  said  that  this
 is  constitutionally  invaliq  diq  not
 prevail  with  the  Government.  After
 all,  it  is  not  like  a  judgement  being
 given  in  a  case  where  there  is  a  list,
 it  is  an  epinion  being  given  and  the
 Opinion  given  by  two  Supreme  Court
 Judges  was  that  this  is  constitution-
 ally  invalid  and  they  warned  you
 that  if  you  are  going  to  pass  this,  you
 may  8४९  to  face  the  same  danger
 that  you  are  trying  to  avoid  viz.,  tun-
 ning  against  a  challenge,  against  the
 constitutional  validity  of  this  Bill.
 After  having  gone  to  the  Supreme
 Court,  you  should  have  taken  that
 Opinion  also  into  consideration  and
 shouid  have  rectified  the  Bill  in
 such  a  manner  as  te  keep  it  beyond
 repréach.

 Maving  gone  to  the  Supreme  Court,
 there  ig  a  partictilar  clause,  with
 Tespact  to

 ayn
 the

 merene  Ra expreised  ita  opinion,  thet  is  to  say,
 ola
 claw

 ‘t2}  where  Shey  say  thet  no
 court  shall  call  in  question  a  decla-
 ‘ation  made  under  clause  611).  This

 what  the  Supreme  Court  says: a
 Led

 “Sub-clause  QM  of  clause  (5)  pro-
 vides  for  making  of  the  declaration
 by  the  Central  Government,  while
 sub-clause  (2)  provides  that  such  a
 declaration  shall  not  be  called  in
 question  in  any  court,  Though  the
 opinion  whieh  the  Central  Govern-
 ment  has  to  form  under  clause  5(i)
 is  objective,  we  have  no  doubt  that
 despite  the  provisions  of  sub-clause
 (2),  it  will  be  open  to  the  judicial
 review  at  least  within  the  limits
 indicated  by  this  court  in  Khudi-

 ram  vs.  State  of  West  Bengal,
 where  it  was  observed  by  one  of
 us,  Justice  Bhagwati,  while  speak-
 ing  for  the  court,  that  in  a  Govern-
 ment  of  law,  there  is  nothing  like
 unfettered  discretion  immune  from
 judicial  reviewability.  The  opinion
 has  to  be  formed  by  the  Govern-
 ment,  to  say  the  least,  rationally

 and  in  a  bona  fide  manner.”

 In  effect  they  have  said  that  this
 is  not  going  to  prevail  against  the
 judicial  review,  Nevertheless,  they
 have  retained  it.  They  have  refused

 to  accept  an  amendment  that  it  may
 be  deleted.  ‘Therefore,  the  Supreme
 Court  is  quoted  where  i,  suits  them

 and  where  it  does  not,  the  Supreme
 Court  is  discarded,  This  ig  how  the
 Bily  has  taken  shape,

 Now  the  most  abnoxious  part  of
 the  Bill  is  with  respect  to  the  ap-
 pointment  of  the  Special  Court,  Dif-
 ferent  propositions  have  been  put  for-
 ward  here,  Mrs  Parvathi  Krishnan

 moved  an  amendment  that  the  ap-
 pointment  be  made  by  the  Chief  Jus-
 tice  of  India,  They  have  rejected  it.

 Another  amendment  was  proposed
 that  the  President  may  make  the  ap-
 ointment  in  eonsultation  with  the
 Speaker  and  the  Chairman  of  the

 Rajya  Sabha,  but  they  have  rejected
 that  also.  Different  proposals  were
 put  forward.  But  all  of  them  ‘were
 rejected.  Even  the  proposal  that  the
 Chief  Justice  of  India  may  make  the
 appointment  has  been  rejected,  They
 stand  strongly  by  this  that  they  must
 have  the  right  to  make  the  appoint-,
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 ment>  That  is  #  sort  of  course  which
 has  been  attacked  by  the  Supreme
 Court  Judges  saying  that  this  is  a
 handpicked  method  and  this  will  not
 be  conducive  to  justice.

 They  are  for  expeditious  trial.  I
 remember,  when  we  passed  a  Bill,  an
 amendment  to  the  Representation  of

 People’s  Act,  it  was  attacked  saying
 that  it  was  to  save  Mrs,  Gendhi  and
 that  it  was  for  one  person.  Here  is
 another  Bill,  the  reverse  of  it.  If  an
 amendment  of  the  Representation  of

 the  People’s  Act,  according  to  them,
 was  for  gne  person  and  not  for  any-
 hady  else  and,  therefore,  they  attack-

 ed  it,  here  is  a  Bill,  the  reverse  of  it,
 to  vindictively  victimige  one  person.
 This  is  a  one-person  Bill,  For  ene
 person,  the  circuitous  precess  ig  being
 gone  into.  Even  this  Government  was
 hesitany  to  touch  :t.  An  adventurist
 like  Mr.  Ram  Jethmalani’s  interven-
 tien  was  necessary  to  initiate  the
 whole  process,  They  just  adopted  it;
 they  are  now  keeping  it  on  to  them.
 Expeditious  disposal  ig  what  they  are
 asking.  They  are  no,  going  to  get  it.
 At  every  stage,  the  Bill  will  have  to
 be  attacked;  the  pravisions  will  have
 to  be  challenged;  the  writ  petitions
 will  have  to  be  filed;  the  anveals  will

 have  to  be  filed.  It  is  all  because  the
 motivation  is  bad,  because  you  are
 making  a  distinction  between  person
 and  person,  between  accused  and  ac-
 cused  and  because  you  are  making
 out  of  this  Bill  an  instrument  of  op-
 pression,  persecution,  viadictive  vic-
 timisation  and  illega)  incarceration.  if
 this  is  the  purpose  of  the  Bill,  it  will
 have  to  be  resisted  and  it  will  have
 to  be  countered.

 "hie  is  not  the  end  of  the  matter.
 Tt  $s  mot  gaing  to  be  the  end  of  the
 matter,  At  every  it  will  be

 put  on  the  statute  book  of  this  coun-
 trey.  It  is  gaing  ६0  be  8  disgrace  for
 the  Failiament  thet  it  heen  stem=
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 peded  inte  passing  this  sort  of  an  ins.
 trument  for  victimisation  and  oppres~
 sion.  I  avail  of  this  opportunity  to
 go  on  record  that  we  oppase  the  Bill;
 enly  to  say  that  we  wash  our  hands
 off  thig  act  of  sin.  and  this  violation
 of  the  sanctity  of  Parliament,

 With  these  words,  I  oppose  this
 Bill  strongly,  «

 SHRI  M.N.  GOVINDAN  NAIR
 (Trivandrum):  Mr,  Speaker,  Sir,  we
 are  supporting  this  Bill,  When  amend-
 ments  were  moved  for  sending  the
 Bill  to  a  Joint  Committee,  we  did
 not  support  it.  When  we  moved  some
 amendments  to  improve  this  Bill,  it  is
 unfortunate  that  our  Home  Minister
 could  not  accept  them.

 As  everyone  knows,  this  Bill  was
 fathered  by  Mr,  Ram  Jethmalani.

 AN  HON.  MEMBER:  Mothered.

 MR  SPEAKER:  He  is  from  Karala.

 SHRI  M,N.  GOVINDAN  NAIR:
 Leg  it  be  *mothered”.  Though  the  Mi-
 nister  of  Parliamentary  Affairs  has
 kept  the  Adoption  Bill  in  cold  storage,
 he  gave  an  exemption  ta  the  Hame
 Minister  to  adopt  this  Bill,  Then,
 there  is  a  doctor  to  nurse  it—Mr.
 Shanti  Bhushan,  Unfortunately,  he
 was  On  a  sick  bed.  That  is  why  a
 Bill  like  this  has  come  this  way.
 When  somebody  tries  to  improve  it.
 I  cannot  understand  why  they  shewld
 oppase  it.

 15,06  hrs.

 Many  things  have  been  raised  here
 If  they  had  accepted  our  ¢
 that  the  Chief  Justice  of  India  muy
 appoint  a  judge,  much  of  it

 ould have  gone  to  enhance  the
 aust  i the  Bill,  But  he  could  pot  gecept  that:

 Then,  vgein,  another  importan
 amendment  moved  here  and  very
 eloquently  ana  ably  sryued  ace that  the  bil]  shoul  not  teste
 it  to  those

 agen  §  ole or  a  perticnjar  from
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 experience,  we  can  forsee  that
 such  a  situation  can  arise  even  in

 the  future.  In  that  case,  sheuld  there
 be  another  Bill?  So  we  said  that  in
 @ese  8.  similer  situation  arises,  you
 should  provide  for  future  purposes
 alsa.  I  cannot  understand  why  they
 could  not  accept  it.  So,  very  two  rea-
 sonable  amendments  which  would
 have  improved  the  Bill  yery  much
 and  which  would  have  taken  the  wind
 out  of  the  sails  of  the  Opposition  has
 been  rejected  by  the  Hon,  Home  Mi-

 Rister.  I  know  he  has  been  suddenly
 salled  upon  to  handle  this  portfolio.
 He  has  interested  in  calculating  the
 revenue;  that  wag  his  job  when  he
 wag  in  Finance,  but  suddenly  he  was
 called  upon  to  handle  this.

 Now,  by  the  rejection  of  our  amend-
 ments  you  are  going  to  be  ferced  to
 discuss  this  Bill  again,  I  am  quite
 sure  these  two  reasonable  amend-
 ments  which  were  put  ferward,  will
 get  accepted  by  the  other  House  and
 then,  again,  you  will  have  to  bring

 this  Bil]  here.  For  rejecting  these  two
 amendments  if  you  are  going  to  have
 a  Joint  Session,  people  w2ll  laugh  at

 you,

 I  know  my  appeal  will  have  little
 effect  on  the  Home  Minister,  When

 they  arg  nte  guided  by  reason  but  by

 Hl

 नस्  458  हु

 the  Bill  tooth  and  nail.  If  required,
 we  can  take  steps  to  thwart  this  mons-
 trous  Bill.

 PROF.  P.  G.  MAVALANKAR  (Gart-
 dhinagar):  Mi.  Speaker,  Sir,  3  rise  to
 support  this  Bijl  at  this  third  reading
 and  last  stage.  But  I  must  say  at  the
 outset,  that  I  do  say  so,  adding  that  my
 support  is  quaHfied.  Had  I  occasion
 to  express  my  views  elaborately  at  the
 second  reading  stage,  perhaps  I  would
 have  gone  in  detail  into  the  wguments,
 but  time  did  not  permit  me,  nor  does
 procedure  permit  we  now  at  this  stage
 to  go  into  details.  But  I  want  to  go  on
 record  that  although  I  did  not  particl-
 pate  in  the  two  Divisions  last  week  and
 the  Division  a  little  while  ago  today,  I
 do  agree  and  endorse  the  spirit  of  the
 amendments  and,  had  I  spoken  at  the
 second  reading,  I  would  have  certainly
 voted  on  those  amendments.  Sut
 having  failed  to  speak,  I  did  not  want
 the  debate  to  show  that  without  speak-
 ing  I  voted,  and  that  is  why  |  did  not
 vote.

 I  support  this  Bill  because  the  heart
 of  the  matter  is,  as  has  peen  put  down
 by  the  Minister  himself  in  one  simple,
 short  sentence  ‘judicial  determination
 with  the  utmost  degpatch’,  Thet  is
 what  he  wants—because  of  the  specjal
 nature  of  the  offences.  I  agree.  But
 my  difficulty  is  that  the  Bij  doeg  not
 go  well  enough  and  does  not  go  far
 enough.  The  point  is  that  anybody
 who  reads  this  Bill  with  ar  without  the
 Emergency  experience  will  find  the  Bil.
 smacking  of  an  element  of  political
 vindictiveness  and  a  kind  of  t't-for-tat
 attitude  which  goes  not  augur  well
 for  my  friends  in  the  Janata  Party
 who,  in  any  case,  said  that  they  would
 not  repeat  a  single  thing  whith  was
 bad  which  Mrs.  Indira  Gandhi  did.
 Then  why  are  they  repeating  what  my
 friend,  the  Leader  of  the  Opposition,
 has  said!  That  is,  “ne  particular
 Constitution  Amendment  Bill  was
 wrong  because  it  dealt  with  one  indivi-

 the  tage  of  Pra!
 itt  also

 pray  be deals  with  some
 individuals  glee,  substantially  ‘etl x
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 with  one  individual  only.  My  esteem-
 ed  friend,  Mr.  H.  M.  Patel,  sitting  on
 these  Benches  with  me  here  those  davs
 made  a  number  of  speeches  against  the
 Emergency  and  against  those  provisions

 ag  I  did  at  that  time,  Has  he  forgotten
 the  spirit  of  those  comments?  Has  he
 now  changed  his  attitude  because  he
 happens  to  be  on  the  Treasury  Ben-
 ches?  I  cannot  change  my  opinion,  as
 I  am  an  independent,  and  I  am  com-
 mitted  to  my  conviction.  Thereiore,  I
 Say,  they  cannot  repeat  the  kind  of
 vicious  follies  which  ny  iriend,  the
 present  Leaders  of  the  Opposition  and
 his  Party  did  when  they  were  in  power.
 I  wish,  my  friends  belonging  to  Cong-
 ress-I  had  not  said  many  of  the  harsh
 things  against  this  Bill  in  the  lnnguase
 in  which  they  said  because,  only  g  little
 while  ago,  just  three  vears  hack,  they
 did  many  more  atrocious  things  in  this
 very  House  with  the  supvort  of  them-
 selves  when  we  were  opposing  those
 very  things.  Bui  I  will  not  go  into
 those  details  now.  The  time  is  very
 limited,  I  only  want  to  suggest  this.  I
 am  not  one  of  those  who  can  trust  any
 Government  with  this  kind  of  power.
 If  Government  says  that  this  is  limited
 to  a  particular  period,  then  I  suspect
 that  they  have  an  intention  to  spare
 some  of  their  favourites  who  may  also
 come  under  the  purview  of  this  kind
 of  thing.  I  cannot  say  that  Congress-I
 cannot  be  depended  uvon  Lut  the
 Janata  Party  can  be  depend  upon,
 any  Party  coming  to  oower,  for  that
 matter,  even  Independents  coming  to
 power...,

 MR.  SPEAKER:  I  douht  that—Inde-
 pendents  coming  to  power.

 PROF,  P.  5.  MAVALANKAR:  Theo-
 retically  speaking.  That  will  never
 happen,  God  forbid!

 But  why  I  do  I  say  this?  say  this
 because  it  is  inherent  in  a  democratic
 system  that  power  must  be  distrusted
 and  absolute  power  must  pe  gistrusted
 absolutely.  This  Bij  tries  to  give  a
 certain  type  of  absolute  power  in  the
 lands  of  the  Special  Courts,  I  want
 that  power  to  be  used  against  all  the
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 defaulters  and  not  only  against  defaul-
 ters  of  a  particular  kind.  That  is  why
 I  say  that  it  is  bad.

 Two  more  points,  and  I  will  finish.
 When  anything  has  been  established  as
 prima  facie  wrong  by  a  Commission
 under  the  Commission  of  Inquiry  Act.
 1952,  which,  I  suppose,  is  headed  by  a
 judge  most  of  the  times,  when  a  judge
 of  the  Commission  says  that  the  fault
 is  there  prima  facie,  then  no  Govern-
 ment  should  have  the  option  of  gaying,
 ‘Some  of  these  we  will  send,  and  some
 we  will  not’.  They  must  send  all  of
 them  if  they  are  prima  facie  establish-
 ed  by  the  judicial  Commission.  Let
 the  person  found  guilty  prima  facie  by
 a  judicial  Commission  exonerate  him-
 self  in  a  Special  Court.

 Lastly,  anything  giving  »veremphasis
 to  the  Government  of  the  day,  whether
 Janata  Party  or  Congress-I  or  any  other
 Party,  is  to  be  suspected  because  if  you
 Say  that  the  appointment  will  be  made
 by  the  Government  and  concurred  77
 by  the  Supreme  Court  Chief  Justice,
 you  have  given  only  a  veto  power,  and
 it  will  be  very  very  lifficult  for  the

 Chief  Justice  to  go  against  the  Govern-
 ment's  selection  or  nominee,  I  would.
 therefore,  like  them  to  prove  their
 bona  fides  by  coming  forward  and  890 *
 ing.  ‘Allright,  the  appointment  will  be
 made  from  among  High  Court  judges
 by  the  Chief  Justice  og  the  Supreme
 Court  and  that  will  be  final,  that  will
 ‘be  the  end  of  the  matter’.  aid  that  1s
 done,  I  would  say  that  it  :s  very  good:

 One  final  sentence.  Why  dig  ६  stat
 saying,  ‘I  endorse  this  Bir?  It  8
 because  lawlessness  of  the  ‘ind  which
 was  perpetrated  on  this  Coyntry  bet-
 ween  975  and  977  was  unpreendentet
 and  it  has  to  be  punished,  if  they  are
 innocent,  they  can  also  fing  themeelve
 innocent  in  a  Special  Cour}.  But  n°
 vested  interests  can  be  ह... ड  fo  any"
 body,  I  mean  VESTED  jnterssta?  N?

 for  delaying  justice,  ‘the  Specie!
 Courts  Bill  is  good  because  such  vest!
 interests  are  withdrawn.

 = make  this  appeal  to  my  iptent
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 Home  Minister  whom  respect  and
 honour  because  of  his  erudition  and
 because  of  his  goog  nature:  of  course
 sometimes  he  is  very  inflexible,  some-
 times  he  is  very  rigid!  I  avpeal  to
 him  in  the  name  of  democracy.  I
 appeal  to  him  to  at  least  give  and  as-
 surance  on  the  floor  of  the  House  to-
 day  that  will  bring  forward  another
 Bill  as  early  as  possible  to  remove  the
 Jacunae  whith  were  poifted  out  by  the
 various  amendments.  Why  do  I  say
 all  this?  Because  it  is  important  that
 when  such  ugly  things  wil]  happen  any
 time,  they  will  be  dealt  with  urgently
 and  effectively  It  is  essential  and
 vital  for  the  maintenance  and  enhance-
 ment  of  Democracy  and  the  Rule  of
 Law,  for  a  cleaner  and  healthier  poli-
 tical  climate  and  pubhe  hfe  and  for
 restoring  and  raising  good  standards
 and  norms  of  public  life,  and  what  is
 ihe  last  but  not  the  least  important,
 for  rehabilitating  the  credibility  of
 Parties,  the  politicians  and  the  pobty
 in  the  minds  of  the  people  and  in  the
 life  of  the  nation  at  large

 SHRI  K.  LAKKAPPA  =  (Tumkur):
 Mr.  Speaker.  Sir,  you  know  that  even
 at  the  introduction  stage

 MR.  SPEAKER:  You  opposed  it.
 SHRI  छू.  LAKKAPPA:  __I  opposed.

 Sir,  the  concept  of  Special  Courts
 was  introduced  by  the  Britishers  in
 the  Rowlatt  Act  of  ‘1919,  When  the
 whole  Congress  Party  then  fought  for
 Freedom,  they  opposed  it.  Then  there
 wag  the  Jalianwala  Bagh  massacre.
 The  same  Act  was  opposed  by  the  en-
 tire  nation  during  the  Congress  move-
 ment.  Therefore,  the  entire  Congress
 culture  embedded  with  the  freedom
 Struggle  of  this  nation  is  opposed  to
 this  kind  of  a  black  law.

 To-day  we  are  having  the  Congress
 culture.  If  they  have  got  any  Cong-
 regg  tulture  on  that  side,  I  think  they
 will,  agree  thet  this  is  a  black  law.  But
 here  is  a  government  that  only  wants
 an  ew  for  an  eye  and  a  tooth  for  a
 tooth  ‘Tthiy  is  a  vindictive  act  of  the
 Government  which  is  reflected  in  these
 omomious  bleck  taws  which  are  being

 introduced  and  hastily  brought.  I  am
 sure  they  will  not  be  sustained  by
 our  courts.

 My  Party  ultimately  decided  that  at
 least  this  should  be  referred  to  a  Joint
 Select  Committee  an  amendment  in
 respect  of  which  I  have  moved,  but
 even  that  was  opposed.  Now,  Sir,  you
 can  understand  the  intention  and  the
 venom  they  have  and  the  vindictive
 attitude  of  this  government  to  indict
 only  the  previous  government  and  the
 people  who  held  offices—some  indivi-
 duals  and  a  group  of  people,

 We  brought  it  time  ang  again  but
 even  ignoring  the  legal  implications
 and  the  legal  lacunae  pointed  out  by
 the  lega]  luminaires  both  on  this  side
 and  on  that  side,  this  government  is
 not  in  a  mood  to  accept  because  they
 have  No  respect  for  rule  of  law.  If  they
 had  any,  they  would  have  referred  the
 matter  to  a  Select  Committee.  When
 Mr  Kamath  pointed  out  so  many  de-
 fects,  he  has  accepted  one  amend-
 ment...

 MR.  SPEAKER;  No,  no.  He  has  हन
 cepted  7  amendments.

 SHRI  K.  LAKKAPPA:  No,  only  one.
 Even  though  he  has  accepted  it  in  his
 mind,  he  is  in  no  mood  to  concede  be~
 cause  they  are  in  a  hurry.  They  know
 the  Jaw  of  the  land.  they  know  the
 rules  and  they  cannot  bring  out  this
 sort  of  vindictivness  against  the  person
 whom  you  are  aiming  at.  Therefore,
 they  want  to  introduce  this  special

 Jaw-—to  indict  an  individual  politically.
 How  is  thig  kind  of  legislation  going
 to  be  enacted  in  this  Parliament?  Sir,

 I  warn  this  government  that  utili-
 mately  this  will  go  to  the  peaple....
 (Interruptions)  Ultimately  this  will  go
 to  the  people’s  court.  The  people  will
 face  you.  This  is-a  thing  which  no
 civilised  nation  will  do.  These  things
 happen  only  in  countries  where  there
 ig  martial  law  or  dictatorship.  Only
 in  such  countries  these  things  nrevail.
 You  have  a  living  example  in  Bhutto.
 They  have  to  face  the  wrath  of  the
 people  tomorrow.
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 [Shri  ‘Lakkappa}  brought  didgrace  to  the  whdle  country
 Therefore,  Sir,  I  would  request  the  and  humillated  the  country’s  image

 hon.  Home  Minister  that  if  he  has  got
 बच्चा]  geome  belief  in  the  rule  of  law  and
 &  democratic  set  up;  then  let  him  with-
 Garw  it  gracefully.  Otherwise,  he  was
 to  face  the  biggest  Court—People’s
 Court  and  he  will  have  to  face  their
 wrath.

 So,  Sir,  I  not  only  oppose  this  black
 law.  This  is  a  black  law  ang  I  warn
 again  this  government  to  withdarw  it
 gracefully  tp  maintain  the  democratic
 system  and  the  rule  of  law  decency  of
 a  civilised  nation  should  not  be  tarni-
 shed  by  bringing  this  kind  of  a  black
 law.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Mr.  Speaker,  Sir,  the  Janata
 Party  came  here  with  a  massive  man-
 date  becauhe  the  people  thoroughly
 disapproved  Mrs  Indira  Gandhi  ang  the
 people  who  were  behind  her  in  bring-
 ing  the  darkest  gay  in  this  country.  I
 am  critical  of  the  Janata  because
 they  had  to  wait  for  two  long  years  to
 take  a  proper  step  to  bring  to  book
 those  criminals  and  villaing  who  had

 x.  Case  is  against.  a  *  e

 a.  Case  against  .  .  .  द  Mz.

 +  Case  against.  .  .  .

 ry  Case  against  .  .  .  .

 before  the  rest  of  the  world.

 Now,  I  have  been  hearing  quite  often
 Mr,  C.  M.  Sstephen  talking.

 AN  HON.  MEMBER:  Kindly  ask
 him  to  withdraw  these  words.

 MR.  SPEAKER:  Do  not  use  these
 words,

 SHRI  JYOTIRMOY  BOSU:  Is  it
 unparliamentary?

 MR.  SPEAKER:  No.  But  Jet  us  not
 do  it.

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Stephen  is  saying  that  the  Bill  has
 been  brought  to  punish  one  particular
 person.  This  shows  that  they  do  not
 any  king  of  home  work.  I  have  got  a
 list  of  criminal  cases  registered  by  the
 Specia]  Investigation  Unit  of  the  CVI
 on  the  basis  of  the  reports  of  various
 Commissions  of  Inquiry  appointed
 since  ‘1977.  They  are:

 y  Gandhi

 Indira  Doddy  of  Indirs  International;
 D

 Shri  P,  8  Bhinder  and  others

 6.  Case  against  °  °  .  .

 Shri  है  G.
 ay  7  a

 Shri  Sanjay  Gandhi,

 Stri is  Hy

 7  Guam  so  +  :
 ee  5  teat  abe

 ;  .

 ३.  ce
 Shri RK.  Diwwany

 2.  मुखर,
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 “MR.  SPEAKER:  You  have  proved
 that  theve  are  a  large  number  of  cases.
 Don’t  mention  more.

 SHRI  JYOTIRMOY  BOSU:  Ninth
 cose  is  against
 i0  Case  is  against:—
 Eleventh  case  is  against...

 SHRI  SANJAY  GANDHI:
 SHRI  B.  R.  TAMTA:
 SHRI  RAM  SINGH  and  others:
 SHRI  C.  M.  STEPHEN:  Sir,  at  this

 stage  I  rise  on  a  point  of  order.  The
 rule  is  that  with  respect  to  any  person
 nothing  incrimmatory  or  defamatory
 can  be  stated,  Here  is  reading  out  a
 few  names  and  says  that  there  are
 criminal  cases  and  criminal  charges
 which  no  prosecution  has  brought.
 They  have  been  described  as  crimi-
 nals  who  have  committed  offences.

 SHRI  JYOTIRMOY  3BOSU:  I  am
 quoting  from  a  document.

 SHRI  0.  M.  STEPHEN:  Which  do-
 cument?  Have  you  got  information
 about  the  document?  Where  is  the
 document?  What  is  the  document?

 Sir,  you  have  been  very  strict  and
 when  sgmebody  mentioned  about
 Kanti  Desai  you  gtrick  it  off.  Quite  a
 number  of  names  are  mentioned  here
 ang  he  says  that  criminal  cases  are
 being  taken  against  them.  Names  are
 calla  out  and  they  are  descrilied  who
 are  going  to  be  accused  of  criminal

 et  nk
 .  Ig  it  not  defamatory  and  in-

 or  fely?  Ave  those  things  to  come On  the  raeord?  Are  those  statements
 to  be  made  here?  Has  he  given  a
 notice  abdut  it?  I  want  to  knew  about

 MR.  SPEAKER.  I
 an  ors is  ang  peink  order.  one

 it  was  Sy  a  that  only  one  tindi-
 vidtet  if  involved.  What  Mr.  Besu
 is  ping  to  show  ts  that  a  large  nuih-:
 ber  of  sdividuats  are  already  involved.

 All  the  same,  Mr.  Bou,  sow  your
 time  ts  over,

 SHRI  JYOTIRMOY  BOSU,  I  want
 to  say  this.

 MR.  SPEAKER--No,  no.
 The  ९४३९४  are  investigated.

 SHRI  VASANT  SATHE  (Akola):  He
 says  that  against  these  people  critii-
 nal  cases  are  pending.  That  is  wtong.

 MR.  SPEAKER:  I  will  look  into  it.
 SHRI  JYOTIRMOY  BOSU:  These

 people  do  not  look  into  what  is  being
 circulated  in  the  House  day  by  day.
 Thig  information  was  given  in  reply  to
 Unstarreg  Question  No.  20  on  the  2ist
 of  February,  4979

 MR.  SPEAKER:  Mr.  Bosu,  that  is
 all  right,

 Mrs,  Mohsina  Kidwai—Just  two  or
 three  minutes  please,

 SHRI  JYOTIRMOY  BOSU:  You
 have  been  very  partial,  I  am  vry
 sorry  to  say  this.

 ओमती  मोहिसोगा  किदनई  (भ्राज़मगढ़”  :  मान-
 नीय  झपक  जी,  स्पेशल  कोटे  बिल  जो  ाण  सदन  के
 साभ्षनें  पेश  है,  उसकी  करने  के  लिए  में

 बरी  हुई  हु
 ।  भुप्ते  मालूम १५  इस  सदन  में  जनता  प्

 के  ्  की  भारो  अवसीरियत  होने  की  वजह  से
 झौर  उसका  नाजायज  फायदा  उठा  कर  वे  ोय  इस
 बिल  को  जरू र  पास  करायेंगे।  (व्यवधान)  में  यह  कहना
 खाहती  हूं  कि  जनता  पार्टी  को  इस  में  छिपा  हुआ  खतरा
 नजर  नहीं  भरा  रहा  है।  भगर  यह  खतरा  झापकों  नजर
 आता  तो,भाप  भी  इस  बिल  से  मूतफ्किक  नहीं  होते  t
 इस  बिल  में  जो  से  से  खतरताक  क्लाज  है  गह  क्लान
 9,  सब  बसास  2  है।  में  आपसे  कहता

 ५ ॥. उ  जा
 गून

 हड
 2  कु  क्या  4  ची?

 झ्

 नियत  सखर  श्राती  है।

 your  party  much  more  time;  so,  thera
 is  no  question  of  your  saying  like
 that,

 आमतों  scl  प्लम  :  वर  &  कम  alee
 कि  है  भाप  भी  मुझे  बोलने नम

 द्  मी  पा
 पा

 की
 गज  सी

 बैरा । में
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 [भीमती  भोहसिना  किदवई]
 ह... थ  से  कहना  चाहती  हे  कि  जनता  पार्टी  के  लोगों  में
 बदले  की  भावदा  का  एक  लाया  उभरता  नजर  श्र
 रहा  है।  इस  बिल  का  लाने  की  जो  कोशिश  की  जा
 रही  है  बह  महज  इसलिए  कि  एक  खास  तरह  के  जज
 सकरूुंर  किए  जायेंगे।  सी  से  सब  से  ज्यादा  शुबहा
 हम  शोगों  को  मालूम  होता  है।  (श्यवधान)

 MR,  SPEAKER:  I  have  given  every-
 body  plenty  of  time.

 SHRI  MALLIKARJUN  (Medak):
 Mr.  Speaker  Sir,

 MR,  SPEAKER:  J  have  given  your
 party  all  the  time,

 SHRI  MALLIKARJUN:  It  is  totally
 vindictive.  Mr.  Spaker,  Sir...

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  H,  M.  PATEL).  Mr.
 Speaker,  Sir...

 SHRI  MALLIKARJUN:  My  name
 was  there.  It  is  my  right.  It  is  very
 unfair  on  your  part,  Sir,

 MR,  SPEAKER:  Mr,  Minister.
 SHRI  मर.  M.  PATEL:  I  would  like

 to  say  this.  Mr.  Stephen  mentioned
 that  this  was  a  black  bill  and  it  was
 vindictive.  I  would  like  to  say  that
 there  is  nothing  vindictive  in  this  Bill.
 The  Bih  is  not  directed  against  any
 one  person,  It  is  clear  to  any  one
 who  chooses  to  read  the  Bill.  But  if
 anybody  insists  upon  perverting  the
 meaning,  reading  anything  that  he
 likes,  then,  there  is  nothing  to  be

 ‘said.  (Vly
 SHRI:  MALLIKARJUN:  .(Interrup-

 tions)**,  er

 MR.  SPEAKER;  Don't  racord  it.
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 SHRI  पे,  M,  PATEL:  A  person  who
 has  jaundice,  ae  everything  with
 a  jaundiced  eye  My  hon.  friend  tallies
 of  perversion  elsewhere  when  he
 alone  ig  perverted.  I  am  sorry  that
 my  hon,  friend  Prof,  Mavalankar
 also  chose  to  say  that  this  Bill  is  vin-
 dictive,  I  am  surprised  about  this.

 He  ig  usually  a  very  mild  person.
 There  is  nothing  in  this  Bill  which
 can  be  described  ag  vindictive  in
 attitude  or  otherwise  I  would  say  it
 is  a  fair  Bill,  As  I  said  at  the  outset,
 this  is  intended  to  provide  a  fair  and
 just  tria]  expeditiously.  This  ig  all  I
 would  say....  (Interruptions),

 छपरा  C,  M,  STEPHEN:  He  has  not
 answered  my  points.  (Interruptions)

 MR.  SPEAKER:  The  question  ast

 “That  the  Bill  as  amended,  be
 passed”.

 The  motion  was  adopted.

 Shri  Ca  M.  Stephen  and  some  other
 hon,  Members  then  left  the  House.

 Shri  0,  M.  Stephen  and  ome  other
 hon,  Members  then  left  the  House

 826  brs.

 [Ma,  Derury-Srtaxer  in  the  Chair].

 MR,  DEPUTY-SPEAKER:  Now,  we

 shall  take  up  Suger  Undertaking*
 (Taking  over  of  Management)  Amend-
 ment  Bill

 7

 acne arenes!
 e*Not  recorded.
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 pte]  bre

 SUGAR  UNDERTAKINGS  (TAKING
 OVER  OF  MANAGEMENT)  AMEND-

 MENT  BILL

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  Sir,  I  beg  to
 move*:

 “That  the  Bill  to  amend  the  Su-
 gar  Undertakings  (Taking  over  of
 Management)  Act,  1978,  be  taken
 into  consideration,”

 For  maintaining  the  continuity  of
 production  of  sugar,  for  avoiding  un-
 due  hardship  to  cane  producing  fer-
 mers  who  were  not  getting  prompt
 payment  of  cane  supplied  by  them  to
 the  sugar  factories  and  to  best  sub-
 serve  the  interests  of  all  sections  of
 the  people,  the  Sugar  Undertakings
 (Taking  Over  of  Management)  Ordi-
 nance,  978  was  promulgated  on  the
 9th  November,  ‘1978,  The  Ordinance
 was  replaced  by  the  Sugar  Under-
 takings  (Taking  Over  of  Manage-
 ment)  Act,  978  (49  of  1978),  The  Act,
 provided  for  the  vesting  of  the  man-
 agement  of  the  sugar  undertakings  in
 Central  Government  under  certain
 circumstances.

 Immediately  after  the  Act,  was  pro-
 mulgated,  action  was  taken  sccord-
 ing  to  the  provisiong  of  the  Act  on
 the  erring  sugar  mills  and  as  of  to-
 day  40  sugar  mills  have  been  taken
 Over,  However,  while  administering
 the  provisions  of  the  Act,  it  was  no-
 ticed  that  the  original  wording  of  a
 particular  section  of  the  Act  had  given
 tise  to  some  ambiguity  which
 needed  clarification.  Under  sec-
 tion  303)  {b)  of  the  Ordinance,  where
 the  Central  Government  ig  satisfied
 that  on  eny  date  in  any  sugar  year
 any  suger  undertaking  has,  in  relation
 to  the  csne  purchased  before  that
 ate  for  the,  plutposies  ofthe  under-
 ences  2  oa  ae

 “Moved  with  the  tecominendation  of  the  President.
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 taking,  arrearg  of  cane  dues  to  the
 extent  of  more  than  ten  percent  of
 the  total  price  of  the  cane  80  pur-
 chased  during  the  immediately  pre-
 ceding  year,  the  Central  Government
 may  issue  a  notice  to  the  owner  of
 such  sugar  undertakings  calling  upon
 him,  among  other  things,  to  show
 cause  as  to  why  the  management  of
 such  undertaking  should  not  be  taken
 over  by  the  Central  Government.  A
 view  has  been  put  forth  that  arrears
 of  cane  dues  referred  to  in  thig  sec-
 tion  refer  only  to  the  arrears  of

 cane  dues  which  will  accrue  in  the
 current  sugar  year,  However,  this  was
 not  the  intention  of  the  Government
 while  framing  the  Act  This  interpre- tation  would  in  fact  undermine  the
 very  object  with  which  the  Act  was
 framed,  i.e.,  with  a  view  to  give  relief
 to  the  cane  growers  who  have  to  wait
 indefimtely  for  getting  back  the  price
 of  their  produce  from  the  factories,
 Hence,  it  was  felt  that  it  would  be
 desirable  to  amend  section  3()  (b)
 of  the  Act  to  bring  out  clearly  the
 sense  behind  the  words  and  protect
 the  interest  of  the  cane  growers,  As
 Parliament  wag  not  in  Session  and
 immediate  action  was  necessary  not
 only  to  continue  effective  action  under
 the  Act  but  also  to  validate  action
 already  taken,  the  Sugar  Undertak-
 ings  (Taking  Over  of  Management)
 Amendment  Ordinance,  1978,  was  pro-
 mulgated  by  the  President  on  3I-~79.
 The  present  Bill  is  to  replace  the
 above  Ordinance,

 The  present  amendment  is  a  necés-
 sary  concomitant  for  the  smooth  ad-
 ministration  for  the  provisions  of  the
 Act,  As  such,  I  commend  the  Bill
 for  the  consideration  of  the  House  and

 its  early  passing,

 MR.  DEPUTY-SPEAKER:  Motion
 moved;

 “That  the  Bill  to  amend  the  Su-
 gar  Undertakings  (Taking  over  of

 ee  oe
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 (Mr.  Dy.  Speaker]
 Management):  Act,
 into  consideration.”

 1978,  be  taken

 Now  we  will  take  up  Private  Mem-
 bers’  Bills,

 15.31  hrs,

 INDIAN  (AMEND- FISHERIES
 MENT)  BILL*

 (Amendment  of  Sections  ,  4,  etc.)

 @ARI  PIUS  TIRKEY  (Alipurduar):
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Indian
 Fisheries  Act,  1897,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  Fisheries  Act,  1897",

 The  motion  was  gdopted.

 SHRI  राए  TIRKBY:  I  beg  to  it-
 troduce  the  Bill.

 ‘

 —<

 ‘15 8R  hrs,

 CONSTITUTION  (AMENDMENT)
 BILL*

 Amendment  of  Article  324

 SHRI  EDUARDO  FALEIKO  (Mar-
 mugao):  I  beg  to  move  for  leave  to

 4  Bill  further  to  amend  the
 Hon  of  Fodhs,

 MARCH  9,  ay  Prevention  wf  Social  “968
 Disabdilities  Biv

 MR.  DEPUTY-SPEAKER:  ‘i
 question  js:  y

 “That  leave  be  granteg  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India,”

 The  motion  was  adopted.
 SHRI  EDUARDO  FALEIRO:  3  intro-

 duce  the  Bill.

 POLYGAMY  PROHIBITION  BILL*

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittor);  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  provide  for  prohi-

 ition  On  polygamy  in  India.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  prohibition
 on  polygamy  in  India.”

 The  motion  was  adopted.

 SHRI  P.  RAJAGOPAL  NAIDU:  I
 introduce  the  Bill.

 S eemeauaaanemmed

 35.33  ben,

 PREVENTION  OF  SGCLAL  DISABI-
 LITIES  BILL-—eontd,

 DR.  VASANT  KUMAK  PANDIT
 (Rajgarh):  Last  thine  हैं  had,  moved:

 ‘That  the  Bill  to  thig  im-
 potition  of  svctat  by  3
 memiser  or

 —
 ost

 ae  H  = ty  on  8  member’  ge’  sheabtes
 they  own  eodaieunsts,  te  peovide Or  ee

 for  penalties  for  such  an  vet  OF  acts

 *Published  in  Gasette  of  Indie  Mxten-oifinary  Port  Ii,  Section  2  geted
 ee  Bm.
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 and  for  matters  connected  therewith,
 be  taken  into  consideration.”

 It  is  an  important  Bill  ushering  social
 reform.  I  want  to  make  it  clear  at  the
 beginning  that  it  is  a  non-political
 Bill  and  is  not  intended  to  interfere  in
 any  religion,  caste,  sect  or  creed.  Since
 many  years  anti-social  incidents  occur
 in  every  society  where  some  members
 of  a  community  harass,  boycott  ar
 put  social  disabilities  on  other  members
 of  the  same  community.  To  protect
 such  socia]  reformers  in  any  society  or
 religion  who  come  forward  to  make
 changes  in  their  social  organisations  or
 religious  organisations,  thig  Bil]  is  very
 essential.  We  have  seen  what  is  hap-
 pening  to  Harijans  in  our  society.  Simi

 lar  instances  are  occurring  in  Hindu,
 Muslim,  Christian  Zorastrian,  Sikh,
 Jain  and  almost  all  religious  communi-
 ties.  People  are  debarreg  from  enter-
 ing  religious  places:  they  are  not
 8iven  burial  sites  nor  are  they  allow-
 ed  the  use  of  burial  ground;  marriages
 are  not  performed  nor  recognised  and
 community  debars  charitable  medical,
 social  services,  educational  and  scho-
 lorship  benefits  and  other  benefits  to
 the  boys  or  students,  and  family  mem-
 bers  of  such  reformers,

 This  Bit  therefore  seeks  to  bring
 about  religious  feedotn,  establish
 human  rights  and  liberties  and  the
 Tight  to  demeqratie  dissent  and  ta  free.
 fom  of  cunmiithdé.  ‘This  problem  is
 ™more  serious  in  sttlall  citiese  and
 Villages  or  small  communities,  sects,
 Panths,  In  such  aves  where  this  type
 Of  social  igatiitity  isi  planted  or  ex-
 ‘ended,  it  almtat  ruige  the  family.

 PHALAUNA  4900  (SAKA)  Sottal  Disabili-  glo
 tee  Bill

 My  Bill  was  the  outcome  of  the
 Supreme  Court  Judgement  on  a  Bill
 which  the  hon.  Prime  Minister,  who
 was  then  Revenue  and  Home  Minister
 of  the  erstwhile  state  of  Bombay,  had
 brought  in  and  it  was  called  ‘The
 Bombay  Prevention  of  Excommumica-
 tion  Act”,  This  Bill  was  passed  in  the
 Assembly.  I  would  like  to  draw  the  at-
 tention  of  the  House  to  the  word  ‘ex-
 communication’.  My  Bill  is  totally
 different  because  the  words  here  are
 ‘social  disabilities’.  That  Bill  was
 passed  in  the  Bombay  Assembly;  after
 it  was  circulated,  for  public  opinion,
 there  was  a  joint  select  committee.
 All  sections  of  the  society  had  sup-
 ported  that  Bill.  It  was  circulated  for
 public  opinion.  After  that,  the  Vill
 was  challenged  in  the  Bombay  High
 Court  and  it  was  upheld,  Ultimately,
 the  Bada  Mallayi  of  Dawoodi  Bohra
 community,  who  felt  hurt  by  the  Bill,
 went  ot  the  Supreme  Court  in  the  case
 called  Saifuddin  Saheb  vs,  the  State
 of  Bombay  and  it  was  struck  down.
 Even  the  Chief  Justice  had  given  a
 dissenting  opinion.  I  would,  fhere-
 fore,  like  this  Hause  ६0  know  exactly
 on  what  points  that  Bill  was  struck
 down  and  how  my  Bill  is  totally
 different  in  nature  from  that  BI  I
 am  afraid  the  Government  might  get
 confused  and  say  the  same  thing.
 My  Bilt  is  totally  different  from  the
 other  one  because  ex-communication
 is  the  inherent  right  of  every  reiigi-
 ous  head  of  a  community  to  main-

 tain  discipline,  but  that  discipline  has

 got  to  be  curtailed  and  used  in  a

 human  and  constitutional  manner.

 Therefore,  I  have  used  the  word  ‘dis-

 abitity.  The  right  of  excommuntca-

 tion  stift  remains  even  after  my  Bill

 ig  passed,  But  a  person  cannot  have

 the  disadvantage  of  being  not  excom-

 municated,  but  himself  and  his  family

 being  subjected  to  harassment.  I  wilt
 read  the  relevant  extract  tram  the

 judgement  in  the  case,  ह 4  referred  to
 Chet  Justice  Sinha  said:
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 “The  right  of  excommunication  is

 not  a  purely  religious  matter.  The
 effect  of  the  excommunication  or
 expulsion  from  the  community  1B
 that  the  expelled  person  igs  excluded
 from  the  exercise  of  rights  in  con-
 nection  not  only  with  places  of  wor-
 ship  but  also  from  burying  the  dead
 in  the  community  burial  ground  and
 other  rights  to  property  belonging  to
 the  community,  which  are  all  dis-
 putes  of  a  civil  nature  and  are  not
 purely  religious  matters...  It  has
 mot  gone  beyond  the  provisions  of
 article  25(2)(b)  of  the  Constitution.
 The  Act  is  intended  to  do  away  with
 all  that  mischief  of  treating  a  human
 being  as  a  pariah  and  of  depriving
 him  of  his  human  dignity  and  of  his
 tight  to  follow  the  dictates  of  his  oWn
 conscience.  The  Act  is  thus  aimed
 at  fulfilment  of  the  individual  liberty
 ef  conscience  guaranteed  by  article
 25()  of  the  Constitution  and  not  in
 derogation  of  it.

 The  position  of  an  excommunicated
 person  becomes  that  of  an  untouch-
 able  in  his  community  and  if  that  is
 80,  the  Act  in  declaring  such  practi-
 ces  to  be  void  has  only  carried  out
 the  strict  injunction  of  article  एा  of
 the  Constitution.  The  Act  in  this
 sense  is  its  logical  corollary  and  must
 therefore  be  upheld.”

 Even  the  other  judges,  before  giving
 their  opinion,  have  gone  through  the
 entire  parameters  of  Muslim  religion.
 It  was  said:

 a  the  holy  Koran  does  not  per-
 mit  excommunication,  which  is
 against  the  spirit  of  Islam,  that  in
 @ny  event  the  Dia-ul-Mutlag  had  no
 right  or  power  to  excommunicate  any
 member  of  the  community  and  alter-
 natively,  that  such  a  right  assuming
 that  it  was  there,  was  wholly  out  of
 date  in  modern  timés  and  deserves  to
 ‘be  abrogated  and  was  rightly  abro-
 gated  by  the  said  Act..  Jt  war
 further  asserteg  that  the  alleged
 right  of  excommunication  was  oppos-
 ed  to  the  universally  atcepted  funda-
 nenteis  of  human  rights  as  embodt-
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 ed  in  the  Universal  Deciaralion  of
 Human  Rights.”

 Actually  the  Prime  Minister  brought
 forward  this  Bill  because  of  several
 incidents.  The  last  one  which  really
 impelleg  hiro  to  bring  the  Bill  was  that
 the  dead,  buried  body  of  an  aged  lady
 belonging  to  the  reformist  family  was
 dug  out  by  the  agents  of  the  mulla  from
 the  grave.  It  was  then  that  the  then
 Chief  Minister,  late  Shri  P.  G.  Kher
 ang  the  then  Home  Minister,  Shri
 Morarji  Desai,  enacted  a  Bill  to  prevent
 this  sort  of  harassment  by  the  heads
 of  all  communities.  Thereafter,  when
 I  was  an  MLC  in  the  Maharashtra
 Legislative  Council,  I  had  brought  this
 very  Bill,  Again,  every  section  of  the
 House  had  supported  it  whole-hearted-
 ly.  But  I  had  to  withdraw  :t  only  on
 an  assurance  given  to  me  by  the  then
 Minister  that  the  Government  was  con-
 templating  to  have  a  comprehensive
 Bill  of  this  nature.  But  since  that  did
 not  come  up  and  since  I  was  elected
 to  this  House,  I  thought  st  iny  moral
 duty  to  bring  forward  such  a  Bill  again
 so  that  if  in  this  augus:  Howse,  the
 highest  law-making  body,  such  a  Bill
 is  passed,  it  will  have  credence  all  over
 the  country.

 This  Bill  seeks  to  distinguish  the
 social  disability  or  ex-communication
 as  different  from  religious  ex-commu-
 nication.  Even  granting  that  the
 judgement  is  correct,  to  make  an  Act
 on  social  disabilily  is  not  anti-social
 This  social  disability  has  to  pe  correct-
 ed.  Therefore,  to  rehabilitate  the  ,
 people  who  856  suffering  trom  social
 boyeott  and  individual  freedom,  this
 Bill  must  be  passed,

 No  religion  is  static.  It  has  to  be
 dynamic.  It  should  change  with  the
 new  values  and  proceas  of

 tee changes  the"  social  order.  Aart shown  this  since  ancient  times.
 ibe gious  reformers  sgttate  ayilinst  =O tyranny  and  misuse  of  religious  POY”

 by  the  religious  heads  like  Brahmi
 Mathadhipati,  Mutiaa,  Bishops,  Pries™*
 ‘Kazis,  Gurus  éte,
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 Now,  when  the  Janata  Party  has
 come  to  power,  J  think  it  is  the  right
 time  that  they  should  do  something  to
 prevent  this  ghastly  act  of  anti-social
 harassment  of  the  same  community  by
 the  same  community  heads.

 My  Bill  evoked  a  lot  of  favourable
 public  opinion.  I  have  had  many  letters,
 even  from  outside  the  country,  con-
 gratulating  me  for  having  brought  for-
 ward  this  Bill.  One  letter  comes  from
 Pakistan.  It  is  written  by  Ebrahim
 Moaiyyedi.  He  says:

 “,.  .I  shall  be  deeply  grateful  to
 you  if  you  would  let  me  know  whether
 it  has  been  enacted  or  not  and  if  not
 then  for  what  reason  jit  was  post-
 poned  or  rejected.  I  wish  that  here
 in  Pakistan  we  want  to  enact  a
 Similar  Bill.”

 There  is  another  letter  from  the  Maha-
 rashtra  Stale  Women’s  Council,  it
 says:

 “The  above  Bill  introduced  by  you
 in  the  Lok  Sabha  was  considered  by
 the  Maharashtra  State  Women’s
 Council.  The  Council  supports  the
 Bill.  We  may  add  that  the  Council
 has  a  special  committee  which  regu-
 larly  considers  all  the  Bills  introduc-
 ed  in  the  State  and  Central  Legisla-
 ture  and  publisheg  in  the  Gazette.
 The  above  opinion  has  been  formu-

 wed
 after  due  consideration  of  your द

 Similar  acts  of  ex-communication  or
 social  boycott  or  reformist  Bohras  are
 being  perpetrated  in  foreign  countries
 such  ag  Tanzania.  The  reformist  Boh-
 ras  in  Tanzania  had  taken  up  this  mat-
 ter  with  Permanent  Commission  of  In-
 quiry,  a  statutory  government  body
 and,  their  verdict  is—

 Tt  hag  8860  pbserved  that  in  the  Tan-
 zanian  sibistion,  members  of  the
 Dawoodt  Hobra  community  are  being
 Socially  boycotted  ‘because  they  call
 themasivag  as  descendants  and  80  they
 are  thrown  out  of  mosques.  The  order
 Says:—"that  the  act  of  calling  some
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 members  of  the  society  as  descendants
 is  qu.te  against  the  peace  and.  policy
 of  the  country.  It  is  intolerable  and
 from  now  onwards  these  things  should
 not  be  tolerated  and  several  measures
 woulg  be  taken  against  any  person
 who  entertains  the  act  of  calling  citi-
 zeng  as  descendants  of  Dawoodi  Boh-
 ras,  like  ex-communication.”  So,  free~
 dom  of  choice  is  not  allowed,  Even  in
 Tanzania  this  ig  what  is  happening.
 T  have  aiready  toid  you  what  is  hap-
 pening  in  Pakistan,

 T  have  letters  from  eminent  advoca-
 tes  ang  people  who  are  jn  the  judi-
 ciary.  One  letter  is  from  Shri  T,  Daru.
 I  have  letters  from  Bombay,  Udaipur,
 Jaipur  and  many  other  places.

 The  youth  of  the  Dawoodj  Bohra
 community  is  rising.  They  are  angry
 for  the  social  disabilities  which  were
 put  them.  They  are  working  against
 the  Mullahji  because  of  his  intolerable
 attitude,  It  is  time  that  this  youth
 movement,  or  reformist  movement  in
 genera  in  India  be  supported  by  us.

 Look  at  the  Mullahji  and  his  beha-
 vior.  y  will  tell  you  briefly  what  is
 happening  to  the  Bohra  community
 at  his  hands.  I  am  reading  from  the
 report  of  the  Select  Committee  of  the
 Maharashtra  Assembly,  where  some
 of  the  grounds  for  ex-comunication
 are  given.  One  is  that  they  ask  the
 head  priest  for  publication  of  accounts
 of  various  Wakf  properties  and  gullas
 of  the  Bohra  community.  Asking  for
 accounts  of  charitable  and  trust  pro-
 perty  is  a  very  serious  crime  and
 those  who  commit  it  are  ex-communi-
 cated  from  the  Bohra  conimunity.
 Secondly,  some  people  are  ex-com-
 municated  for  starting  educational
 activities  for  the  welfare  of  the  com-
 munity,  without  taking  the  permission
 of  the  Mullahji,  Thirdly,  it  is  men-
 tioned  that  some  people  have  been
 ex-communicated  because  they  gave
 evidence  before  the  Wakf  Committee
 In  support  of  the  inherent  rights  of
 the  Dawood  Bohra  community  in  alt
 Wakf  property.  At  least  our  Conc
 stitution  never  supports  such  things.
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 The  fourth  ground  of  ex-communica-
 tion  of  some  people  is  that  they
 have  got  their,  or  their  rela-
 tives,  marriages  sol:mnised  by  Kazis
 and  not  by  the  Mullaji,  in  the  event
 of  the  refusal  of  the  Mullahyz:  to  gole-
 mnise  the  marriage  because  he  asks
 for  money,  The  Mullahji  has  his  own
 assessment  method  of  the  people.  He
 may  say  “I  want  Rs.  5,000/;  other-
 wise,  I  will  not  solemnize  the  mar-
 riage”.  So,  the  young  people  of  the
 Bohra  community  are  going  through
 registered  marriages,  and  they  are
 therefore  socially  boycotted.

 Not  keeping  the  beard  is  also  an-
 other  ground  of  ex-communication.
 Lastly,  some  peopie  generally  asso-
 ciated  in  all  activities  for  the  welfare
 of  the  community  in  conflict  with  the
 vested  interests  of  the  priesthood
 were  ex-communicated.  I  have  men-
 tioned  only  a  few,  though  I  could  give
 a  lot  of  examples,  because  I  do  not

 ~wish  to  take  the  time  of  the  House.
 Then,  even  tough  the  alleged

 offence  is  only  by  one  member  of  the
 family,  the  social  boycott  is  clamped
 on  thg  whole  family  or  the  whole
 clan,  For  example,  when  a  doctor
 wrote  about  family  planning,  his  whole
 family  was  boycotted.  There  is  another
 example  of  an  educated  lady  resisting
 the  purdah  system  or  burqa.  Her  en-
 tire  family  was  ex-communicated.

 t
 When  a  person  goes  to  the  Registrar

 of  Marriages  he  is  socially  boycotted.
 The  Bohra  Youth  Action  Committee
 for  Eradication  of  Social  Boycott  did
 thundred  marriages  at  a  time  without
 ‘the  Mullahji.  Those  hundred  families
 ave  suffering  today.  Once  somebody
 said  im  favour  of  abolition  of  talakh.
 ‘ie  was  a  profestor  and  he  had  written
 an  article  about  it  and  the  whole
 family  of  the

 en  ne  iact
 com

 boyeotted.  Fram  eom-
 merchent
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 nuous  boycott  an  his  shop,  Thus,  they
 are  trying  to  uproot  a  person  from  ‘hig
 OWn  family  a  social  life  and  hig  avpos- tion  in  life.  This  is  something  which
 ig  really  intolerable.

 Sir,  I  have  got  an  example  of  a  per- son  who  is  a  reformist.  His  name  is
 Mr,  Norman  Contractor.  He  had  an
 aged  mother  of  80  who  died.  ‘The
 doors  of  the  cemetary  were  locked.
 He  ultimately  went  to  the  police,  got
 them  opened  and  burried  he,  without
 any  rights  which  the  mullahji  refused.
 This  is  a  most  out.dated  and  out-mod-
 ed  sort  of  thing  to  do  in  te  present
 modern  world.

 The  Government  might  say  that  the
 Protection  of  Civil  Rights  Act  955
 will  take  care  of  this.  Possible,  it
 might  come  as  an  argument  from  the
 bureaucratic  regime.  But  the  Social
 Disabilities  Bill  which  I  have  moved,
 does  not  came  into  the  perimetres  ef
 this.  Because  Section  2(l)  of  the
 Civil  Rights  Act,  1955,  has  direct
 connection  with  Article  77  of  the  Con-
 stitution  and  it  only  touches  the  un-
 touchables,  not  any  other  persons  of
 the  community  and,  therefore,  a  re-
 thinking  has  got  to  be  dong,  My  Bill
 is  totally  outside  the  purview  of  the
 Supreme  Court's  earlier  judgement,
 outside  the  purview  of  the  Protection
 of  Civil  Rights  Act,  which  only  per-
 tains  to  the  untouchables,  and  there-
 fore,  it  is  a  goclal  reform  Bilt  of  great
 importance.  The  Janata  Party  of
 Maharashtra  has,  to  my  8,
 appointed  a  Commission  caljed  the
 Nathwani  Commission  which  ह |  going

 nonrofficial  Bil,  7  स  ट्ट
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 Gireulated  for  eliciting  public  opinion,
 ‘'T  haye  ho  objection,  But  let  not  this
 siete  reform  Bill  which  is  needled  for
 all  commiunities,  sect  and  caste  be
 brushed  aside,  ९  have  given  the  exa-
 mples  of  Bohra  community  because
 they  are  glaring.  I  come  from  Bombay
 and  १  know  what  is  happening  there.
 But  in  all  other  communities  also  it
 is  happening.  Even  in  the  Vaishnava
 community  it  is  happening.  You  know
 the  famous  the  libel  case  against
 Karson  Das  Kanji  Bhatia,  the  great
 social  reformer,  where  the  Vaishnavas
 id  the  same  thing.

 I  do  not  want  te  take  much  of  the
 time  of  the  House  and  I  would  once
 again  appeal  to  the  Government  to
 ३००४  at  this  Bill  in  the  correct  perspec-
 tive  and  allow  this  Bill  to  be  passed  as
 aa  Act  which  will  be  of  great  social

 to  all  the  communities  and
 society  at  large.  Sir,  I  have  done.

 MR.  DEPUTY-SPEAKER:  Motion
 moved;

 “That  thc  Bill  to  prevent  the  im.
 position  of  socia)  disabilities  by  a
 member  or  members  of  communi-
 ty  on  a  member  or  members  of  his
 ०  their  own  Community  to  provide
 fer  penalties  for  such  an  act  or  acts
 and  for  mattera  connected  therewith,
 be  taken  into  consideration.”

 DR,  RAMJI  SINGH  (Bhagalpur):  I
 beg  to  moye:

 “That  the  Bill  be  circulated  for  the
 Purpose  of  €  opinion  thereon
 by  the  2nd  Ostober,  1979."  (3).
 “SHRI  A.  द  P.  ASAITHAMBI

 (Madras  North):  On  behalf  of  my
 Party,  the  Dravida  Munnetca  Kazha-
 tam,  J  extend  my  wholehearted  sup-
 Port  to  the  Preyention  of  Social  Dis-
 arliities  Bik  mevad  by  my  bon.  iriend
 Dt.  Vasant  Rumer  Pandit,  fo  his  in-

 ttoduetary  ‘xemarks,  Dr.  Pundit  re-
 quested  Janata  Government  to  come

 forward
 with  8  lngisiative  messure  to
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 eliminate  all  social  disabilities  and
 disparities  prevailing  in  the  religions
 of  our  country,

 At  the  very  outset,  I  would  like  the
 House  to  ponder  over  the  reot  cause  of
 disabiities  and  disparities  found  in  the
 religions  of  the  country.  As  far  as  we
 are  concerned,  we  find  that  disabilities
 occupy  a  secondary  place,  after  the
 disparities.  This  Billi  contends  that
 disabilities  are  common  in  all  the  reli-
 gions.  But  I  would  like  to  say  that  if
 you  cempare  the  disabilities  and  dis-
 parities  found  in  Hinduism  and  being
 perpetuated  among  the  Hindus  with
 those  in  other  religions,  you  will  and
 that  they  are  negligible  in  other  reii-
 gions,  They  are  universal  among  the
 Hindus.  One  can  appreciate  differen-
 ces  among  certain  castes  and  commu-
 nities.  But  they  cannot  be  allowed  ’o
 envelop  the  entire  society.  There  is  a
 small  village  in  Salem  District  of
 Tamil  Nadu,  where  the  women  do  not
 wear  jackets.  In  this  20th  eentury,
 when  the  educated  §  girls  starteJ
 ‘wearing  jackets,  the  traditional  wo-~-
 men  started  harassing  and  humiliating

 them  in  public.  A  Bill  of  this  kind
 may  help  to  resolve  such  minor  pin-
 pricks.  If  the  entrenched  dispari-
 ties  and  disabilities  among  the  Hindus
 are  to  be  exterminated  with  legal
 sanctions,  then  this  Bill  has  to  be
 modified  to  a  large  extent.  The  very
 title  of  the  Bill  should  be:  Preven~
 tion  of  Social  Disabilities  among  the

 Hindus.  Then  only  you  will  be  able  tp
 hit  the  bull’s  eye.

 What  is  the  basic  reason  for  social
 disability?  Casteism  is  the  है...  causr

 _eennermemmemcet tas  <  ७७७७४
 "The  origins)  speech  was  delivered  in  Tamil.
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 of  social  disabilities  and  _disparites.
 The  castesm  has  been  nurtured  and

 mourisheg  by  Hindus  religion.  Many
 social  reformers  have  sacrificed  their
 lives  to  rid  Hinduism  from  this  evil.

 Raja  Ram  Mohan  Roy  in  Bengal,
 Mahatma  Gandhi,  Pothana  in  Andhra
 Pradesh,  Dr.  Ambedkar—they  are  a
 few  among  the  galaxy  of  govial  _re-
 formers  in  our  country  who  have  tried
 to  transform  Hinduism.  Thanthai
 Ramaswami  Pariyar  in  Tamil  Naidu
 lived  and  breathed  for  bringing  about

 social  equality.  Unless  yoy  eradicate
 casteism  you  cannot  exterminate  dis-
 abilities  and  disparties.  What  should
 be  done  to  exterminate  casteism  from.
 this  country?  After  spending  his  en-
 tire  life  for  this  cause,  Dr.  Ambedkar
 said  that  so  long  as  Hinduism  lasted
 in  the  country  there  would  be  no
 solution  for  the  problem  of  casteism
 and  he  and  his  followers  embraced
 Buddhism  because  of  their  disenchant-
 ment  with  Hinduism,

 Casteism  is  the  seed-bed  of  dispa-
 rities  and  disabilities  in  the  society,
 Religion  manures  it.  Our  ancient  shas-
 tras  Iend  life-force  to  religion.  These
 shastras  are  all  in  praise  of  God,  who
 is  considered  omnipotent,  omniscient
 and  omnipresent,  If  we  want  to  break
 the  shackles  of  casteism,  then  we  must
 reduce  the  importance  of  religion,  If
 that  is  to  be  done,  then  the  shastras
 which  lend  life-force  tg  religion
 should  be  devalued.  If  we  wish  to
 succeed  in  our  efforts  to  devalue  shas-
 tras,  then  we  should  make  the  Gods
 in  temples  into  ordinary  people.  I
 mean  tp  say  that  the  Gods  should  be
 easily  approachable  to  the  common
 people,  Only  yesterday,  Dr,  Subra-
 maniaswamy  brought  to  the  notice  of
 this  (louse  how  a  Harijan  M.L.A,  was
 refused  entry  into  a  temple  in  Andhra
 Pradesh  I  am  sorry  to  say  that  even
 today  in  many  parts  of  North  India
 Harijans  are  debarred  entry  into  tem-
 ples,  as  if  the  Gods  belong  only  to
 upper-easte  people,  But,  in  Tamil
 Nadu  due  to  the  untiring  efforts  of
 Thanthai  Pariyar  all  the  temples  in
 Tamit  Nadu  are  open  to  all  irrespec-
 tive  of  caste  or  community,  Yet  there
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 were  some  pockets  where  Adidravidas
 were  prevented  from  active  participa-
 tion,  The  DME,  Government  in
 Tamil  Nadu  appointed  Adidravidas  on

 the  Temple  Trusts  closely  follewing
 that,  the  D.M.K.  Government  passed

 a  law  enabling  the  Adidravidas  to
 become  the  priests  in  the  temples.
 But  due  to  some  explicable  reasons,
 the  Supreme  Court  has  invalidated

 this  law.

 The  God  is  common  to  all,  Why
 should  his  abode  be  an  exclusive  place
 for  people  belonging  to  a  particular
 caste?  I  would  like  to  urge  upon  the
 Government  to  nationalise  at  once  all
 the  temples  in  the  country,  If  you  do
 that,  instead  of  a  particular  high-clas+
 group  handling  the  affairs  of  a  tem-

 ple.  there  will  be  Government  officials
 who  would  not  prevent  anyone  en-
 tering  the  temple.  The  Government
 will  also  be  able  to  prevent  misappro-
 priation  of  temple  funds  for  ulteriot
 purposes.  The  land  belonging  to  the
 temple  can  be  assigned  to  poor  land-
 less  people,  The  cash  and  jewels  be-
 longing  to  the  temples  can  be  deposit
 ed  in  the  Reserve  Bank  of  India,  ae wealth  of  the  temple  can  be  utilise
 for  reducing  poverty  and

 unemplov: ment  in  the  country.  The  Governmen
 can  also  utilise  the  temple  corridor’ for  running  schools  for  the  benefit  °
 poor  children.  The  Janata

 coe ment  should  not  hesitate  to  take
 oy these  temples  in  our  country.

 Re
 doing  that  we  will  be  cutting  at
 root  of  casteism  in  the  country.

 AB  In
 in  ghe  compatiy  of  commoner’.

 the Churches  all  wre  eaisat,  In
 Bus
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 ples,  they  can  be  open,  ह... अ
 hours  of

 me
 day,  heen

 ma  ike

 pravina
 to  Gel

 Offer  ‘hie  worship,  At  the  moment

 wet  for  the  opening  of  the  temple.
 When  we  are  talking  of  pdlitical  and
 economic  freedom,  why  should  there
 not  be  religious  freedom  for  all  the
 people  of  the  country  irrespective  of
 caste  or  community?  We  have  80
 many  laws,  and  statutes,  Yet  untouch-
 ability  38  being  practised,  Sociaj  op-
 pression  is  being  tolerated.  Casteism
 leads  to  economic  advancement.  In
 this  country  the  bane  of  all  progress
 ig  casteism  As  Ingersoll  and  Thanthai
 Periyar  used  to  say  that  God  is  the
 handiwork  o  fan  unserupulous  man
 and  those  who  believe  in  such  a  God
 are  fools,  In  India  you  have  Saras-
 wati  as  the  Goddresg  of  learning,  yet
 illiteracy  stalks  the  land  We  have
 Lakshm;  as  the  Goddess  of  Wealth,
 yet  the  whole  country  is  steeped  in
 poverty.  While  in  a  Masjid,  a  Bohra
 and  a  Mullah  worship  together,  why
 should  not  all  the  Hindus  worship
 together  in  a  temple?  We  should  bring
 in  a  revolutionary  change  in  Hindu-
 ism  ang  then  oly  we  will  be  able
 to  march  on  the  path  of  progress  and
 equality  for  all  I  hope  that  that  would
 be  the  goal  of  Janata  Government
 and  they  would  strive  to  achieve  be-
 sides  the  political  and  economic  egali-
 tarianism  the  social  equality  in  the
 country,  ‘

 I  appeal  that  Dr.  Vasant  Kumar
 Pandit’s  Bill  must  be  accepted  by  the
 Government  and  implemented  forth-
 with.

 With  these  words  I  conclude  my
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 तरह  ड््मे  में झान,  करुणा  भौर  दवा  की  तंजा
 निहेश  की  धारा  भी  बहाई  है  लि उद्याहरण  दिया  था  1 उ  मूखेष  में  दो  ईशाईंमतों  के  बीच

 झगडे  के  कारण,  जबकि  हुआ  था,  तैरह बसों  के  अन्दर  तेरह  हजार  झादमी  जिन्दा  जला  दिये
 गये  थे  ।

 लेकिन  क्या  यह  बात  केवल  ईसाई  मत  में  ही  है  ?

 हु  ट्र
 भी  राजा  राममोहन  राय  से  पहले  महिलाझों

 को  उनकी  इच्छा  के  प्रपने  मृत  पति  के  साथ जिन्दा  जला  दिया  जाता  था  ।  इसलिए  धर्म  झगर
 मानवता  के  लिए  वरदान  रहा  है,  तो  बहू  एक  झभिज्ञाप
 के  रूप  में  भी  हमारे  सामने  रहा  है

 जवाहरलाल  नेहरू  ने  “डिसकबरी  झाक  इडिया”
 में  इस  विरोधाभास  को  इस  प्रकार  स्पष्ट  किया  है  :

 “The  spit  of  this  age  is  in  fa-
 vour  of  equality,  though  practice
 denies  it  almost  everywhere,"

 हम  हर  जगह  यह  कहते  हैं  कि  मानव  मानव  समान  है,
 फादरहुड  भाफ़  गांड  शौर  बदरहुड  श्राफ  मैंन  की  बात

 करते  हैं।  लेकिन  लगता  है  कि  यहू  समानता  की  बात
 केवल  शब्दों  तक  ही  सीमित  है,  व्यवहार  में  नहीं  है  ।
 मही  कारण  है  कि  सभी  धर्मों  और  मतों  में  विभेद  है।
 लेकिन  जब  वह  विभेद  समाज  के  स्तर  पर  होता  है,  तो
 स्थिति  और  भी  दारुण  और  करुण  हो  जाती  है  t
 बेदांत  का  बैत  पुस्तकों  में  रहता  है  dead
 के  देश  में  बेद  सुनने  वाले  लोगी  के  कानों  सें  पिषलाहू  भरा
 सीसा  भरा  जाता  रहा  है।  शामद  धर्म  के  नाम  पर  इतना
 बडा  प्रभिशाव  कही  देखने  को  नहीं  मिल  सकता  है  ।
 धामिक  गुरधो  द्वारा  इस  विषमता  को  बढ़ाने  का  बहुत
 प्रयास  किया  गया  है  v

 यूरोप  में  एक  जन-क्रान्ति  हुई  र  रूसी  समता
 स्वतक्षंता  भर  प्रजातत्  की  मफ्ताल  ले  कर  शाये,  भौर
 उसी  के  आधार  पर  जनतंत्र  का  उदय  हुआ  ।  अगर
 हम  राजलैतिक  दृष्टिकोण  से  भी  विचार  करें,  तो  श्वा
 हम  समाजबाद  की  बात  करें,  साम्यवाद  की  बात  करें
 या  प्रजातंत्र  की,  मानत  मानव  समान  है  t  धर्म  के
 नाम  पर,  या  समाज  के  नास  पर  या  वंश-परम्थरा  के
 नाम  पर  मानव  मानद  में  विभेद  करता  धर्म  का  तो
 अपसान  है  ही,  मातव  का  भी  भपमान  है।  यही
 कारश  है  कि  संमुक्त  रब्ट्र्सथ  ने  फंशामेंटल है  यूझन
 राइट्स  की  बात  कही  है  और  उसते  स्पष्ट  कहा  है  कि
 सभी  मानव  बराबर  हैं  i  जम  संगुकत  राष्ट्रसंभ
 मोसबाधिकार  का  यह  एक  प्रमुख  सूक्ष  है  कि  सब
 बराबर  हैं  तो  फिर  धर्म  को  ले  कर  बह  ह

 |
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 वा०  रामजी  सिंह]  बह  तो  होता  है  धर्म  के  ताम  पर  और  उस  को  सोशल
 बह  सब  किस  बक्कार  हो  सकते  4

 में  धर्म  डिसएविलिटी  के  नाम  पर  जाति  से  बाहर  कर  बेते

 मुज्द कदम सुलिक र थे
 ह

 7
 0

 tegen Geer nett कारण  आरतीय  संविधान  ले  में,
 उस  के  भोषणापत  में  ही,  पहले  समता  का  शिक्  है  भौर  द्  ३  एक  वट ड  |"
 उस  के  बाद  झौर  भी  हमारे  यहां  सभी

 कुस्
 बराबर

 हैं,  इस  के  विषय  में  बताया  गया  है  ।  सायरिक
 बराबर  हैं,  राइट-ट-इक्वेलिटी  हमारे  सविधान  मैं  है  a
 जब  संविधान  में  भी  है,  हमारे  मानवाधिकार  में  भी  है,
 धर्म  के

 डार,
 मानव  सभी  बराबर  हैं,  राजनीति,

 प्रजातन्त्र  फर  समाजवाद  के  भ्नुसार  सब  बराबर  हैं,
 तो  फिर  धर्म-ध्वजी  पाजण्डी  धमगुरुभों  के  द्वारा  ऐसा  क्यों
 किया  जाता  है  t  माननीय  पंत  जी  ने  तो  कवल

 की  गाया  कही,  लेकिन  समाज  में  भी
 इस  प्रकार  से  प्रतारणा  कोई  कम  नहीं  दी

 ह
 t

 ईसाई  समाज  में  भी  कम  नहीं  दी  गई  है।  जब
 अंधविश्वास  भौर  रूढ़ियो  के  छिलाफ  विपलव  होता  है,
 ऋन्‍्ति  होती  है,  तो  ख्वापित  निहित  स्वार्थ  वाले  उस
 को पकड़ना  चाहते  हैं,  भौर  उसी  प्रकार  से  सोशल-
 डिसएजिलिटीज़  के  ताम  पर  कोई  फतवा  या  फरमान
 देते  हैं  या  रोकते  हैं--यह  सभी  दृष्टियों  से  गलत  है  ‘7
 हम  समाज  परिवर्तन  की  भी  शर्या  करते  हैं  शौर  समाज
 अं  लोगों  को  बारी  बढ़ने  के  प्रबसर  की  बात  करते  हैं
 तब  यह  चीज़  किस  प्रकार  चल  सकती  है।  यह  सोशल
 डिसएबिलिटी  किस  के  खिलाफ़  उपयोग  की  जाती  है  ?
 इतिहास  चक्र  जानता  है--जब  कोई  व्यक्ति  समाज  में
 भ्रगति  के  लिये  कदम  बढ़ाता  है  तो  उसी  के  ऊपर  ये
 सभी  बहिष्कार  के  भस्त्-शस्त्  प्रमोग  किये  जाते  हैं
 झौर  सामाजिक  परिवतंन  की  दिशा  रोकी  जाती  है  ny

 इसीलिये  माननीय  पंडित  जी  ने  जो  विधेयक
 प्रस्तत  किया  है,  यह  सचमुच  में  सामाजिक  चास्ति  का
 विभेयक  &  लाना  तो  चाहिए  सरकार  को,  लेकिन,
 शैर,  पडित  जी  लाये  हैं,  तो  हम  समझते  हैं  सरकार  इस
 का  स्वागत  करेगी  ।  सोशल  डिस्रएविलिटीज़

 तो  लोगों  को  बाहुर  करते  करते  उन  को
 ्  हद हर  )  यह  है  वर्ण  भ्मवस्था की  विक्ृति  का  |

 थाहे  वंश  के  नाम  पर,  था  जाति  के  नाम  पर  इस  प्रकार

 “Ethnic  and  racial  minorities—
 blocks,  Indians  Puertoricans’  Mex-
 cans,  Orientals,  French  Canadians
 are  familiar  examples  of  outsiderd
 whoge  exclusion  fran  miuch  of  social

 life  iq  institutionalise  and  éxplain-
 ed  in  terms  of  inemptness.”

 ध्यान  दिलाया  है।  असल  ह.  या  सम्प्रदाव  छोटन्छोटे
 दायरों में  नही ंहो सकता  ।  इसीलिए  सुददेव  रबीख  नाव में  रिख्रिजन  झाफ  मैन  की  कंह्पना  की  थी  ।  बापू  ने
 कहा  धा---

 “There  are  no  geographical  hmits
 in  my  religion,”

 धर्म  में  कोई  भौगोलिक  सोमा  नहीं  हो  सकती  भौर
 यही  कारण  हैं  कि  हमारे  यहां  प्राचीन  समय  में  व्यास
 ने  कहा  WI

 नहि  श्रेष्ठतर  किजित  भानुषात्‌
 झौर

 सवार  उपर  मानुष  सत्य
 ताहार  उपर  नाहू  |

 जब  मानव  सब  एक  हैं  तो  उत  में  विभेद  किस  प्रकार
 है  1  चाहे  बत  के  माम  पर,  चाहे  जाति  के  ताम  पर,
 चाहे  सम्प्रदाय  के  नाम  पर  यह  नहीं  हो  सकता  है!
 इसीलिए  जहां  समग्रदाय  का  बियम  मानवता  के  स्थापित
 नियमों  को  भग  करता  है  वहां  राज्य  को  दड़  ले  कर  प्रागे
 प्राना  भाहिये  भौर  समाज  से  ऐसी  कुरीतियों  को  समाप्त
 करना  चाहिए  ।  हमारे  समाज  में  न  केवज  बश,  वर्ण,
 नस्ल  के  नाम  पर  विभेद  हैं  बल्कि  झम्य  देशों  में  भी
 झपने  को

 मुरकात
 कहलाने  वाली  जातियों  में,  श्ासकर

 झमरीका  में  भी  यही  है  भौर  प्रपारधीद  के  ताम  पर  इसी
 प्रकार  का  विभेद  है।  वहां  रग  के  साम  पर  विभेद  होता
 है  भ्लौर  यहा  जाति  के  नाम  पर  विभेद  होता  है।  इसीलिये
 इस  बुराई  को  खत्म  करना  चाहिये  और  ास  कर  के
 हिन्दू  समाज  का  एक  ऐसा  यह  कोढ़  बन  सया  है  कि  या  तो

 ि  बताओ
 रहेगा  था  इस  समाज  में  इस  प्रकार  को

 जाति  ध्यवस्था  रहेगी  :

 “Castes,  whether  varnag  or  fats,
 are  discrete  social  and  ¢ultural  ent  *
 ties;  in  other  words,  they  are  dis-
 continuous—there  are  no  “shading?
 off”,  Caste  systems,  whether  in  India
 or  elsewhere,  are  maintained  bY
 defining  boundaries  between

 casi such  boundaries  are  nominally  8
 ritually  strictly  nisintained,

 Fare if  there  is  actually  some  m
 or  interaction  between  castes.
 “High”  castes  maintain  their

 ar rior  position  by  exercising  pow’
 (or sanctions,  and  they  account  for  aw

 rationalise)  their  stétus  with
 *

 borate  religious,  paycholcgicsl,
 genetic  explanations”.
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 देश  का
 ्

 मिका,  सम्पत्ति  भौर
 बाम  ५:  चिशेष  के  हाथों  में  बौद
 कर  दी,  झौर  इसीलिए  देश  की  प्रगति  नहीं  हो  सकी  ।
 कहते  के  सिये  बैद  भौर  गीता  में  कहा  गया  है।

 बातुवन्यं  मया  सूर््ट,  गुण  कर्म  विभावश:
 के  प्रनुसार  वर्ण  स्यवस्था  की  गई  थी  ।  लेकित  ब्राज
 2700  जातियां  &  जो  न  गीता  झौर  न  बेद  पर  भ्राधारित

 हैं  क्योंकि  लोग  समझते  थे  कि  झमर  हम  इसको
 धान  मान  लेंगे  तो  हमारे  हाथ  में  शिक्षा  नहीं  रहेगी  ।
 शेतायूग,  से  ही  सामाजिक  विषमता  का  प्रादुर्भाव
 हुआ  t  भौर  किसके  द्वारा  हुआ  ?  बड़ा  दुख  होता  है,
 महषि  बाल्मीकि  ने,  शौर  मर्थादा  पुरवोत्तम  राम  के
 भाध्यम  से  क्या  दिखाया  है  ?  शम्बक  का  वध  कराया
 उसका  भपराध  यह  था  कि  एक  क्षी  वह  शूद्र  था  शौर
 दूसरे  वेद  का  भ्थ्ययल  करता  चाहता  था  ।  इसीलिए
 भारतवर्ष  में  असपृथ्यता  की  समस्या  भाती  है

 हैदर से  ।  क्‍या  कारण  है  कि  एकलब्य  ने  अपने  एक  Wa,
 का  दान  दिया  था  द्रोणाचार्य  को  ?  इन्हीं  सामाजिक
 विभेदों  के कारण  यहां  का  समाज  भस्तव्यस्त  रहा  ।

 भारत  वर्ष  में  केवल  हिन्दू  समाज  ही  नहीं,  भौर  भी  जो समाज  हैं  उनमें  भी  इस  प्रकार  की  डिसएबिलिटीज़  हैं  tr
 wat  हाल  में  ही  हमने  देखा  कि  प्रकालियों  और  निरं-
 कारियों  में  झगड़े  ए।  मैं  इस  विवाद  में  तही  पड़ना
 चाहता  कि  कौन  सही  है,  कौन  गलत  है।  लेकिन  किसी धर्म  का  नाम  ले  कर  फतबा  दे  कर  किसी  को  पंडित
 करना  यह  ने  धर्म  ह ैभौर  न  मानवता  t

 उपाध्यक्ष  महोदय,  झापने  बड़ी  कृपा  की  जो
 समग्र  टिया  क्योंकि  मुझे  गाड़ी  से  जाना  था,  झ् में  झापको  बहुत  बहुत  घम्पनाद  देता  हुं।

 SHRI  BAPUSAHEB  PARULEKAR
 (Ratnagiri):  Me.  Deputy  Speaker,  Sir,
 at  the  outset  I  congratulate  my  friend
 Dr  Vasant  Kumar  Pandit  for  having
 made  this  forum  available  for  us  by
 introducing  this  particular  Bill  in  this
 House,  Sir,  I  have  heard  very  care-
 fully  the  reasons  and  the  arguments
 which  have  bten  advanced  by  both
 of  my  hon.  friends,

 While  I  supdrt  the  ts  for
 which  this  BIN  has  beet  5.  for-
 ward,  I  feel  that

 marys
 may

 ott
 be  achieved  if-we  the  clauses

 pte  pred
 ह  new  my

 caret
 श  Me,  a  ag  al

 be nication  and  thas  the  person  should

 ties  Bill

 But,  unfortunately,  when  I  tried  to
 go  through  this  particular  Bill,  I  find
 that  this  particular  objective  will  not

 me  etluewes
 if  this  Bill,  as  it  is,  is  pas-

 The  शा  itself  is  styled  like  this
 I  quote:

 “A  Bill  to  prevent  the  imposition
 of  social  disabilities  by  a  member  or
 members  of  a  community  on  a  mem-  .
 ber  or  members  of  his  or  their  own
 community;  to  provide  for  penalties
 for  such  an  act  or  acts  and  for  mat-
 ters  connected  therewith,”

 While  giving  this  particular  state-
 ment,  it  ig  mentioned  that  the  out-
 dated  and  unconstitutional  practices
 such  as  untouchability,  boycott  ete.
 are  still  practised  in  various  forms  in
 various  communities  and  the  objec~

 tive  can  only  be  achieved  by  enacting  a
 suitable  legislation  for  the  purpose
 and  also  for  providing  punishment  to
 those  who  indulge  in  such  evil  prac-
 tices,

 vt

 But  if  we  real  all  the  clauses  we
 find  that  this  ex-communication,  this
 boycott,  is  only  considered  within  the
 community  itself,  If  the  Hindu  com-
 munity  at  large  ex-communicates  or
 boycotts  a  particular  person  from
 other  community  this  particular  iegis-
 lation  does  not  attract  that  particular
 evil  which,  in  my  respectful  submis-
 sion,  is  a  more  serious  social  evil,

 Sir,  the  name  of  the  Bill  is  given  as
 “The  Prevention  of  Social  Disabilities
 Bill,  ‘19T7"..  But,  if  we  read  the  Bill,

 we  find  everywhere  that  the  word  used
 is  ‘community’.  It  would  have  been
 better  if  my  learned  friend  had  styled
 this  Bill  as  ‘The  prevention  of  social
 communities  disabilities  Bill?  That

 would  have  been  better.  do  not
 know  whether  my  learned  friend  Dr.
 Pandit  has  stayed  in  villages.  There
 are  many  villages  in  this  country

 where  we  find  this.  There  are  many
 Hindus  end  one  Muslim.  Or  you  may
 find  a  predominently  Muslim  village
 where  there  are  only  two  or  three
 (indy  families.  We  find  thet  where
 there  are  predominently  Hindus,  they
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 ex-communicate  Hindus.  This  parti-
 Cular  contingency  is  not  covered  by
 this  perticuar  Bill.  Even  we  have
 instances  where  the  rich  in  the  village

 excommunicate  the  poor.  We  have
 also  instances  where  a  particular  Sar-
 dar  or  Inamdar  ex-communicates  an
 iltiterate  person  in  a  village  because

 he  does  not  abide  by  the  wishes  of
 that  particular  Sardar  or  the  Raja,
 Here  also  we  find  this,  The  definition
 का  the  word  ‘community’  is  specifical-

 ly  mentioned.  It  says;  “community
 means  a  group  of  members  who  are  co-
 nected  togteher  by  birth,  conversion
 ot  performance  of  religious  rites  or
 ceremonies  or  who  belong  to  the  same
 religion  or  religious  creed  and  inclu-
 de  a  caste  or  sub-caste.”  Sir,  while
 defining  the  imposition  of  social  dis-
 abilities,  please  take  into  considera-
 tion  clause  3(b)  of  the  Bill.  It  men-
 tions  that  if  anybody  refuses  to  give
 a  public  hall  in  the  village  to  a  parti-
 cular  person,  that  would  be  an  off-
 ence,  We  have  instances  where,  in
 small  villages,  there  is  one  small  pu-
 ‘Dlic  hall  which  is  used  by  all  the  peo-

 ple  for  the  purpose  of  certain  functions
 say,  Satyanarayan  Puja  or  for  the
 marriages.  We  have  instances  where

 the  Hindus'refuse  the  public  hel]  to  be
 given  to  the  other  communities,  My

 submission  and  my  request  to  the
 hon.  Members  of  the  august  House  is
 that  they  should  consider  this  Bill  to
 be  a  Bil  in  a  somewhat
 restricted  sense.  The  scope  of
 the  Bill  should  be  enlarged.
 Therefore  I  request  this  that

 either  my  learned  friend  or  the  hon.
 ‘Minister  should  bring  forward  a
 more  comprehenive  Bill.  so  that  hu-
 man  rights,  as  suggested  by  Dr  Ram-
 ji  Singh,  will  not  be  denied  to  any-
 body:  In  this  particular  Bill  we  find
 that  instanees  ere  quoted,  They  refer
 te  a  particular  community—to  tise
 Bohras,  to  those  Muslims  and  Hindus,
 ¥  do  accept  that  even  these  social  evils
 zoust  go  but  et  the  same  time  this
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 restriction  which  is  imposed  in  this
 particular  Bill  is  not  siudigient  to
 achieve  the  objects  which  my  friend
 Dr.  Ramji  Singh  has  wiggested. I  would  therefore  request  the  Meyer
 of  the  Bil,  Dr.  Pandit,  and  the  hon.
 Minister  to  bring  forward  a  mare  com-
 prehensive  Bill  so  as  to  consider  and
 protect  the  rights  of  the  human  be-
 ing  as  a  human  being  and  not  restrict
 the  scope  of  the  rights  of  @  particuar
 person  vis-a-vis  qa  particular  com~
 munity, s

 *SHRI  JADUNATH  KISKU  (Jhar-
 gram):  Mr.  Deputy  Speaker  Sir,  I  ex-

 tend  my  whole  hearted  support  to  the
 Prevention  of  Social  Disabilities  Bili,
 brought  forth  by  Shri  Vasant  Kumar
 Pandit,  Sir,  every  day  I  see  before
 my  own  eyes  innumerable  instances
 of  socia]  discrimination.  After  30

 years  of  Congress  rule  and  after  2  yeats
 of  Janata  rule  such  discrirninations  and
 disparities  are  still  existing  as  before.
 It  is  very  difficult  to  say  when  they  will
 disappear.  I  bleleve  that  they  will
 disappear  only  when  the  people  of  the
 lower  strata  form  a  united  front  and
 forge  a  united  struggle  against  such
 discriminations  and  disabilities:  These

 discriminations  are  on  the  increase  at
 many  places,  Enactment  of  legistlation
 is  of  course  necessary  to  eradicate
 this  evil,  But  mere  legislation  is  not
 enough.  Help  of  legislation  will  of  co-
 urse  be  taken  Wut  to  eradicate  it  com-
 pletely,  the  roots  of  the  existing  ex-
 ploiting  society  will  have  to  be  dug
 out,  Unless  the  present  ‘structure  of
 sotiety  which  is  based  on  exploitation,
 is  completely  dem@lithed  and  ix  re-
 built  anew,  the  miseries  of  the  people
 ving  at  the  lower  strata  catniet  be

 as  This  is  bhecatte
 thay  me  condidobed  és  “ia  es. लि  भी
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 Therefore,  I  reiterate  that  although  a
 legislation  is  necessary,  the  entire
 malady  cannot  be  removed  _  so
 long  as  the  people  of  the  lower  strata
 do  not  unite  together  and  wage  a  unit-
 ed  battle  against  the  injustice  meted
 ‘out  to  them.  Sir,  I  once  more  express
 my  full  support  to  this  Bill  and  with

 that  I  conclude  my  speech.

 श्रीमती  मृणाल  गोरें  (बम्बई  उत्तर)  :  उपाध्यक्ष
 महोदय,  डा०  वसंत  कुमार  पंडित  सोशल  डिस्पेरिटीज
 के  बारे  में  जो  यहां  बिल  लाए  हैं,  उस  के  लिए  मैं  उन  का
 हादिक  अभिनन्दन  करती  हूं  ।

 मैं  यह  जानती  हूं  कि  इस  बिल  का  जो  विषय  2
 जो  इस  बिल  का  स्कोप  है,  वह  मर्यादित  है  और  अपने
 भाषण  में  जो  आपने  वेकग्राउन्ड  दी,  महाराष्ट्र  में  जब
 श्री  वी०  जी०  खेर  मुख्य  मंत्री  थे और  हमारी  सरक।र
 के  आज के  प्रधान  माननीय  श्री  मोरारजी  देस,ई  गृह
 मंत्री  थे,  उस  वक्‍त  बम्बई  में  कुछ  ऐसी  घटनाएं  हुईं,
 जिन  के  कारण  इस  प्रकार  का  बिल  महाराष्ट्र  में  लाया
 गया  था  और  उस  बिल  को  बोहरा  कम्यूनिटी  को  छोड़
 कर  बाकी  सभी  कम्युनिटीज  के  लोगों  ने  कबूल  किया
 था,  उस  बिल  का समर्थन  किया  था  और  आज  भी  हम
 देख  रहे  हैं  कि  वोहरा  कम्युनिटी  में  इस  के  बारे  में  काफ़ी
 झगड़े  चालू  हैं  ।  डा०  परुलेकर  ने  भी  अपने  भाषण
 में  कहा  है  कि  इस  प्रस्ताव  का  उद्देश्य  मर्यादित  है,  उस
 की  दृष्टि  मर्यादित  है।  मैं  यह  कहना  चाहगी  कि  हमारी
 आंखों  के  सामने  जो  घटनाएं  घट  रही  हैं,  वे  हमारे  सामने
 हैं  और  मैं  यह  पूछना  चाहतो  हूं  कि  क्या  इस  बीसवीं  सदी
 के  झन्त  में  भी  हम  इसी  प्रकार  से  समाज  को  चलाना
 चाहते  हैं  कि  जो  व्यक्तिगत  स्वतंत्नय  है,  जो  फन्‍्डामेन्टल
 राइट्स  हैं,  जो  ब॒नियादी  भ्रधिकार

 हैं,
 उनकौ और  उस

 व्यक्तिगत  स्वातन्त्रय  को  कोई  धर्म  गुरु  कचलता  रहे  ।
 यह  एक  बनियादी  सवाल  है  ।  इस  सवाल  का  जवाब
 हम  लोगों  को  देना  चाहिए  |  मैं  जानती  हूं  कि  हम
 लोग  इसको  टाल  रहे  हैं  |  मैं  आप  से  कहना  चाहूंगी
 अब  झाप  इसको  टाल  नहीं  पायेंगे  i  कहीं  न  कहीं  हम
 लोगों  को  इस  का  जवाब  देना  ही  पड़ेगा  ।

 हम  देख  रहें  हैं  कि एक  तरफ  तो  अपने  संविधान
 में  मारतवासियों  को  बनियादी  अधिकार  दे  दिये  गये
 हैं,  उनको  व्यक्तिगत  स्वतंत्नता  दे  दी  गयी  है  लेकिन
 धम  क ेनाम  पर  उनके  अधिकारों  को  मर्यादित  करने  की
 कोशिश  की  जाती  है।  इसलिए  हमें  लगता  है  कि  हम  इसके
 बारे  में  कछ  ठोस  रीति  से  कहें  जिससे  कि  धार्मिक  अंधता
 एक  ऐसा  माहौल  पैदा  न  कर  सके  ।

 जैसा  कि  ड।०  रामजी  सिंह  ने  कहा  धर्म  के  जरिये
 कभी  समाज  को  एकत्रित  करने  का  काम  होता  था
 लेकिन  आज  परिस्थिति  ऐसी झा  गयी  है  कि  श्रब  धर्म  के
 नाम  पर  समाज  को  एकत्नित  करने  का  नहीं  बल्कि  उसको
 संकचित  करने  का  काम  होता  है।  अगर  कोई  समाज  को
 एकवत्ित  करने  का  काम  करना  भी  चाहता  है  तो  हम  उसको
 मदद  नहीं  देते  |  डा०  पण्डित  ने  कहा  कि  नोमेन
 कांट्रेक्टर_ के  यहां  एक  80  साल  की  बुढ़िक  गुजर
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 गयी,  उसे  श्मशान  भूमि  में  जगह  देने  से  इंकार  कर
 दिया  गया  |  कारण  नोमेन  की  बहन  मिस  कांट्रेक्टर
 अपनी  जाति  से  बाहर  शादी  करना  चाहती  थीं  ,  उन्हें
 श[दी  करने  की  एजाजत  नहीं  दी  गयी  ।  इसी  प्रकार  से
 हम  देखते  हैं  कि  कैसे  वोहरा  जमात  के  धरमंगुरुओं  द्वारा
 अपनी  कम्युनिटी  के  लोगों  को  सताया  जाता  है  ।  जिस
 तरह  से  उनको  सताया  जाता  है  उसके  बारे  में  उस
 कम्यनिटी  के  लोगों  ने  मुझे  बताया  है  1  दूसरी  कम्युतिटी
 के  लोग  तो  उस  पर  विश्वास  नहीं  कर  पायेंगे  ।  उस
 कम्युनिटी  के  चेरिटेबल  ट्रस्ट्स  हैं  जिनके  अकाउंट्स
 के  बारे  में  पूछना  बहुत  बड़ा  पाप  होता  है  1  अगर
 कोई  व्यक्ति  अपने  धर्मंगुरु  के  बारे  में  कुछ  कहता  है
 तो  कहा  जाता  है  कि  वह  अपने  धर्म  के  विरोध  में  बोलता
 है,  उसका  सामाजिक  बहिष्कार  कर  देना  चाहिए  ।
 जब  कम्यूनिटी  1  लोग  बहिष्कृत  व्यक्ति  को  हालत
 देखते  हैं  तो  और  ज्लोगों  में  धर्मगुरु  के खिलाफ  कः>  कहने
 की  हिम्मत  नहों  होती  |  इस  तरह  से  धर्म  गुरु  अपनी
 कम्यूनिटी  के  लोगों  पर  प्री  तरह  से  श्रधिकार  जमाये
 रखते  हैं  ।

 इसलिये  मैं  कहना  चाहती  =  कि  जन्  इस  देश  के
 संविधान  में  हमारी  निष्ठा  है,  उससे  हम  ह: ६. ल  हुए  हैं
 तव  इस-  देश  के, ननगरिकों  के  अधिकार  पर  जो  धर्म  के
 नाम  पर  आक्रमण  होता  है  तो उम  आक्रमण  से  नागरिकों
 की  रक्षा  करने  का  सरकार  का  फर्ज  है  और  यह  करने
 के  लिए  हमें  आगे  बढ़ना  चाहिये  1  कहा  जाता  है  कि
 हम  धरम  की  अन्दरूनी  बातों  म  हस्तक्षेप  नहीं  कर  सकते
 हैं  ।यहां  श्री  नथवानी  जी  बैठे  हुए  हें  ।  उनकी
 अध्यक्षता  में  जो  कमीशन  नियुक्त  किया

 गया,  में  जानती  कि  कमीशन  में  काम
 करने  वालों  को कैसे  तंग  करने  की  बात  हुई  7  जो  लोग
 अपने  धर्म  गुरुग्ों  की  बाबत  कुछ  कहना  चाहते  हैं  उनका
 सामाजिक  बहिष्कार  करने  की  बात  होती  है  1  इस
 तरह  से  लोगों  को  बोलने  तक  से  मता  कर  दिया  जाता
 है  ।  वे  कहीं  भी  भ्रपने  धर्मगुरुओं  के  विरोध  में  नहीं  बोल
 सकते  हैं।  श्राज  की  सरकार  जो  र्य्या  तगत  आजादी  के
 सवाल  को  ले  कर  यहां  आकर  सत्तारुढ़  हुई  है,  ऐसी  बातों
 को  देखते  u  कते  इन  बातों  का  समर्थन  कर  सकती  है  ।
 आपको  देखता  चाहिये  कि  समाज  में  किसी  भी  ब्र्यक्ति
 के  अधिकारों  पर  इस  प्रकार  का  आक्रमण  न  हो  ।

 6.35  hrs.

 {Suri  N.  K.  SHEJKALKAR  in  the  Chair]

 सुप्रीम  कोर्ट  ने  जो  फैसला  दिया  कि  धामिक
 आधार  पर  एक्स-कम्युनिकेशन  के  मामले  में  म्राप
 दखल  नहीं  दे  सकते  है  लेकिन  दूसरे  मामलों  में  दे  सकते
 हैं  इस  प्रकार  का  अर्थ  उस  फैसले  का  था  |  लेकिन  उस
 फैसले  को  आए  हुए  कॉफो  समय  हो  चुका  है  काफो
 पानी  बह  चुका  है।  आज  फिर  एक  बार  मैं  समझती
 हूँ  कि  श्रसट  करने  की  जरूरत  आ  पड़ी  है  ।

 हो  सकता  है  कि  इस  बिल  में  कुछ  खामियां  हों  t
 इसको  मैं  मानती  हूं  ।  इसका  कारण  यह  है  कि  प्राइवेट
 मैंम्बज  बिल  हर  दृष्टि  से  परिपूर्ण  नहीं  होत।  है,  लेकिन
 मूलभूत  जो  कल्पना  इस  में  है  उस  कल्पना  को  सरकार
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 जीमती  मृणाल  ह |
 कर  लेगा

 ्  "1
 ऋश्पना के  भराधार

 स्कोप  को  बाला  बिल  झगर  सरकार

 लाना  भाषतो
 हे  की

 ज्ञामियों  को  दूर

 म
 प्

 4  सकती है.  +  स्कोप  4

 सोहिया
 प्र  मात्रा  है  भौर  में  उन  से

 इस  बिल  को  झगर  बह  स्वीकार  नहीं
 बीत  में  यहू  कुछ  दखल  दे  रहा  है,
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 %  स  बात  4

 हूं  कि  ‘Blo  पंडित  भी  भाप  से  खहकार्य  करने  के  लिए
 सहमत  हो  जाएंगे  ny

 झम्त  में  मैं  इतना  ही  कहना  चाहती  हूं  कि  कहीं  ते
 शुरुआत  करने  की  परत  §  4  भुस्लिम

 पर्सनल  ला  के  बारे  में  काफी  चर्चा  चलती  है।  बहु  पत्मी,

 परसनल  ला
 में  हम  दख्ल  नहीं  दे  सकते  हैं  तो  मैं  भ्र्ज  करना  चाहती

 कि  हस  अपने  देश  के  नागरिकों  के  साथ  न्याय  नहीं  कर
 रहे  हैं  भौर  उनको  ग्याथ  देना  सरकार  का  कर्सब्य

 हां  समाज  सुधारफ  इस  प्रकार  की  भातों  को
 झागे  चलाते  हैं  हौर  एक  हवा  तयार

 के  हैं
 तो  उस  में

 झाप्रको  भी
 ०  ओर

 देना  चाहिये  ।  कमिशन
 जैसे  कमिशन  भौर  सोशल  बक्कंसे

 कही  हु
 बना  रहे  हैं

 झौर  उनको  सहकार  देता  सरकार  का  फर्ज  है।  इसलिए
 इस  बिल  को  झाम  मंजूर  करेंगे  ऐसी  मैं  श्राप  से  भ्राशा
 करती  ।  इस  आशा  के  साथ  में  इसको  स्िय
 समर्थन  दे  रही  हूं  ।

 SHRI  NARENDRA  7.  NATHWANI
 (Junagadh):  Sir,  I  rise  to  congratu-
 late  my  friend,  Dr,  Pandit,  for  having
 brought  forward  this  Bill  and  I  sup-
 port  the  underlying  aims  and  objects
 of  the  Bill,  Before  I  proceed  to  say
 something  about  the  provisions  of  the
 Bill,  let  me  say  this  that  there  is  a
 distinction  between  religious  and  so-
 cial  spheres  of  life.  In  substance,
 religion  is  spiritual  redemption  and
 not  social  reform.  It  is  easential  to
 maintain  this  distinction  if  our  demo-
 cracy  is  to  be  purposeful  or  meaning-
 ful,  Human  right  and  civil  liberties
 should  not  be  supressed  to  tyranny

 or  slavery  allowed  to  be  established
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 or  to  flourish  in  the  country  in  the
 name  of  religion,  community  or  caste,

 Reference  has  been  made  to  the
 Commission  which  bears  my  name,
 Nathwani  Commission,  Shrimati  Mri-
 nal  Gore  referred  to  the  inconveni-
 erice  and  harassment  that  was  caused
 to  the  members  of  the  Commission
 while  they  were  trying  to  discharge
 their  duty.  I  will  not  say  much  at
 this  stage  because  in  due  course  of
 time  this  Commission  is  going  to
 submit  its  report  to  ‘Citizens  for
 Democracy’  which  is  a  non-political
 and  non-communal  body,  We
 know  how  this  body—Citizens  for
 Democracy—has  functioned,  anq  its
 several  reports  for  instance.  Tarkun-
 de  Commitee’s  reports  have  been  re-
 ferred  to  in  this  House  and  also  in
 Home  Ministry‘s  last  annual  report.
 It  is  the  same  very  body  which  has
 established  this  Commission.  Lot  of
 opposition  was  raised  against  this
 Commission.  Political  and  otherwise
 and  pressure  was,  in  fact,  brought  on

 this  Commision.  Several  States’  Minis-
 ters,  Chief  Ministers,  Home  Ministers
 were  asked  to  ban  the  meeting  of
 the  Commission.  Tremendous  pressure
 wag  brought  on  my  friend,  Shri  Ba-
 bubhai  Patel,  the  Chief  Minister  of
 Gujarat  when  the  Commission  was
 meetng  in  Gandhinagar.  A  deputation
 waited  on  him  and  he  pointed  out:
 why  are  you  so  much  exercised  over
 this?  If  your  contention  is  that  this
 commission  tries  to  interfere  in  the
 religious  matter  of  your  community,  it
 is  very  easy  to  approach  a  etyil  court

 and  file  g  suit  for  preventing  the  mem-
 bers  from  continuing  their  activity.  It
 would  be  a  simple  suit  and  you  can
 approach  the  court  and  prevent  them.
 Sir,  several  Members  must  be  know-
 ing  it  that  the  head  of  this  ‘particulat
 community,  his  predecessor,  aad  others
 had  and  have  enough  regeurces  by

 tion  of  Ex-communication  Act.
 a

 -  t
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 In  949  iti  the  Bombay  State  Assem-
 bly  the  relevant  Bill  was  discussed
 and  it  was  general  in  scope,  It  was
 not  restricted  to  ex-communication
 from  any  particular  caste,  communi-
 ty  or  religion,  While  the  then  Home
 Minister,  the  present  Prime  Minister,
 moved  the  Bill,  th  then  Chief  Minisi-
 ter,  Shri  Kher,  who  supported  the  Bill,
 referred  to  the  instances  of  persecu-
 tion  that  were  taking  place.  While
 supporting  the  Bill,  this  is  what  Shri
 Kher,  whom  as  some  of  us  know  was
 an  extremely  mild-natured  person
 and  not  a  fire  brand,  said.  While  refer-
 ring  to  the  merciless  persecution  of
 some  Bohra  members  he  said:

 “Nothing  shall  swerve  us  from
 doing  our  duty  to  the  community
 because  this  kind  of  monstrous  ty-
 ranny  perpetrated  by  a_  religious
 head  is  a  disgrace  to  any  civilised
 Government,  It  is  not  a  religion,
 it  ig  a  monstrosity.”

 These  words  were  spoken  as  far  back
 as  1949,

 I  tel!  you  from  what  information  I
 have  obtained  as  a  member  of  this
 Commission  that  things  have  deterio-
 rated  far  beyond  the  stage  that  pre-
 vailed  in  7949  for  this  community.

 It  is  a  disgrace  to  our  democracy  that
 in  the  name  of  religion  to  day  slavery
 is  sought  te  be  perpetrated  and  human
 rights  violated,

 Well,  the  Act  came  into  force  in  or
 about  1952,  Th  then  Mullahji  Saheb
 ex-communicated  a.  reformist  member.
 He  filed  a  suit  in  the  High  Court  of
 Bombay,  That.  suit  came  before  Mr.
 Justice  J.  C.  Shah,  who  later  become
 the  Chief  Justice  of  the  Supreme
 Court.  He  upheld  the  constitutional
 valdity  of  the  Bombay  (Prevention  of

 Ex-Cemmunieation)  Act.  Mullaji  Saheo
 Went  in  appeal.  The  appellate  court
 consisted  of  the  Chief  Justice  M.  C.
 Chagia,  with  whose  name  everyone
 Of  ug  is  familiar  ond  Justice  Bhaga-
 wati  (Senlor),  the  father  of  the  present

 Pu  6
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 Justice  Bhagawati.  Justice  Bhagawatl
 later  became  a  Judge  of  the  Supreme
 Court.  So,  Mr.  Justice  J.  C.  Shah,
 who  subsequently  became  the
 Justice  og  the  Supreme  Court  and
 Mr.  Justice  Bhagawati,  who  later
 became  a  puisme  Judge  M  a
 Chagla,  upheld  the  constitutional
 validity  of  this  Act.  It  is  im-
 portant  to  bear  in  mind  the  number
 and  names  of  the  Judges  who  upheld
 the  validity  of  the  Act,

 Meanwhile,  the  person  who  wag  ex-
 communicated  and  who  had  filed  the
 suit  and  who  had  won  in  both
 the  couurts  in  the  Bomoay  High
 court,  died  and  the  matter
 came  to  an  end.  Then  the
 Mullahji  Saheb  filed  a  writ  petition
 in  the  Supreme  Court  under  article
 32,  contesting  the  validity  of  this  Act
 on  the  ground  that  the  Act  did  not
 differentiate  between  ex-communi~
 cation  on  ground  cf  rehgion
 and  ex-communication  on  grounds
 other  than  religion.  It  was  a
 very  interesting  case  and  I  was
 present  through  out  the  five  days  the
 matter  was  heard  when  Shri  K.  M.
 Munshi  argued  it  on  behalf  of  the
 petitioner.  Shri  K.  M.  Munshi  was
 most  unwilling  te  take  up  the  case  he«
 cause  he  had  his  sympathies  with  the
 reformists.  But  the  party  could  not
 get  any  one,  either  from  India  or  out-
 side  to  support  and  conduct  Mullaji
 Saheb’s  case.  Then  only  Shri  Mun-
 shi  agreed  to  argue  for  him,  He  argued
 the  case  before  a  Bench  of  five  Judges.
 The  then  Chief  Justice  Sinha,  upheld
 the  constitutional  validity  of  the  Act,
 while  the  four  remaining  Judges  dif-
 fered  from  his  opinion  and  held  that
 the  Act  was  unconstitutional  because
 there  was  no  difference  made  bet.
 ween  ex-communication  on  ground  of
 religion  and  that  made  on  other  gro-
 unds.  80,  you  should  remember  thet
 in  all,  four  Juudges—Justice  ्,  C,  Shah,
 Justice  Bhagawati,  Chief  Justice  M.  0
 Chagla  and  Chief  Justice  Sinha  upheld

 that  the  Act  was  constitutionally  valid.
 Thus,  so  faras  the  weight  af  opinion
 on  either  side  is  concerned,  it  fs
 equal,
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 {Shri  Narendra  P,  Nathwani]

 Now,  when  the  Act  was  struck
 down,  it  was  a  very  simple  thing  for
 the  Bombay  Legislature  to  remove  the
 infirmity  by  introducing  after  the
 words  “ex-communication  on  any
 ground”  a  single  phase,  “other  than
 religion.”  Then  the  Act,  so  amended,
 would  have  been  valid.

 Kindly  bear  in  mind  that  when  four
 Judges  of  the  Supreme  Court  struck
 down  this  Act  on  the  ground  of  con-
 stitutional  invalidity,  they  merely  said
 that  the  ex-communication  of  any
 ‘erson,  in  order  to  be  valid,  should  be

 vn  ground  of  religion,  lke  apostasy,
 heresy,  or  deviation  from  any  essential
 tenet  or  principle  of  that  religion.
 Suppose  ]  am  a  Muslim  and  I  say  that
 I  do  not  believe  in  Mohammad  being
 Paigambar,  or  Prophet,  then  certainly
 the  religious  head  can  say  “you  are  not
 a  Muslim  and  deserve  to  be  ex-com-
 municated”.  After  the  death  of  the
 Prophet—Paigambar—the  Muslim  is
 considered  as  his  representative.
 Suppose  I  am  a  Dawood  Bohra  and
 I  say  that  I  dg  not  believe  in  the  Imam
 as  the  representative  of  Moham-
 mad,  then  certainly  the  head  cap
 say  “you  have  no  business  to  belong
 to  our  religious  fraternity”.  These  are
 the  two  or  three  instances  in  which  ex-
 communication  which  is  called  as
 baraot,  can  be  permitted  after  follow-
 ing  proper  procedure.  It  should  not  go
 beyond  that.

 But  now  the  position  is  that  if  I  want
 to  start  a  business,  or  went  to  study
 for  law,  if  it  ig  his—Dai’s—pleasure
 not  to  allow  me  to  do  80,  then  I  and
 my  relations  myst  abide  by  it  If  I
 want  to  go  into  a  particular  business,
 and  if  he  doeg  not  waht  me  to  do  that
 particular  business,  then  the  members
 of  my  community  would  pot  be  allowed
 to  have  avy  Healings,  busiziess  or  gven
 foctsl,  with  me,  IfIstart  an  education-
 al  or  charitable  Institution  or  do  publie
 work  without  his  approval  or  consent,
 sent,  the  people  of  my  community
 wouuld  not  only  not  join  such  institu
 tions  but  would  socially  boycott  me.

 i
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 This  is  very  common,  It  ts  practised

 fn  my  part  also.  The  harijans  are
 being  victimised  today  in  this  matsier.
 If  I  am  a  refprmer  they  will  say:  you
 shall  not  do  it—act  of  reform.  It  is
 not  confined  only  to  harijans;  it  exists
 in.  other  castes  also.  Now  they-—those
 who  are  socially  backward—have  all
 became  conscious  of  their  rights.  }  do
 not  want  to  go  into  those  details,

 The  Bill,  as  it  is  brought  forward,  is
 genera]  in  terms,  While  welcoming
 the  idea  underlining  this  Bill,  Shri
 Parulekar  has  rightly  pointed  out  that
 it  should  be  made  more  comprehensive,
 I  am  in  full  agreement  with  it  ang  I
 would  say  that  it  would  be  a  very
 glorious  day  in  the  history  of  this
 august  forum  when  we  can  bring  for-
 wafd  afd  enact  into  law  a  Bill  of  the
 nature  suggested  by  my  hon.  friend,
 Shri  Parulekar,  whereby  human  dignity
 and  human  rights  would  be  protected
 irrespective  of  any  religion,  caste  oF
 creed.

 Unfortunately,  during  the  last  30
 years  conditions  in  Bohra  Community
 have  deteriorated  further.  Unfortu-
 nately,  again,  some  of  ug  are  unable  to
 look  ahead.  We  lock  only  at  today,
 cause  we  are  afraid  of  losing  votes  of
 orthodex  members,  even  temporarily:
 These  are  the  dangers.

 If  the  hon,  Minister  has  any  appre
 hension  that  such  a  Bill  is  Itkely  to  be
 struck  dewn  as  invalid  on  the  ground
 of  religion,  or  on  the  ground  of  any
 interference  with  a  aftsit,  I
 would  suggest  to  him  that  objections
 of  such  a  nature  cath

 be  avait  aa by  ititroducing  a
 sad  Pp clause  3,  witch  may  read  as  follows:

 ect
 “Nothing  in  this  Act  shat  af

 the  right, IP  an,  06  BY  eompetent
 religious  authority  or  heed  to

 ny
 communicate  on  religious  ground  ५
 member  of  the  community,  १०

 40 the  right  of  such  a  sxember  to
 De

 access  to  any  religious  place  8
 cerned.”
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 if  you  intreduce  sich  8  provision  whe-
 ther  in  thee  words  or  other  similar
 words.  oe

 खौधरी  बलबीर  सिंह  (होशियारपुर)  :  फिर

 बाकी  क्या  रह  गया?

 SHRI  NARENDRA  P.  NATHWANI:
 There  are  educational  institutions,
 hospitals,  dharmasalas  etc.  run  by  them.
 Why  should  they  be  deprived?  At  the
 most  I  would  say  that  a  person  who  is
 ex-communicated  on  such  3  ground
 should  be  allowed  even  to  visit  mos-
 ques,  and  the  only  thing  that  the  high
 priest  can  deny  him  is  the  right  to
 lead  congregations  or  to  act  as  a  priest
 at  marriages  or  other  ceremonies,

 With  these  words  I  request  the  hon.
 Member  either  to  refer  this  Bill  for
 eliciting  public  opinion  or  to  refer  it
 to  a  Select  Committee  where  these
 provisions  can  be  duly  considered.

 SHRI  P.  RAJAGOPAL  NAIDU  (Chit-
 tcor):  I  congratulate  Dr.  Pandit  on
 bringing  this  Bill.  My  frieng  who  has
 spoken  previously  has  done  well.  We
 must  contemplate  ex-communication  not
 only  on  religious  grounds,  because  ex-
 communication  is  being  done  on  other
 grounds  also.  In  villages  you  can  see
 that  if  a  person  belongs  to  the  Sche-
 duled  Caste  and  if  he  is  a  poor  man,
 he  js  ex-communicated,  the  reason
 being  the  authoritarianism  existing
 there  a8  also  in  townships  and  other
 areas,  There  ig  ex-communitation  even in  trade  unions  of  persons  who  do  not
 agree  with  the  majority.

 soe
 M.  RAM  GOPAL  REDDY

 (Nizamabad):  ‘The  vocal  minority  is
 &x-communicated.

 —
 P.  RAJAGOPAL  NAIDU:  This

 a
 an  Origin  in  history.  In  the  Vedic

 sees,
 as  Br.  Ramjj  Singh  said,  there

 fea.
 varnas,  but  they  were  not  strati-

 Keha
 For  example,  Viswamitra,  a

 Br  triya,  heoatie  @  Brahmic.  Many
 ise  Gudias,  many  Sudras
 s

 me  Vaisyas,  many  Vaityas  became
 there

 NUtstone.  end  cembingtions,  going and  coming  dowa tiga  tater;  ut  tater On,  these  varnea  were  stratified.  We

 do  not  know  when  castes,  sub-cegtes
 and  ex-communication  of  some  people,
 placing  them  outside  the  villages  say-
 ing  they  were  Harijans,  came  in.

 There  are  reasons  in  our  society  for
 animosities,  and  because  of  these  ani-
 mosities,  one  community  is  against  an-
 other,  and  when  a  community  is  in  a
 minority  and  it  opposes  the  majority,
 certainly  they  are  ex-communicated  on
 one  pretext  or  another,  It  is  not  only
 on  religious  grounds.  Even  for  ques-
 tioning  the  majority,  people  are  being,
 ex-communicated.  Therefore,  this  is  a
 very  grave  crime,  and  it  must  be  stop-

 77.00  hrs.

 Therefore,  is  it  not  better  for
 the  Government  to  bring  in  a  com-
 prehensive  Bill?  It  is  quite  necessary
 to  eradicate  this  communalism  or
 Varnas.  So  many  great  people  had
 tried,  but  they  failed.  We  see  that
 Budha  had  tried  but  he  was  not  abie
 to  remove  or  abolish  the  castes.  Then
 when  Paighamber  Mohammed  came,
 he  also  tried  to  abolish  castes:  in
 their  case  also  there  aré  Sunnis,  Shias
 and  80  many  castes.  Christianity  also
 tried  its  level  best  but  even  now  we
 see  Brahmin  Christians,  Reddy  Chris-
 tians,  Kamma_  Christians  and  So  of.
 Even  people  from  other  lands,  when
 they  came  here,  became  communal.  go,
 these  communal  feelings  are  entering
 into  other  Religions  also.  In  the  gouth
 there  was  BaSava  Devaraya  who  tried
 his  best  to  see  that  all  castes  came
 together  by  attaching  q@  Linga  to  all
 persons.  They  became  Lingayats,  an-
 other  community,  they  became  stronger
 and  tried  to  oppress  the  others,  Then
 the  Sikhs  came  and  even  among  Sikha
 we  see  Nirankaris—ang  so  Many  other
 divisions,

 Therefore,  in  a  society  which  is
 divided  into  all  these  communities  and
 sections,  certainly  there  ate  so  many
 difficulties  and  ex-commnmication  i¢
 also  there.  Therefore,  whut  उ  séy.  is
 thet  urider  this  Bil,  not  anly  on  teli-
 siotiy  grounds  but  on  other  grounds
 also~~whether  ‘the  person  concerned
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 belongs  to  the  same  community  or  an-
 other  community,  to  the  same  caste  or
 sub-caste,  to  the  Harijan  community

 or  Girijan  community—ex-communi-
 cation  must  be  considered  a  crime  and
 it  must  be  cognisable,  and  must  be
 punished.

 Thank  you.
 aft  केशदराय  धोंडर्ग  (नादेश  :  डा०  बसंत  कुमार

 पंडित  जो  यहां  पर  बिल  ले  कर  आए  हैं,  उसकी  ताइव
 करने  के  लिए  में  जड़ा  ह््भा  हूं।

 इन्सान  को  गुलाम  तहीं  बताता  चाहिए  ।  इन्सान
 के  दिमाग़  को  जो  चीज  पसन्द  नहीं  है,  उस  के  खिलाफ़
 बगावत  करने  का  हक  उस  को  हैं  चाहे  वह  किसी  मज़हब
 में  रहे,  किसी  मुल्क  में  रहें,  किसी  दुनिया  में  रहे  या किसी
 पार्टी  में  रहे  ।  गुलामी  के  खिलाफ़  बगावत  करते  का
 इन्सान  का  फ़र्ज  है  भ्ौर  इस  फ़जे  को  बन्द  करने  के  लिए
 झगर  कोई  कायदा  रहें,  कोई  कानून  रहे  चाहे  खुदा  का
 कानून  ही  वह  हो,  तो  उस  के  खिलाफ़  डट  कर

 चूता करना  इन्सान  का  जज  है।  लिहाजा  यह  जो  बिल  है,
 मैं

 मानता  हू
 कि  इस  के  झन्दर  कुछ  |लमीटेशन्स  है  लेकिन

 इस  के  माइने  यह  नहीं  है  कि  अगर  उस  में  पूरी  बातें  नहीं
 है  भौर  बहू  छोटा  सा  बिल  है,  तो  उस  को

 पुर
 र  किया

 जाए  ।  में  गुजारिश  करूंगा  कि  हर  कौम  के  प्रन्दर
 तरक्कोपसन्द  पाल  के  लोग  होते  हैं,  इन्कलाबी  उ्याल
 के  लोग  होते  हैं,  जो  इन्कलाब  करना  चाहते  हैं,  सोसाइटी
 के  झत्दर  तरमीम  करना  चाहते  हैं,  जो  उस  में  रेवोलूशन
 करना  हैं,  जहां  नाइन्साफ़ी  है,  बहां  इन्साफ़  पैदा
 करता  हैं,  भगर  उन  पर  नाजायज  तौर  पर  दबाव
 डाला  जाता  है,  तो  उस  के  खिलाफ़  भावाज  उठाती
 चाहिए  ।  ऐसा  हर  सजहूब  के  भ्रन्दर  है,  हर  मुल्क  के
 अन्दर

 पद

 अगर  कुछ  लोग  इन्कलाब  करना
 बाहते  हैं,  तो  ऐसे  बिज  की  बहुत  जरूरत  हैं।  परम्परा  हीं

 ऐसे  कई  जगह  हैं  ौर  उन  को  मेनटेन
 करने  के  लिए  हर  कौम  का  झलम्बरदार  कोशिश  करता

 +  हमारे
 द  न

 राष्ट्र  के  भ्रन्दर  शामेश्वर  महाराज  जो =
 शस्  कि  उन  के  भाई-बहन  का

 MARCH  9,  979  Social  Disaditt.
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 हूँ  भौर
 किसी  जाति  पैरवी  करता

 3
 किसी  चरण

 रबी  करता  हूं,  तो  धर्म  प्रत्य  साभते  श्राता g धर्म  ग्रंथों  के  नाम  पर  आदमियों  भोदमियों  के  ग्
 भेद  करना  चाहते  हैं,  उनको  गुलाम  रखना  भाहते  हैं।

 ह  द्
 उसको  चुदा  की  तरफ़  से  मिला

 वियतनाम  में  भी  बौद्ध  धर्म  को  मातने  वालों  की  भेजोरिटी
 है।  मै  बड़े  भ्दब  से  कहना  भाहता  हैं  कि  बौद्ध  धर्म  को
 मानने  बाला  एक  मुल्क  दूसरे  मुल्क  पर  झाक्रमण  करता
 है  जो  कि  बौद्ध  धर्म  को मानता हा  चीन  जब  वियतनाम
 में  हिसा  कर  सकता  है,  वहां  भ्रशांति  पैदा  कर  सकता  है,
 पूरे

 र्
 की  हत्या  कर  सकता  है  तो  हम  कैसे  मान

 सकते  हैं  कि  एक  ही  धर्म  को  मानने  वाले  झ्ापस  में
 नही  लड़ेंगे  ।

 4  4  ो  7.  3  कके  सब  4 बढ़ा
 गलत  है।  बाकी  के  सजहबों  पर  झापको
 पड़ेगा,  उसको  हटाना  पड़ेगा  7  मजहब  के
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 तो  फिर  तो  शाश  बहुत  रह

 दुल्  है
 \  कीई

 ह. ड  कि  मेरा

 श्री  मरेख  पी  0  नथरवाती  :  मैने  तो  केस  के  बारे
 में  कहा  !

 चौधरी  अलबीर  पिह:  मेरा तों  कहना  है  कि
 हाई  कोर्ट  में  या  सुप्रीम  कोर्ट  में  957  में  किसी
 जज  ने  कोई  फैसला  दिय़ा  वो  कया  यह  जरूरी  है  कि
 अही  फैसला  झाज  भी  लागू  रहे,  किन  हालात  में  फैसला
 दिया  था,  किस  तरह  का  समाज  था,  क्या  वही  सब
 बातें  मौजूदा  हालत  में  भी  होती  हैं”  उनको
 झपना  पौसला  बदलना  होगा  लागू  समाज  को  हस्साफ
 मिल  सके  !  दुनिया  में  लोग  घन

 राइस
 के  लिए

 शड़ाई  लड़ते  हैं,  यहां  देश  में जब  लगी  तो
 के  भुल्को  से  उसके  खिलाफ़  भावाज़  सठायी

 इसलिए  उस  कानूत  को  उस्ली  दायरे  में  रखने  की
 हैं।  केशबाततम्द  भारती  केस  के  कितने
 जाये  है। 4474  ग्

 क्र ग  क  तविक है
 4  |  बाकि  .

 3
 ह”

 हे
 &  4  ह. थ  ्र  हो  शकला

 SHRI  A.C.  GEORGE  (Mukanda-
 purayn):  Mr.  Chairman,  Sir  |  will  con-
 fine  myself  only  to  a  few  points  and  at
 the  stroke  of  your  bell,  I  promise  to
 atop  my  speech.

 Sir  this  is  qa  very  appropriate  leyis-
 lation  which  my  hon,  friend  hag  brought
 in,  We  are  living  in  an  year  in  whith
 we  have  already  patéed  32  years  of
 Our  independence,  But  still  we  find
 that  our  social  disabilities  are  inherent
 and  deep-rooted  in  the  society.
 the  most  educated  people  are  finding  it
 difficult  to  get  out  of  it.

 MARCH  9,  3979  Social  Disabtti-
 tes  Bifl  344 I  want  to  highlight  only  one

 tee. We  talk  about  ractaliem.  We  talk  9
 colour  bar.  We  talk  about  the  sort.  pf
 imposition  that  is  there,—apartheid
 ang  all  that  in  South  Africa.  But  what
 happens  in  our  country?

 Day-after-tomorrow  morning,  if  you
 look  at  any  of  our  national  newspapers,
 on  the  second  page,  you  will  find  the
 marriage  and  the  matrimonial  columns
 and  there  you  will  find  an  advertise-
 ment  like  this:  Wanted  q  Bridegroom
 for  a  doctorate  in  philosophy,  for  a
 doctorate  in  literature,  to  some  enligh-
 tened  girl,  very  fair—and  they  insist
 on  fair—to  a  Hindu  sub-caste  Nair,  sub-
 caste  Vellala  or  some  other  sub-sect,
 girl,  They  say,  the  girl  has  taken  a
 doctorate  in  philosophy  or  in  mathe.
 matics  and  she  is  considered  to  be
 most  enlightened!  So,  thig  is  the  sort
 of  age  in  which  we  are  presently  living.
 We  blame  the  South  Africans  for  the
 Aparthmd.  We  take  cudgels  against
 the  Americans  for  their  racialism  and
 discrimination  against  the  Negroes
 But  we  insist  that  the  boy,  the  bride-
 groom,  must  be  very  fair.  This  is  the
 attitude  that  is  stil!  inherent  in  gur
 society.  That  is  what  I  would  like  to
 point  out  te  you  here.  So,  these  are
 the  things  which  have  got  to  be  taker
 out  of  our  minds.  7  think  that  only  by
 education  and  by  legislation  that  this
 can  be  done.  Even  our  most  enlightan-
 ed  girls  insist  that  he  must  be  from
 Hindu  community,  from  this  sect  or
 that  sect,  from  this  sub-sect  or  that  gub-
 sect  of  some  such  thing.  On  Sumlay,
 if  you  take  any  of  our  national  news
 papers  you  will  find  this  in  the  matri-
 monial  coluron.  It  says  ‘fair  Hindu’  in
 such  and  such  sect  or  sub-sect.  Even
 today  we  were  hearing  that  even  .an
 MiL.A.  was  barred  from  entering  the
 temple,

 Sir,  J  am  proud  to  say  that  I  come
 from  a  pept  of  the  country  which ‘is  in
 the  extreme  south  of  India  where  forty
 years  beck  we  decided  that  the
 lowermost  community  people  oii

 ae the.  temples.  The  ‘Feraphe  Hairy  AC was  passed  in  Travancore,  Thou
 the  Diwan,  Sic  ©,  P,
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 Aiyar  had  other  faults,  yet,  he  was
 in  thie  regpect.  There  is

 ang  thing  which.  |  would  like  to  peint
 out  here  end  it  is  this,  In  these  social
 disabilities  and  all  that  one  thing  is
 wellmewn  to  hon.  Members  and  I
 ‘would  like  the  hon.  Home  Minister  to
 take  note  of  this.

 If  the  Scheduled  Caste  Hindus  are
 converted  to  Christianity  or  if  they  are
 converted  to  any  other  religion,  simply
 because  they  change  their  faith,  but  not
 their  social  background,  they  are  being
 denied  all  the  privileges  that  are  given
 to  other  scheduled  caste  ang  scheduled
 tribe  people.  In  some  of  the  States,
 they  don't  get  the  educational  facilities.
 And  in  all  the  States  invariably  they
 lose  their  reservation  for  jobs.  This  is
 the  funniest  thing  which  prevails  in
 this  enlightened  country  of  ours  which
 we  say  is  socialistic,  gecularistic,  demo-
 cratic  and  all  that.  This  is  the  position
 even  after  the  so-called  social  changes
 which  are  supposed  to  have  been
 brought  in  after  ‘1977,  Even  now,  if
 the  8ame  person  is  converted  back  to
 Hinduism  suddenly  he  gets  all  his
 privilege.  There  the  social  disabilities
 again  come  in.  When  you  go  and  be-
 come  a  Christian  or  adopt  some  other
 religion,  the  social  disabilities  disappear.
 If  you  convert  hack  to  Hinduism,  you
 get  all  these  facilities.  This  is  what
 happens.  I  have  nothing  against  Hin-
 Guigm.  I  am  not  at  all  much  pious  or
 réligious,  but  this  is  an  anomaly,  an
 anachronism,  ang  this  is  a  contradic-
 tion  which  is  really  funny.  We  should
 be  ashamed  of  it.  I  suggest  that  this
 provision  where  the  Scheduled  Caste

 eae,
 are  converted  to  any  other  reli-

 on  thee

 THE  MINISTER  OF  STAIE  IN
 THR  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 Thia  is  not  Motion  of  Thanks  on  the
 Presidential  Address.  You  please
 come  to  the  subject.

 SHRI  A.  C.  GEORGE:  Mandal  ji,  I

 really  wanted  to.move  a  vate  of  thanks

 poll
 ry  eppecti—not  the

 5  that  he  made  in  the  Central
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 Hall  on  that  day,  but  afl  the  speeches
 which  he  made  éverywhere  else
 because,  he  made  sensible  specches
 all  through.  089  In  the  Centrai  Halt
 here  he  made  a  wrong  speech.  Tiiat
 is  all.  I  really  wanted  ft)  move  a
 vote  of  thanks  for  all  his  speeches—
 especially  the  orie  which  he  made  in
 Delhi  where  he  spoke  in  Telugu.  That
 spoke  volumes  against  the  present
 Philosophy  of  the  Government.  In  the
 University  campus  he  spoke  in  Telugu
 I  wanted  to  move  a  vote  of  thanks  to
 him  for  the  President's  speech,  nat  the
 speech  which  he  made  on  the  l9th,  in
 the  Central  Hall,  but  all  the  speeches
 which  he  made  everywhere  else.
 So,  that  is  one  thing  At  least  in  this
 context,  the  Home  Ministry  should
 take  necessary  measures.  The  Kerala
 Government  will  definitely  ask  for
 permission  to  take  necessary  measures
 in  this

 reg
 ard.  When  the  Scheduled

 Caste  Hindus  and  Scheduled  Tribes
 Hindus  convert  themselves  into
 Christians  or  some  other  faith,
 suddenly  the  funniest  provision  is  that
 they  are  not  eligible  for  all  the  reser-
 vations  and  the  privileges  given  to  the
 Scheduled  Castes  and  Scheduled
 Tribes.  But  when  they  again  convert
 back  to  Hinduism,  they  are  eligible  for
 all  the  reservations  and  privileges
 given  to  the  Scheduled  Casies  and
 Scheduled  Tribes,  So,  this  kind  of
 anomaly,  disparities  and  contradictions
 should  be  removed.  This  8  what  i
 would  humbly  submit.

 e  अंजञालद  में  राज्य  भंगी  (ी  धिक  लाल
 लजाने ) 1  सभापति  महोदय,  माननीय  सदस्य,
 डा०  पंडित,  द्वारा  अस्दुत  किये  मम  बिल  पर  हुई  या
 के  बौतन

 "
 सदस्यों से

 करा
 व्यक्त  की

 ,  उनसे  में  असहमति  TR  ब्सलात
 ड्  मस्मनीय  ह...  से  इस  4  3  5०००३
 कर  धर्म,  झुदां और  भगवान के  बिड  अपनी  जो
 जाततायें  ब्यत की को  है,  उनसे  मेरी  सहमति  नहीं
 है  1  [व्यक्त )

 इस  संसार में  धर्म  सत्य  भौर  प्रेम  की  भावना
 को  लेकर  भ्यतरित  और  उसके  कदे क  हौचे
 सत्सं  ह. अ  प्रेम को  किया  गया  1  लेकित
 उस  हे  थे

 गीत  क  /:  ्  ग्  दर च्स  ्बज  J
 सद  ह...  ,  हैच  |  1.  | अ
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 कहा  जाता  है।  धम  सत्य  भौर  प्रेम  का  संदेश

 7
 कर  झाया

 43.25  ड  +
 ,  शैक्ट्स

 रु  कास्ट्स  ॥. उ
 श्

 क
 के  दावेदार  ह. ज  यें,  र  उस  से  नाम  पर  कई
 प्रकार  के  झन्याव  किये  ,  जिसकी  शोर  माननीय
 सदस्य  ने  इक्ारा  किया  है।  इसके  फलस्वरूप  प्रेम
 के  स्थान  पर  द्वेष  पैदा  हो  गया,  सत्य  का  स्थान  असत्य
 मे  और  न्याय  का  स्थात  झन्याम  तथा  उत्पीड़न  ने
 से  लिया  ।  इस  प्रकार  जो  धर्म  मनुष्य  को  जोड़ने
 के  लिये  भाया  था,  वहू  विभाजन  का  काम  करने  लग
 गंया।  मैं  भाननीय  सदस्य  की  इस  बात  से  सहमत
 हूं  कि  यह  धर्म  नहीं  है।

 जेकित  ह... थ  यह  है  कि  इससे  छुटकारा  कैसे वाया  जाये,  इसकों  हुम  कैसे  खत्म  कर  सकते  हैं  ।
 ध्राज

 न्या
 में  हम  जिस  स्थान  पर  ,  और  जिस

 समय  में  खड़े  हैं,  उसमें |  छोटी  छोटी  ब।तों  का  कोई
 अहरव  नहीं  है  t

 ु
 बहुत  तेजी  से  आगे

 अठ्ती  चली जा  है--वहू एक  धर्म  है।
 झौर  एक  संस्कृति की  भोर  बढ़ती  बली  जा  रही  है
 हमारा  उद्देश्य  यह  है  कि  दुनिया  में  एक  धर्म  भौर
 एक  संस्कृति  हो,  लेकिन  यहां  इतने  सक्द्स,  कन्यूनिटीज
 धादि  बन  गई  हैं,  जो  प्रापस  में  लहती  हैं,  भौर,
 जैसा कि  झभी  मानतीय  सदस्य ने  कहा  है,  थे  गुलामी,
 सलेबरी  कर  रूप  से  लेती  हैं।  भव  इसके  लिए  कोई
 स्थान  नहीं  है।  इस  को  चला  जाता

 आादिए
 + इस  में  भी  कोई  उन  से  मेरी  असहमति

 नहीं  है।  मैं  इस  राय  का  हूं  कि  दुनिया  को
 र्स  तरफ  जाना है।  यह  भी  मैं  समझ  रहा  हूं।  दुनिया
 जा  भी  रही  है,  उस  को  जाता  भी  है।  माननीय  सदस्य

 ह
 गोरे  जी  ने  कहा  कि  घातक  लाल  जी  ero  लोहिया

 साथ  काम  किए  हुए  हैं  या  उन  के  शिष्य  हैं,  तो  इस  में
 मुझे  कोई  आपत्ति  नहीं  है।  हम  ने  उस  महामानव  के
 साथ  काम  किया  है  भौर  उन  के  विचारों  को  जानते
 हैं।  उन्होंने  एक  किताब  लिखी  थी-हिस्दू  बताम

 न जिस  संभर्ष  की  ओर  ate  रामजी
 ्  इशारा

 कर
 ले  कि  पश्चिम  में  या  |...  में  संघर्ष

 है

 ञ 44444
 कि
 a.

 नद  स 4५44  कै
 झम्माय

 ब्यवस्त्रा
 मेंजो.

 4,
 4

 बाते

 जा

 44444
 4-4

 सेचि
 4  में  हतों
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 और  बढ़ती  सी  जा. रही  है।  वही  इस  संसार  का  सहारा
 बन  सकता  है,  इस  में  भी  कोई  दो  राम  नहीं  हैं।

 लेकिन  हस  काम  की  करता  कैसे  है  ?  क्या  इस
 को  हस  कामून  बता  कर  करेंगे  ?  कासून  बचा  कर  इस  को
 कैसे

 पे
 हैं  ?  कानून  बना  कर  यह  काम  नहीं  हो

 सकता  है  ।

 एक  मानगोय  सदस्य :.  कानून  भी  बनाइये  सौर
 सामाजिक  परिवर्तेन  का  काम  भी  कीजिये  |

 शो  धनिक  लाल  न्मंडल :  भाप  की  जो  राय  है
 बह  राम है ।  लेकिन

 दर्द
 बनाने  की  जेष्टा  करता  एक

 बीमारी  को  दूर  करने  के  लिए  दस  बीमारी  और  पैदा
 करना है.  मैं  भ्राप  को

 हवाला  हू  र
 ।  नथवानी  कम्रीशत  का

 जो  काम  हो  रहा  है  इस  का
 शु  हुआ  है  वह शायद  झाप  को  मालूम  नहीं  a  मेरे  यहां  प्रेजैस्टे-

 शंस  भाएं,  कितने  प्रतिनिधि  मडल  शाए  और  उन्होंने
 कहा  कि  इस  को  रोकिए  t  हम  से  उन  को  कहा  कि  यह  ती
 गैर  सरकारी  कमीशन  है।  हम  को  इस  पर  कोई  भपििकार
 नहीं  है  |  बह  अपना  काम  कर  रहे  हैं,  हम  उन  को  दौसे
 रोक  सकते  हैं  ?  जब  तक  कि  बहु  पब्लिक  भ्रार्डेर  में  बाधा
 नहीं कैदा  करते  हैं  पब्लिक  शाइर  को  जिस्टर्य  नहीं  करते
 हैं  तब  तक  के  लिए  हमारा  उन  से  कोई  झगड़ा  नहीं  है  ।

 झीमतो  गोरे  (बम्बई  उत्तर)  :  यह  नरो
 गा  कुंजरो  द्  मत  करिए  ।

 जी  निक  लाल  मंडल  :  में  बता  रहा  हूं।  मागसीय
 सदस्या  की  भावना  बिल्कुल  सही  है।  जो  बह  तथ्यों  का
 इजहार  करें  रही  हैं  यह  भी  सही  है,  भावनाएं  भी  सही
 हैं  t  लेकित  इस  को  श्राप  कालून  बता  कर  जौसे  करे
 सकते  हैं?  ....  (amma)...

 दूसरी  बात  श्राप  को  बता  रहा  हूं,  (ब्यकनारं)
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 पु
 =

 ह.
 फ्  है  गि  ह  ्  ड  द् क्या  हालत  है  भाप  तो  यहां  ह अ  ३

 दस  साल  के  बच्चों  की  साकियां  होती  हैं।  (ध्यववान)
 की  ओब  प्रकाश  त्यागी  :  कई  गांवों  में  हरिजनों

 का  बहिष्कार  कर  दिया  जाता  है,  हरिजत  स्त्रियां  खेतों
 , मेंडट्टी  करने  महीं  जा  सकती  हैं।  कहीं  पर  कब्रिस्तान  में

 मुद्दे  दफम  करने  तहीं  िए  जाते  ।  इस  तरह  से  हवा मन
 शाहद्स  छीन  लिये  जाते  हैं  तद  क्या  होगा  ?

 बी  ह.  लाल  मंडल  :  जो  मिधेयक  यहां  पर
 लाया  गया  है  उस  में  कहा  गया  है  कि  जब  एक  ही  कम्यू- निटी  के  लोग  प्रपनी  ही  कम्यूनिटी  पर  इस  तरह  का
 प्रस्याय  करते  हैं  तो उस  को  सरकार  रोके  और  उस  के
 लिये  सजा  मुकरेर  करे

 थी  झोभ  अकाश  त्यागी  :  अग्बई  में  ईसाहयों  में
 अगर  कोई  भादमी  मर  जाये,  तो  जो  पादरी  है  बह  7
 पढ़े  शौर  कब्रिस्तान  पर्मीशन  7  दे  तो  फिर  मुर्दा  कहां
 जायेगा  ?  ध्यबंधान)  मुर्दे  का  तो  फडामेंटल  राइट

 है  कक  में  जाने  का।  (व्यवधान) भाप  पादरी  को
 मजबूर

 4
 नहीं  कर  सकते  लेकित  जो  मर  गया  है  उस  को  दफ
 की  व्यवस्था  करनी  पड़ेगी  ।  (स्यवधात)

 श्री  धमिक  सास  मंडल  :  झगर  दस  तरह  से  कोई
 रोकता  है  तो  वह  कामून  को  पकड़  में  भा  जायेगा।
 हिन्दुस्तान  का  पीनल  कोड  इतना  कमओर  नहीं  है  v
 (eye)

 ताथवानी  साहब  ने  डिस्टिक्शन  किया  ौर  उन्होंने
 कहा  है  कि  ओ  कामून  स्ट्र्क  डाउन  हो  गया

 ह  ह कोर्ट  से  उस  में  एक्स  कम्युनिकेशन  था  सोशल
 ग्राउन्द्स  पर  शौर  यहां  रेलिजस  ग्राउन्ड  पर  एक्स
 कम्युनिकेशन  है।  मैं  उन्ही  की  बातों  को  कह  रहा  हूं,
 जस्टिस  सिन्हा  की  डिसेंटिंग  भोपीनियन  का  उन्होने
 उल्लेख  किया,  उस  में  कहा  है  कि  जो  एक्स  के

 |  न् किया  जाता  है  उस  का  परिणाम  क्या  होता  है  .
 (ब्यचधात) . , -

 SHRI  NARENDRA  9,  NATHWANI:
 I  am  sory  to  say  that  even  the  dis-
 tinction  between  ccemmunication  and
 its  consequences  in  contrast  to  the
 effect  of  social  boycott  is  not  grasped.
 I  can  be  excommunicated.  What  is
 the  effect?  You  cannot  prevent  my
 mother  or  my  sister  from  comi.¢  to
 Ty  place,  You  cannot  prevent  me
 trom  using  my  father’s  name.

 SHRI  DHANIK  LAL  MANDAL:
 Nohody  cxn  prevent  me  from  using
 my  father’s  name.

 der  करते  हैं  हो  करने  दी,  हम  नहीं  मानेंगे,
 हम  ("े  में रगे  3  हा

 शक्ती  भुणाले  बोरे:  लेकिस  उन  को  संरक्षण  देने
 में भाप  को  क्या  ऐतराज  है  ?

 ह. उ  ध्तिक  लाख  मंडल  :  हमें  कोई  ऐतराज
 7 लेकिन  सुभीस  कोर्ट  ने  उस  को  स्ट्रक  डाउन  किया  है  a

 मैं  एक
 हलो

 कहता
 ल]  र्  ज

 न्  ह करना  है  यदि  प्राप  सन्तुष्ट  हम स.
 पब्लिक  प्रोपीनियन  जानने  के  लियें  प्रेज  सकते  हैं,
 लेकिन  उस  से  फायदा  कोई  नहीं  है।  इस  से  कोई  लाभ
 झाप  को  नही  मिलेगा,  क्‍योंकि  बात  सो  वही  बनी  रहेगी
 मैं  आप  से  यही  पील  करूंगा  कि

 भाप  इसकी  विश  द् कर  लोजिये।  इस  में  हम  पाप  की  मदद  कैसे  कर  7
 कानून  के  प्मुसार  इस  में  राज्य  कैसे  हस्तक्षेप  कर  के
 मदद  कर  सकता  है  ?

 SHRI  NARENDRA  P.  NATHWANI:
 The  Supreme  Court  does  not  deal  at
 all  with  the  consequences  of  excom-
 munication,

 (Interruptions)

 MR.  CHAIRMAN:  Counter-attack
 will  not  finish  the  debate  on  this  BilL
 There  is  another  Bill  which  ke  required
 to  be  moved  today.  So,  please  allow
 the  Minister  to  finish  his  reply.

 att  धलिक  लाल  मंडल:  महोदय  में  यही  कह  रहा
 था  कि  माननीय  सदस्म  नाथवानी  जी  ने  जो  मह  भन्तर

 एश्स  कम्युनिकेशन  की  मे  सारो  चीजें  “फिर  पैदा  होगी,
 जो  बिता  कामून  बनायें  पैदा  हो  रही  हैं  ।

 MR.  CHAIRMAN:  Every  time
 speech  of  the  Minister  should  not
 obstructed.  If  there  is  any  reasoning
 which  the  hon.  Member  wants
 the  Minister,  he  cannot  impose  on  the
 Minister  to  give  all  the  reauoning  on
 all  the  points  which  he  hes  made,  Lat
 him  finish  his  speech.
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 ही  उदाहरण  ले  लीजिए  td  जान  कीजिए  मैं  एक  बोहरा

 आओ  अप
 साहब  मे  एक  फतवा  दे  दिया  और  उस  के

 से  कुछ  कहा  दिया  सता  साहब  ते  शुझ्कों
 बका  कव्युतिकेट  गहीं  किया  लेकित  जब  20  मां
 भर भई,  ती  मैं  उस  को  मै  रिमंल  प्राउस्ड  महीं  से  जा  सकता  ।

 तो  बात  उतनी  ही  भा  गई  ।  जाति  से  बहिष्कार  किया  .
 (श्याम)  नही  सामाजिक;  बहिष्कार  किया  कुभा
 बोट  हाल  सकता  है  ।

 जौभतो  मृणाल  गोरे  :  कासून  से  प्रिवेन्ट  करेंगे,
 तो  बहिष्कार  किये  हुए  नहीं  डाल  सकते  1

 जी  धलिक  लाल  मंडल  :  जब  एक  पह्रादमी  को
 एक्स  कम्युंनिकेट  नहीं  कर  सकते,  कानून  से  जाति  से
 अहिब्कार  नहीं  कर  सकते,  तो  सुप्रीम  कोर्ट  ने  कहा  कि
 ऐसा  कामून  महीं।  बना  सकते  a  धाभिक  इंस्टीटपरूशन
 कायम  रखते के  लिये  संविशान  में  भ्रधिकार  है।  7

 (ध्यवधान )

 Without  excommunicating  the  person
 from  the  community,  the  mullah  can
 impose  the  same  on  that  person  which
 will  throw  him  out  of  the  community.

 (Interruptions.)

 MR,  CHAIRMAN:  I  appreciate  the
 effort  of  both  the  Minister  ani  the
 hon.  Member  to  convince  each  other
 But  it  is  not  necessary  that  others
 should  be  convinced.

 करे  लिक  लाल  मंदल :  में  हस  को  स्वीकार  कर
 लेता  हूं  कि  इस  को  पब्लिक  श्लोपीनियन  के  लिए  प्रेजा
 जाए  qd  इस  से  ध्राप  को  सम्तोद  हो  जायेगा  t

 रैड्रोलियन तथा  रसायन  कर  र्बरक  मंत्री  (भी
 हूँबचती  ह... अ  बहुत)  :  पश्लिक  भोपीनियत  के  लिए
 किस के  पास,  बोहरा  लींगों  की  ओपीतियन  के  लिए  ?

 ह  धनिक  लाल  मण्डल  :  देश के  सभी  लोगों की
 झोपीतियन  के  लिये  ।३

 शौगती  भूजाल  बौरिं :  हीक  ॥है।

 है  DR.  VASANT  KUMAR  PANDIT:
 Hon.  Chairman,  I  am  thavkful  to  all

 fae  Members  who  took  part  in  this

 MARCH  %  2870

 debate.
 every  Member  supported  sry  Bill.  क

 SHRI  A.  C.  GEORGE:  I  aleo  sup-
 ported  you.  I  was  quarreling  only
 én  the  matrimonial  thing.

 (Interruptione.)
 DR.  VASANT  KUMAR  PANDIT:  In

 view  of  this  and  the  background  of
 the  debate  that  has  taken  place  here
 and  in  view  of  the  fact  that  some
 legal  points  have  arisen  which  the
 hon.  Member  Mr.  Nathwani  also  has
 pointed  out,  it  is  better  that  the  Bull
 be  circulated  for  eliciting  public  opin-
 ion  and  since  the  Minister  of  State
 had  agreed  to  it,  I  request  that  fhe
 Bill  be  circulated  for  eliciting  public
 opinien,

 MR.  CHAIRMAN:  We  cannot  do
 that  thing  abruptly  There  is  an
 amendment  of  Dr.  Ramji  Singh  to
 that  effect,  that  is,  for  circulation.  That
 has  been  moved.  If  you  accevt  that
 amendment,  then  of  course  the  House
 will  accept  that.

 DR.  VASANT  KUMAR  PANDIT:  '

 accept  the  amendment.

 MR.  CHAIRMAN:  Even  then,  it  has
 to  be  put  to  the  vote  of  the  House.  |
 will  now  put  amendment  No.  3  of  Dr
 Ramji  Singh  to  the  vote  of  the  House

 The  question  is:
 “That  the  Bill  be  circulated  for

 the  purpose  of  ¢liriting  opinion
 thereon  by  the  ह....क  October,  in”

 The  motion  was  adopted,
 MR.  CHAIRMAN:  Now  the  Bil.  wil!

 be  circulated  for  the  purpose'ét':
 ing  public  opinion.

 ermine  b

 Social  Disabil  gga

 |  am  very  glad  that  eaph  ong



 353  Const,  (Amdt,)  Bilt  PHALGUNA  18,  2900  (SAKA)  Const,  (Amdt)  Bilt  354

 49.56  hen,  '

 CONSTITUTION  (AMENDMENT)
 BILL

 a

 (Omission  of  Article  80  etc.)
 SHRI  BHAGAT  RAM  (Phillaur):

 Sir,  I  beg  to  move:
 “That  the  BIN  further  to  amend

 the  Constitution  of  India,  be  taken
 into  conaideration.”

 सभापति  महोदय,  इस  माननीय  सदन  के  ध्ामने

 भतुच्छेद  380  धौर  हा
 (20

 (जी)  को
 कोष

 रत 3i0
 ्

 3:(2  कराना
 है।  क्योंकि  इस  ज्  यहू  कहा  शबा  है  कि
 अत्मेक  सरकारी  कर्मचारी  राष्ट्रपति  भर  राज्यपाल
 के  प्रसाद  पर्यन्त

 वा
 में  रह  सकता  है  भौर  उस  के

 समाप्त  होते  ही  का  रण  बताए  सेवा  से  तिकाला

 7  सकता  है  ny

 "ag  भमुच्छेद  जो  हमारे  कांस्टीद्यूशन में  है,  जो  यह
 प्रावधाव  है,  यह  मैं  समझता  हूं  कि  यह  बुनियादी  तौर

 प्र

 के  सिद्धान्त  के  ,चिद्द्ध  है।  इन  के  द्वारा

 |
 0  लाख  से  प्रधिक  सरकारी  कर्मचारियों  के

 हैंड  नन हें  पर  छुठाराघात  किया  गमा  है  |  इस  के  ढ्वारा
 70  साख  सरकारी  कर्मचारियों  पर  नागरिक  भषिन

 =
 के  हस्तेमाल  पर  रोक  लगाने  की  कोशिश  की  गयी

 t

 “L—dery  a  27-$-99

 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  Sir,  please  allow  him  to  speak
 next  time.

 MR.  CHAIRMAN:  But  how  can  I?
 There  ig  still  time.

 SHRI  SAMAR  MUKHERJEE;  985
 cause  the  other  function  is  there  at
 6.05  p.m.

 MR.  CHAIRMAN:  Is  it  the  pleasure
 of  the  House  that  we  should  adjourn
 now  and  he  will  continue  next  time?

 SEVERAL  HON.  MEMBERS:  Yea,
 MR.  CHAIRMAN:  So,  the  House

 stands  adjourned  to  reassemble  on
 Monday,  the  l2th  March  at  ii
 O'Clock.

 7.54  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,
 March  12,  979/Phaiguna  2i,  1900
 (Saka),
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